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 LOK  SABHA

 Monday,  2and  August,  7956

 The  Lok  Sabha  met  at  eleven  of  the  Clocr,

 {Mr.  SPBAKER  in  the  Chai’)
 ORAL  ANSWERS  TO  QUESTIONS

 Kandla  Corruption  Case

 "O77.  Shri  Dabhi:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  956  on  the  rsth  March,  7955  and
 state:

 (a)  whether  the  fiaal  report  of  the
 iaveitigation  regarding  alleged  false
 measurements  of  earth  works  in  con-
 nection  with  the  Kandla-Deesa  Reil-
 way  connection  has  since  been  exa-
 mined;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Home
 Affaire  (Shri  Datar):  (a)  Yes.

 (b\  The  Ministry  concerned  has  been
 advised  to  hold  a  departmental  enquiry
 ‘against  the  defaulters.

 Shri  Dabhi  :  May  I  know  since  when
 this  enquiry  is  going  on  ?

 Shri  Datar  :  This  cnquiry  has  been
 going  on,  if  I  mistake  not,  from  9§3.

 Shri  Dabhi  :  When  is  the  enquiry
 Yikely  to  be  finished  ?

 Shri  Datar  :  One  stage  of  the  investi-
 ‘gation  is  comoicte  and  a  departmental  en-
 qquiry  is  to  start.

 Social  Education

 *978.  Shri  Ibrahim  :  Will  the  Minis-
 ter  of  Bducation  be  pleased  to  lay  a
 ‘statement  on  the  Table  of  the  House

 owing
 ‘the  amount  of  grants

 ren y  Government  to  the  various  Parts
 A..B.  and  C  States  for  compulsory
 Sxcial  (Adult)  Education  for  the  year
 1954-55  ?

 The  Parliamentary  Secreta  to
 the  Minister  of  Education  (Dr.  M.  M.
 236  LSD.—.
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 Das):  No  grants  were  given  to  State
 Governments  for  the  purpose.

 I  may  add  that  the  Government  of
 India  have  got  no  scheme  under  them
 for  giving  financial  assistence  to  State
 Governments  for  compulsory  social
 education.

 Shri  Ibrahim  :  May  |  know  whether
 grants  are  made  under  any  otner  scheme
 to  States  for  social  education  ?

 Dr.  M.  हैं,  Das  :  So  far  as  I  know,
 and  I  speak  =  subject’  to  correction
 there  arc  three  other  schemes  of  social
 education  under  which  grants  are  given
 to  State  Governments.  These  are.
 in  the  first  place,  the  training  of  sociel
 education  workers;  secondly,  tne  setting
 up  of  Community  Centres  one  of  whose
 important  works  is  to  promote  social
 education  in  the  areas;  and,  thirdly,  in
 connection  with  the  Educated  Unemploy-
 ment  Relief  scheme  9  large  number  of
 social  workers  are  to  be  appointed,  and
 Government  bears  a  certain  expenditure
 for  payment  of  salary  cf  those  workers.

 Shri  T.  S.  A.  Chettiar  :  In  regard  to
 scheme  No.  i,  may  I  know  how  many
 institutions  are  being  a

 tied  fur  es-
 tablishing  Community  Centres  ?

 Dr.  M,  M.  Das  :  Sir,  tne  original  ques-
 tion  was  about  compulsory  social  educa-
 tion.  So  far  us  this  is  concerned,  I  have
 no  information  at  present.

 Shri  S.N.  Das:  May  I  know  whether
 there  is  anything  like  compulsory  social
 (adult)  education  scheme  in  any  State?

 Dr.  M.  M.  Das:  So  far  as  my  information
 goes,  there  is  no  such  scheme.  But  [
 am  not  sufe.

 Lead  and  Zinc  Ores

 *981.  Shri  Raghunath  Singh  +
 Will  the  Minister  of  ‘ocaret  Resources
 and  Scientific  Research  be  pleased
 to  state:

 ta)  whether  it  is  @  fect  that  lesa
 and  zinc  ores  have  recently  heen  dis-
 covered  near  Debari  in  Udaipur  Divi-
 sion;  and

 (b)  if  so,  the  estimated  quantities
 of  these  deposits?
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 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  It  is  reported
 by  the  Goverament  of  Rajasthan  thai  lead
 ore,  associated  with  copper  minerals,
 has  been  found  in  a  few  veias  near  Debari
 village  about  7  miles  east  of  Udaipur  town
 by  the  State  Department  of  Mines  and
 Geology.

 (b)  The  deta  collected  so  far  is  not
 sutticient  to  cllow  for  estimation  of  res-
 eves.

 श्री  रघुनाथ  सिंह  :  ग्राम  तक  सके  हुआ  है
 या  नहीं  हुआ  है  ?

 क्रि  Fo  डी०  मालवीय:  राजस्थान
 गवर्नमेंट  ने  अपनी  तरफ  से  कुछ  सर्वे  कराया

 है  जिस  का  नतीजा  अभी  मैं  ने  बता  दिया  है
 कि  देबारी  के  पास  कुछ  सीसे  का  पता  चला

 है  कभी  तक  इस  का  डिटेल्स  प्रॉस्पेक्टिव  नहीं
 हुआ  है  1

 पारिवारिक  नीति  वेतन  (पेंशन)

 ग्ह्ध्दे  शो  भक्त  बदीन :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  द्वितीय  विश्व  महायुद्ध  क ेकाल  से

 सम्बन्धित  विकलांगता  (डिसेबिलिटी  )
 तथा  पारिवारिक  पेंशनों  के  कितने  दावे  अभी
 तक  प्रकीर्णित  पड़े  हैं;  कौर

 (@)  इन  का  श्षीक्रषातिशीघ्र  निबटारा
 करने  के  लिये  क्‍या  कार्यवाही  की  जा  रही

 है?

 रक्षा  उपमंत्री  (सरदार  सोया):
 (क)  तथा  (स्व).  सभा  पटल  पर  एक  स्टेट-

 मेंट  रख  दिया  गया  है  |  [देखिये  परिशिष्ट  ६,

 झन बन्ध  संख्या  २६],  जिस  में  भ्र भी  तक

 फैसला  न  हुए  क्लेयर  तथा  उन  के  कारण  दिये

 हुए  हैं  ।  सभी  क्लेयर  का  फैसला  करने  की

 पूरी  पूरी  कोशिश  की  जा  रही  है;  इन  में  से

 अधिकतर  समर्थ  अधिकारियों  के  विचाराधीन

 हैं

 थी  wae  इक्के  :  इस  विव रण  से  ज्ञात  होता

 है  कि  ४४१  मामले  हैं  जिन  के  बारे  में  प्रभी  तक

 कोई  निर्णय  नहीं  हो  पाया  है  -  इन  में  से  २०२
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 मामले  भ्र भी  भी  कंट्रोलर  अाफ  डिफेंस  एका-
 उं टस  इलाहबाद  के  पास  विचाराधीन  हैं
 मैं  जानना  चाहता  हैं  कि  साधारणतया  एक
 मामले  का  निर्णय  करने  में  कितना  समय  लगता
 है  पौर  क्या  कारण  है  कि  इतने  मामले  कभी  भी
 वहां  पेंडिंग  पड़े  हुए  हैं  ?

 सरदार  मोटिया:  मुशकिल  यह  होती
 है  कि  बहुत  से  तो  ऐसे  केसिस  हैं  जिन  में
 कि  जो  क्लेमेंट्स हैं  उन  का  पता  नहीं  चलता  है  +
 उस  के  अलावा  कुछ  ऐसे  केसिस  हैं  जिन  में

 कुछ  लोकल  ग्र था रिटी  से  कुछ  शर  बात  का
 पता  करना  होता  है  शौर  इस  के  लिये  उनकों
 बार  बार  रिमांइडर  भेजे  जाते  हैं  मगर  उनका
 जवाब  नहीं  जाता  है  ।  ऐसे  कोई  १०३कोसिस  हैं
 शौर  ११४  केसिस  ऐसे  हैं  जिन  का  कि  मैंन
 पहले  जिक्र  किया  है  कि  क्लेमेंट्स  का  कुछ  पता

 नहीं  है  ।  इस  वास्ते  देरी  होना  लाजिमी  हो
 जाता  है  ।  लेकिन  उन  को  सेटल  करने  की  पूरी
 कोशिश  को  जा  रही  है  ।

 क्रि  भक्त  दर्शन:  क्‍या  गवर्नमेंट  के
 ध्यान  में  यह  बात  आई  हैँ  कि  जितनी  यह

 विकलांगता  (डिसेबिलिटी)  की  पेंशनों  होती
 हैं  उनके  बारे  में  ग्राहक  यह  देखा  जा  रहा
 हैं  कि  जब  जब  उनको  मेडिकल  बोर्ड  के

 सामने  ले  जाया  जाता  हैं  उनकी  डिसेबिलिटी
 धीरे  धीरे  कम  की  जाती  हैं  भौर  एक  एसा
 वक्‍त  भरा  जाता  है  कि  म्ह  कुछ  भी  पवन

 नहीं  मिलती  ।  एसीं  सूरत  म  में  जानना

 चाहता  हूं  कि  क्या  गवर्नमेंट  को  मालूम  है  कि

 उनकी  ग्रथित  ददा  बिगड़  जाती  है  ?

 सरदार  मजीठिया  :  जी  हां,  यह  ठीक  है.

 कि  जैसे  जैसे  डिसेबिलिटी  ठीक  होती  जाती

 है  बैसे  बैसे  डिसेबिलिटी  पेन्शन  भी  कम  होनी

 चाहिये  ।  यह  भी  हमें  मालम  है  कि  पहले  डिस-

 एबिलिटी  ज्यादा  होती  है  दौर  कुछ  समय  बाद

 1...  डिसेबिलिटी  कम  हो  जाती  है  |  जब  यह
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 डिसेबिलिटी  २०  परसेंट  से  कम  हो  जाती

 है  फिर  डिसएबिलिटी  पेन्शन  नहों  मिलता  ।

 शी  भगत  बदन :  क्‍या  गवर्नमेंट  इस  बात

 पर  भी  ध्यान  देती  है  कि  जब  उप  की  डिसमल-
 बिलिटो  इतनी  कम  हो  जाती  है  कि  वह  किसी

 पेन्शन  पाने  के  योग्य  नहीं  रहते  और  न  ही  किसी

 दूसरी  नौकरी  करने  के  ही  काबिल  रहते  हैं,
 तो  किस  प्रकार  थे  अपने  झ्राथिक  भार  को

 उठा  सकते  हैं  ?

 सरदार  मजीठिया  :  ऐसी  बात  नहीं  है  ।

 जब  डिसएबिलिटी  इतना  कम  हो  जाती  है  कि

 वह  २०  परसेन्ट  डिसेबिलिटी  भी  नहीं  रहती
 तो  फिर  ख्याल  किया  जाता  है  कि  बह  कोई

 दूसरा  काम  करने  के  काबिल  हो  जाता  है  t

 Shri
 josceen

 Alva  :  In  view  of  the
 great  delay  in  the  settlement  of  claims  on
 accaunt  of  the  lack  of  information  from
 the  districts  in  different  States,  may  I
 ask  the  hon.  Minister  whether  the  Ministry
 Propose  to  send  their  own  special  officers
 to  the  districts  to  make  enquiries  and  speed
 up  the  settlement  of  claims?

 poerane
 Majithia  :  If  we  do  that  I

 think  we  will  have  to  engage  a  staff  which
 will  not  be  commensurate  with  the  output
 of  the  work.

 Basic  and  Social  Education

 *g84.  Shri  S.C.  Samanta  :  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  teciniques  of  Basic
 and  social  education  from  the  Prim-
 ary  to  the  Post-graduate  (training)
 level  have  been  worked  out  ;  and

 (b)  if  so,  the  details  thereof?

 The  Parliamentary  Secret  to

 Das)  (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Appendix
 VL,  annexure  No.  27].

 Shri  S.  C.  Samanta  :  Is  it  not  a  fact
 that  the  teachers  who  were  trained  in  the
 Hindustani  Talimi  Sangh,  Wardhe,  found
 difficulty  in  getting  jobs  in  the  States  ?
 If  so,  may  I  know  whether  the  difficulty has  been  ‘removed  ?

 Dr.  M.  M.  Das  :  Today  the  difficulty in  finding  jobs  exists  everywhere.
 Shri  S.C.  Samanta  :  I  wanted  to

 know  whether  that  institution  is  recognised
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 by  the  Indian  Government  and,  if  so,
 why  those  teachers  feel  difficulty  in  getting

 ee
 because  they  were  trained  in  War-

 aha?

 Dr.  M.  M.  Das  :  I  have  got  no  informa-
 tion,  Sir,  that  because  they  were  trained
 in  Werdna,  that  fact  stoud  in  their  way
 of  getting  jobs.

 Shri  L.N.  Mishra  :  May  I  know
 whether  any  other  avenues  are  open  for
 Basic  Graduates  except  being  a  teacher?

 Dr.  M.  M.  Das  :  So  far  as  I  know,
 there  is  no  other  avenue.  Of  course,
 having  regard  to  their  other  qualities
 they  can  get  other  jobs.

 Shri  Bhagwat  Jha  Azad  :  In  view  of
 the  fact  that  it  is  more  a  speech  than  e
 statement  and  every  alternate  yeer  the
 Government  iy  appointing  a  Commission
 or  an  Experts  Committee  or  some  reports
 are  submitted,  may  7  know  how  long  it
 will  take  Government  to  evolve  a  basic
 policy  for  education  in  thie  country?

 Dr,  M.  M.  Das:  The  policy  has  been
 evolved  long  long  ago.

 Shri  S.  C.:  Samanta  :  By  establishing
 different  institutions  in  aifferent  parts  of
 the  country  the  tec.

 bial  |
 of  basic  education

 is  being  developed.  ay  I  know  whether
 the  teachers  who  hase  been  trained  in
 those  basic  institutions  have  any  feith  in
 the  basic  training  and,  if  so,  why  most
 of  them  are  not  using  Ahadi?

 Dr.  M.  M.  Das:  The  teachers  who  took
 this  basic  training  in  these  training  colleges,
 it  is  taken  for  granted,  must  have  faith  in
 this.  Otherwise,  they  would  not  have  at
 all  come  to  take  this  training.

 Mr.  Speaker  :  Shri  Hem  Raj.

 oft  war  asta:  मुझ  प्राधिकार  मिला

 हुआ  है  ।

 Mr.  Speaker  :  I  will  request  hon.  Mem-
 bers  who  have  authority  from  absent  Mem-
 bers,  to  hand  over  those

 papers
 of  authority

 to  the  Secretary  at  the  Table  so  that  all
 those  questions  which  can  be  asked  with
 autnority  may  be  put  in  the  serial  order
 and  then  I  can  call  according  to  that  order.
 it  could  be  done  at  least  now.  Within  75
 minutes,  the  authorities  should  be  handed
 over  to  the  Secre:ary,  preferably  before
 the  Question  hour.

 et  wee  दहन  :  में  ने  अपना  अधिकार

 पत्र  बहुत  पहले  ही  दे  दिया  था  ।
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 L  A.  F.  Accidents

 bd
 ope

 Chaudhuri  Muhammed  Shaffec  :
 च्  the  Minister  of  Defence  be  pleased  to
 lay  on  the  Table  of  the  House  a  statement
 showing:

 (a)  the  number  of  the  I.  A.  F.  Planes
 which  have  crashed  due  to  accidents
 since  May.  19555

 (0)  the  causes  of  these  accidents  ;

 (ए)  the  total  loss  involved  in  these
 accidents;  and

 (d)  the  amount  of  compensation
 paid  to  the  sufferers?  4

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia)  :  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  House  [See
 Appendix  VI,  annexure  No.  28).

 Shri  Joachim  Alva  :  In  re
 gerd

 to
 aection  (d)  of  the  question,  is  the
 ment  aware  that  the  Air  India  Interna-
 tional  paid  a  very  handsome

 scoampensa फणा  to  the  relatives  of  the  di  crew
 in  the  Kashmir  Princess  in  the  China  Sea  ?
 May  I  ask  whether  the  payments  made  to
 the  relatives  of  the  deceased  involved  in
 the  I.  A.  F.  accidents  are  pro  rata  in  accor-
 dance  with  the  payments  made  at  least
 in  the  other  accidents  of  the  Air  India  and
 Air  India  International  ?

 Sardar  Majithia.:  There  is  no  com-
 parison  between  Air  India  International
 and  the  Air  Force.

 Shri  Joachim  Alva:  I  am_  referring to  other  accidents.

 Sardar  Majithia  :  ‘he  statement  does
 show  the  amounts  given  to  the  individuals
 and  others  who  are  dependent  on  them.
 That  is  commensurate  with  the  finances
 that  we  have  at  our  disposal.

 Dr.  Rama  Rao  :  In  view  of  the  heavy
 loss  of  aircraft,  has  the  Government  in
 contemplation  any  overall  enquiry  into  all
 the  things  put  together  ?  Into  the  difi-
 erent  accidents  there  are  courts  of
 enquiry.  May  I  know  whether  there  has
 been  any  overall  enquiry  ?

 Sardar  Majithia  :  did  not  quite
 catch  the  question.  If  the  hon.  Member
 is  referring  to  a  court  of  enquiry  it  is  always
 held  on  every  crash  or  accident  that  takes
 place  to  aircraft.

 Mr.  Speaker:  The  point  of  the  ques-
 tion,  as  I  understand,  is,  apart  from  indi-
 vidual  courts  of  enquiry  into  the  various
 accidents,  has  there  been  a  general  en-

 quis  =
 to  why  there  are  frequent  acci-

 ents

 Sardar  Majithia  -  To  that  I  can
 only  say  that  the  accidents  are  not  Or
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 account  of  one  reason  only,  Various
 aircrafts  arc  there.  The  accidents  have
 different  causes.  If  there  had  been  one
 cause,  I  can  see  the  hon.  Member's  point,
 But,  it  is  not  relevant  in  this  case.

 Shri  ह  8,  Vittal  Rao  :  May  |  know
 if  the  enquiry  into  the  accident  of  collision
 at  Agra  has  been  finalised  and  if  so,  what
 are  the  findings  ?

 Sardar  Majithia  :  So  far  as  Agra
 is  concerned,  the  court  -of  enquiry  has
 nol  completed  its  investigation.  ”
 I  can  say  from  personal  knowledge  to  some
 extent  that  it  was  an  error  of  judgment  no
 the  part  of  the  crew.

 Shri  A.M.  Thomas  :  The  hon.
 Minister  said  just  now  that  the  various
 accidents  were  due  to  various  causes.
 From  the  statement  I  find  that  many  of
 the  accidents  were  due  to  pilot  error.
 If  so,  what  has  the  hon.  Minister  done
 with  it  ?

 Sardar  Majithia  :  As  the  hon.  Mem-
 ber  will  realise,  pilot.  error  means  error
 on  the  part  of  the  pilot.  Every  one
 is  different  from  the  other  and  errors  will
 naturally  be  different.

 सरदार  Go  एस०  सहगल  :  क्या  सर-

 कार  बताएगी  कियदि  पायलट  रात  को

 है विली  डिस्क  कर  ले,  तो  उसके  कितने  घंट

 के  बाद  उसको  हवाई  जहाज  से  जाने  के

 लिये  एलाउ  किया  जाता  है  ?

 Serdar  Majithia:  It  is  distinctly
 laid  down  in  the  Air  Force  Instructions
 that  pilots  will  not  fly  after  drinking.  I
 can  categorically  say  that  pilots  do  follows
 those  instructions.  They  do  not  fly  after
 drinking.

 Sardar  A.  s.  Saigal  :  How  many  hours?
 My  question  has  -not  been  answered,

 Mr.  Speaker  :  Order,  order.

 Kandla  Corruption  Case

 “ans.  Shri  Bhagwat
 jes

 Azad:  Will
 the  Minister  of  Home  irs  be  pleas-
 ed  to  state  :

 a)  whether  it  is  a  fact  that  investi-
 am  are

 being
 -conducted  by

 ee: Special  Police  tablishment  Coren ing  imported  goods  worth  Rupees  ase lakhs  for  the  Displaced  Persons  Colony
 at  Kandla  Port;  and

 (b)  if  so,  since  when?
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 The
 Deputy

 Minister  of  Home
 Affairs  (  Datar  )  (a)  :  Yes.

 (b)  Since  October,  1953.

 Shri  Bhagwat  Jha  Azad  :  Since  I953
 this  case  is  being  investigated.  May  I
 know  whether  the  Government  could  give
 us  any  idea  as  to  how  long  it  will  take
 more  for  the  investigation  ?

 Shri  Datar  :  We  hope  to  have  the  in-
 vestigation  completed  in  a  few  months’

 Shri  Bhagwat  Jha  Arad:  Asa  frina
 facie  case  has  been  established  against
 those  officers  who  are  involved  in  this  case,
 may  I  know  whether  they  have  been
 suspended  or  they  are  still  allowed  to  con-
 tinue  in  service  ?

 Shri  Datar  :  The  whole  question  of
 either  departmental  enquiry  or  prosecu-
 tion  would  be  considered  after  all  the
 evidence  is  over.  A  number  of  witnesses
 have  been  examined.  Certain  very
 important  witnesses  have  to  be  examined
 They  are  cluding  service  of  summons.
 Therefore,  the  matter  has  become  a  bit
 difficult.

 Shri  Bhagwat  Jha  Azad  :  Has  it  come
 to  the  notice  of  the  Government  that
 these  officers  are  influencing  the  evidence
 and  trying  to  create  all  sorts  of  difficulties
 for  enquiry  committee  ?

 Shri  Datar  :  Difficulties  arc  being
 created  here  and  there.  But  Government
 hope  to  surmount  all  of  them.

 Shri  Bhagwat  Jha  Azad  :  What  atte-
 mpts  have  been  made  for  surmounting  the
 difficulties?  Because  these  officers  are
 allowed  to  continue,  they  are  vitiating  the
 evidence.  What  action  has  been  taken?

 Shri  Datar  :  Government  are  t
 foi their  best.  It  is  no  use  merely  maki

 allegations,  Whenever  any  such  difficulties
 are  found  or  any  such  conduct  on  the  part
 of  any  officer  is  found  that  he  is  trying  to

 certain  evidence,  apart  from  the
 main  case,  severe  action  will  be  taken.

 Mr,  Speaker  :  Order,  order.  The  point
 of  the  question  is  when  there  is  a  fiima
 facie  proof  of  an  officer  having  dome  a
 certain  thing  does  the  Government  take
 action  immediately  to  suspend  him?

 Shri  Datar  :  When  there  is  a  prima
 facie  case,  immediate  action  is  taken.

 Engineering  ‘College  for  Orissa

 "989.  Shri  Sanganna  :  Will  =  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  ha.e  been
 approached  tn  grant  financial  aid  for

 22  AUGUST  955  Oral  Answers  3940

 establishing  an  Engineering  College
 Orissa;  and

 (b)  if  so,  with  what  result?

 The  Parlamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  and  (b).  The  State  Government  have
 informed  that  have  decided  to  include
 the  scheme  Stead  lishment  of an  Engineer-
 ing  College  under  the  aegis  of  the  Utkal
 University  in  their  Second  Five  Year  Plan.
 The  University  has  the  Uni-
 versity  Grants  Commission  for  the  acce-
 ptance  of  the  scheme  in  the  plan  and  for
 financial  assistance  for  the  purpose.

 The  matter  is  under  consideration  of
 University  Grants  Commission  and  the
 All  India  Council  for  Technical  Education.

 Shri  Sanganna  :  May  I  know  whether
 Orissa  is  short  of  engineers  of  all  categories,
 to  cope  with  that  economic  programmes
 that  are

 undertaken  and  executed  in  the
 State?

 Dr.  M.M.  Das:  Neither  the  Udal
 University  oor  the  State  Government
 of  Orissa  has  furnished  us  with  the  details
 of  the  scheme.  They  have  said  that  they
 have  decided  to  set  up  an  engineering  college
 and  they  have  given  only  the  financial  cs-
 timates.  According  to  them,  the  mon-
 recurring  expenditure  is,  for  building
 Rs.  40  lakhs,  for  equipment  Rs.  20  lakhs,
 and  recurring  expenditure  is  Rs.  6  lakhs
 a  year.

 Shri  R.  S.  Diwan  :  May  I  know
 whether  all  these  grants  are  non-recurring
 or  recurring  or  both,  and  what  is  their
 percentage  to  the  total  expenditure
 required  for  the  college  ?

 Dr.  M.  M.  Das  :  |  have  said  that  se
 far  as  no  inrecurring  expenditures  are

 and  Rs.  20  lakhs  for
 eRe

 The  re-
 curring  expenditure  is  6  lakhs  a  year.

 be  paid  either  by  the  State  Government  o4
 the  University  concerned.

 Shri  Sarangadhar  Das  :  May  |  know
 what  are  the  branches  of  engineering  that
 would  be  (aught  in  this  enginecring
 college  ?

 Dr.  M.  M.  Das  :  Neither  the  State
 Government  of  Orissa  nor  the  Utkal
 University  has  given  us  the  details  of  the
 scheme.
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 जब्त  किये  गये  होनें

 *EEO,  हरी  ato  एन०  मिथ :  क्या

 बिस  मंत्री  १०  मार्च  ,  १६५४  को  दिये  गये

 तारांकित  प्रदान  संख्या  ८६३  के  उत्तर  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  चोरी  छिपे  लाये  गये  जब्त

 किये  हुये  हीरों  को  विक्री  के  सम्बन्ध  में  जांच

 पूरी  हों  गई  है  ;  शौर

 (ख)  यदि  हां,  तो  उसका  क्‍या  परि-

 शाम  निकला  ?

 राजस्व  और  रक्षा  व्यय  मंत्री  (बनी
 Go  सी०  गुह)  :  (क)  जी,  नहीं  ।

 (ख)  यह  प्रश्न  पद  नहीं  होता  1

 श्री  बी०  एन०  मिथ  :  जैसा  कि  मेरे

 सवाल  से  पता  चलता  है,  मैंने  इसमें  १०
 मार्च  सन्‌  १६५४  के  सवाल  नम्बर  ८६३  का

 भी  हवाला  दिया  है।  उस  समय  भी  मुन्ने
 यही  जवाब  मिला  था  जो  कि  आज  मिला

 है  !  कौर  बह  जो  सवाल  नम्बर  ८६३  है

 वह  पैदा  हुआ  था  १४  दिसम्बर,  सन्‌  १६५३

 के  सवाल  नम्बर  ६१६  से।  तो  में  जानना

 चाहता  हूं  कि  क्या  दिसम्बर  सन्‌  १६५३  से

 लेकर  राज  तक  उसमें  कोई  प्रगति  शुरू

 हुई  है  था  नहीं  भ्र ौर  नगर  हुई  है  तो  क्‍या  ?

 कभी  go  सी०  गुह :  यह  काम  शुरू
 भी  हश्र  है  झीर  इसमें  प्रगति  भी  हुई  है  ।

 यह  सारा  प्रश्न  यूनियन  पब्लिक  सर्विस

 कमीशन  के  पास  भेजा  गया  था  |  अमी  तक

 उसकी  शभ्रान्तिम  रिपोर्ट  नहीं  मिली  है  |
 उसके  मिलने  के  बाद  ही  प्रदान  पर  विचार

 किया  जायेगा  कि  किस  को  कितनी  सजा
 शादी  दी  जाय

 की  to  एन०  मिथ :  जो  जवाब
 दिया  गया  है  उससे  मालूम  होता  है  कि  कभी

 पह  काम  शुभ  भी  नहीं  किया  गया  है  !
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 श्री  Yo  सी०  गुह  :  44  जो  जवाब  दिया
 उसमें  डाइमंडस  के  बारे  में  तो  कुछ  नहीं

 कहा  |  मैंने  जो  जवाब  दिया  वह  यही
 था  कि  जो  अफसर  इसमें  संयुक्त  हैं  उनका

 मामला  यूनियन  पब्लिक  सर्विस  कमी दान
 को  भेजा  गया  है  कि  उनको  यह  जानने  के

 लिये  कि  उनको  कितनी  सजा  दी  जाय  ।

 जब  सारा  मामला  खत्म  हो  जायगा  तब

 सजा  देने  की  बात  होगी  ।

 श्री  बी०  एन०  मिशन :  में  यह  पूछना
 चाहता  था  कि  सन्‌  १६५३  से  राज  तक

 यह  सेल  का  काम  न  शुरू  हुआ  है  और  न

 खत्म  हुआ  है।  इसमें  ब्रोकर  कितने  साल  लगेंगे  ?

 श्री  yo  सी०  गृह  :  में  ने  बताया  कि
 जो  अ्रफसर  इसमें  इनवाल्ब्ड  हैं  उनका  मामला

 यूनियन  पबलिक  सर्विस  कमीशन  के  पास

 भेजा  गया  है।  फाइनल  रिपोर्ट  जाने  पर

 जो  कुछ  करना  होगा  किया  जायगा  ।  जो

 डाइमंड  थे  वे  तो  सन्‌  १६५३  में  ही  सेल  हो
 गय  |

 Shri  B.N.  Misra  :  That  was  exactly
 my  question  as  to  whether  the  sale  has
 been  effected  or  not.  For  that  the  hon.
 Minister  said  that  it  had  not  been  done  and
 so  this  whole  controversy.  In  view  of  the
 answer  now  given  that  the  sale  has  been
 already  effected,  may  I  know  what  was  the

 pont
 adopted  for  this,  how  much  income

 come  and  to  whom  the  diamonds  have
 been  sold  ?

 Shri  A.C.  Guha  :  The  question  was
 about  the  e

 nguiry
 into  the  sale  of  confiscated

 jewellery.  €  whole  question  has  come
 up  because  there  were  some  irregularities
 in  the  sale  and  the  sale  was  completed
 in  1953)  and  then  we  found  that  there  were
 some  irregularities  committed  by  certain
 officers  in  the  sale  proceedings  or  in  the
 manner  of  putting  up  those  things  for  auc-
 tion;  and  we  took  certain  action.  After  a
 departmental  enquiry  we  have  sent  the
 case  for  advice  to  the  U.P.S.C.  If  the
 U.P.S.C.  recommends  any  action  to  be
 taken  against  the  officers,  we  shall  take,
 but  from  the

 beginning
 it  was  made  «lear

 that  the  diamonds  were  sold  away  in  19535
 long  ago.

 Pai
 M.  L.  Dwivedi  :  May  I  know,

 iT.....
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 Machine  Tool  Protot}pe  Factory,
 Ambarnath

 “991.  Shri  Bogawat  :  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state  :

 (a)  whether  the  agreement  entered
 into  with  8  Swiss  firm  fer  the  estab-
 lishment  of  the  Machine  Tool-cvm-
 Prototype  Factory  at  Ambaranath  has
 been  implemented;

 (b)  if  not,  the  reagons  therefor;

 ©)
 the  main  terms  of  the  agreements; an

 (७)  how  much  amount  has  been
 paid  to  that  firm  as  a  result  of  the

 agreement  ?

 The  Minister  of  Defence  Organisa- tin  (Shri  Tyagi):  (a)  Yes;  Sir,  except that  the  time  schedule  originally  prescri-
 bed  for  the  starting  of  the  factory  and  the
 replacement  of  foreign  technical  personnel
 by  Indian  could  not,  be  adhered  to.

 (b)  The  delay  in  the  replacement  of  the
 entire  staff  of  foreign  technical  personnel
 by  Indians  was  due  to  the  fact  that  although
 adequate  training  facilities  were  given  to
 Indian  trainees,  on  further  consideration
 Government  decided  that  they  needed
 more  practical  experience,  which  can  come
 only  with  time,  before  they  could  replace
 some  of  the  foreign  personnel.  As  re-

 rds  the  delay  in  the  starting  of  the
 factory,  for  obvious  reasons  it  is  not  de-
 sirable  to  discuss  on  the  floor  of  the  House
 the  respective  responsibility  of  the  Swiss
 firm  and  of  Government  in  the  matter.

 (c)  A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  VI,  annexure
 No.  29].

 (d)  Swiss  Francs  (20°437  million.

 Shri  Bogawat  :  Is  it  a  fact  that  the
 factory  would  have  cost  one-fourth  or  one-
 fifth  of  the  amount  agreed  upon  and  if
 not,  what  would  be  the  cost  of  the  work
 done  in  this  machine  tool  factory  up  to
 this  time?

 Shri  Tyagi  :  The  total  cost  of  the
 factory  is  Rs.  4:95  lakhs.

 Shri  Bogawat  :  My  second  cvestion
 has  not  been  answered.  My  question  is:
 is  it  not  a  fact  that  this  machine  tool  factory
 would  have  required  one-fourth  or  one-
 fifth  of  the  cost,  and  if  not  what  would  be
 the  cost  of  the  work  done?

 Shri  Tyagi:  I  do  not  follow
 ple  rd

 ues-
 fion,  Is  it  the  question  that  the
 tool  factory  would  have  cost  less  than
 what  it  has  done?
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 Mr.  Speaker  :  That  seems  to  be  the
 case,

 Shri  Tyagi  :  |  am  sorry  I  cannot  say
 whether  it  could  be  far  less  than  that.
 If  the  hon.  Member  has  something  to  say,
 he  might  forward  his  suggestion  to  me
 which  I  will  examine.

 Blo  एस  एन०  सिह  :  द्र भी  कई
 दिन  पहले  अखबारों  में  एक  मशहूर  इंजीनियर

 ,का  यह  मत  छुपा  था  कि  हमें  जितने  रुपये

 इस  कारखानों  में  खर्च  करने  पढ़ें  हैं  उसका
 सिर्फ  पंचमांश  खर्च  करने  से  उतना  ही
 अच्छा  कारखानों  बत  सकता  था  |  में

 यह  जानना  चाहता  हूं  कि  क्‍या  यह  नतीजा
 स्विस  फर्म  के  डा०  गड़बड़  के  साथ  का ट्रे गट
 करने  से  निकला  है?

 श्री  त्यागी  :  पहली  बात  तो  यह  है
 कि  कोई  डा०  गड़बड़”  नहीं  हैं।  उनका
 स्विस  नाग  है  “'गुरबीर  |  उनका  नाम

 गड़बड़'  नहीं  है।  .  दूसरी  बात  यह  है
 कि  जहां  तक  इन  प्रंग्रजस  साहब  की  नुक्ताचीनी
 का  ताल्‍लुक  है  उसके  बारे  में  मैं  बह  कहना

 चाहता  हूं  कि  इंडस्ट्री  कौर  कमर  मिनिस्ट्री
 की  तरफ  से  इस  मामले  की  तहकीकात  करने

 के  लिये  एक  कमेटी  बैठी  थी।  उसमें

 पह  मिस्टर  स्कीम,  जिनका  श्राप  जिक्र
 कर  रहे  हैं,  एडवाइज़र  की  तरह  से  प्राय
 थे  ।  उन्होंने  इस  तरह  की  फैक्टरी

 के  बारे  में  अपनी  कोई  रिपोर्ट  दी  थी  जिसको
 कि  कमेटी  ने  मंजूर  नहीं  किया  7  इस
 फैक्टरी  के  बनाने  से  कई  बरस  पहले  ब्रिटिश

 इंडस्ट्रीज  से  ऐसी  लैक्टरोज  बनाने  की  बात

 की  गयी  थी  ।  ad  ame  भी  प्राय  ही
 एक्सपर्ट  थे  जिन्होंने  राय  दी  थी  कि  इस

 तरह  की  फैक्टरी  बनाना  हिन्दुस्तान  के

 वास्ते  लाभदायक  नहीं  होगा  t

 ब  Shri  Joachim  Alva  :  [os  it  not  true  that
 Government  set  great  hopes  on  this
 factory  and  those  hopes  were  shattered  on
 account  of  the  conduct,  in  fact  arrogant
 conduct,  of  some  of  the  Swiss  specialists  ?
 Do  Government  propose  to  think  ten
 times  before  importing  such  Swiss  specia-
 lists  in  future  ?
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 श्री  स्थायी  :  गवर्नमेंट  को  इस  फैक्टरी

 “की  तरफ  से  कोई  ना उम्मीदों  नहीं  है।  जितनी

 उम्मीदें  इस  से  थीं  बे  सब  पूरी  हो  रही  है।

 Shri  Patnaik  :  May  |  know  if  Govern-
 ment  has  examined  the  report  of  the
 Auditor-General,  November,  1954,  stating
 that  this  factory  is  not  working  properly,
 that  the  contract  had  not  been  properly
 drawn  up  and  that  although  the  contract
 was  signed  in  May,  949  and  the  factory
 should  have  gone  into  part  production  in

 7950
 till  November,  954  only  a  couple

 of  protot  machines——iool  _ and  the  iike——-had  been  manu  red,
 that  Indians  were  not  trained  as  per
 contract  and  that  money  then  due  had
 been  wrongly  paid?  Has  this  been  exa-
 mined  ?  s  the  audit  report  of  7954
 been  examined  by  the  Ministry  of  Defence  ह

 Shri  Tyagi  :  It  has  been  examined,  and
 today  there  is  already  a  Short  Notice
 Question  booked  on  the  subject.  My
 senior  colleague  Dr.  Katju  will  be  reply-
 ing  to  that  question  in  detail,  and  I  hope  we
 are  laying  a  statement  on  the  Table  which
 will  give  all  this  information.

 स्थतम्जता  संग्राम  इत्ताब्यो

 *६६२.  शी  एस०  एन०  वास  :  क्‍या

 भी-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  समस्त  देश  में

 १६५७  में  “प्रथम  स्वतन्त्रता  संग्राम,  १८५७
 “की  शताब्दी  राष्ट्रीय  स्तर  पर  मनाने  का

 विचार  करती  है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 कब  तक  कार्य।  कार्यवाही  की  गई  है;  श्लोक

 (ग)  क्या  राज़्य  सरकारों  से  भी  इस

 सम्बन्ध  में  परामर्श  लिया  गया  है  ?

 गुह-कार्य  उपमंत्री  ((को  बाजार)  :

 (क)  से  (ग).  इस  विषय  पर  विचार  किया
 जा  रहा  है,  कभी  तक  कोई  निर्णय  नहीं

 हरा  i
 sit  एस०  एस  दास  :  क्‍या  में  जान

 सकता  हूं  कि  स्वतंत्रता  संग्राम  का  जो  प्रामा-
 शिक  इतिहास  लिखा  जा  रहा  है  बह  १६५७
 में  शताब्दी  दिवस  के  पहले  समाप्त  कर  दिया
 जायगा  ?

 को  विचार  :  इसका  और  दाता&दी
 फा  कोई  सम्बन्ध  नहीं  है  I
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 श्री  एस०  एन०  दास  :  में  ने  यह  जानना

 चाहा  था  कि  जो  इतिहास  इस  स्वतंत्रता

 संग्राम  का  सरकार  की  ओर  से  तैयार  किया

 जा  रहा  है  उसको  उस  दिन  तक  खत्म  करने
 की  तैयारी  की  जा  रही  है  या  नहीं  ?

 भ्रध्यक्ष  महोदय  :  इसमें  तो  जवाब
 भरा  गया  है  |  उन्होंने  कहा  है  कि  उसका

 इस  से  कोई  सम्बन्ध  नहीं  है।

 अर  rdlnde  ००३)३  Gs  ५३८४

 :  (objid)  30०  Users  CLAY

 ia  Py  GWE  ab  nl  OG  थि

 et  के  MH  ४  ०४  te

 SO  oS  [Gov  the  gle  Jo  ene

 ele
 [Maulana  Azad  theT  History  being

 written  in  connection  with  the  struggle
 for  independence  of  1857,  will  be  out
 on  May,  I0,  39§7].

 Shri  Kamath  :  As  an  integral  part  of
 the  centenary  celebrations,  does  Govern-
 ment  propose  to  erect  worthy  memorials
 to  Nanasaheb  Farnavis,  Pehswa  hero  of
 the  first  Indian  struggle  and  to  Netaji
 Subhas  Chandra  Bose,  the  hero  of  the
 final  struggle,  for  national  liberation  and

 हे
 the  unknown  soldiers  of  both  the

 ‘ars

 Mr.  Speaker  :  I  do  not  see  how  this
 question  arises.  I  am  going  to  the  next
 question,

 Lawrence  School,  Sanawar

 "994.  Shri  Naval  Prabhakar  :  Wii!
 the  Minister  of  Edweation  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that
 Lawrence  School,  Sanawar  is  not  mak-
 ing  steady  progress  in  spite  of  substan-
 tial  grants  being  given  by  Govern-
 ment;  and

 (b)  if  so,  the  reason  therefor  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M.
 Das)  (a)  No,  Sir.

 (0)  Does  not  arise.

 श्री  सबल  प्रभाकर  :  क्या  सरकार

 को  ज्ञात  हैं  कि  लारेंस  स्कूल  में  विद्यार्थियों

 की  संख्या  दिन  पर  दिन  कम  होती  जा  रही

 है  बौर  यदि  हां,  तो  इसका  क्‍या  कारण  है  ?
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 Dr.  M.  M.  Das  :  It  is  just  the  opposite.
 The  number  of  Students  in  the  Sanawar
 School  is  increasing  cvery  year.  '

 sit  awe  प्रभाकर  :  क्या  में  जान

 सकता  हूं  कि  जो  पहले  प्रंग्रजी  शिक्षक  यहां
 पर  थे,  उनको  वेतन  ग्रसित  दिया  जाता  था

 ग्रोवर  भारतीय  शिक्षकों  को  कम  दिया  जा

 रहा  है  ?

 Dr.  M.  M.  Das:  I  have  got  no  informa-
 tion  on  this  point.

 Shri  N.  B.  Chowdhury:  May  I  know
 the  number  of  students  reading  there  at
 present,  and  also  the  amount  that  has  been
 sanctioned  by  Government  for  this  year?

 Dr.  M.  M.  Das:  I  can  give  the  figures
 for  1954-55-  The  total  number  of students
 was  402,  and  Government’s  grant  during
 1954-55  was  Rs  +3515,000,  Out  of  this,
 a  sum  of  Rs.  i,70,000  was  carmarked  for
 construction  purposes.

 श्री  सबल  प्रभाकर  :  यह  जो  कभी

 प्रा पने  उत्तर  दिया  कि  विद्यार्थियों  की
 संख्या  बराबर  बातों  जा  रही  है  तो  क्‍या

 सन्‌  १६४८  से  कौर  अब  तक  जो  विद्यार्थियों
 की  संख्या  बढ़ी  है,  उसका  ब्योरा  आपके

 पास  है  ?

 Dr.  M.M.  Das  :  The  figures  are  as
 follows  :-~—

 Total  number  of
 Year  students

 i948-49  90
 1949-50  I30
 I9§0-5._  :  207
 I9$I-§2  :  302
 9§2-53  388
 I9$3-54-  400
 1954-55  ;  402

 मिज  तल  कप

 *eey.  श्री  के०  शी०  सोनिया  :.  कया

 ज्राकतिक  संसाधन  ओर  बेमानी  गलवरणा
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  ने  पश्चिमी
 बंगाल  में  खनिज  तेल  कपों  की  खोज  करने
 के  लिये  स्टैन्ड  वैक्यूम  प्रायः  कम्पनी  से
 जो  संविदा  (कंट्रैक्ट)  किया  है,  उसके
 अन्तर्गत  शब  तक  कितना  व्यय  सभा  है;
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 (a)  feat  समय  तक  यह  कार्य

 चलेगा;  परलोक  .

 (ग)  इस  प्रन्वेषण  में  काम  करने  वाले

 उच्च  प्राधिकारियों  में  कितने  भारतीय

 हे?

 प्राकृतिक  संसाधन  मंत्री  (भी  क०  flo

 मानवीय)  :  (क)  ३४,४३,७८०  रुपये  ।

 (ख)  यह  अभी  ठीक-ठीक  नहीं  कहा
 जा  सकता  कि  कितने  समय  तक  समनन्‍्वंध०७
 जारी  रहेगा  ।  साधारणतया  समन्वयक
 उसी  समय  तक  जारी  रहेगा  जब  तक

 कि  तेल  प्राप्त  नहीं  हो  जाय  या  फर्म  की  शोर
 से  यह  संकेत  नहीं  मिलता  कि  इसे  जारी

 रखना  बेकार  है  ।  ।

 (ग)  ्रावदयक  सूचना  प्रभी  उपलब्ध

 नहीं  है।  स्टेंडर्ड  वैक्यूम  ट्रायल  कम्पनी

 से  प्राप्त  होने  पर  सभा  पटल  पर  रखी  जायगी।

 श्री  wo  सो०  सोनिया  :  क्‍या  इस
 संविदा  के  अनुसार  जो  तेल  कप  बंगाल
 में  मिलेंगे,  उनमें  से  तेल  निकालने  का  काम
 भी  इस  कम्पनी  को  दिया  जायगा  ?

 क्रि  wo  की०  साजिश  :  यह  कम्पनी
 केन्द्रीय  सरकार  की  शिरक़त  में  बनो  है  कौर
 झगर  तेल  वहां  मिलेगा  तो  शिरकत  में  हो
 वहां  तेल  निकाला  जाएगा  ।

 शी  केत  सी०  सोनिया  :  प्रा पकी

 घायल  यूनिट  कया  काम  करेगी  इस  सम्बन्ध

 में  ?

 को  -  डो०  साथी  :  यह  प्रायः

 यूनिट  बाद  में  बनी  है  श्लील  यह  इस  बात

 राजस्थान  में  तेल  की  तलाश  कर  रहो  है  |

 थ्रो  के०  सी०  सोनिया  :  इस  कम्पनी
 वे:  साथ  जो  करार  किया  गया  है,  क्‍या  उसकी

 एक  कापी  सभा  पटल  पर  रखी  जायगी  ?
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 श्री  बो०  डो०  मालवीय  :  मुझे  मालूम

 नहीं  है  कि  रखों  गयी  है  या  नहों  रखी  गयो,

 ग़ालिबन  नहीं  रखी  गई  है  ।

 श्री  Go  सी०  सोधिया  :  रखी  जायगा

 था  नहीं  ?

 श्री  के०  ro  साल बोय  :  जी  नहीं  |

 Shri  N.  B.  Chowdhury:  May  I  know
 whether  urder  the  contract  with  the
 Standard  Vacuum  Oil  Company,  Go.
 vernment  have  any  right  to  fix  the  price
 of  the  petroleum  when  raised  ?

 Shri  K.  D.  Malaviya:  I  require  notice
 to  answer  that  question.

 Levy  of  Capitation  Fee

 *g96.  Shri  J.R.  Mehta  :  Wi:ll  the
 Minister  of  Education  be  pleased  to
 state  whether  it  is  a  fact  that  certain
 educational  institutions  in  India  ley
 heavy  capitation  fees  on  students
 coming  for  studies  from  States  other
 than  the  one  in  which  such  _  institu-
 tions  are  situated,  and  also  otherwise
 discriminate  on  grounds  of  domicile  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  Yes,  Sir,  but  Government  are  not
 aware  of  any  ocher  discrimination.

 I  may  add  that  education  being  a  State
 subject,  the  Government  of  India  have
 got  no  authority  to  issue  directives  to  the
 State  Governments  on  this  matter.  But
 the  Government  of  India  have  taken  up
 this  matter,  and  in  compliance  with  the
 request  made  by  the  Government  of  India,
 the  State  Governments,  with  the  exce-
 ption  of  two,  have  withdrawn  this  capita-
 tion  fee,  wherever  it  was  imposed.

 Shri  B,  S.  Murthy  :  Which  are  thos¢
 two  States  ?

 Shri  J.  R.  Mehta  :  In  view  of  the  fact
 that  this  discrimination  which  militates
 against  the  ideal  of  common  citizenship
 envisaged  in  the  Constitution,  will  the
 Government  of  India  be  pleased  to  take
 action,  or  use  their  good  offices  with  the
 other  two  States  which  have  not  so  far
 agreed  to  come  into  line  with  the  ideal
 Jaid  down  ?

 Dr.  M.  M.  Das:  We  referred  the  matter
 to  the  Law  Ministry,  and  the  Law  Ministry
 have  pointed  out  that  article  45(r)  is  con-
 travened  by  the  imposition  of  these  capita-
 tion  fees.

 I  stated  in  my  reply  earlier  that  all  the
 State  Governments  where  this  fee  was
 imposed  with  the  exception  of  two  have
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 withdrawn  these  capization  fees,  Those
 two  State  Governments  are  Assam  and
 Madhya  Bharat.  We  are  taking  up  tlus
 matter,  and  discussion  is  taking  flace
 between  these  two  States  and  the  Govern-
 ment  of  India.  And  we  hope  that  these
 two  States  also  will  fall  in  line  shortly,
 and  withdraw  these  capitation  fees.

 Yoga  Ashram,  New  Delhi

 i  ee
 Babu  Ramnarayan  Singh  :

 Will  the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  the
 Starred  Question  No  i460,  on  the
 2ist  December,  79§4,  and  state  :

 (a)  whether  the  required  informa-
 tion  called  for  from  the  local  Yoga
 Ashram,  New  Delhi  in  connection
 with  its  activities  has  since  been  re-
 ceived  and  examined;  and

 (b)  if  so,  the  decision  taken  by
 Government  in  this  regard  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M.
 Das)  :  (8)  Complete  information  has
 not  yet  been  received.

 (b)  Does  not  arise.

 Babu  Ramnarayan  Singh:  The  hon.
 Parliamentary  Secretary  Stated  that  fuil
 informaiion  has  not  been  received.  Does
 he  know  thatevery  thing  has  been  supplied
 to  the  office,  and  that  they  must  be  lying
 in  the  office  ?  He  cannot  say  that  informa-
 tion  has  not  been  received.

 Dr.  M.  M.  Das:  I  may  submit  to  the
 hon.  Member  that  in  considering  applica-
 tions  for  grants  by  the  Government  of
 India,  certain  items  of  information  are
 considered  essential,  and  those  items  are
 to  be  submitted.  So  far  as  this  particuar
 organisation  is  concerned,  we  asked  for
 certain  items  of  information.  They  have
 sent  us  some  information,  but  they  have
 not  sentall.  So,  we  are  awaiting  their
 further  reply  and  as  soon  as  we  get  it,
 the  matter  will  be  considered.

 Babu  Ramnarayan  Singh  :  May  |
 know  what  further  information  does  the
 hon:  Parliamentary  Secretary  want  ?

 Mr.  Speaker:  This  is  going  into  details
 in  an  individual  case.  The  hon.  Member
 may  inquire  and  get  the  information.

 All  India  Service  Examinations

 *yooo.  Shri  Dabhi  :  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  whether  it  is  a  fact.  that
 Government  propose  to  raise  the

 upper age-limit  for  the  IAS  and_  other  allied
 Services  Exam  nations  to  25  vears?
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 The  uty  Minister  of  Home
 Affairs  ,  hri  Datar),:  No.

 Shri  Dabhi  :  May  I  know  what  the
 upper  age  limt  is  in  the  case  of  students
 belonging  to  the  Scheduled  Castes,  Sche-
 duled  Tribes,  and  the  Backward  Classes  ?

 Shri  Datar:  So  far  as  the  Scheduled
 Castes  and  the  Scheduled  Tribes  are  con-
 cerned,  the  upper  age  limit  is  relaxed  by
 three  years,  r.°.,  the  limit  will  be  27.  It  is
 proposed  to  raise  it  in  the  case  of  class  I
 service  by  two  years  more.

 Shri  Dabhi  :  May  I  know  the  reason
 why  Government  are  not  prepared  to  raise
 the  upper  age  limit  by  one  year  in  the  case
 of  others  ?

 Shri  Datar  :  Government  have  consi-
 dered  this  question,  and  they  are  anxious
 that  people  are  taken  in  service  at  as  early

 an  aze  as  possible,  consistently  with  their
 due  merits.

 Shri  B.  S.  Murthy:  Besides  concession
 in  age,  what  are  the  other  concessions
 shown  to  these  students  coming  from  the
 Scheduled  Castes  and  Scheduled  Tribes  and
 competing  in  the  I.A.S.  examination?

 Shri  Datar  :  Though  that  does  not
 relate  to  this  question,  I  might  point  out
 to  the  hon.  Member  that  some  concession
 is  given  by  way  of  reduction  of  fees.

 N.C.C.

 *rooz.  Shri  Ibrahim  :  Will  the  Min-
 ister  of  Defence  be  pleased  to  state  :

 (a)  the  existing  strength  of  the
 National  Cadet  Corps  (State-wise);  and

 (b)  how  many  Cadets  have  so  far
 been  recruited  into  the  regular  Army  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  A  statement  is  laid
 on  the  Table  of  the  House,  [See  Appendix
 VI,  annexure  No.  30).

 (b)  915,  have  been  selected  for  training in  the  Academy,  The  number  of  cadets
 who  have  been  granted  commission  on
 successful  completion  of  training  so  far  is
 being  ascertained  and  the  information
 will  be  placed  on  the  Table  of  the  House.
 In  addition  to  those  who  have  been  selected
 as  officer  cadets,  some  have  joined  in  the
 ranks  also.

 Shri  Ibrahim  :  The  statement  shows
 that  there  is  no  senior  officer  or  senior
 cadet  in  the  girls  division  of  the  Central

 vernment  units.

 May  I  know  the  reason  for  the  same  ?

 Shri  Tyagi:  That  is  because  the  service
 very  junior.
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 Shri  Kasliwal  :  In  view  of  the  fact
 that  the  National  Cadet  Corps  has  done
 Very  good  work  in  the  community  projects
 and  the  river  valley  projects,  may  J  know
 whether  Government  are  considering  the
 question  of  increasing  the  strength  of  the
 National  Cadet  Corps  in  the  country?

 Shri  Tyagi  :  That  is  always  kept  in
 view,  There  is  an  Advisory  Committce
 on  which  there  are  Members  of  this
 House.  It  is  meeting  soon.  It  meets
 from  time  to  time,  and  we  proceed  accord-
 ing  to  the  advice  given  to  us  by  those  hon.
 Members.

 Shri  Bhagwat  Jha  Azad  In  view  of
 the  excellent  work  done  with  minimum,  cost
 by  the  N.C.C.  in  the  Kosi  embankment
 through  public  co-operation,  may  I  know
 whether  the  Ministry  propose  to  send  such
 camps  and  batches  to  the  Kosi  area  in  the
 coming  year  ?

 Shri  Tyagi:  I  am  very  grateful  to  the
 hon.  Member  for  the  appreciation  he  has
 recorded.  It  all  depends  upon  the  desire
 of  the  State  Government.

 श्री  भक्त वाल:  कया  गवर्नमेंट

 को  इस  बात  का  ज्ञान  है  कि  एन०  सी०  सी०

 के  जो  कैडेट्स  नेशनल  डिफ़ेंस  एकेडमी  या

 मिलेटरी  कालिज  आदि  में  लिये  गये  हैं,  थे

 बहुत  सफल  हुये  हैं,  तो  क्या  सरकार  उनकी

 संख्या  बढ़ाने  पर  विचार  कर  रही  है  ?

 श्री  त्यागी  :  जी  हां,  खूब  सफल

 हुये  हैं  प्रौर  गवर्नमेंट  की  ख्वाहिश  है  कि

 ज्यादा  से  ज्यादा  लोग  उसमें  न  सकें  |

 Sbri  U.  C.  Patnaik:  May  J  know  whe-
 ther  any  preference  is  being  given  to  the
 N.C.C.  cadets  in  the  recruitment  to  the
 ranks  of  JCO’s  and  non-commissioned
 officers  in  the  Territorial  Aymy?

 Shri  Tyagi  :  It  is  not  by  means  of  the
 label  of  their  belonging  to  the  NCC,
 but  by  sheer  merit,  that  they  gencrally
 get  a  preference.

 छा बनो  बोर्ड

 #2008,  आओ  वक्त  बदन :  क्‍या  रक्षा

 मंत्री  १८  मार्च,  १६५४  को  दिये  गये  तारांकित

 प्रदान  संख्या  ११७४  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्न  छावनी  बोर्डो  की  तदर्थ

 समित्तियों  द्वारा  दिये  गये  सुझावों  के  बारे
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 में  तब  से  क्या  कोई  निर्णय  किया  गया  है;
 कौर

 (ख)  यदि  हां,  तो  क्‍या  छावनी  बोर्डो
 की  प्रत्येक  तदर्थ  समिति  की  सिफारिशों  को
 बताने  वाला  विवरण  तथा  उनके  सम्बन्ध  में
 किये  गये  निर्णय  सभा-पटल  पर  रखे  जायेंगे  ?

 .  रक्षा  उपमंत्री  (तरदार  जोड़िया)  :

 (क)  केवल  दिल्‍ली  छावनी  के  सम्बन्ध  में
 अन्तिम  फैसला  किया  गया  है  i  wie
 मामले  -  विचाराधीन  हैं,  इन  पर  सम्बन्धित
 राज्य  सरकारों  की  सलाह  शुभी  ली  जा  रही
 है।

 (ख)  दिल्‍ली  छावनी  से  सम्बन्धित

 एक  विवरण  सभा-पटल  पर  रखा  जाता

 है  ।  [वे लियें  परिशिष्ट,  अनुबन्ध  संख्या

 ३१)  |

 हो  मत  वर्षों  :  क्‍या  यह  सत्य  है
 कि  जो  छावनी  समितियां  बनाई  गई  थीं

 उन  की  रिपोर्ट  आये  हुये  छः  महीने  से  भी
 अधिक  समय  हो  गया  है  और  केंटोनमेंट
 बोडो  के  लोग  बहुत  उत्सुकता  से  गवनंमट

 के  निर्णय  की  प्रतीक्षा  कर  रहे  हैं  ?  में

 जानना  चाहता  हूं  कि  इस  में  कितनी  शीघ्रता
 की  जायेगी  और  कब  तक  निर्णय  हो  जायेगा  ?

 सरदार  मजीठिया  :  यह  हमें  मालूम
 है  कि  लोगों  का  कया  खयाल  है  इस  बारे  में
 कौर  उस  व्याल  को  रहें  नजर  रखते  हुये
 पूरी  कोशिश  की  जा  रही  है  कि  जल्‍द  से

 जल्द  कसला  किया  जाय  |

 शो  भवत ददन:  क्‍या  गवर्नमेंट  न

 कुछ  इस  बात  पर  भी  ध्यान  दिया  है  कि

 छावनियों  के  प्रकार  जो  नई  पग्राबादियां

 बढ़ाने  का  प्रदान  विचाराधीन  है,  उसके

 साथ  साथ  वहां  जो  अतिरिक्त  भूमि  केलटोन-

 कमेन्ट  बोर्डों  को.मिलेगी  उस  को  डेवलप  करने

 के  लिये  भ्राथिक  सहायता  की  भी  आवश्यकता

 होगी  ?  यदि  हां,  तो  इस  के  बारे  में  क्‍या
 क्रोधित  की  जा  रही  है  ?
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 सरदार  मजीठिया  :  जी  हां,  पांच
 प्रोग्राम  में  इस  को  रखा  गया  है,  जिस  के

 मुताबिक  कि  छावनियों  का  डेवेलपमेंट

 होगा  |

 Shri  Bhagwat  Jha  Azad  :  How  long will  the  Government  force  the  occupants. of  houses  in  cantonment  areas  to  rent
 their  houses  on  nominal  rent  ?

 The  Minister  of  Defence  Organisa—
 tion  (Shri  Tyagi)  :  So  long  as  they
 occupy  thal  land  free  of  any  rental  value.

 Shri  Bhagwat  Jha  Azad  :  Under  what
 rule  it  becomes  proper  that  these  who  have
 not  only  one  house  for  living  should  be.
 forced  to  rent  it  on  nominal  rent?

 Shri  Tyagi  :  Originally,  most  of  these
 lands  were  given  away  to  the  old  grantees
 and  no  rent,  nor  any  premium  was  charged
 from  them.  The  only  condition  was  that
 whenever  there  was  a  demand  from  the
 Defence  Services,  they  should  give  pre-
 ference  for  occupation  of  the  house  to
 the  Defence  Services,  ‘Therefore,  it  is  in
 connection  with  that  condition  precedent
 that  houses  are  taken  from  them  on  rent.

 सरदार  Uo  एस०  सहगल  :  मंत्री

 महोदय  ने  कभी  फरमाया  था  कि  सब  स्टेट

 गवरनेमेंन्ट्स  से  रिपोर्ट्स  मंगाई  गयी  हैं।  क्‍या

 मैं  जान  सकता  हुं  कि  कभी  तक  कितनी  स्टेट

 गकर्नमेंन्ट्स  ने  आप  के  पास  रिपोर्ट स  भेजी  हैं?

 सरदार  मजीठिया  :  प्रभी  तक  बहुत
 कम  गवनेमेंस्ट्स  आखिरी  फैसले  तक  पहुंची

 हैं  t

 Andaman  and  Nicobar  Islands

 *zooq4.  ShriS.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be’  pleased
 to  state:

 (a)  the  number  of  police  stations
 in  the  Andaman  and  Nicobar  Islands;.

 (b)  whether  any  wireless
 |
 Santen

 is  at  the  disposal  of  the  police  force  there;
 and

 (c)  if  so,  at  how  many  places?

 The  Deputy  Minister  of  Home.
 Affairs  (Shri  Datar):  (a)  Police  Stations  6,
 Police  Outposts  or  «

 (b)  Yes,
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 (c)  At  eight  places.  There  are  also  8
 mobile  stations  of  land  and  §  on  sea  craft.

 Shri  S.C.  Samanta  :  May  I  know
 whether  any  of  the  cight  wireless  equipment
 have  inter-State  connections?

 Shri  Datar  :  I  presume  so,  subject  to
 correction.

 Shri  S.C.  Samanta  :  May  I  know
 the  number  of  the  police  force  in  the
 islands  ?

 Shri  Datar  :  The  number  of  the  police
 is  fairly  adequate,  considering  the  require-
 ments  of  the  islands.

 Shri  S.C.  Samanta  :  May  I  know
 whether  the  expenditure  on  police  force
 has  been  increased  this  year?

 Shri  Datar  :  This  year  it  has  not  been
 increased.  But  additional  staff  was  sanc-
 tioned  during  1953.  .

 Shri  M.  L.  Dwivedi:  May  I  know  if
 the  police  have  been  able  to  give  any  pro-
 tection  against  ‘  Jharcves’  who  shoot  people
 at  sight  ?

 Shri  Datar  :  |  should  like  to  have  notice
 with  regard  to  this  particular  tribe  that
 the  hon.  Member  is  referring  to.

 Yogic  Physical  Culture

 *1008,  Babu  Ramanarayan  Singh  :
 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2589  on  the  26th
 April,  955  and  state  :

 fa)  whether  the  Sub-Comniittee
 appointed  by  the  Central  Advisory
 Board  of  Physical  Education  0  pre-
 pare  a  Syllabus  of  Physical  Educa-
 tion  have  included  “Yoga  Asanas”
 in  the  Syllabus;  and

 (b)  if  so,  the  steps,  taken  for  _  its
 introduction  in  schools  and  colleges?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  The  report  of  the  Sub-Committee
 is  still  awaited.

 ६9)  Does  not  arise.

 I  may  add  for  the  satisfaction  of  the  hon.
 Member  that  the  information  that  has  so
 far  been  collected  by  the  Sub-Committee
 indicates  that  this  particular  system  of
 Yoga  Asanas  will  be  included  in  the
 syll  abus  for  boys.

 Babu  Ramnarayan  Singh  :  May  I
 know  when  their  report  will  be  sudmitted  ?
 Is  there  any  time-  fimit  fixed  ?

 Dr.'M.  M.  Das:  There  is  no  time-limit, but  most  probably  the  Sub-Committce
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 will  meet  by  September  next  for  finalising their  report.
 Shri  B.  S.  Murthy  :  May  I  know  whe-

 ther  this  system  of  Yoga  lanas  also
 includes  Surva  Namaskar

 Crossword  Puzzles

 *z009.  Shri  M.  L.  Dwivedi  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have  ccn-
 sidered  the  views  of  the  State  Crov-
 evnments  on  the  question  of  control-
 ling  crossword  puzzles  and  similar
 competitions;  and

 (b)  if  so,  when  Government  _  pro-
 pose  to  enact  a  suitable  legislation  in
 this  regard  ?

 The
 sr

 uty  Minister  of  Home
 Affairs  (Shri  Datar)  (a)  Ycs.

 (b)  It  is  proposed  to  introduce  a  Bill
 for  this  purpose  during  this  session  of  the
 Parliament.

 Shri  M.  L.  Dwivedi  :  In  view  of  the
 fact

 sting  Tn
 a

 large  puzzle  —
 are

 increas  na  r  number  papers
 than  before,  which is  to  the  detriment  of
 the  common  man,  what  are  the  reasons
 why  Government  are  delaying  control
 of  these  ?

 Shri  Datar  :  It  is  wrong  to  say  that
 Government  are

 delaying.
 Government

 had  to
 =  £  the  various  States  and

 — changes  in  their  ori  proposals.  Now
 a  final  decision  has  taken.  The  Bill
 is  being  drafted  and  it  will  be  brought
 before  the  House  during  this  session.

 श्री  जांगड़े  :  क्‍या  सरकार  ने  पता

 लगाया  है  कि  क्रास बर्ड  पाल  भ्रानगाइज  करने

 वालों  की  सालाना  प्रा मदनी  कितनी

 होती  है  और  क्‍या  वह  इनकम  टैक्स  पटाते

 हैं  ?

 Shri  Datar  :  I  cannot  give  that  figure.

 Chairs  on  Yogic  Physical  Culture

 *ror0.  Babu  Rarhnara  Singh  :
 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 the  Starred  Question  No.  964  on  the
 r5th  September  ‘1954,  and  state  :

 (a)  whether  Government  have  since
 considered  the  question  of  creating
 Chairs  on  Yogic  Physical  Culture  in
 the  Universities  to  promote  Yogic
 Physical  Culture;  and

 (b)  if  so  the  decision  teken  in  this
 ‘connection  ?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr,  M.  M.  Das):
 (a)  and  (b)  The  matter  is  primarily  the
 concern  of  the  Universities,  and  when  the
 views  of  the  Central  Advisory  Board  of
 Physical  Education  and  Recreation  on  the
 issue  are  available,  these  will  be  forwarded
 to  the  Universities  for  appropriate  action.

 Babu  Ramnarayan  Singh  :  In  reply
 to  the  previous  question  referred  to,  it
 was  stated  that  the  Universities  were
 being  consulted.  May  I  know  how  many
 Universities  have  been  consulted,  how  many
 have  sent  their  reply  and  how  many  not  ?

 Dr.  M.  M.  Das  :  All  the  Universities
 were  asked  to  send  us  information.  All  the
 Universities  have  sent  us  information.
 From  this  information,  we  find  that  only
 two  Universities,  one  in  the  north  and
 another  in  the  south,  have  taken  experts
 in  Yoga  for  instructing  the  student.

 Shri  U.C.  Pamaik  :  May  I  know
 whether  Government  have  kept  themselves
 informed  of  the  recent  researches  in  western
 countries  regarding  the  “endorcrine  and
 systems  and  as  regards  extra  sensory  per-
 ception”  in  order  to  understand  the  ad-
 vantages  of  the  Yogic  system  of  physical
 culture  ?

 Dr.  M.  M.  Das  :  I  may  submit  that  one
 of  our  institutions,  the  Kaivalayadham
 Shreeman  Madhava  Yoga  Mandir  Samiti.
 Lonavla,  Poona  is  carrying  out  researches
 in  Yoga,  in  the  light  of  modern  scientific
 methods  and  medical  sciences,  and  we  have
 paid  a  large  amount  of  grant  to  that
 organisation.  Up  to  date,  we  have  paid
 Rs.  1,16,000  to  this  particular  institution
 for  carrying  out  researches  in  Yoga.

 Foreign  Experts

 as
 Shri  Bhakt  Darshan  (on  behalf

 ¢
 Hem  Raj):  Will  the  Minister  of

 imance  be  pleased  to  state

 (a)  the  number  of  experts  who
 visited  India  7954  under  the  Techni-
 cal  Assistance  Schemes;

 (b)  the  names  of  the  countries  from
 which  they  came;

 (c)  the  various  subjects  on  which
 they  were  consulted;  and

 (d)  the  nature  ‘of  recommendations
 “made  by  them  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Finance  (Shri  B.  R.
 Bhagat)  (a)  to  (c).  A  statement  is  laid  on

 Lin  a
 [See  Appendix  VI,  annexure

 0.  32).

 (d)  The  experts  obtained  under  the
 Technicals  Assistance  Schemes  are  usually
 employed  in  an  advisory  and  consultative
 capacity  and  do  not  supret  regular  reports
 of  their  recommendanecns,
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 at  ower  ala  :  क्‍या  यह  सत्य  है
 कि  गवर्नमेंट  की  यह  बुनियादी  नीति  है  कि

 केवल  उन्हीं  विषयों  के  बारे  में  बाहरी  विशेषज्ञ

 बुलाये  जायें  जिन  के  बारे  में  हमारे  देश  के

 विशेषज्ञ  न  मिलते  हों  ?

 श्री  बी०  आर०  भगत  :जी  हां।

 श्री  भक्त  वहन  :  यदि  यह  गवर्नमेंट

 की  निश्चित  नीति  है  तो  इस  विवरण  को

 देखने  से  ज्ञात  होता  है  कि  एक  तो  फूड  न्यूट्रिशन
 कौर  दूसरे  होम  इकनॉमिक्स  के  बारे  में

 अमरीका  के  विशेषज्ञ  बुलाये  गये  हैं  ।  मैं

 जानना  चाहता  हूं  कि  प्रक्रिया  के  लोग

 किस  तरह  से  हमारे  घरों  के  बारे  में  जानकारी

 प्राप्त  कर  सकते  हैं  और  कैसे  यहां  के  विशेषज्ञ

 कहलाये  जा  सकते  हैं  ?

 श्री  बी०  QT.  भगत  :  प्रक्रिया

 ने  इन  विषयों  में  काफ़ी  प्रगति  की  है  कौर

 जो  लोग  वहां  से  बुलाये  गये  हैं  वह  यहां  की

 जानकारी  प्राप्त  कर  के  ही  काम  कर  र

 #  |

 श्री  जांगड़े  :  क्‍या  माननीय  संसदीय

 सचिव  यह  बतलावेंगे  कि  जब  कि  अमरीका

 की  गृह-स्थिति  में  शौर  हिन्दुस्तान  की  गृह-
 स्थिति  में  बहुत  अन्तर  है  तो  वह  यहां  की

 स्थिति  को  पूरी  तरह  कैसे  समझ  सकते  हैँ  र  हे

 श्री  बी०  कार  भगत  :  कोशिश  तो

 ज़रूर  करेंगे  ।

 Shri  A.  M.  Thomas:  J  have  got  authority
 dnd  I  have  handed  it  over.

 Mr.  Speaker  :  Then  he  may  put  this
 question.

 Public  Employment

 *roos,  Shri  A.  M.  Thomas  (on  behalf
 of  Dr.  Ram  Subhag:  S$  )  :  Will  the
 Minister  of  Home  Affairs  ingh  pleased  to
 state:

 (a)  whether  Government  propose  to
 do  away  with  the  resident  rules’  of
 the  various  State  Government  for  ap-
 pointments  to  the  public  services;  and

 (b)  if  so  when  a  Bill  to  this  effect  is
 likely  to  be  introduced  in  the  House?
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 The
 vata

 Minister  of  Home
 Affairs  (S  Datar):  (a)  and  (b).  The
 hon,  Members  are

 presumably
 referr-

 ing  to  certain  rules  and  orders  prescribing
 domiciliary  qualifications  for  recruitment
 to  Services  which  have  been  in  force  in
 certain  States  since  before  the  Constitu-
 tion.  Changes  in  these  rule  can  now  be
 made  only  by  Parliamentary  legislation  under
 Article  16(3)  of  the  Constitution,  The
 question  of  initiating  such  legislation  is  at
 present  under  Government's  considera-
 tion.

 Shri  A.  M.  Thomas:  May  |  enquire
 whether  any  uniformity  in  these  service
 rules  is  going  to  be  attempted  by  the
 Government  ?

 Shri  Datar  :  It  is  one  of  the  questions
 on  which  we  have  addressed  the  State
 Governments  as  to  whether  they  are  in

 ieee
 of  uniform  rules  to  be  legtaigeed

 iere,

 Shri  R.  S.  Diwan:  As  the  medium  of
 instruction  in  the  colleges  plays  a  great  part
 in  the  matter  of  public  services  with  the
 introduction  of  this  Bill,  is  the  Govern-
 ment  contemplating  to  have  a  uniform

 policy  id
 education  in  the  colleges  all  over

 ndia

 Shri  Datar  :  |  do  not  know  whether
 such  a  large  question  can  be  spelt  out  of  the
 answer  under  this  question,

 Educated  Unemployment

 *i907.  Sardar  A.S.  al  (an  behalf
 of  Mulla  Abdullabhai)  Ss ill  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  the  Madhya  Pradesh
 Government  has  made  a  request  for
 financial  assistance  under  the  scheme

 ea
 relieve  educated  unemployment; arm

 (b)  if  so,  the  amounts  sanctioned  in
 this  regard?

 The  Parliamentary
 secretary

 to
 the  Minister  of  Education  (Dr.  M,
 Das)  (a)  Yes,  Sir.

 (0)  Rs.  20,46,0I5  during  1953-56.

 सरकार  ए०  एस०  सहगल  :  क्‍या  में
 जान  सकता  हूं  कि  इस  किस्म  की  कोई  और
 स्कीम  एजुकेटेड  ग्रनएम्प्लायमेंट  के  लिये
 किसी  कौर  स्टेट  गवर्नमेंट  ने  बनाई  है  शौर
 केन्द्रीय  सरकार  से  मदद  की  मांग  की  है  ?

 Dr.  M.  M.  Das:  We  have  given  grants under  this  scheme  to  nearly  a ‘il  the  State
 Governments.
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 Shri  Subodh  Hasda  :  May  I  know
 whether  the  Madhya  Pradesh  Govern-
 ment  has  submitted  any  scheme  parti-
 cularly  in  this  connection,  and  the  Govern-

 ment
 of  India  have  given  sanction  for

 it

 Dr.  M.  M.  Das:  The  scheme  was  for-
 mulated  by  the  Central  Government.  The
 expenditure  incurred  on  the  scheme  by
 the  States  or  expected  to  incur,  are  sub-
 mitted to  the  Centre  and  grants  are  given
 according  to  a  scheduled  rate.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  the  scheme  includes  any
 work  other  than  the  employment  of
 teachers  ?

 Dr.  M.  M.  Das  :  Social  education
 workers  and  teachers  for  primary  schools.

 sit  क०  सी०  सोनिया  :  यह  जो  बीस
 लाख  रुपया  दिया  गया  है  इससे  कितने  ग्राम-
 मियां  को  काम  पर  लगाने  की  तजवीज
 थी  ?

 Dr.  M.  M.  Das:  The  total  number  of
 social  educational  workers  that  were  to
 be  appointed  in  the  whole  of  India  under
 the  original  scheme  was  8,000.  Unfor-
 tunately,  up  till  now  only  96  have  been
 appointed.

 श्री  fo  सी०  सोनिया  :  क्‍या  पूरी
 ग्रांट  देदी  गई  थी  ?

 Dr.  M.  M.  Das:  We  give  help  only  for
 those  teachers  who  are  appointed,

 SHORT  Notice  QUESTION

 Machine  Tools  Factories

 S.  N.Q.  No.  7.  Shri  Kasliwal:  Wil!
 the  Minister  of  Defence  be  plesed  to
 stste  :

 (a)  whether  it  is  a  fact  that  Mr.  J.D.
 Scaife,  Colombo  Plan  experi,  has  sub-
 mitted  his  report  on  Machine  Tool  Fac-
 tories  in  this  country;

 (b)  whether  he  has.  severely  criticised the  planning  and  working  of  the  factories.
 at  Ambarnath  and  Jalahalli;

 (c)  wnether  in  his  view  these  factories
 have  been  ‘‘colossa)  financis!  failures’*
 and  the  Swiss  Consultants  have  not  been
 earnest  about  training  the  Indian  per-
 sonnel;  and

 (a),  if  so,  what  Government  propose
 to  do  in  the  matter  ?
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 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  and  (b).  Yes.

 (cy  Mr.  Scaife  stated  that  the  Jalahalli
 factory  was  likely  to  be  ‘“‘colossal  finan-
 cial  failure.”  Regarding  the  Swiss  consul-
 tants  he  has  stated  as  follows  :—

 ““What  they  have  sold  to  India  was  in
 fact  Swiss  skill  and  which  was  not  their
 ro  sell.  since  they  had  not  the  psychological
 ability  to  transplant  their  skill  to  Indian
 minds.”

 (a)  Mr.  Scaife’s  report  was  submitted
 in  March  ‘1954,  some  18  months  ago.
 Governments’  action  has  been  determined
 by  their  opinion  as  to  the  validity  of  Mr.
 Scaife’s  criticism.  A  detailed  statement
 on  this  subject  is  Jaid  on  the  Table  of  the
 House,  [See  Appendix  VI,  annexure
 No.  33).

 Shri  Kasliwal  :  Mr  Scaife  is  reported
 to  heve  said  that  it  will  take  very  many
 years  before  the  Amberneth  Prototype
 Factory  can  make  any  serious  contribution
 to  the  Ordnance  Fectories.  May  I  know
 hhow  far  Government  accept  this  view?

 The  Minister  of  Defence  (Dr.
 Katju):  No,  Sir.

 P  i
 Syaninandan  Sahaya:  How

 ar

 Shri  Kasliwal  ;  In  regard  to  Jalahalli.
 Mr.  Scaife  has  characterised  it  as  an  eye-
 wash  for  the  reason  that  the  matter  which
 would  be  made  from  parts  made  in  Swit-
 zerland,  of  equipment  which  is  made  in
 Switzerland,  wi  |  only  give  opportunities  to
 Indians  to  get  experience  ih  assembly
 and

 pee
 May  I  know  whether  Mr.

 Scaife  has  given  a  correct  picture  of  the
 working  of  the  Jalahalli  plant  ?

 Shri  Tyagi:  Mr.  Scaife,  as  I  have
 said  in  connection  with  another  question,
 had  already  committed  himself  before
 the  factory  came  into  existance  thal  this
 factory  would  be  a  colossal  failurc.  That
 had  been  his  view  and  he  had  been  ré-
 presenting  the  view  of  the  machine  Tools
 Manufacturers  of  U.K.  mostly.  In  one
 of  his  criticisms  he  has  said  that  he  recog-
 nised  that  this  factory  can  produce  any
 type  of  machine  tools  but  he  would  prefer
 the  development  of  such  machine  tools  to
 be  done  in  the  private  sector  instead  of  by
 Government.  Some  of  the  suggestions
 made  by  him  are  preposterous  and  it
 would  not  be  possible  for  Government  to
 agree  to  them.

 Sbri  A.M.  Thomas:  May  I  enquire
 that  while  this  Mr.  Scaife  started  with  a
 Prejudice—as  it  appears  from  the  state-
 ment—why  was  it  that  he  was  employed  to
 look  into  this  matter;  and,  may  I  also  en-

 uire  whether  he  has  made  any  suggestions
 or  the  improvemeat  of  these  two  factories

 and,  if  so,  have  Govenment  taken  any  steps
 in  this  direction?
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 Dr.  Katju:  We  are  taking  all  possible
 action  in  the  matter,  that  is,  for  the  im-
 provement  of  the  factories,  Mr  Scaife’s
 criticism  notwith+tending.  His  criticism
 is  couched  in  most  exaggerated  language.

 श्री  एस०  एल०  त्रिवेदी  क्‍या  में
 जान  सकता  हूं  कि  यह  जो  स्विटजरलैंड  से
 विशेषज्ञ  आया  था  उस  ने  यहीं  पर  जरा  के  काम
 सीखना  शुरू  किया  था  ?

 We  काट:  जी  नहीं,  वहीं  से  सीख
 कर  प्राय  थे  ।

 Shri  U.C.  Patnaik  :  May  I  kocw
 whether,  apart  from  Mr.  Scaife’s  report
 the  Auditoi-General’s  report  is  there
 showing  that  India  has  sustained  very

 el
 loss  due  to  this  transaction  with  the

 wiss  a  wong
 who

 coho
 achieved

 practically  nothing  in  matter  of  prototype
 a

 and  training  Indian  personnel  ?
 am  referring  to  the  1954  report  on

 Defence  Audit.

 डा०  reg  :  इस  फैक्टरी  को  नतीजा
 दिखाने  में  कुछ  वक्‍त  सर्फ़  होगा।  कुछ
 बिजली  का  तमाशा  तो  नहीं  कि  राज  रात

 को  oa;

 Some  Hon.  Members:  Reply  in  English
 please.

 Dr.  Katju:  I  wus  saying  it  will  take
 some  time  to  produce  results.  Our  aim
 is  to  be-  self-sufficient  in  the  production
 of  arms.  J  will  beg  hoa.  Members  not  to
 be  hesty  in  expecting  results  from  these
 factories.  This  repirlt  was  examined  at

 eat  length  by  the  Engineering  Capacity
 Currey  Committee  and  that  committee
 has  not  agreed  with  most  of  Mr.  Scaife's
 conclusions.

 Shri  U.  C.  Patnaik:  It  is  not  a  question
 of  armement  production;  it  is  prototype
 production  in  one  section;  weapon  deve-
 lopment  in  another  section  and  teaching  of
 technicians  in  the  third  section.  In  all
 the  three  sections  work  hes  not  progressed
 except  nominally,  In  the  weapon  develop-
 ment  and  design  section  it  has  been
 unsuccessful  attempt  to  produce  an  ordi-
 nary  weapon  Common  in  western  countries
 in  the  prototype  section  they  have  produced
 only  a  couple  of  grinders  and  mono  drivers
 and  in  the  education  or  training  seciin
 they  have  not  made  anv  appreciable  pro-
 gress.  Mey  I  know  whether  it  is  a  fact  7

 Dr.  Katju:  In  answer  to  my  hon.
 friend’s  speech,  I  mov  say  that  you  cannot
 produce  prototypes  within  a  few  days;
 you  have  got  to  wait  for  years  and  years
 before  the  weapons  can  be  developed.  He
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 has  enumerated  a  lot  of  things  but  he
 has  not  said  that  this  Sevag  will  soon  be
 producing  55  lakhs  worth  of  machine  tools
 every  year  at  a  capital  cost  of  Rs.  .75  lakhs.

 Shri  Bhagwat  Jha  Azad:  May  I
 know,  whether,  apart  from  Mr  Scaife’s
 and  the  Auditor-General’s  report,  it  Is  &
 fact  that  the  Estimates  Committee  of  this
 House  also  pointed  out  a  large  number
 of  irregularities  not  only  on  the  fi  ancial
 side  but  also  on  the  administrative  side
 and  that  the  machines  were  lying  idle  for
 a  long  time  ?

 Dr.  Katju:  I  can  only  say  that  we  wi
 try  to  profit  by  all  these  criticiams.

 Shri  Syamnandan  Sahaya:  In
 view  of  the  fact  that  Government  do  not
 accept  the  recommendations  of  the  expert,
 Mr.  Scaife,  do  they  propose  to  consult
 anyother  expert  as  to  whether  Mr.
 Scaife’s  report  has  any  velue,  because
 the  modificetions  tothe  factory  cannot  be
 justified  by  laymen  ?

 Shri  Tyagi:  It  is  not  a  question  o'
 consulting  an  expert.  In  fact,  that  expeit
 had  been  requested  to  assist  the  Engi-
 necring  Capacity  Survey  Committee,  which
 was  appointed  by  the  Ministry  of
 Commerce  and  Industry.  But  surely  that
 Committee  had  not  accepted  Mr.  Scaife's

 opinion.
 Whavever  recommendations  that

 mmittee  had  made  were  considered  by
 Government.  \

 Shri  K.  K.  Basu:  Are  Government
 satisfied  as  to  the  progress  of  this  parti-
 cular  institution  ?  rg  not,  has  it  ascerteined
 who  is  responsible  for  the  unsatisfaciory
 state  of  affairs  ?

 Shri  Tyagi:  Government  are  fully
 satisfied.

 —————

 WRITTEN  ANSWERS  TO  QUESTIONS

 Foundry  School,  Kharagpur

 *976.  Shri  D.C.  Sharma:  Will  the  Mi-
 nister  of  Education  be  pleased  to
 state:

 (a)  how  many  of  the  applicants  for  ad-
 mission  to  the  Refresher  Courses  in  the
 Foundry  School  at  Kharagpur  were  from
 State  of  Punjab  this  year;

 (b)  how  many  of  them  have  been
 selected;  and

 (c)  whether  there  were  any  women
 applicants  ?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific
 Research  (Maulana  Azad).  (a)  Seven.

 (b)  Seven.
 (९)  None.

 236  LSD.—2.
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 सैनिक  बाह्य  (बैंक)
 |

 Fee  श्री  कृपाचार्य  जोशी  :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सैनिक  वाद्य  द्वारा  भ्रग्नेजी  ध्वनि

 के  स्थान  पर  भारतीय  ध्वनि  बजाने  के
 लिये  क्या  उपाय  किये  गये  हैं;  शौर

 (ख)  आकाशवाणी  के  स्टाफ  कलाकारों

 ने,  जो  इस  सम्बन्ध  में  पचमढ़ी  के  सैनिक  स्कूल
 गये  थे,  कया  सूचना  दी  है  ?

 रक्षा  मंत्री  (डा०  काटजू)  :  (क)
 पचमढ़ी  के  सैनिक  संगीत  स्कूल  को  भारतीय,
 ध्वनि  बनाने  की  ज़िम्मेवारी  सौंपी  गई  है।
 जिस  से  वे  सैनिक  वाद्यों  पर  बजाई  जा  सकें  |
 इस  स्कूल  ने  अरब  तक  बहुत  सी  ध्वनियां  बनाई

 है  जिसे  सैनिक  वाद्यों  ने  ग्रहण  कर  लिया

 है,  हाल  इण्डिया  रेडियो  का  एक  विशेषज्ञ

 खास  तौर  पर  इसकी  प्रगति  देखने  के  लिये
 तथा  इस  दिशा  में  भ्र पने  सुझाव  देने  के  लिये

 हस  सकल  में  रखा  गया  था।  उसके  सुझावों
 पर  झाल  इन्डिया  रेडियो  तथा  संगीत  नाटक
 अकादमी  की  सलाह  से  विचार  किया  गया

 है भ्रौर  उनपर  धीरे  धीरे  अमल  किया
 जायेगा  ।  यह  फैसला  किया  गया  है
 कि  संगीत  स्कूल  को  इस  काम  में  सहायता
 देने  के  लिये  एक  सुयोग्य  संगीतज्ञ  को  रखा  जाय

 जिसे  भारतीय  तथा  पकछ्चिमीय  संगीत  का
 आवश्यक  ज्ञान  हो  |

 (ख)  पाल  इन्डिया  रेडियो  के  कलाकार

 मे  प्रतिकार  ध्वनियों  को  चुनने,  उन्हें  मधुर
 बनाने  तथा  मार्च  और  प्रोग्राम  संगीत  सम्बन्धी

 टेकनीकल  प्रकार  के  सुझाव  दिये  थे  7  उसने

 स्कूल  के  स्टाफ़  को  बढ़ाने  का  भी  सुझाव  दिया

 था  I

 इम्पीरियल.  बैंक

 *eco.  sit  विभूति  मीटर:  क्‍या  विस
 मंत्री  २६  झेल,  १६५४४  को  दिये  गये



 8964  Written  Answers

 पध्तारांकित  प्रदान  संख्या  १०५७  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मोतीहारी  में  इम्पीरियल

 बैंक  (भव  भारत  का  राज्य  बैंक)  की  एक

 शाखा  खोली  गई  है  ;  कौर

 (ख)  यदि  नहीं,  तो  कब  तक  खोले

 जाने  की  सम्भावना  है?

 राजपथ  और  रक्षा  व्यय  मंत्री  (भो

 qo  wto  mgr)  :  (क)  जी  नहीं  |

 (ख)  भाषा  है  कि  इस  वर्ष  के  शान्त  तक

 मोतीहारी  में  भारतीय  राज्य  बैंक  की  एक

 दाखा  खुल  जायेगी  t

 State  Finance  Corporation

 *98a,  Shri  Gidwani:  Will  the  Mini-
 ater  of  Finance  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Go
 ernment  have  received  a  request  from  the
 Bombay  Government  to  exempt  the
 Bombay  State  Finance  Corporation
 from  payment  of  Income-tax  and  Super-
 tax  for  the  first  few  vears;  and

 be
 if  so,  the  decision  taken  there-

 on

 The  Minister  of  Revenue  and  Civil

 7
 (Shri  M.C,  Shah):  (a).  Yes,

 7

 (by).  The  request  has  mor  been  accepted.

 Gold  Detector

 "987.  Sardar  Iqbal  Singh:  Wili  the
 Minister  ofFinance  bepleased  to  state
 the  number  of  cases  of

 smuggling detected  so  far  with  the  aid  of  the  “Gold
 Detector"  at  Bombay  and  Calcutta
 separately  ?

 The  Minister  of  Revenue  and  Defence
 diture  (Shri  A.  C.  Guha):  The

 a  Deiector  has  80  far  been
 oo for  the  detection  of  nine  cases  at  bay

 and  one  at  Calcutta.

 Tribal  Rehabilitation

 *393.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  picased
 to  state:

 (a)  whether  the  work  of  tribal  re-
 habilitation  is  being  hampered’  in  Tri-
 pura  due  to  delay  in  authorisation  of  ex-
 penditure  of  the  budgeted  sum  for  the
 year  1955-565,  and
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 (b)  if  so,  what  steps  Government
 propose  to  take  to  remove  the  difficul-
 ty  ?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  The  Stare
 Government  schemes  have  been  approved
 and  expenditure  sanctioned.  We  are

 doing our  best  to  ensure  that  progress  of  wor!
 is  not  hampered  in  any  way.

 (b)  In  order  to  ensure  that  the  imple-
 mentation  of  the  schemes  is  not  delayed  and
 the  amounts  for  the  purpose  do  not  lapse,
 the  State  Government  have  been  asked
 to  prepare  their  schemes  in  two  parts.
 The  first  part  will  include  schemes  which
 will  be  spread  over  more  than  one  year  80
 that  once  a  scheme  is  approved,  the  State
 Government  can  continue  to  incur  ex-
 penditure  on  it  even  though  they  are  unable
 to  spend  the  whole  amount  allotted  in
 any  one  year.  Inthecase  of  annual  schemes
 it  has  been  impressed  upon  the  State  Go-
 vernment  that  their  execution  should  be
 completed  within  the  year  as  far  as  Do-
 ssible,

 हिन्दी  टाइपराइटर

 Fee,  श्री  बलवन्त  सिंह  महता  :  क्‍या

 शिक्षा  मंत्री  २६  अप्रैल,  १६५४  को  दिये  गये
 तारांकित  प्रश्न  संख्या  २५६६  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिन्दी  टाइपराइटर  तथा  टेली-

 प्रिंटर  के  एक  समान  की-बोर्ड  निधारित
 करने  के  सम्बन्ध  में  नियुक्त  की  गई  समिति  की
 सिफ़ारिशें  क्‍या  हैं;  कौर

 (ख)  इन  सिफारिशों  के  कब  से  क्रिया-
 कवित  किये  जाने  की  सम्भावना  है  ?

 शिक्षा  तथा  प्राकृतिक  संसाधन  और

 वैज्ञानिक  गवेषण  मंत्री  (मौलाना  ध्वजा)  :

 (क)  समिति  ने  हिन्दी  टाइपराइटर  के

 बारे  में  भ्रन्तरिम  रिपोर्ट  दे  दी  है,  यह  रिपोर्ट

 सरकार  के  विचाराधीन  है।  हिन्दी  टेली-

 प्रिंटर  के  की-बोर्ड  के  बारे  में  रिपोर्ट  की  प्रतीक्षा

 किया  रही  है।

 (ख)  इस  तक़नीकी  काम  के  बारे  में

 कोई  विशिष्ट  समयावधि  निर्धारित  नहीं
 की  जा  सकती  ।
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 LA.S./LP.S.

 *998,  Mulla  Abdullabhai  :  Will  the
 Minister  of  Home  Affaire  be  pleased
 to  state:

 (a)  the  number  of  I.A.S.  and  I.P.S.
 officers  appointed  so  far  in  Madhya
 Pradesh  State  since  the  sth  August
 I947;  and

 (b)  the  number  of  I.A.S.  and  I.P.S.
 officers  transferrd  from  Madhya  Pia-
 desh  State  to  other  States  or  the  Cen-
 tral  Government  ?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (2).  I.AS.  64,
 of  whom  9  have  retired  and  one  has  died.
 I.P.S.  ‘525  of  whom  73  have  retired.

 (b).  One  LA.S.  officer  has  been
 transferred  from  the  Madhya  Pradesh
 Cadre  to  another  State  Cadre  No.  I.A.S.
 I.P.S.  officer  has  been  permanently  trans-
 ferred  from  Madhya  Pradesh  to  the  Cen-
 tral  Government.  Three  LAS.
 officers  and  one  I.P.S.  officer  from
 Madhya  Pradesh  are,  however,  on  depu-
 tation  to  the  Central  Government  on  terure
 basis.

 Settlement  of  Pakistani  Nationals

 *zoo2z.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Home  Affairs  be
 Pleasedto  state  the  total  number  of
 Pakistani  nationals  who  have  been
 given  permi‘sion  for  permanent  settle-
 ment  in  India  to  facilitate  the
 reunion  of  divided  famulies  as  agreeed  to
 Indo-Pakistan  Passport  Conference,
 953  ?

 The  C
 equty

 Ninister  of  Home
 Affairs  (Shri  Datar):  I5¢o.  Pakistani
 nationals,  with  their  depend  +ntr,  have  been
 granted  permanent  settlement  facilities  in
 India  till  the  ‘jist  July,  955  to  facilitate
 reunion  of  divided  —familics.

 Technological  University

 ‘“x006.  Shri  Gidwani:  Will  the  Min-
 ister  of  Education  be  pleased  to  refer
 to  the  reply

 piven
 to  Starred  (Question

 No  744  on  the  ith  March,  7955  and
 state  :

 (a)  whether  any  action  has  since
 been  taken  for  the  establishment  of  the
 proposed  Technological  University  at
 Kanpur,  and

 (b)  if  so,  the  estimated  expenditure
 thereon

 Minister  of  Education  and  Natural
 Resources  and  Sciertific  Research
 (Maulana  Azad):  (9).  The  University
 Grants  Commission  to  whom  the  proposal
 for  the  establishment  of  the  Technoiogical
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 University  at  Kanpur,  was  referred  for
 advice.  appointed  an  Expert  Committee
 to  gointo  the  matter.  One  of  the  members
 of  the  Committee  has  been  to  Kanpur
 recently  and  made  necessary‘  on  the  spot’
 enquiries.  The  report  of  the  Committee,
 is  awaited.

 (b).  The  State  Government's  estimate
 of  expenditure  is  as  follows  :—

 Non-recurring  Rs  52  lakhs.
 Ultimate  Recurring  Rs  23  lakhs  per

 annum.

 Mineral  Survey

 th
 Shri  Kamath:  Will  the  Muinis-

 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state:

 (3)  whether  a  Mineral  Survey  of
 Hashangabad  District  (Madhya  Pra-
 desh)  has  been  made  ;

 (b)  whether  iron,  limestone  or  coal

 deposi
 nave  been  found  in  the  District;

 an

 (c)  if  so,  their  location  ?

 The  Minister  of  Natural  Resources
 (Shri  K.D.  Malaviya):  (a)  to  (c).  A
 statement  giving  the  required  information
 is

 pitached.
 [See  Appendix  VI,  annexure

 34

 Delhi  Police

 | STS.  Shri  D.C.  Sharma:  Will  the
 Minister  of  Home  Affaira  be  pleased
 to  state  the  various

 catego
 ries  of  the  Delhi

 Police  Force  for  which  recruitment  took
 place  during  ‘1954-55;  along  with  the  num-
 ber  recruited  in  each  category  ?

 The
 vee

 Minister  of  Home
 Affairs  (Shri  Datar):  A  statement  is
 laid  on  the  Table  of  the  House.  [See  Appen-
 dix  VI  annexure  No.  35]

 Government  Transport

 ‘516.  Shri  Ibrahim:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  stete:

 (a)  the  number  of  Government
 ers  and  trucki  in  ure  at  present  in
 the  Secretari  at  of  the,  Ministry  of
 Defence;  and

 (b)  the  expenditure  incurred  there-
 on  during  the  year  1954-55,

 The  Minister  of  Defence  i-
 sation  (Shri  Tyagi):  (°)  (i)  One  Civi
 Staff  Car.

 fs’  Six  Military  Vehicles,
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 (b)  0  Rs  /2,400/~

 (ii)  Rs.  27,000/-  approximately.  The
 cost  has  been  calculated  on  the  basis
 of  normal  rates  charged  per  mule
 and  it  includes  mileage  done  by  those
 vehicles  for  Republic  Day  and
 Independence  Day  duties

 U.P.S.C.

 Shri  Ibrahim:
 557  ९  Sardar  Iqbal  Singh:

 Willi  the  Minister  of  Home  Affairs
 be  pleased  to  state  :

 (a)  the  amount  of  fees  realised  by
 the  Union  -Public  Service  Commission
 during  1954-55,  from  candidates;  and

 (b)  the  amount  paid  to  candidates
 if  any,  by  the  Commicsion  as  conveyance
 and  other  allowances  during  1953-54?

 The  ty  Minister  of  Home
 Affairs  (Shri  Datar):  (a).  Rs.  6,23,875/-

 (b}Rs  3:46,260!-

 मथुरा  में  बुवाई  कार्य

 ४१८,  भरी  रघुनाथ  सिह  a  क्‍या  सिका

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  मथुरा  के

 कटरा  केशव देव  में  खुदाई  कार्य  के  दौरान  में

 भारतीय  पुरातत्व  विभाग  को  ऐतिहासिक

 महत्व  की  कौन  सी  वस्तुयें  प्राप्त  हुई  हैं  ?

 शिक्षा  तथा  प्राकृतिक  संसाधन  और  वैज्ञानिक

 गवेषणा  मंत्री  (सौला सा  प्राजाब)

 बहुत  सी  पुरानी  वस्तुयें  जैसे  सिक्के  मुहरें
 झ्र ौर  पकी  मिट्टी  की  छोटी  मुनियों  मिली  है
 जो  ईसा  पूर्व  तीसरी  शताब्दी  से  ईसा  पश्चात्‌
 पांचवीं  शताब्दी  तक  के  समय  की  हैं  कौर

 जिन  का  सम्बन्ध  गुप्त,  कुशन,  सुंग  और  मौर्य

 काल  से  है।  ये  नमूने  बहुत  मूल्यवान  हैं.
 क्योंकि  ये  तह  खोद  कर  निकाले  गये  हैं।  इनके
 अतिरिक्त  उत्तरीय  काली  पालिश  वाले  मिट्टी
 के  बरतनों  का  एक  समूह  (ईसा  पूर्व  ५००-

 Roo  वर्ष  समय  के)  और  कुछ  भूरी  पालिश

 वाले  मिट्टी  के  बरतनों  के  नमूने  मौर्य  काल  से

 पूर्व  अर्थात्  लगभग  ईसा  पूर्व  ७५०  वर्ष  क ेसमय

 के  निचली  तहों  में  मिले  हैं  इस  प्रकार  मथुरा
 की  प्राचीनता  निर्बाध  क्रम  से  पुरातत्व  विज्ञान
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 के  भ्राधार  पर  लगभग  ईसा  पूर्व  पहली  सह-
 स्त्री  के  पहले  प्री  भाग  तक  पहुंच  गई  है  ।

 Second  International  Sports  Meet,
 Warsaw

 ‘$19  Shri  V.P.  Nayar  :  Will  the
 Minister  of  Education  be  pleascd  to
 state

 (०)  whether  Government  received  a
 request  for  financial  assistarce  to  cover
 a  portion  of  the  expenses  to  be  incurred
 in  sending  an  Indian  contingent  for  parti-
 cipation  in  the  Second  International
 Sports  Meet  of  Youth  held  in  Warshaw

 —
 the  ist  to  the  rsth  August,  19553 an

 (b)  ifso,  the  amount,  if  any,  sanctioned
 in  this  regard  ?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a).  Yes,  sir.

 (b)  Nil.

 Exchange  Facilities

 §20.  Shri  V.P.  Nayar:  Will  the
 Minister  of  Finance  be  leased  =  to
 state  the  limit  upto  whic!  Govern-
 ment  have  given  exchange  facilities
 for  bringing  money  into  India  by

 (i)  The  U.S.A.  Embassy,  (i)  U.K
 Commission  (i)  Embassy  of

 (iv)  Embassy  of  the  Peoples
 Republic  =

 China,  (v)  The  United
 States  Information  Service,  (vi)  The
 British  information  Service,  (vit)  The
 Tass  News  Agency;  and  (ett)  The  new
 China  News  Agency  ?

 The  Minister  of  Finance  (Shri
 C.D.  Deshmukh):  There  are  no  restrictions
 on  the  inward  remittance  of  funds  into
 India.  N.»  questionof  giv'ng  exchange
 facilities  for  bringing  money  into  India
 therefore  arises.

 \

 प्रल्पषकालिक  भर्ती

 ५२१.  श्री  भक्त  बदन :  क्या  रक्षा  मंत्री
 ३१  मार्च,  १६५५  को  दिये  गये  तारांकित

 प्रदान  संख्या  १७५६  के  रन  ट्रक  प्रदान  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  ॥

 झ्रल्पकालिक  भर्ती  योजना  के  भ्रन्तर्गत  काम

 करने  वाले  कितने  पदाधिकारियों  व  अन्य

 सैनिकों  को  कब  तक  नौकरी  से  अलग  किया

 गया  हैं  ?

 a
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 wat  उपमंत्री  (सरकार  मजीठिया)  :

 सब  तक  २६३  नान-रेगुलर  कमीदान्ड  अफ़सर

 नौकरी  से  अलग  किये  गये  हैं।  प्राय  श्रेणियों

 के  बारे  में  सूचना  एकत्रित  की  जा  रही  है  प्रौर

 शीघ्रातिशीघ्र  सभा-पट  पर  रख  दी  जायेगी  1

 बीस  कम्पनियां

 ४२२.  सेठ  गोबिन्द  वास  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५४५  में  अब  तक  कितने  पाया-

 बदन  बीमा  कम्पनियों  के  विरुद्ध  मिले  हैं  कौर

 उनमें  से  कितनों  पर  कार्यवाही  हुई  है;  भौर

 (ख)  कितने  पअम्यावंदनों  में  यह  कहा
 गया  है  कि  बीमा  कम्पनियों  ने  अनुपयुक्त
 भ्र चल  सम्पत्ति  में  अपना  घन  लगाया  ?

 राजस्व  और  प्रस् ते मिक  व्यय  मंत्री  (श्री
 एम  सी०  शाह)  :  (क)  मेरा  खयाल  है
 कि  माननीय  सदस्य  यह  जानना  चाहते  हैं
 कि  ऐसे  कितने  अभ्यावेदन  मिले  हैं  जिनका

 सम्बन्ध  घोर  कुप्रबन्ध  या  भ्र धि नियम  के

 झ्रतिक्रमण  से  है--यह  नहीं  कि  दावे,  कमीशन

 आजादी  की  शभ्रदायगी  में  देर  होने  जैसी  व्यक्तिगत

 शिकायतों  के  सम्बन्ध  में  कितने  अभ्यावेदन

 मिले  हैं।  पहले  प्रकार  के  बह
 प्रभ्यावेदन  मिले  हैं  जिनमें  से  चार  करा  निब-

 टारा  हो  चुका  है।  दो  हुई  संख्या  में  विभिन्न

 व्यक्तियों  से  प्राप्त  ऐसे  अभ्यावेदन  जिनमें
 किसी  एक  बीमा  कम्पनी  पर  एक  ही  प्रकार
 के  भ्रारोप  लगाये  गये  हैं,  एक  वर्ग  म  रखे

 गये  हैं  ।

 (ख)  केवल  एक ।

 योग्यता  छात्रवृत्तियां

 ५२३.  डा०  सत्यवादी  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चालू  वर्ष  ,  में  पब्लिक  स्कूलों
 में  योग्यता  के  राडार  पर  कितनी  छात्र-

 बत्तियां  स्वीकार  की  गई  है  (राज्य  वार)  ;
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 (@)  हस  प्रकार  को  छात्रवृतियां-प्राप्त
 विद्यार्थी!  किन  किन  स्कूलों  में  शिक्षा  पा  रहे
 हैं;  प्रौढ़

 (ग)  क्‍या  उन  सभी  विद्यार्थियों  की

 शिक्षा,  जिन्हें  गत  वर्ष  योग्यता  के  भ्राधार  पर

 छात्रवृत्तियां  दी  गई  थीं,  सन्तोषजनक  रूप  में
 चल  रही  हैं  प्रौढ़  क्‍या  उनकी  छात्रवृत्तियां
 जारी  हैं  ?

 शिक्षा  तथा  प्राकृतिक  संसाधन  और
 वैज्ञानिक  एबेबणा  मंत्री  (मौलाना  प्रासाद)  :

 (क)  चुनाव  अभी  नहीं,  किये  गयें  हैं  ।

 (ख़)  प्रदान  नहीं  उठता  ।

 (ग)  हां,  सिवाय  दो  के  जिन  की  छात्र-

 वृत्तियां  मल  प्रस्वेदन-पत्रों  में  सत्य  सूचना
 देने  के कारण  बन्द  करनी  पड़ी  थीं  ।

 संघ  लोक  सांबा  प्रयोग

 ५२४.  भरी  प्र मर  सिह  डामर  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की कृपा  करेंगे  कि

 १६५४-५५  में  संघ  लोक  सेवा  आयोग  ने
 विज्ञापनों  पर  कितना  व्यय  किया  है  तथा

 परीक्षकों  को  पारिश्रमिक  के  रूप  में  कितनी
 राशि  दी  है  ?

 गह-कार्य  उपसंत्री  (श्री  बाजार)  :

 ३,८५,७०४  रुपये  विज्ञापनों  पर  व्यय  हुये
 और  १,  ८८,६२६  रुपये  परीक्षकों  को  पारि-
 श्रमिक  के  रूप  में  दिये  गये  ।

 Sanskrit  Manuscripts

 Shri  Krishnacharya
 —

 Will
 the  Minister  of  Education

 — to  refer  to  the  reply  given  to  Starred
 Question  No.  499  on  the  rst  April,
 I954  and  state

 (8)  the  steps  since  taken  by  Gov-
 ernment  to  secure  the  Sanskrit  manu-
 scripts  from  the  various  European  coun-
 tries;  and

 (b)  the  names  of  countries  which
 possess  them  ?
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 The  Minister  of  Education  and
 Natural  Resources  nad  Scientific  Re-
 search  (Maulana  Azad):  ¢)  The  matter
 is  still  under  consideration.

 (b)  They  are  available  in  various  Eu-
 ropean  and  other  countries  of  the  world but  no  definite  information  is  available.

 Smuggling

 526,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  total  number  of  cases  of
 smuggling  from  East  Pakistan  into
 India  detectedfduring  7955  so  far  :

 (b)  the  kind  and  value  of  goods
 confiscated;  and

 ry  the  amount  realised  as  fine:  from
 the  smugglers  ?

 The  Minister  of  Revenue  and  De-
 fence  E  iture  (Shri  A.C.  Guha):
 (a)  Num ome  of  such  cases  detected
 during  7955  from  January  to  June  7955
 was  3328.

 (b)  The  total  value  of  the
 goods

 con-
 fiscated  during  that  period  was  Rs  4339685
 and  the  principal  goods  involved  were
 gold,  silver,  betelnuts,  Pakistan  and  Indian
 cu‘rency,  textil:,  cattl:,  a  :ts
 and  rock  salt.

 (०  The  total  amount  realised  :s__  fins
 including  penalty  during  the  period  was
 Rs.  65,786/6/-.

 Foreign  Experts

 ‘527.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  research  be  pleased:  to  state:

 q)  the  number  of  foreign  experts
 who  are  at  present  working  under  that
 Ministry  ;  and

 (b)  the  names  of  the  countries  from
 which  they  come  ?

 The  Minister  of  Natural  sesources
 (Shri  K.  D.  Malaviya):  (a)  Seven.

 (b)  Five  from  U.S.A.,  one  from  U.  K.,
 and  one  from  Ja  an,

 Deputations  Abroad

 §28.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  number  of  Central  @  Officials,
 (ii)  Ministers  and  (i)  §Members  of
 Parliament  who  visited  foreign  countries
 at  State  expense  during  795६  80  far;

 (b)  the  purpose  for  which  they  were
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 (c)  the  total  expenditure  incurred
 by  Government  on  each  of  them  on
 their  travels  abroad  ?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)  and
 (b).  The  information  is

 being
 collected

 and  will  be  laid  on  the  Table  of  the  House
 as  soon  as  available.

 ()  Collection  of  statistics  of  expendi-
 ture  on  cach  individual  will  involve  cons-
 derable  labour  and  correspondence  which
 will  be  quite  disproportionate  to  its  utility
 It  is  therefore  proposed  to  give  only  the estimated  expenditure  in  7955  Ministry-wise
 on  deputations  so  farg  approved.

 Hyderabad  State  Forces  Lands

 529.  Shri  Krishnacharya  Joshi:  Will
 the  Minister  of  Defence  be  pleased  to
 state  :

 ©)  whether  a  survey  of  the  land
 belonging  to  the  erstwhile  Hyderabad
 State  Forces  has  been  completed  ;  and

 (b)  if  so,  the  total  acreage  of  lands
 surveyed  ?

 The  Deputy  Minister  of  Defence
 (Serdar  Majithia):  (a)  No.

 (b)  Does  not  arise.

 Kailasahar  sub-Jail  (Tripura)

 §30.\Shri  Biren  Dutt:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  :

 (a)  the  capacity  of  Kailasahar  sub-
 Jail  of  Tripura;

 (b)  the  maximum  number  of  per-
 sons  that  were  confined  in  this  sub-jail
 during  the  months  of  June  and  July
 79555

 (©)  whether  use  of  mosquito  cur-
 tains  by  any  undertrials  at  their  own
 cost  was  denied  ;

 (d)  whether  it  is  a  fact  that  the  sub-
 jail  is  not  upto  the  standards  prescribed
 by  Rules  ;  and

 (e)  if  so,  the  remedial  steps
 propos- ed  to  be  taken  by  Government

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Latar):

 |  (3)  The  capacity
 of  Kailasahar  Sub-Jail  is  30.

 g
 The  number  of  persons  confined

 in  this  sub-jai]  during  the  months  of  June
 and  July,  7955  was  27  and  25  respectively

 (c)  No.
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 (9)  and  [On  The  sub-jail  is  upto  the
 standards  in  all  respects  except  buildings.
 The  State  Government  have  made  the
 mecessary  provision  during  the  current
 financial  year  for  the  construction  of  a
 new  building.

 Smuggling  through  Burma

 s3:.  Shri  Rishang  Kelshing  :  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 preventive  staff  is  of  the  Indian  Land
 Customs  at  Imphal  (Manipur)  have
 seized  smuggled  goods  from  Burma
 worth  about  rupees  one  lakh  during  the
 current  year  on  the  Indo-Burma  fron-
 tier  :

 (b)  if  so,  the  value  of  smuggled  goods
 seized  from  the  tribal  people;  and

 (c)  the  special  facilities  given  to  the
 tribal  people  on  the  .Indo-Burma  frontier
 to  bring  goods  from  Burma?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.C.  Guha):

 if}
 The  preventive  staff  of  the  Indian

 d  Customs  at  Imphal  (Manipur)  had
 seized  goods  worth  Rs.

 §
 »774/70/-

 believed  to  have  been  smuggled  through
 Indo-Burma  border  during  the  current
 year  upto  July,  ‘1955.

 (b)  The  total  value  o*  he  smuggled

 Foods
 seiz.d  from  the  triba:  people  was

 ss  545394/1/-.

 (c)  Facilities  such  as  the  importation
 of  rice  into  India  fr  m  Burme  free  of  any
 import  or  exchange  control  restrictions
 aie  available  to  the  people  or  the  Indo-
 Burma  frontier.  They  have  also  been  per-
 mitted  in  this  connection  to  export  certain

 uantities  of  apparel  to  Burma.  Such
 acilities  are  however  available  to  all,

 Te  hrically  these  are  no  special  facilities
 for  tricbal  people  though  they  may  be
 getting  the  greatest  benefit  out  of  these
 tavilities.

 Ancient  Monuments  in  Assam

 §32.  Shri  K.P.  Tripathi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  sanctioned  in  7954 forthe  preservation  of  the  ancient
 Monuments  of  National  importance  in
 the  district  of  Darrang  in  Assam  ;

 (b)  the  amount  actually  spent  ;  and
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 ,
 (c)  whether  the  sum  is  insufficien

 ‘for  the  purpose  and  complaints  have
 been  made  to  that  effect  ?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Ra.  ‘1616/-

 (b)  Rs.  1,624/2/-
 (c)  No,  Sir.

 Tribal  Education

 533  Shri  Dasaratha  Deb:  Will  the

 an
 ster  of  Education  be  pleased  to

 state:

 @  whether  any  scheme  has  been
 received  by  Government  for  the  ad-
 vancement  of  education  ofthe  Tribal
 people  of  Tripura;

 (b)  if  so,  the  steps  taken  in  this  re-
 gard  and  the  results  achieved;

 (c)  whether  Government  have  any
 scheme  to  build  Boarding  Houses  for
 tribal  students  in  Tripura  this  year; ‘and

 (d)  if  so,  the  names  of  the  place;
 where  these  Boarding  Houses  would
 be  located  ?

 The  Minister  of  Education  and
 Netural  Resources  and  Scientific
 Research  (Maulana  Azad):  (a)  to  (d).
 The  Government  of  India  have  no  know-

 ledge
 of  any  such  schemes.  The  information

 is  ever  being  collected.  from  the  Tri-
 pura  State  Government  and  will  be  laid
 on  the  table  of  the  House  when  available.

 Technical  Schools  in  Tripura

 _§34  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  te:  hnical  training-
 schools  opened  in  Tripura  during  ‘1954-
 553

 (b)  the  subjects  taught  there  :

 (c)  the  amount  spent  so  far  on  them;
 and

 (d)  the  amount  sanctioned  for  them
 for  1955-56,  ?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  .Scientific  Re-
 search  (Maulana  Azad):  (u)  to  (d).
 The  information  is  being  collected
 the  State  Government  and  will  be  laid  on
 the  Table  of'  the  House  when  available.
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 LOK  SABHA
 Monday,  22nd  August,  955

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  SPEAKER  in  the  Chair)
 s

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 12-01  P.M.

 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATIONS  UNDER  SEA  CUSTOMS

 Act

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B,  R.
 Bhagat):  On  behalf  of  Shri  A.  C.
 Guha,  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  Ministry  of  Finance

 Customs  Notifications  Nos.  94  and  95,
 dated  the  4th  June,  1955,  under  sub-
 section  (4)  of  section  43B  of  the  Sea
 Customs  Act,  (1878,  as  inserted  by  the

 Sea  Customs  (Amendment)  Act,  1953.
 [Placed  in  Library.  See  No.  8.-26l/
 55].
 AMENDMENTS  TO  RESERVE  AND  AUXI-

 trary  AR  Forces  Act  RULES

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  I  beg  to  lay  on  the
 Table,  under  sub-section  (4)  of  sec-
 tion  34  of  the  Reserve  and  Auxiliary
 Air  Forces  Act,  1952,  a  copy  of  the
 Ministry  of  Defence  Notification
 No.  S.R.O.  224,  dated  the  llth  June,
 ‘1955,  making  certain  amendments  to
 the  Reserve  and  Auxiliary  Air  Forces

 Act  Rules,  ‘1953.  [Placed  in  Library.
 See  No.  §.-262/55].
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 Report  of  BANK  AWARD  COMMISSION

 Mr.  Speaker:  [Before  I  call  upon  ine
 hon,  Minister  of  Labour  to  Iay  on  tne
 Table  a  copy  of  the  Report  of  the
 Bank  Award  Commission,  I  want  to
 enquire  about  one  thing.  I  saw  in  the
 Press  a  summary  of  this  Report  and
 l  was  just  wondering  how  it  could  go
 to  the  Press  before  it  was  laid  on  the
 Table  of  the  House.

 The  Minister  of  Labour  (Shri  Khan-
 dubhbai  Desai):  I  also  saw  it  and  some-
 body  must  have  done  this.  I  will  ret
 the  whole  question  enquired  into.

 Shri  Kamath  (Hoshangabad):  T
 suggest  that  {t  is  a  breach  of  privilage
 of  the  House  tov.

 Mr.  Speaker:  That  we  shall  con-
 sider  later  on.  I  may  only  point  out
 that  whenever  a  report  is  to  be  pre-
 sented  to  Parliament,  Government
 have  to  be  very  particular  to  see  that
 a  summary  of  it  or  information  there-
 from  is  not  published  in  the
 Press  before  the  report  is  pre-
 sented  in  the  Parliamert.  What  has
 happened  now  is  a  very  irregular
 practice  and  I  do  not  know  who  is  res-
 ponsible  for  it.  The  Minister  has  pro-
 mised  to  enquire  and  let  us  await  the
 results  of  his  enquiry.

 Shri  Khandubhai  Desai:  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 of  the  Bank  Award  Commission.
 [Placed  in  Library.  See  No.  S-263/55).

 STATEMENT  RE.  RECOMMENDA-
 TIONS  OF  BANK  AWARD  COM-

 MISSION

 The  Minister  of  Labour  (Shri
 Khandubhai  Desai):  Hon,  Members  of
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 [Shri  Khandubhai  Desai]
 this  House  will  recollect  that  in  August
 last  year,  Government  issued  a  statu-
 tory  order  modifying  the  decision  of
 the  Labour  Appellate  Tribunal  on  the
 appeals  filed  against  the  award  of  the
 All-India  Industrial  Tribunal  (Bank
 Disputes),  Bombay,  (popularly  known
 as  the  Sastry  Award)  on  the  disputes
 between  banking  companies  and  their
 workmen.  The  Prime  Minister  and
 the  Finance  Minister  in  their  speeches
 in  this  House  explained  why  Govern-
 ment  had  felt  constrained  to  modify
 the  award  of  the  Tribunal.  The  modi-
 fications  were  effected,  as  it  appeared

 to  Government,  in  the  light  of  the  in-
 formation  then  available,  that  the  de-
 velopment  of  banking  in  rural  areas
 might  be  prejudiced  and  that  the
 burden  of  the  award  might  prove  un-
 bearable  in  the  case  of  several  banking
 companies

 As  it  was  considered  desirable  to
 have  the  matter  further  investigated
 so  as  to  enable  Government  to  assess
 more  fully  the  probable  effects  of  the
 modified  decision  on  the  individual
 units  of  the  banking  sector  to  which
 it  applied,  Government  decided  in  Sep-
 tember  954  to  institute  a  fact-finding
 enquiry  and  to  entrust  it  to  the  late
 Shri  Justice  G.  S.  Rajadhyaksha  of
 the  Bombay  High  Court,  who  was  suc-
 ceeded  by  Shri  Justice  P.  B.  Gajendra-
 gadkar.  The  main  issue  before  the
 Commission  was  to  recommend,  hav-
 ing  regard  to  the  facts  ascertained  by
 it  and  to  the  need  for  ensuring  an
 equitable  treatment  to  bank  emplo-
 yees  consistent  with  the  capacity  to
 pay  of  the  various  classes  of  banking
 companies  or  individual  units,

 (a)  whether  the  Appellate  Tribu-
 nal’s  decision,  as  modified,
 should  be  continued,

 (b)  whether  the  Appellate  Tribu-
 nal  decision  should  be  res-
 tored  and  if  so,  whether  fully
 or  in  part,

 (c)  whether  the  Appellate  Tribu-
 nal  decision  should  be  enfore-
 ed  with  any  other  modifica-
 tions  considered  necessary.
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 The  Gajendragadkar  Commission  has
 since  made  a  detailed  and  exhaustive
 enquiry  and  submitted  its  report  to
 Government,  a  copy  of  which  has  been
 placed  on  the  Table  of  the  House  by
 me  just  now,

 The  Commission's  recommendations
 on  the  substantive  terms  of  the  award
 are  embodieq  in  chapter  XI  of  its  Re-
 port.  The  main  recommendations  are
 as  follows:

 (i)  Subject  to  certain  modifica-
 tions,  the  Appellate  Tribunal's
 decision  should  be  restored  in
 the  case  of  all  class  A  banks
 (Indian  and  foreign),  all  class
 B  banks  (except  the  Bank  of
 Bikaner  and  the  United  Bank
 of  India)  and  certain  class  C
 banks.  This  recommendation
 is  to  have  retrospective  effect
 from  the  Ist  April  ‘1954,

 (ii)  The  provision  for  the  creation
 of  an  additional  area  (aren
 TV)  as  per  Government's
 modified  decision,  together
 with  the  wage  structure  and
 dearness  allowance  prescribeq
 for  this  mew  area,  should  be
 confirmed.

 (iii)  The  total  exemption  from  the
 application  of  the  award  to
 areas  with  30,000  or  less
 population  in  Part  B  and  Part
 C  States  (other  than  Delhi,
 Ajmer  and  Coorg)  allowed  in
 the  Government's  modified
 decision,  has  been  altered  and
 the  exemption  will  be  limited
 to  such  areas  in  Travancore-
 Cochin  only  and  for  a  period
 of  two  years.

 (iv)  The  scales  of  dearness  allow-
 ance  prescribed  by  the  Appel-
 late  Tribunal  for  the  clerical
 and  subordinate  staff  should
 be  restored  for  areas  I,  II  and
 III  in  respect  of  all  class  A
 banks,  class  B  banks  (except
 United  Bank  of  India  and
 Bank  of  Bikaner)  and  certain
 class  C  banks,
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 mendations  of  Bank
 Award  Commission

 In  respect  of  the  branches  of  the
 above  banks  in  area  IV,  the  rates  ac-
 cording  to  Government’s  modified
 decision  will  continue  to  apply.

 (v)  In  regard  to  class  C  and  class
 D  banks  [other  than  those
 mentioned  in  sub-paragraph
 (iv)  above  and  a  few  which
 have  entered  into  agreements
 with  their  employees,  displac-
 ed  banks  and  banks  incorpo-
 rated  in  Travancore-Cochin
 (except  the  Travancore
 Bank,)  the  rates  prescribed
 by  Government  will  continue.

 (vi)  In  the  case  of  class  D  banks,
 excluding  those  in  Travancore-
 Cochin  State  ard  displaced
 banks,  the  provision  that  from
 the  Ist  April  1959,  they  should
 automatically  step  into  class
 C  should  be  set  aside.  The
 position  of  these  banks  at  the
 end  of  March  959  should  be
 examined  afresh  for  deter-
 mining  whether  they  should

 be  promoted  to  C  class.

 (vii)  Banks  incorporated  in  the
 Travancore.Cochin  State  (ex-
 cluding  the  Travancore  Bank)
 should  implement  the  Gov-
 ernment’s  modified  decision
 subject  to  certain  modifica-
 tions.

 In  view  of  the  special  problems  of
 banking  in  the  Travancore-Cochin
 State,  a  Cammission  may  be  appointed
 to  review  the  entire  banking  situation
 in  that  State.  If  no  Commission  ix
 appointed,  the  position  of  class  D
 banks  in  the  State  should  be  reviewed
 as  at  the  end  of  March  959  along
 with  other  class  D  banks.

 (viii)  The  United  Bank  of  India
 which  has  been  exempted  under  the
 Government's  modification  order, Should  implement  the  Sastry  Award
 as  a  class  B  bank  with  effect  from
 Ist  August  1955,  subject  to  certain
 conditions.  Its  financial  position  should
 be  reviewed  -by  a  tribunal  not  later
 than  three  years.

 22  AUGUST  955  Motion  re.  Report  of  10782
 Press

 Commission
 (ix)  Agreements  entered  into  between

 the  Bank  managements  and  the  em-
 ployees  in  the  case  of  seven  banks
 should  be  ratified  by  Government  and
 enforced.

 Government  have  decided  to  acce)
 in  full  recommendations  og  the  Com
 mission  on  the  substantive  terms  of
 the  award,  Necessary  legislation  for
 the  purpose  of  implementing  those
 recommendations  will  be  introduced
 shortly.  The  Commission  has  made
 certain  recommendations  relative  to
 the  cost  structure  of  the  banking  sys-
 tem  such  as  a  possible  upward  adjust-
 ment  in  the  rates  charged  on  loans
 and  advances,  concerted  action  by
 banks  to  enforce  floor  rates  on  some
 categories  of  advances  as  well  as  ceil-
 ings  on  deposit  rates,  control  over
 emoluments  of  higher  executives  etc.
 These  are  separately  under  the  exa-
 mination  of  Government  and  appro-
 priate  action  will  be  taken  in  respect
 of  them.

 The  Report  is  being  released  for
 publication.  Government  are  grateful
 to  Justice  Gajendragadkar  for  the
 exhaustive,  painstaking  and  expediti-
 ous  enquiry  conducted  by  him.
 They  particularly  appreciate  his
 successful  efforts  in  bringing  the
 parties  closer  together  and  trust  that
 this  spirit  of  accommodation  and  co-
 operation  will  govern  the  relations  of
 the  employers  and  employees  in  the
 banking  industry  in  the  future.  That
 way  lies  their  well-being  and  the
 prosperity  of  the  country.

 MOTION  RE.  REPORT  OF  PRESS
 COMMISSION—Coneld.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the  Re-
 port  of  the  Press  Commission.  Out  of
 2  hours  allotted  for  the  discussion
 on  the  motion,  about  eight  hours  have
 already  been  taken  up  till  the  20th
 August  955  and  about  four  hours
 more  now  remain,

 Today  being  the  last  day  of  the  dis-
 cussion  on  the  motion  may  I  know
 how  long  is  the  Minister  likely  to
 take?
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 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  I  would
 like  to  have  about  one  hour

 Mir.  Speaker:  That  means  the  dis-
 cussion  will  go  on  for  three  hours
 more,  when  the  Minister  will  be  called
 upon  to  reply.  The  motion  and  the
 amendments  thereto  wil!  be  put  to
 vote  at  about  4  P.M.

 Thereafter  the  House  will  take  up
 the  Abducted  Persons  (Recovery  and
 Restoration)  Continuance  Bill,  955
 for  which  three  hours  have  been  allot-
 ted.

 Shri  Kamath  (Hoshangabad):  On
 Saturday  afternoon,  when  the  House
 adjourned,  I  was  referring  to  the  un-
 holy  alliance  between  the  political
 lords  and  the  Press  barons  which
 augurs  ill  for  the  growth  of  a  robust
 democracy  in  our  country.  This  alli-
 ance  must  be  broken.  Such  a  divorce
 is  the  sine  qua  non  for  the  survival
 of  the  freedom  of  the  Press  and  for
 the  promotion  of  the  wider  national
 interest.  Failure  to  do  so  or  even
 apathy  towards  this  fundamental  pro-
 blem  will  sap  the  lifeblood  of  this
 young  democracy  and  lay  the  founda-
 tions  of  a  totalitarian  order  or  an
 oligarchical  dictatorship.
 (Mr.  Derury-Sreaker  in  the  Chair]

 Unless  this  primary  task  is  accom-
 plished,  we  shall  not  see  a  great  editor
 or  a  great  newspaper  in  our  midst.  I
 hold  fast  to  the  belief  that  a  great
 editor  and  a  great  newspaper  are  of
 no  less  importante  to  our  present  and
 to  the  future  of  our  country—no  less
 important  than  a  great  President  or  a
 great  Prime  Minister  or  a  great  Lea-
 der  of  the  Opposition.  May  be,  this  is
 a  forlorn  hope.  Perhaps  the  age  of
 independent  editors,  the  age  of  great
 editors  has  gone;  the  age  of  cold  cal-
 culators  and  hot  advertisers  and  covert
 censors  has  come.  Have  we  not  seen
 in  our  own  day  and  very  recently  too,
 the  spectacle  of  a  widely  circulated
 English  daily  shutting  its  mouth  on
 Prohibition  as  soon  as  Governnfént
 advertisements  were  cut  off?  Don’t  I
 know  myself  Governments—Central
 and  States—coaxing,  cajoling,  pur-
 chasing  and  buldgeoning  the  Press
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 barons,  editors  and  working  journa-
 lists?  Sama,  Beda,  Dama  and  Danda—
 all  are  being  employed  by  the  Govern-
 ment.

 A  Minister  telephones  orrings  up  a
 proprietor  or  editor  or  a  Press  agen-
 cy  to  play  up  or  play  down  or  black
 out  some  news  and  lo  and  behold!—
 it  is  done.  A  managing  editor  and
 one  of  the  directors  of  the  PTI  was
 included  twice  or  thrice  in  delegations
 to  the  United  Nations  and  soon  after
 that  a  magical  effect  was  observed  in
 the  apologetic  tone  of  his  paper’s  cri-
 ticism  of  the  Government.  This  paper
 was  perhaps  one  of  the  few  dailies  in
 our  country  which  wrote  no  editorial!
 article  on  the  medicopolitical  murder
 of  Dr.  Syama  Prasad  Mookerjee,  Our
 All  India  Radio  shared  that  distinc-
 tion  in  that  it  too  disposed  of  the
 matter  in  a  casual  one-line  news  item
 though  when  Minister  Gopalaswam!
 Ayyangar  passed  away,  unfortunately
 for  our  country,  AIR  for  nearly  three
 or  four  minutes  lauded  him  as  a
 great  statesman  and  what  not.  Not
 that  I  did  not  appreciate  the  effort  of
 AJR  on  this  latter  occasion.  But  I
 mention  this  only  to  illustrate  the
 morbid  tendency  of:  the  Government
 to  dragoon  publicity  media  and  to
 press  them  into  their  service  for  their
 base  and  ignoble  ends  without  much
 thought  for  national  sentiment  or
 public  interest.  I  have  seen  AIR  and
 PTI  saying  not  a  word  about  the  PSP
 and  Communist  provincial  conferences
 while  on  the  same  day  giving  not  less
 than  300  words  for  a  not  so  very
 bright  speech  of  chota  Minister  some-
 where.  Newspapers  often  take  the
 cue  from  the  AIR  and  PTI.  An
 Indian  newspaper  with  mass  circula-
 tion  cannot  hope  to  exist  or  flourish
 if  it  does  not  publicise  Ministers  of  the
 Government.  Their  publicity  comes
 next  only  to  film  stars,  jockeys  and
 sportsmen—Ministers  whether  their
 performance  be  good,  bad  or  indiffer-
 ent  and  other  politicians  only  in
 their  less  discreet  or  more  dramatic
 moments,

 Mr.  Deputy-Speaker:  Shri  Kamath
 has  already  taken  fourteen  minutes
 the  other  day.
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 Shri  Kamath:  I  took  only
 minutes  the  other  day.

 Mr,  Deputy-Speaker:  Office  records
 are  to  be  preferred.  I  do  not  think
 the  hon.  Member  can  go  on.

 eleven

 Shri  Kamath:  IJ  will  take  only  four
 more  minutes;  that  is  all.  I  am  sorry
 my  friend  has  left.  I  would  have  re-
 quested  Shri  Tulsidas—he  has  left  his

 An  Hon.  Member:  He  is  there.

 Shri  Kamath:......  I  would  request
 him  to  tell  us  later  when  he  speaks
 on  this  subject  the  story  of  the  Bharat
 Combine  of  newspapers  in  Bombay
 in  which  I  learn  he  too  had  his  fingers
 burnt  in  the  process.

 I  shall  now  refer  to  another  unde-
 sirable  and  harmful  tie-up  of  our
 two  national  agencies—PTI  and  UPI—
 with  the  two  foreign  agencies—Reu-
 ters  and  Agence  France  Presse.
 There  are  two  other  smaller  agencies
 like  APA  and  UPA  functioning  in  this
 country,  The  role  of  the  Information
 Ministry  and  the  Communications
 Ministry  in  this  connection  hampers
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 are  big  newspapers  in  Japan.  There
 circulation  exceeds  that  of  '  British
 newspapers.  Three  Japanese  news-
 papers—Asahi  Shimbun,  Mainichi  and
 Youmiri—these  three  put  together
 have  a  circulation  of  nearly  fourteen
 million  which  is  more  than  the  circu-
 lation  of  six  British  newspapers  put
 together.  But  unfortunately,  because
 our  Government's  attitude  and  because
 of  the  policy  followed  by  our  Gov-
 ernment  with  regard  to  the  rate  sys-
 tem,  cable  rates,  wireless  rates,—
 there  are  other  matters—Asian  news
 agencies  cannot  compete  with  those
 established  news  agencies  like  Reu-
 ters  and  Agence  France  Presse.  Reu-
 ters  was  pampered  by  the  British  Gov-
 ernment  and  the  pampering  is  going
 on  even  today.  I  would  suggest  that
 the  Government  should  extend  such
 facilities  to  these  Asian  news  agencies
 too  so  that  we  can  get  the  real  and
 correct  news  and  information  and  so
 that  our  country  may  also  be  proper-
 ly  represented  in  foreign  countries.
 They  should  extend  to  these  news
 agencies  facilities  for  relaying  news
 from  New  Delhi  direct  on  our  wire-
 less  to  the  Asian  centres  without  the
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 the  growth  of  Asian  news  agencies  on
 a  healthy  competitive  basis  and  retards
 the  free  flow  of  world  news,  is  con-
 trary  to  the  spirit  of  Bandung  and  is
 hardly  in  consonance  with  the  4th
 tatwa  of  Pancha  Shila—mutual  equa-
 lity  and  benefit—which  should  ani-
 mate  the  relations  between  the  Pancha
 Shila  countries  the  majority  of  whom
 are  Asian  countries.  In  any  case  they
 are  not  British  or  Western  European
 or  American  countries.

 Here  is  Press  Information  Bureau's
 hand-out  on  Goa  today-sthe  latest
 hand-out  on  Goa.  It  is  all  British
 and  American  Press  reactions.  Why
 should  we  depend  for  foreign  news  on
 Reuters  and  Agence  France  Presse?  In
 this  age  of  Asian  resurgence—which
 the  Prime  Minister  often  talks  about;
 he  often  repeats  that  Asia  is  on  the
 march  and  Asia  is  not  to  be  dictated
 to  by  Europe  or  America—why  shouid
 not  we  encourage  Asian  news  agen-
 cies  like  Kyodo,  Antara  (Indonesian)
 and  New  China  News  Agency.  There

 ages  going  by  the  overland  lines
 from  here  to  Bombay  or  Calcutta.
 Secondly  I  would  suggest  a  substan-
 tial  reduction.  of  Press  cable  rates.
 The  reception  charges  on  foreign
 press  messages  on  the  wireless  must
 be  lowered  immediately.  If  these
 things  are  not  done,  all  this  talk  about
 Bandung,  Panch  Shila,  Asian  resur-
 gence,  “Asia  is  on  the  march”  and  our
 support  of  Asian  freedom  and  African
 freedom  will  be  empty  chatter—not  to
 be  taken  at  its  face  value.

 As  I  am  pressing  against  time  I  will
 only  state  the  points  and  then  conclude.
 My  friend  Shri  प्र,  N.  Mukerjee  right-
 ly  condemned  the  other  day  the  deal
 that  U.  P.  I.  has  entered  into  with  a
 cotton  magnate.  He  said  that  it
 had  virtually  passed  into  the  hands
 of  the  cotton  magnate  because  he  had
 full  power  in  all  matters.

 An  Hon.  Member:  The  magnate’s
 name?

 Shri  Kamath:  ]  do  not-  want  to
 mention  the  name—all  right,  he  is
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 one  Shri  Karnani.  In  this  connection
 I  would  only  ask  the  Government  to
 render  assistance  to  the  U.P.I  to
 fide  over  their  present  financial  diffi-
 culties.  The  Press  Commission  has
 suggested  a  long-term  interest-free
 loan  to  the  P.  T.  I.  but  no  such  loan
 has  been  suggested  by  the  Press  Com-
 mission  to  the  U.  P.  I.  Why  this  dis-
 crimination?  The  U.  P.  I.  has  served
 the  national  cause  and  over  freedom
 movement  since  its  inception.  I
 would,  therefore,  ask  our  Free  India
 Government  to  assist  the  U.  P.  I.  in
 its  present  financial  difficulty.  I
 would  also  ask  the  Government  not  to
 advance  any  loan  to  them  uniess  the

 U.  P.  I.  in  their  turn  agree  to  termi-
 nate  this  shabby  deal  with  the  cotton
 magnate  and  take  steps  to  put  the
 U.  P.  lL.  on  a  sound  Trust  form  of
 management  basis  as  suggested  by  the
 Press  Commission.

 There  is  the  third  agency  also,  the
 Hindustan  Samachar  a  small  news
 agency,  struggling  for  the  last  5  or  7
 years.  It  is  run  on  co-operative  basis.
 It  is  a  co-operative  venture  of
 working  journalists.  There  is  only
 one  thing  that  I  would  suggest
 in  this  connection  and  that  is,
 the  Minister  might  consider  help-
 ing  this  agency  in  a  small  way.
 Wherever  there  are  A.I.R.  regional

 centres  the  regional  news  at  these
 centres  could  be  taken  from  this  agen-
 cy  because  it  is  a  multi-lingual  agency
 and  it  serves  newspapers  in  about
 seven  languages  of  our  country.  I
 have  seen  two  or  three  papers  in
 different  languages  served  by  this
 agency;  but  I  understand  that  they
 serve  in  about  seven  languages  of
 India.

 Lastly,  Sir  —I  will  conclude  in  a
 minute  or  a  minute  and  a  quarter—
 about  the  Press  Council.  I  would  sug-
 gest  that  the  Press  Council  which  has
 been  recommended  by  the  Press  Com-
 mission  should  not  only  formulate  a
 code  of  ethics  for  working  journalists
 but  it  should  formulate  a  cnde  for  ad-
 vertisers  also.  While  I  am  on  this
 subject  I  may  suggest  that  while  40
 per  cent.  newspaper's  space  hag  been
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 suggested  as  a  ceiling  for  advertise-
 ments  by  the  Press  Commission,  not
 more  than  5  per  cent.  should  be  the
 ceiling  for  ministerial  publicity  in  the
 papers,  and  for  the  Opposition  there

 must  be  a  floor  of  5  per  cent.;  other-
 wise  I  see  no  hope  for  democracy  m
 our  country.  There  must  be  a  ceiling
 for  the  Government  and  floor  for  the
 Opposition.

 Shri  8.  8,  More  (Sholapur):  Will
 there  be  individual  allotment  for  mem-
 bers  of  the  Opposition?

 Shri  Kamath:  I  would  prefer  to  have
 more  and  more  of  More.

 Shri  S,  S.  More:  Some  of  the  Mem-
 bers  are  appropriating  here  also.

 Shri  Gadgil  (Poona  Central):  Misap-
 propriating,  rather.

 Shri  Kamath:  I  would,  lastly.........
 Mr.  Deputy-Speaker:  How  many

 ‘lastly’?
 Shri  Kamath:  This  is  the  last  ‘lastly’.

 Sir,  on  Friday  you  gave  22  minutes  to
 some  Members.

 Mr,  Deputy-Speaker:  But,  today  is
 the  last  day.  The  hon.  Member  wants
 to  speak  on  the  last  day,  he  must  re-
 member  that.

 Shri  Kamath:  Sir,  I  will  not  repeat
 a  single  point.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  always  speaks  very  relevently.

 Shri  Kamath:  Sir,  I  will  finish  in  40
 seconds,  A  European  friend  once  ask-
 ed  me:  “Why  is  there  so  much  minis-
 terial  publicity  in  your  papers?  Your
 Papers  are  well  run  on  the  whole,  but
 why  is  there  so  much  accent  on  Minis-
 ters  and  governmental  activities  unlike
 our  papers  in  Europe  and  America?”
 I  only  said  it  might  be  democracy’s
 growing  pains  and  subside  ‘after  a
 time.

 I  suggest  that  in  our  country  there
 should  be  a  school  for  journalism—I
 do  not  know  whether  the  Press  Com-
 mission  has  recommended  this  or  not.

 Shri  8S.  8.  More:  Why  not  for  politi-
 clans  also?
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 Shri  Eamath:  I  would  suggest  that
 every  university  must  have  a  faculty
 of  journalism.  Nagpur  has  it  already,

 Then  I  come  to  minimum  wages  for
 journalists.  Although  I  support  that

 proposal  I  would  also  make  it  clear
 that  the  Government's  policy  has  been

 very  shilly-shally  on  this  minimum
 wage  business.  I  would  ask  the  Gov-
 ernment  to  formulate  a  national  mini-
 mum  wage  policy  and  not  merely  dis-
 criminate  in  favour  of  this  or  that
 category.  The  other  day  a  very  modest
 proposition  of  mine  on  the  minimum
 wage—I  mean  my  amendment  to
 Shri  D.  C.  Sharma's  resolution—was
 defeated  by  the  Congress  benches,  and
 we  on  this  side  were  convinced  that
 the  Avadi  hoax  was  buried  with  full
 honours  in  Parliament  House.  It  is
 very  unfortunate,  but  I  hope  that  the
 Government  will  take  note  of  this.

 Shri  Ss.  5.  More:  Is  Parliament  House
 a  burial  place?

 Shri  Kamath:  I  would  also  like  to
 suggest  that  all  the  legislation  com-
 ing  under  this  Report  should  also
 apply  to  Jammu  and  Kashmir  and  not
 merely  to_the  rest  of  India.  I  would
 now  conclude,  Sir,  with  this  observa-

 tion  which  cannot  be  bettered:
 “It  is  only  in  freedom  that  we

 shall  survive.  It  is  only  by  a
 readiness  to  search  out  and  pub-
 lish  the  truth  whatever  its  impli-
 cations,  to  enter  into  frank  debate
 between  governed  and  governing
 and  between  nation  and  nation,

 to  challenge,  to  criticise  and  pro-.
 pose,  and  to  offer  to  the  test  of

 world  opinion  the  principles  by
 which  we  seek  to  guide  our  affairs
 that  freedom  and  democracy  can
 flourish.”
 Shri  Gadgil:  I  must  im  _  the

 first  place  congratulate  the  Gov-
 ernment  on  placing  this  Report
 for  a  discussion  in  this  House  and  also
 on  having  stated  that  by  and  large  it
 js  going  to  accept  most  of  the  recom-
 mendations  and  if  there  are  certain
 recommendations  still  left  out,  they  are
 the  ones  which  Government  is  con-
 sidering  and  want  some  indication  as
 to  the  views  of  this  House.  It  is  from
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 that  point  of  view  that  I  propose  to
 contine  myself  only  to  three  recom-
 mendations:  one  relating  to  minimum
 wages  for  the  journalists,  secondly,
 about  price-page  schedule  and  the
 third  about  the  organisation  of  a
 news  services.
 Before  I  take  up  the  question  of

 price-page  schedule  I  should  like  to
 pay  my  compliments  to  the  Chairman
 of  the  Commission—who,  unfortunate-
 ly,  is  no  more—and  other  members,
 who  have  done  the  job  very  excellent-
 ly.  I  have  noticed  certain  criticism
 in  respect  of  certain  points  and  views
 expressed  by  the  Commission,  but  my
 own  experience,  which  is  not  incon-
 siderable  with  respect  to  working  in
 commissions  and  committees,  is  that  I
 have  never  found  a  commission's  re-
 port  written  so  well,  with  such  a  poise,
 such  impartiality  and  judgment.  Sir,
 our’s  is  a  democracy.

 Babu  Ramnarayan  Singh  (Hazari-
 bagh  West):  No.

 Shri  Gadgil;  You  are  in  a  hopeless
 minority.  If  it  had  not  been  a  demo-
 cracy  you  would  not  have  been  here.
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 Shri  Kamath:  There  are  too  many  of
 you.

 Shri  Gadgil:  The  point  is  that  we
 have  to  consider  this  great  institution
 which  is  compared  to  the  fourth  estate
 of  the  realm  from  that  importance.
 The  main  idea  is  that  the  Press  is  as
 important  as  the  defence  forces  of  the
 country  and  as  we  cannot  be  too  cauti-
 ous  or  too  careful  about  the  defence
 forces,  similarly,  we  cannot  be  too
 cautious  or  too  careful  about  the  way
 in  which  we  deal  with  our  Press.
 Although  I  am  for  nationalisation  in
 most  of  the  industries  I  am  not  for
 nationalisation  and  State  control  so  far
 as  the  Press  or  the  newspaper  indus-
 try  is  concerned.

 Shri  Kamath:  Thank  you.
 Shri  Gadgil;  It  is  because  I  think

 that  for  successful  operation  of  a
 socialistic  State  freedom  of  the  Press
 is  the  only  safeguard.  That  is  my
 conception  of  socialism  where  criti-
 cism  is  free  and  frank  but  within  the
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 [Shri  Gadgil]
 limits  of  the  provisions  of  the  Consti
 tution.  From  that  purpose  we  have  to
 see  whether  the  existing  state  of
 affuirs,  so  far  as  this  industry  is  con-
 cerned,  is  all  to  the  good.  We  have
 found  that  since  the  abolition  of  the
 price-page  schedule,  many  language
 Papers  have  gone  out  of  existence.  I
 can  give  this  House  a  list  of  27  papers
 which  have  gone  out  of  existence  since
 the  Commission  was  appointed  We
 are  More  concerned  today,  for  the  pur-
 pose  of  educating  the  masses,  with
 the  particular  instrument  or  instru-
 ments  which  we  should  use.  The
 radio  is  one:  the  public  platform  s
 another,  but  the  most  important  in-
 strument  Is  the  newspaper.  An
 Allahabad  poet  has  said:

 'खांचों  न  कमान  को  न  तलवार  पिकासों,
 ताप  हो  मुकाबिल  तो  अखबार  निकायों  v
 If  you  want  to  meet  the  guns,  nave

 a  newspaper.  I  think  I  cannot  im-
 Prove  upon  that  couplet.  Therefore,
 we  have  to  see  that  we  have  as  many
 papers  85  possible,  and  from  that  point of  view,  if  we  compare  the  percentage of  literacy  in  this  country  and  the
 actual  number  of  newspapers  and  the
 wide  circle  of  readers  they  reach,  I
 think  it  will  show  a  very  sorry  state
 of  affairs.  I  know  the  recommenda-
 tion  of  the  price-page  schedule  has
 created  quite  a  stir.  Let  us  consider
 it  dispassionately.  During  war-time,
 there  was  price-page  control.  Then  it
 Was  relaxed.  ‘hen  again  it  was  im-
 Posed  in  April,  95l,  and  continued
 till  September,  ‘1952.  But  it  was  not
 only  on  the  ground  of  scarcity  of  paper
 that  it  was  imposed  and  continued.
 To  some  extent,  scarcity  was  a  factor,
 but  later  on.  those  who  were  opposing
 the  price-page  schedule  system  were
 themselves  asking  for  it  because  news-
 print  was  not  available  at  a  reason-
 able  price.

 In  this  cormection,  I  might  invite
 the  attention  of  this  House  to  certain
 facts  which  are  to  be  found  fn  the
 Indian:  Press  Year  Book,  1954,  In  Octo-
 ber,  95l,  the  President  of  the  ‘news-
 paper  Editors’  Society  tried  to  have
 newsprint  at  a  lower  price,  not  ‘that
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 there  was  any  scarcity  in  the  world.
 market—newsprint  was  in  abundant.
 supply—but  he  wanted  it  at  a  lesser
 price  and  he  wrote  to  the  President,
 British  News  Supply  Co.,  in  Britain
 and  tried  to  have  it.  He  did  not  suc-
 ceed  at  it.  Not  only  that.  When,  2
 few  days  before  the  general  elections,
 the  Government  relaxed  certain  rules
 and  allowed  newspapers  to  print  extra
 pages  with  respect  to  election  propa-
 ganda,  he  protested.  It  was  only  ‘when
 the  prices  went  down  suddenly  that.
 the  Society  turned  round  and  asked
 the  Government  to  remove  the  price-
 Dage  schedule,  thereby  showing  that
 they  were  kicking  the  ladder  whereby
 they  rose  to  prosperity.  The  associa-
 tion  which  concerned  itself  with  the
 language  papers  protested  against  this
 through  its  President,  Mr.  A.R.  Bhatt
 who  has  done  very  good  work  in  con-
 nection  with  this  Commission.  What
 was  the  attitude  of  the  Government?
 What  was  the  attitude,  at  any  rate,
 of  one  of  the  members  of  the  Govern-
 ment,  when  Government  was  try  to
 help  small-scale  industries  and  show-
 ing  great  concern?  I  will  read  the
 answer  given  by  the  Minister  of  Com-
 merce  and  Industry  in  the  month  of
 July  in  the  Rajya  Sabha.  When  the
 Members  there  pleadeg  tor  a  price-
 Page-schedule,  he  said:  that  he  “is
 already  very  much  worried  about  the
 control.  Somebody  said  it  might  help
 smaller  newspapers.  It  might  or  it
 might  not,  but  we  are  not  here  to  help the  smaller  men;  if  we  help  smaller
 men  somebody  will  come  and  accuse
 the  Government  of  interfering  with
 private  initiative’.  Soon  after  that,
 Price-page  control  was  abolished.  I
 want  to  know  what  is  the  range  of
 English  or  the  big  papers  ana  what
 is  the  clientele  served  by  the  smaller
 Papers.  You  will  find  that  if  we  want.
 to  reach  the  masses,  then  the  papers:
 published  in  big  towns  or  capttal
 citles  of  the  constituent  States  or  from
 Dethi  cannot  cater  to  them.  The  re.
 sult,  as  I  said,  was  that  price-page
 schedule  was  abolished:  The  objec-
 tion  was  that  when  the  price-page
 schedule  came,  the  sales  of  many
 Papers  went  down.  It  {is  not  a  fact.
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 J  have  got  figures  from  the  Audit
 Bureau  to  snow  that  during  the  cilec-
 tive  period  of  six  months,  that  is,
 from  July,  95]  to  January,  952  when
 the  system  worked  completely  for
 that  period,  those  papers  which  com-
 plied  with  the  schedule  increased  their
 sales  and  probably  wiped  out  their
 losses  and  started  gaining  a  little,  but
 those  papers  which  persisted  giving
 the  sare  number  of  pages  and  increas-
 eq  their  price,  even  in  their  case,  the
 loss  was  inconsiderable.  Only  one
 paper  suffered  what  may  be  called  a
 loss  which  igs  worth  noting,  and  that
 was  the  Hindustan  Times  of  Delhi.
 It  was  not  because  of  the  introduction
 of  price-page  system  but  because  of
 the  fact  that  the  Times  of  India  came
 to  be  printed  from  New  Delhi  or  Delhi.
 There  were  two  other  Tamil  papers
 which  suffered  but  they  started  suffer-
 Ing  even  before  the  introduction  of  the
 price-page  system.  So  it  cannot  be
 said  without  any  dispute  that  the
 price-page  system  was  responsible  for
 loss  of  circulation.

 The  point  reallv  is  that  if  we  are
 anxious  that  this  great  national  insti-
 tution  should  be  ag  broad-based  as
 possible  and  that  the  newspaper
 should  reach  as  wide  a  range  of
 readers  as  possible,  we  cannot  do  it
 except  by  the  introduction  of  the
 Price-page  schedule.  It  is  not  some-
 thing  that  this  country  is  aldne
 having.  That  system  prevails  even
 now  in  England  and  when  onty  recent-
 ly  some  announcement  was  made  by
 the  Minister  that  this  control  ts  to  go,
 the  reaction  ig  worth  studying.  I  will
 just  quote  from  the  Daily  Telegraph;
 it  wrote:

 “There  is  little  jubilation  in
 Fleet  Street,  and  still  less  wher-
 ever  else  mewspapers  are  pro-
 duced.  What  has  gone  wrong?
 Have  the  newspapers  suddenly  got
 cold  feet  now  that  freedom  is  in
 sight,  or  is  the  freedom  offered  in
 fact  a  sham?”

 Then,  in  the  Daily  Mirror,  it  was
 said:

 “A  state  of  confusion  exists
 over  the  future  of  newsprint  sup-
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 plies  for  your  papers  owing  to  the
 greed  and  irresponsibility  of  The
 Times  newspaper.....  A  scheme
 was  worked  out.  But  it  meant
 that  EVERYONE  who  uses  news-
 print  had  to  agree  to  it.  Only
 one  firm  stood  out......  =
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 The  other  comments  also  show  that
 even  in  England,  the  land  of  classi-
 cal  policy  of  laissez  faire,  they  have
 not  taken  kindly  to  this,  and  they
 stil]  want  that  the  Government  should:
 not  be  doctrinaire  but  should  be  more
 realistic  and  should  introduce  some-
 thing  like  a  regulation  with  respect
 to  the  pages  that  are  to  be  printed.

 What  I  am  making  out  is  that  in
 the  best  interests  of  this  country,
 when  we  ure  entering  on  a  very  big
 acheme  of  economic  betterment,  we
 must  secure  the  co-operation  of  the
 people  and  that  co-operation  cannot
 be  secured  unless  We  reach  every  citi-
 zen  and  convince  him,  and  our  means
 of  propaganda  are  as  wide  and  varied.
 as  possible.  I  am  not  for  decrying

 the  Press  itself  in  a  dogmatic  manner.
 T  differentiate  between  the  English
 Press  and  the  language  Press.  The
 English-knowing  population  is  just  a
 little  ahove  3  per  cent.  whereas  the
 total  population  which  may  be  called
 literary  is  about  49  per  cent.  We
 have  to  cater  for  the  6  per  cent.
 English  has,  no  doubt,  importance
 today:  but  gradually  that  importance
 will  go  and  the  Hindi  newspapers  will
 be  more  and  more  in  prominence  and
 will  naturally  earn  more  popularity.
 Same  is  the  case  with  other  language
 papers.  I  therefore  suggest  by  way
 of  a  concrete  proposal  that  this  sys-
 tem  of  price-page  schedule  must  be
 accepted  in  principle.  So  far  as  the
 language  Press  is  concerned,  !t  must

 ‘be  brought  into  existence  immediate-
 ly;  what  the  price-page  schedule  should
 do  in  any  particular  period  of  time  ts
 a  matter  for  further  investigation.
 But  it  should  not  be  more  than  2
 annas  for  8  pages,  it  may  be  4  pages

 on  an  average  for  |  anna  or  8  pages
 on  an  average  for  2  annas.  The

 schedule  may  be  varied  if  prices  fluc-
 ‘tuate.
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 When  the  price-page  schedule  was

 abolished,  pavers  in  Surat,  Ahmeda-
 bad.  Bombay  and  Poona  have  sutier-
 ed  very  much  and  the  competii:on

 has  been  a  cut-throat  one.  I  will
 give  only  one  example.  There  is  one
 paper  called  Lok  Manya  from  Baro-
 da  and  another  paper  called  Sandesh
 from  Ahmedabad.  Sandesh  purchas-
 ed  Lok  Manya  and  started  selling
 both  with  l0  pages  for  one  anna.
 If  six  issues  ate  sold  by  way  of

 wastepaper,  the  man  gets  5  annas.
 So,  the  net  result  is  for  one  anna
 he  gets  0  pages  a  day  throughout
 the  week.  It  is  impossible  that  any
 such  thing  can  be  economic.

 It  has  been  stateg  that  price-page
 schedule  will  stop  the  growth  of
 newspapers.  It  is  just  the  other  way.
 As  I  said,  if  we  encourage  the  langu-
 age  Press,  the  growth  will  be  greater.
 It  has  also  been  stated  that  it  i5
 against  democracy,  that  it  is  imprac-
 ticable,  this,  that  and  other.  I  snall
 enly  quote  from  no  less  a  personality
 than  the  late  Mr.  Sadananda  who  was
 the  father  and  founder  of  Free  Press

 Journal  and  J  say  there  can  be  no
 other  person  who  had  done  so  mucn
 dn  the  field  of  journalism.  He  said:

 “Control  in  the  form  of  a  price-
 page  schedule  was  not  an  inter-
 ference  with  the  freedom  of  the
 Press.  Planned  economy  and
 planned  conduct  of  an  industry
 called  for  that:  the  selling  price
 of  a  newspaper.  had  to  cover  the
 cost  of  newsprint,  cost  of  distri-
 bution  and  also  to  contribute  to-
 wards  the  newspaper  production
 eost:  that  uneconomized  circula-
 tion  schemes  should  be  prohibit-
 ed  and  that  a  surcharge  on  air-
 borne  copies  should  be  levied.”
 As  regards  the  statement  that  price-

 page  schedule  is  anti-democratic,  he
 thas  also  said  that  it  is  a  right  step:

 “Control  is  no  interference  with
 the  freedom  of  the  Press.  It  sub-
 serves  the  cause  of  democracy.....
 and  so  on  and  so  forth.

 All  I  want  to  show  is  that  there
 are  certain  people  interested  in  this
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 industry  and  this  industry  has  be-
 come,  not  a  public  service,  but  some-
 thing  which  is  looked  upon  as  an

 instrument  of  power  to  influence  the
 Government  and  if  possible  to  earn
 some  profit;  and,  journalism  which
 has  been  looked  upon  as  a  great  mis-
 sion  has  now  become  a  profession.

 One  has  to  consider  whether  this
 price-page  schedule  in  the  circum-
 stances  in  which  we  find  ourselves  is
 not  absolutely  so  necessary.  Take
 the  English  papers.  In  the  matter  of
 English  papers,  I  suggest  that  no
 paper  should  be  sold  for  less  than  2
 annas  for  8  pages  and  when  the
 number  ot  pages  goes  to  l2,  the  price
 going  up  to  24  annas.  What  is  far
 more  important  ig  that  the  advertis-
 ing  supplements  must  be  prohibited.
 It  works  in  a  variety  of  ways  to
 damage  the  entire  industry.  The
 small  papers  do  not  get  the  advertise-
 ments,  because  the  advertisements
 appear  in  the  supplements  of  big
 papers  and  the  whole  thing  is  spoiled.
 My  submission  is  that  in  this  there
 should  be  flexibility.  I  am  not  sug-
 gesting  that  price-page  schedule
 should  be  there  till  eternity.  I  am
 definitely  suggesting  that  it  should  be
 there  for  a  period  of  five  years;  Gov-
 ernment  should  be  on  the  watch  and
 see  how  far  the  papers  that  were  los-
 ing  have  come  up  and  raised  their
 standard.  I  am  sure  that  if  the  space
 is  less,  quality  improves.  Speaking

 about  the  English  Press  Economist
 says  that  in  spite  of  the  fact  that
 there  was  regulation,  the  British
 Press  survived  and  it  could  be  run
 on  profit,  because  the  space  was  con-
 trolled.  We  are  following  Great  Bri-
 tain  in  many  things;  let  us
 follow  Great  Britain  in  this  also.  We
 will  find  our  Press  doing  the  job

 much  better.
 To  help  the  industry  further  the

 policy  of  advertisement  by  the  Gov-
 ernment  must  also  be  suitably  amend-
 ed.

 So  far  as  the  price-page  schedule
 is  concerned,  I  want  to  say  that  this
 is  not  against  democracy.  Thi.  does
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 not  interfere  with  the  freedom  of  the
 Press.  This  will  not  stop  the  growth.
 On  the  contrary  the  growth  will  be
 much  more  and  at  a  higher  rate,  The
 cause  of  democracy  will  be  served.
 All  that  will  happen  will  be  that  cer-
 tain  newspaper  magnates  might  have
 less  profit.  I  warn  the  Government
 that  today  these  papers  are  acting
 in  such  a  manner  that  they  can  make
 or  unmake  a  public  man.  If  you
 allow  this  concentration  of  power  by
 not  introducing  price-page  schedule,
 all  the  smaller  concerns  will  go  to
 dogs  and  a  few  but  unfaithful  people,
 10,  5  or  20  of  them,  will  remain  in
 possession  of  this  great  instrument  of
 Propaganda  and  ‘knowledge;  and

 Knowledge  is  Power.  They  can  make
 and  unmake  Government.  Everv-

 body  knows  how  Lloyd  George  wus
 hurled  out  of  office  by  a  combination
 of  papers  in  England.  The  Press  is
 very  powerful  and  its  importance
 cannot  be  belittled.  Therefore,  in
 any  scheme  of  national  things,  we
 must  see  that  it  is  properly  regulated
 and  that  its  economies  work  in  a
 satisfactory  manner  with  a  view  to
 gain  the  maximum  from  the  national
 point  of  view.

 I  submit  that  the  other  question
 about  crossword  puzzles  is  really  im-
 portant.  Crosswords  have  constituted

 the  Cross  for  the  small-scale  papers.
 We  must  have  a  messiah  to  save  them
 and  I  hope  that  that  role  will  be

 played  by  my  hon.  friend  Dr.  Keskar.
 Shri  Kamath:  You  want  to  put  him

 on  the  cross?
 Shri  Gadgil:  I  think  you  do  not

 know  your  Bible  very  much.
 Shri  Kamath:  Will  Rev.

 teach  me?
 Shri  Gadgil:  The  point  is  that  the

 Puzzles  and  competitions  conducted
 by  these  people  are  irrelevant  and
 purely  selfish.

 Gadgil

 The  last  point  on  which  I  want  to
 speak  is  about  the  organisation  of
 the  news  agencies.  There  is  a  com-
 troversy  about  certain  statements
 made  in  the  report  itself.  I  do  nat
 ware  whether  these  statements  are
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 substantially  correct  or  they  are  the
 result  of  some  misrepresertation  or
 misappreciation  of  evidence.  What  T

 am  concerned  with  today  is,  what
 should  be  the  character  of  the  news
 agency?  I  cannot  put  it  better  than  it

 has  been  done  in  the  report  itself.
 It  says:
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 “We  are  convinced  that  it  is
 essential,  especially  in  the  pre-
 sent  international  and  national
 circumstances,  that  the  news
 agency  should  work  at  the  maxi-
 mum  efficiency  and  integrity  and
 for  this  purpose,  we  recommend
 the  setting  up  of  public  corpora.
 tion  to  take  aver  the  running  of

 the  P.T.I.  A  public  corporation
 formed  otherwise  than  on  the
 basis  of  a  co-operative  effort  by
 the  newspapers  may  be  open  to
 the  danger  of  newspapers  not  tak-
 ing  a  service  from  them.  The
 corporation  has  therefore  to  be
 built  up  on  the  present  founda-
 tions,  whatever  may  be  the  chan-
 ges  in  its  control  and  operation.”

 They  have  also  indicateq  the  lines
 on  which  progress  has  to  be  made.
 To  leave  the  mews  service  in  the

 hands  of  a  concern  of  the  type  we
 have  in  the  P.T.I.  is  not  advisable.
 May  be  that  the  concern  at  present
 may  be  running  all  right.  They  have
 just  come  to  some  agreement  with
 their  employees.  That  is  neither  here
 nor  there.  The  main  point  of  national
 interest  is  whether  the  newspapers
 themselves  should  tun  the  services
 or  whether  there  should  be  a  public
 corporation,  not  under  State  control.
 I  have  made  that  clear  and  the  report
 has  also  made  it  abundantly  clear.
 that  it  should  not  be  under  the  con-
 troi  of  the  State.  But,  it  is  equally
 important  that  it  should  not  be  a
 proprietary  concern  in  which  things
 can  be  arranged  in  such  a  way  as  to
 be  helpful  to  the  big  and  very  much
 unhelpful  if  not  positively  hurtful  to
 the  small  ones.  From  that  point  of
 view  I  suggest  that  the  course  sug-
 gested  by  the  Commission  should  be
 approved.  I  am  not  saying  here  and
 now  there  should  be  a  public  corpo-
 ration  of  this  type  or  that  type.
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 {Shri  Gadgil]  +
 What  I  am  making  out  is  that  in  the
 ational  interests  and  in  the  context
 in  which  we  find  ourselves  nationally
 and  internationally,  an  organisation
 of  the  type  suggested  by  the  Press
 Commission  is  absolutely  necessary.

 4  have  not  much  to  say.  But,  I
 still  want  to  make  it  abundantly
 clear  that,  although  the  amendment
 suggested  by  my  party  is  general
 acceptance  of  the  recommendations
 ot  the  Press  Commission,  from  the
 view  point  of  democracy,  from  the
 view  point  of  using  this  instrument
 recovery  of  greatest  importance  in  the
 Tealm,  that  the  price-page  schedule

 should  be  introduced  immediately  so
 far  as  the  language  papers  are  con-
 cerned.  I  do  not  want  the  Govern-
 ment  to  carry  the  impression  that
 the  House  is  accepting  the  amend-
 ment  in  a  general  way.  But,  speci-
 fically,  on  these  questions,  the  House
 has  pronounced  itself  overwhelmingly

 in  favour  of  improvement  of  the
 wages  of  the  journalists  and  the
 price-page  schedule.

 So  far  as  the  wages  are  concern-
 ed—one  minute  and  I  shall  have
 done—these  must  be  related  to  the

 social  function  journalists  are  dis-
 charging  and  they  are  expected  to
 discharge.  General  capacity,  mental
 equipment  and  risk  inherent  in  the
 profession,  certain  intellectual  con-
 veniences  that  are  absolutely  neves-
 sary  for  the  newspaper  people  to  keep
 them  up-to-date,  all  ‘these  factors
 must  be  taken  into  consideration
 before  a  minimum  scale  is  drawn  up.
 I  am  not  insisting  that  there  should
 be  one  scale  throughout  this  country,
 because  this  is  a  big  country  and  there
 is  a  variety  of  circumstances.  In  the
 Central  Pay  Commission  we  conced-
 ed  that  in  Madras  there  can  be  a  sepa-
 rate  scale.  When  you  fix  that  scale
 you  have  to  take  into  consideration
 all  the  relevant  factors  which  have
 been  mentioned  there  and  some  of
 which  I  have  mentioned  here.  If  the
 concern  makes  some  profits  the  mini-
 mum.  wage  must  go  up  and  it  must
 be  a  fair  wage.  If  the  concern  makes
 still  more  profit,  it  must  be  a  living
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 wage.  The  minimum  must  be  there:
 whatever  the  economic  position  of
 the  concern.  Whatever  they  get
 above  may  be  tacked  to  the  prosperi-
 ty  of  the  concern  itself.  I  submit.
 that  just  as  a  soldier  is  not  admitted
 in  the  army  unless  he  has  so  much
 height  and  so  much  girth  in  chest  and.
 is  healthy,  there  must  be  a  scheme

 under  which  the  journalists  should  be
 trainea.  They  must  be  equipped  for

 the  job.  Just  as  we  cannot  re-
 cruit  without  proper  training,  because
 it  ls  a  matter  which  concerns  national
 existence,  similarly  if  we  accept  the
 importance  of  this  industry,  nobody
 should  enter  this  industry  unless  he
 satisfies  some  minimum  qualifications.
 and  requirements.  By  all  means  let.
 us  help  young  men  by  giving  them
 suitable  opportunities  to  secure  these
 qualitications  if  they  are  fresh  people
 or  by  giving  them  an  opportunity  to
 train  themselves  if  they  are  already
 fn.

 Shri  Venkataraman  (Tanjore):  My
 esteemed  friend,  Shri  Gadgil  has
 elaborately  dealt  with  certain  aspects
 of  the  recommendations  of  the  Press
 Commission.  L  propose  to  confine  my
 remarks  to  that  purtion  of  the  Press
 Commission's  recommendations  which
 relates  to  the  conditions  of  employ-
 ment  of  the  working  Journalists  and
 journalists  generally.

 You  are  aware  that  even  though
 much  less  influential  and  much  less
 important  sections  of  the  industry  in
 the  country  have  been  very  well  re-
 gulated  up  to  this  date  there  has  been.
 no  regulation  of  the  conditions  of  em-
 ployment  in  one  of  the  most  impor-
 tant  industries,  namely,  the  press.  TI
 know  people  will  object  to  my  using.
 the  term  industry  with  regard  to  the
 Press.  But,  it  ls  no  more  and  I  dare
 say  no  less  than  that,  when  once  it
 becomes  one  of  the  means  for  earning
 one’s  livelihood  and  making  money
 out  of  tt

 The  amendment  which  my  hon.
 friend  Shri  Raghuramaiah  has  put  in
 represents  the  general  consensus  of"
 .this  House,  that  is  to  say,  that  the
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 House  desires  that  the  recommenda-
 tions  of  the  Press  Commission  should
 be  implemented  in  general.  There
 may  be  differences  of  opinion  in  res-
 pect  of  particular  suggestions  contain-
 ed  in  the  report.  For  instance,  with
 regard  to  the  Press  Council,  there
 may  be  differences  of  opinion  whe-
 ther  the  Chairman  should  be  nomi-
 mated  by  the  Chief  Justice  of  India
 or  by  somebody  else,  because  per-
 sonally  I  do  not  like  the  judiciary  to
 be  brought  into  all  these  things.  Or,
 ‘there  may  be  difference  of  opinion
 whether  Rs.  0  should  be  charged  per
 ton  of  newsprint  consumed  or  whe-
 ther  Rs.  5  should  be  charged,  But,
 by  and  large,  this  House  desires  that
 the  major  recommendations  of  the
 Press  Commission  should  be  imple-
 mented  and  that  too  without  any
 delay.

 So  far  as  the  conditions  of  employ-
 ment  of  the  working  journalists  are
 concerned,  it  has  been  suggested  by
 the  Press  Commission  itself  in  its
 report  in  para  636;

 “We  suggest  that  the  proposed
 legislaffon  for  the  regulation  of
 newspaper  industry  should  em-
 body  our  recommendations  with
 regard  to  (l)  notice  period;  (2)
 bonus;  (3)  minimum  wages;  (4)

 Sunday  rest;  (5)  leave;  and  (6)
 provident  fund  and  gratuity.”

 It  is  not  open  now  for  anybody  to
 argue  that  no  legislation  is  required
 in  respect  of  the  regulation  of  condi-
 tions  of  employment  of  the  working
 journalists.  I  would  appeal  to  the
 Minister  to  bring  forward  a  Bill  em-
 bodying  the  conditions  of  employ-
 ment  of  the  working  journalists.  I
 have  half  a  mind  to  myself  to  pre-
 sent  to  the  House  a  Private  Mem-
 ber'’s  Bil]  styled  “Working  Journa-
 sts  (Conditions  of  Employment)
 Bill.”  That  Bill,  in  my  view  should
 contain  the  fellowing  subjects  for  re-
 gulation.  Firstly,  the  Bill  should  pro-
 vide  for  the  fixation  of  the  wages,
 and  grades  and  scales  of  pay.  It
 should  also  provide  for  the  hours  of

 22  AUGUST  955  Report  of  Press
 ‘Commission

 work,  rest  periods,  holidays  with  pay
 and  also  leave.

 ]  PM.
 It  is  sometimes  said:  why  should

 you  bring  forward  a  bill  only  for  the
 sake  of  the  working  journalists  fixing
 their  minimum  wages  by  statute?  You
 tan  as  well  do  that  for  the  bid!  wor-
 kers  or  for  any  other  class  of  em-
 ployees.  The  criticism  misses  the
 point  here  because  every  category  of
 employee  ‘has  today  got  a  legislation
 to  protect  him.  You  have  got  the  Plan-
 tation  Labour  Act  for  the  plantation
 workers,  You  have  got  the  Factories
 Act  to  protect  the  workers  in  the
 factories.  You  have  got  the  Shops
 and  Establishments  Acts  m  various
 States  to  protect  the  conditions  of
 employment  of  the  clerical  employees.
 Similarly,  an  all-India  Act  to  protect
 the  conditions  of  employment  of  the
 Working  journalists  is  not  only  neces-
 sary,  but  highly  desirable.  There
 may  be  ways  in  which  the  working
 journalists  may  be  able  to  have  their
 scales  of  pay  fixed  other  than  by
 statute.  I  am  referring  to  the  re-
 course  to  the  Industrial  Disputes  Act
 which  is  now  open  to  them,  but  that

 is  a  long  and  a  very  tedious  process.
 Disputes  will  have  to  be  raised  where
 none  exists.  Governments  will  be
 called  upon  to  refer  those  disputes  to
 the  tribunals.  The  tribunals  will
 take  their  own  leisurely  time  to  give
 their  decisions.  Appeals  and  then
 further  appeals  to  the  Supreme  Court
 are  all  in  the  game.  It  is  not  at  all
 necessary  to  force  the  journalists  to
 go  through  this  tortuous  process  be-
 fore  getting  their  elementary  demands
 tulfillea.

 I0802

 And  then,  Sir,  you  will  recall  that
 wherever  a  commission  or  a  commit-
 tee  has  gone  into  the  -conditions  of
 employment  and  recommended  a  cer-
 tain  scale  and  wages,  then  that  sub-
 stitutes  a  reference  to  the  industrial
 tribunal  itself.  Here  in  this  case
 when  a  commission  presided  over  by

 a  Person  of  such  great  eminence  as
 Rajadhyaksha,  whose  knowledge  of

 not  only  law  but  of  industrial  rela-
 tionship  {s  not  equalled  by  anybody
 else  in  India,  has  made,  after  exhaus-
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 (Shri  Venkataraman]
 tive  enguiry  into  the  relative  pay
 scales  in  this  country,  a  minimum

 ‘wage  aplicable  to  the  workers.  I
 Plead  in  the  name  of  this  House  that
 it  should  be  accepted.  It  would  al-
 most  amount  to  an  insult  to  refer  this
 matter  again  to  a  regional  board  or
 a  regional  committee  necessarily  con-
 sisting  of  inferior  men  than  those  who
 constituted  the  Press  Commission.  It
 would  amount  to  a  contempt  to  the
 memory  of  that  great  man  to  say  that
 what  he  has  recommended  after  an
 exhaustive  enquiry  should  be  re-ex-
 amined  by  inferior,  smaller  man  con-
 stituting  regional  boards.

 My  hon.  friend  Shri  Gadgil  slipped
 when  he  said  that  different  scales  of
 pay  should  be  recommended  for  diffe-
 rent  areas.  I¢  is  totally  incorrect.

 The  administrative  services  have  the
 same  scales  of  pay  all  over  India
 with  only  varying  local  allowances.
 The  Post  and  Telegraph  employees
 have  the  same  scales  of  pay  with  local
 variations  in  allowances  only.  Siml-
 larly,  the  railways  have  got  the  same
 scales  of  pay.  The  Commission  itself
 hag  recommended  that  there  can  be
 local  variations  in  allowances.  In
 areas  where  the  population  is  less
 than  one  lakh,  they  have  recommend-
 ed  Rs.  25  as  allowance.  In  areas
 where  the  population  is  between  one
 and  seven  lakhs.  they  have  recom-

 mended  Rs.  50.  In  metropolitan
 towns  they  have  recommended  an
 additional  amount  of  Rs.  50.  And  the
 metropolitan  towns  are  Madras,  Delhi,
 Bombay  and  Calcutta.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Not  Hyderabad?

 Shri  Venkataraman:  Hyderabad
 eomes  under  the  second  category,  that
 is  those  with  a  population  between
 one  and  seven  lakhs.  We  may  want
 some  other  centres  to  be  included,  but
 that  does  not  mean  that  the  Commis-
 sion  has  not  gone  into  it.  The  very
 suggestion  that  these  minimum  wages
 prescribed  by  the  Commission  should
 be  referred  tu  a  regional  tribunal  or
 a  regional  board  is  so  abhorrent  to
 those  who  have  been  connected  with
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 the  conduct  of  industrial  disputes
 before  tribunals.

 The  second  question  which  the  Bill
 should  deal  with  is  that  relating  to
 bonus.  The  industrial  dispute  which
 was  raised  by  the  employees  of  the
 Times  of  India  in  Bombay  went  be-
 fore  the  tribunal  and  the  industrial
 tribunal,  being  a  subordinate  orga-
 nisation  to  the  All-India  Appellate
 Tribunal,  applied  quite  inappropriate-
 ly  the  formula  which  is  applicable  to
 the  textile  and  other  industrial  under-
 takings  for  the  purpose  of  determin-
 ing  bonus.  The  All-India  Appellate  Tri-
 bunal  hag  enunciated  a  formule  as  to
 what  is  available  surplus  and  has  said
 that  the  available  surplus  should  be
 distributed  as  bonus  in  respect  of  in-
 dustrial  employees.  They  have  pro-
 vided  for  four  to  six  per  cent.  on
 working  capital,  reserves  and  so  on.
 They  have  also  provided  for  rehabili-
 tation  at  a  particular  percentage,  be-
 ing  a  multiple  of  the  original  cost.
 That  is  totally  inapplicable  to  an  in-
 dustry  like  the  press  industry  where
 intellectual  work  is  as  important,  if
 not  more,  than  the  mechanical  work
 of  bringing  out  the  paper.  That  is
 why  Shrj  Rajadhyaksha,  with  his  wide
 experience  in  dealing  with  problems
 relating  to  labour  disputes,  has  sug-
 gested  a  different  formula  for  the
 determination  of  bonus.  The  Com-
 mission  has  said  that  the  capital  in-
 vested  should  be  given  a  maximum  of
 four  per  cent.,  to  start  with,  then  the
 available  surplus  should  be  distribut-
 ed  between  the  three  agencies,  that
 is,  the  employees,  rehabilitation  and

 the  shareholders,  and  bonus  should  be
 determined  on  that  basis.  Unless
 legislation  is  brought  and  the  scheme
 recommended  by  MRajadhyaksha  is
 given  a  legislative  sanction,  the  em-
 ployees  in  the  journalistic  profession
 will  be  compelled  or  will  be  obliged
 to  follow  the  formula  given  by  the
 industrial  tribunal  relating  to  indus-
 tries  and  they  will  suffer  as  a  conge

 quence  of  that.  Therefore,  in  the  Bill
 which  I  hope  Government  will  bring
 forward  very  soon,  there  should  be  an
 adequate  provision  for  a  different
 method  of  calculafion  of  bonus  as
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 suggested  in  the  Commission's  report
 itself.

 Then,  with  regard  to  the  hours  of
 work.  I  know  that  in  Madras  there
 are  newspapers  where  the  hours  of
 work  at  night  are  longer  than  the
 hours  of  work  in  the  day.  People
 start  work  at  half  past  eight  in  the
 night  and  go  on  till  half  past  five  in
 the  morning,  and  the  usual  protec-
 tion  which  even  an  ordinary  worker
 who  works  in  the  night  time  gets  is

 not  vouchsafed  to  these  employees.
 It  is  therefore  necessary  that  in  the
 Bill  provision  should  be  made  for
 regulation  of  the  hours  of  work  and
 also  for  the  spreadover.  It  may  be
 that  a  person  may  be  asked  to  work
 for  six  hours,  but  though  he  may  be
 called  to  do  that  six  hours  work  bet-
 ween  6  a.M.  and  2  in  the  night,  the
 spreadover  is  so  oppressive  that  the
 hours  of  work  do  not  really  matter
 and  the  oppression  would  be  very
 great.  Therefore,  it  is  very  necessary
 in  an  industry  like  the  press  that
 the  hours  of  work  and  the  spread-
 over  should  be  carefully  determined.

 Then,  the  Commission  has  recom-
 mended  holidays  with  pay,  leave,  pro-
 vident  fund  and  gratuity.  All’  these
 must  find  a  place  in  the  Bill  regula-
 ting  the  conditions  of  employment  of
 the  workers  in  the  press  industry  so
 that  they  may  get  all  these  benefits
 statutorily.

 There  ate  one  or  two  things  which
 I  would  like  to  add,—and  which  are
 not  found  in  the  Press  Commission’s
 Teport,—in  order  to  make  this  code
 dealing  with  the  employment  and  con-
 ditions  of  labour  of  the  press  em-
 ployees  and  the  journalists  complete.
 The  first  thing  that  I  would  suggest  is
 that  the  provisions  in  the  Payment  of
 Wages  Act  should  be  incorporated  in
 the  Bill  which  <  do  hope  Government

 will  bring  forward  soon.  The  Payment
 of  Wages  Act  provides  for  payment  to
 the  employees  on  the  7th  of  every
 month  or  on  the  l0th  of  every  inonth,
 depending  upon  the  total  number  of
 people  employed.  3  know  that  in  Mad-

 Tras  the  pay  of  these  employees—or
 salary  as  it  is  ‘dignifiedly’  called—is
 being  distributed  four  times  in  the
 course  of  the  month.  It  is  not  even  a
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 weekly  wage.  It  is  given  at  the
 option  and  at  the  sweet  will  and
 pleasure  of  the  press  owner.  The  poor
 employee  cannot  have  recourse  to  any
 authority,  and  he  has  either  to  take  it
 or  to  leave  the  service.  If  the  Pay-
 ment  of  Wages  Act  were  extended  to
 them,  they  would  get  their  pay,  what-
 ever  it  is,  on  the_due  date,  and  there
 will  be  at  least  a  little  amount  of  cer-
 tainty  that  they  will  draw  their
 meagre  pay  on  the  defined  date.

 I  also  understand  that  there  is  a
 magnificent  system  of  fines  and  deduc-.
 tion.  Whenever  the  superior,  the
 boss  of  the  show,  is  dissatisfied  with
 the  work  of  the  employees,  he  deducts.
 it  is  a  deduction  for  bad  quality  work.
 wages  on  the  plea  that  it  is  a  fine  or
 it  is  a  deduction  for  bad  quality  work
 performed  by  them.  They  may  be
 cases  of  exceptions,  and  they  may  not
 be  the  rule,  but  still  a  law  provides.
 only  against  exceptions.  The  Indian
 Penal  Code  is  only  to  prevent  a  few
 criminals  committing  crimes.  Simi.
 larly,  the  law  should  provide  against
 the  abuse  by  those  few  people  who
 break  the  law.  So,  i  would  suggest
 that  in  the  new  Bill  which  Governo-
 ment  propose  to  bring  they  should
 incorporate  the  provisions  contamed
 in  the  Payment  of  Wages  Act,  and
 make  it  a  self-contained  code.

 The  Commission  also  recommended
 that  in  the  new  industrial  relations.
 Bill  which  was  expected  to  be  prought
 before  this  House,  the  conditions  of
 employment  of  the  working  jour-
 nalists  should  be  brought  in  and  regu-
 lated  thereunder.  We  are  far  far
 away  still  from  the  promised  Bill,  The
 Labour  Relations  Bill  which  was  first
 introduced  in  the  House  in  950  has
 long  since  been  dead  and  buried,  The
 new  Bill  which  my  esteemed  friend
 Shri  V.  V.  Giri  brought  has  completely
 vanished  into  the  thin  air.  We  our-
 selves  shrank  from  the  size  of  8
 colossus  to  that  of  a  pigmy,  and  sug-
 gested  a  few  amendments  to  the  Indus-
 trial  Disputes  Act:  they  are  not  even
 published.  I  do  not  know  at  what
 stage  it  is.

 Let  us  not  wait  for  something  which
 Government  propose  to  do  in  respect
 of  labour.  It  is  good  to  have  a  self-
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 contained  Act  in  respect  of  certain
 types  of  employment.  In  the  proposed
 Bill  regulating  the  conditions  of
 employment,  I  would  strongly  urge
 that  the  standing  orders  relating  to
 classification  of  employees,  ‘lisciplin-
 ary  action,  etc.  be  included.

 I  have  heard  the  complaint  that  the
 industry  cannot  afford  to  pay  the
 minimum  wages  recommended  by  the
 Press  Commission.  It  is  a  very
 familiar  argument  which  has  been
 repeated  time  and  again.  If  you  read
 the  history  of  industrial  progress  and
 evelopment,  not  for  a  long  period,
 but  from  939  up  to  date,  you  will  find
 that  in  spite  of  the  strongest  protest
 from  influential  quarters  against
 ‘increase  in  wages,  the  industry  has
 progressed,  and  progressed  fast  and
 very  well  too.  To  quote  only  a  few
 figures,  the  average  wage  of  a  press
 worker  in  939  was  Rs.  332.7  annually.
 In  ‘1952,  the  wage  of  the  press  worker
 -was  Rs.  2.7  annually.  I  ask  you
 how  many  presses  have  closed  down
 and  what  calamity  has  occurred  in  this
 country  as  a  consequence  of  this  rise
 ‘in  wages.  Let  us  not  merely  be  hustl-
 ed  into  wrong  decisions  by  interested
 propaganda.

 There  is  a  great  wisdom  in  paying
 high  wages.  You  know  the  expression
 ‘economy  in  high  wages’.  By  payment
 Ot  proper  wages,  you  are  able  to  ex-
 tract  the  best  quality  work  from  the
 ‘work-people.  Otherwise,  you  only
 Jead  the  horse  to  water,  but  you  never
 make  it  drink.  Therefore,  I  would
 appeal  to  Government  to  see  that
 when  the  new  Bill  is  introduced,  it
 contains  all  these  provisions  relating to  their  employment,  their  conditions
 of  service,  their  leave,  thei  zratuity, their  pensions,  bonuses  etc.

 There  is  only  one  other  thing  I  want
 to  refer  tu.  If  you  look  into  the  his-
 tory  of  legislation  in  respect  of  the
 journalists  in  all  the  countries  of  the
 world,  you  will  find  that  they  have
 been  treated  differently  and  as  a
 special  category.  I  am  reading  from
 the  UNESCO  .  publication  entitled
 Legislation  for  Press,  Film  ana  Radio.
 On  page  403,  summarising  the  legisla-
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 tion  in  other  countries,  the  United
 Nations  Educational,  Scientific  and
 Cultural  Organisation  has  made  this
 very  wise  ubservation:

 “Under  certain  systems,  special
 advantages  more  extensive  than
 those  enjoyed  by  ordinary  em-
 ployees  are  conferred  upon
 journalists.  These  may  be  sanc-
 tioned  by  the  law  itself.  For
 instance,  certain  Latin  American
 countries  have  enacted  legislation
 in  favour  of  journalists,  which  is
 in  some  cases  very  detailed  and
 far-reaching,  and  offers  spectal
 benefits,  more  particularly  in  the
 form:  of  protection  against  the  risk
 of  sickness  or  disability,  dismissal
 or  retirement.  In  Brazil,  profes-
 sichal  journalists,  who  must  be  of
 Brazilian  birth  and  nationality,
 enjoy  very  considerabe  tax  ex-
 emptions.

 In  France,  the  law  of  29th
 March,  935  conferred  on  jour-
 nalists  substantial  advantages
 which  at  the  time  were  far  in
 advance  of  general  social  legis-
 lation.”
 There  is  also  an  indemnity  for  dis-

 missal,  which  may  be  by  way  of
 damages.

 I  would  also  urge  that  along  with
 protection  to  the  working  journalists,
 protection  be  given  to  the  editors
 themselves.  The  Commission  have
 recommended  that  the  editors  should
 be  appointed  on  contract;  and  if  dur-
 Ing  the  term  of  the  contract,  the
 paper  changes  its  policy  and  the  edi-
 tor  is  obliged  to  leave  on  that  account,
 damages  should  be  payable  to  the  edi-
 tor.  That  is  the  type  of  legislation
 that  prevails  now  in  Europe  and  in
 many  important  countries.  In  the
 French  Act,  there  is  a  clause  which
 says  that  if  the  editor  is  compelled  to
 espouse  the  views  which  are  contrary
 to  his  own  and  which  at  the  time  of
 his  employment  he  did  not  intend  to
 espouse,  then  he  has  every  right  to
 terminate  his  agreement  and  claim
 damages:

 “It  is  intended  to  safeguard  the
 journalist's  independence,  his  free-
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 dom  of  thougrt  and  his  moral
 rights.”
 It  constitutes  what  has  been  called

 ‘the  freedom  of  conscience’.  In  the
 Bill  which  Government  propose  to
 bring,  I  would  strongly  urge  that  a
 similar  clause  be  included,  so  that  the
 editors  are  also  protected  against  un-
 fair  treatment  or  dismissals  arising
 out  of  differences  of  opinion.

 Mr.  Deputy-Speaker:  Shri  Jaipal
 Singh.

 Shri  Dabhi  (Kaira  North):  You
 promised  me  yesterday  that  you  would
 give  me  an  opportunity  to  speak.

 Mr.  Deputy-Speaker:  I  cannot  keep
 up  my  promise,

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  On  a  point  of  submission.  Up
 till  now,  only  one  Member  of  the
 Communist  group  has  been  called.  I
 would  submit  that  all  sides  of  the
 House  must  be  given  adequate  oppor-
 tunity  to  speak.

 Several  Hon.  Members  rose—

 Mr,  Deputy-Speaker:  The  hon.  Com-
 munist  Member  will  certainly  get  a
 chance,

 Sardar  A.  8.  Saigal  (Bilaspur):  We
 have  already  submitted  our  names.

 Shri  Dabhi:  I  have  moved  an  amend-
 ment.

 Several  Hon.  Members  0छह--

 Mr.  Depnty-Speaker:  Order,  order.  I
 will  call  all  thirty  Members  simultane-
 ously!  Now,  I  am  not  speaking  from
 here,  except  when  I  have  to  intervene
 to  restore  order.  I  do  nothing  more
 than  that.  Therefore,  I  am  not  a
 competitor  in  the  field.  I  am  only  try-
 mg  to  distribute  the  time.  There  are
 as  many  as  50  names.  As  the  debate
 draws  to  a  close,  larger  and  larger
 numbers  of  chits  are  pouring  in.  The
 other  day  I  thought  I  should  reserve
 this  day  for  8  few  people  who  wanted
 to  speak,  of  course,  representatives
 from  various  groups,  Shri  Dabhi
 wanted  to  speak  for  only  ten  minutes.
 But  here  twenty  ‘Dabhis’  have  come.
 All  the  same,  I  was  trying  to  distri-
 tute.  I  have  no  partiality,  mo  pre.
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 rence  for  X,  ¥  or  Z.  I  will  give  the
 Communist  member  a  chance;  I  can-
 not  forget  him  nor  her.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  May  I  know  whether  those
 persons  who  have  sent  chits  earller
 will  get  preference?

 Several  Hon.  Members:  No.

 Shri  Raghunath  Singh  (Banaras
 Distt—Central):  Why  not?

 Mr.  Depaty-Speaker:  I  can  only  say
 this  much.  It  will  facilitate  matters
 for  whoever  be  in  the  Chair,  if  all
 hon.  Members  who  want  to  speak,
 even  at  the  beginning  of  the  debate,
 send  their  chits,  so  that  time  may  be
 allotted  to  those  who  are  well  ac-
 quainted  with  the  subject;  the  others
 will  have  a  chance  on  another  occa-
 sion  and  so  on.  All  hon.  Members
 cannot  be  allowed  to  speak  on  the
 game  topic,  because  the  time  is  limit-
 ed.  But  if  hon.  Members  withhold
 their  names  and  come  in  at  the  end
 as  representatives  of  groups,  it  em-
 barrasses  the  Chair,  whoever  might
 be  the  occupant  of  the  Chair  for  the
 time  being.  Therefore,  it  is  rather
 difficult  for  the  Chair.  Instead  of  my
 being  able  to  speak,  I  am  here  ‘mum’
 merely  regulating  the  debate,  and
 apportioning  time.  That  is  my  unfor-
 tunate  misfortune.  It  is  not  that  I
 am  distributing  money  or  wealth  or
 anything  of  that  kind.  Often,  I  have
 to  quarrel  with  hon.  Members,  my
 dear  friends,  denying  them  oppor-
 tunities.

 Shrimati  Renu  Chakravartty:  On
 a  point  of  submission......

 Mr,  ह  The  hon.  lady
 Member,  who  is  on  the  Panel  of
 Chairman,  may  come  and  sit  here.

 Shrimati  Renu  Chakravartty:  Cer-
 tainly.  But  the  point  is  that  always
 our  group  gives  the  names  absolute-
 ly  at  the  beginning.  So  on  this  point
 there  is  absolutely  no  difference;
 therefore,  there  is  no  question  of  our
 sending  in  names  at  the  last  minute.

 Mr,  Deputy-Speaker:  I  am  always
 giving  opportunities  to  the  Communist
 Members—as  many  games  328  are
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 given.  But  the  hon,  Member  cannot
 dictate  to  me  that  they  must  be  called

 in  a  particular  order.  (Interruptions).
 Shrimati  Renu  Chakravartty:  We

 never  do  that.
 Mr,  Deputy-Speaker:  Nobody  need

 be  in  haste.
 Shri  Dabhi:  I  hope  you  will  keep

 your  promise.
 Mr.  Deputy-Speaker:  My  promise  is

 without  consideration  and  I  cannot
 keep  the  promise.

 Shri  M.  0.  Joshi  (Ratnagiri  South):
 May  I  make  a  submission?

 Several  Hon.  Members  rose—

 Mr,  Deputy-Spmker:  I  can  only
 hear  one  hon.  Member  at  one  time.
 In  this  way,  time  is  being  wasted.

 Shri  M.  D.  Joshi:  Since  this  debate
 began,  some  of  us,  who  have  been
 connected  with  this  profession,  wanted
 to  say  a  word  or  two.  I  have  been
 trying  from  Saturday  and  I  am  not
 sure  whether  today  I  will  get  a  chance
 during  this  short  space  of  time.  Since
 you  do  not  hold  out  any  promise,  it
 is  very  difficult  to  know.

 Mr.  Deputy-Speaker:  I  called  Shri
 Venkataraman,  because  he  {fs  the  edi-
 tor  of  a  journal.  I  called  Shri  Gadgil
 who  said  he  had  experience  of  this.

 I  had  called  only  journalists.
 Shri  8.  s.  More:  He  has  no  experl-

 ence.
 Mr,  Deputy-Speaker:  Now,  I  nave

 called  Shri  Jaipal  Singh,  who  was  a
 member  of  the  Commission.  I  will
 call  every  hon,  Member.

 Shri  M.  D.  Joshi:  May  I  request
 that  the  time  may  be  extended?

 Mr.  Deputy-Speaker:  Now,  Shri
 Jatipal  Singh.  Hon.  Members  may  be
 brief  so  that  other  hon.  Members  may
 have  an  opportunity.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  I  do  hope
 you  will  be  a  little  indulgent  towards
 me  because  of  the  fact  that  I  am  one
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 of  the  signatories  to  a  Minute  oi
 Dissent  to  the  Press  Commission's  Re-
 port,  Members  have  been  trying  to
 claim  that  they  should  be  heard
 because  they  are  editors,  I  was  also
 an  editor  and  am  still  an  active  Jour-
 nalist.  I  do  not  know  whether  one  of
 these  days  we  could  claim  to  catch
 your  eye,  I  do  agree  with  my  hon.
 friend,  Shrimati:  Renu  Chakravartty,
 that  in  a  matter,  when  the  views  of
 the  Treasury  Benches  seem  to  be
 already  known,  the  correct  thing
 would  be  to  let  Opposition  views  be
 heard  more.  That  is  very  very  impor-
 tant.  You  will  find  that  in  essence  this
 is  exactly  what  the  Commissioners
 have  done.  They  have  tried  to  hear
 all  points  of  view,  and  while  I  say  this,
 I  would  like  to  add  my  own  personal
 tribute  to  the  work  of  the  Commission,
 though  I  myself  was  a  member  of  ‘t

 Something  has  been  said,  and  quite
 rightly,  about  two  members  who  are
 no  more.  But  I  would  like  very  much
 to  stress  that  the  entire  Commission
 together  with  its  secretariat,  worked
 as  a  team,  We  were  a  heterogenous
 body;  there  were  rebels  like  myself
 and  the  hon.  Member  for  Banaras
 Distt.—East—Shri  T.  N.  Singh.

 The  Press  barons  have  had  the  im-
 pertinence  to  let  the  country,  as  it

 were,  be  misled  into  thinking  tha‘
 their  viewpoint  was  not  represented.
 Was  there  not  a  member  on  the  Press
 Commission  itself  to  represent  them—
 who  was  of  that  species.  Were  they
 not  all  of  them  called  to  answer  ques
 tionnaires?  They  were  even  invited

 to  appear  before  the  Commission  frem
 the  very  start.  But  from  the  start,
 they  began  to  create  difficulties.  There
 was  opposition;  there  was  mnon-co-
 operation.  As  a  matter  of  fact,  one  of
 them  is  promenading  about  in  this
 metropolitan  city  as  a  ‘martyr’,  as  it
 were,  because  he  was  not  called  8
 second  time.  May  I  tell  the  country
 that  it  was  the  same  gentleman  who
 had  the  audacity  to  tell  people  in  this
 great  city  that  he  wanted  to  see  what
 the  Commission  would  do?  He  was
 not  going  to  reply  to  the  questionnaire
 of  the  Commission;  he  was  not  golng



 70873  Motion  re

 to  appear  before  the  Commission
 either.  It  was  only  when  we  held  out
 the  threat  of  the  magisterial  authority
 the  Commission  under  the  Commission
 of  Inquiry  Act  that  he  climbed  down.

 I  want  to  appeal  to  the  Members
 here,  as  well  as  to  the  country,  if  I
 may  do  so,  that  very  little  purpose

 would  be  served  by  our  resorting  to
 mud-slinging.  There  is  plenty  of
 material  in  the  Report  itself  for  justi-
 fying  that  course  of  action,  but  I  think
 the  Government  should  not  waste  time
 in  doing  that.  There  is  abundant
 material  on  judicial  evidence,  as  it
 were,  before  the  Commission.  Now,
 if  the  Government  are  a  responsible

 Babu  Rammarayan  Singh:  No.
 Shri  Jaipal  Singh:....if  the  Govern-

 ment  are  a  democratic  Government,
 it  is  the  obvious  duty  of  Government

 -to  strengthen  the  ‘tourth  estate’.  oir
 hon.  friend  from  Poona—Shri  Gadgil
 —said  that  the  Press  must  be  kept
 as  free  as  possible.  I  would  like  my
 friend  on  the  Treasury  Bench  to  g:ve
 a  reply  to  the  Minute  of  Dissent,  toa
 which  I  am  also  a  signatory  with  three
 others.  They  talk  of  the  freedom  of
 the  Press  and  the  freedom  of  demo-
 cracy.  Why  are  they  abridging  it?

 My  attitude  in  this  matter  of  the
 freedom  of  the  Press  has  been  consis-
 tent  from  the  very  beginning.  Wnen
 the  Constitution  was  first  amended,  I
 opposed  it.  Then  again,  there  was
 another  amendment;  I  opposed  it,  and

 hence,  in  conformity  with  my  consis-
 tency,  I  am  a  signatory  to  the  Minute
 of  Dissent.  Now,  I  do  not  want  to
 argue,  because  arguments  have  been
 given  on  the  floor  of  this  House  befure.
 But  I  want  to  continue  by  paying  a
 compliment  to  the  foreigners  who
 appeared  before  the  Press  Commis-
 sion.  It  is  a  remarkable  thing,  Sir,  that
 the  foreigners  gave  their  fullest  co-
 operation,  gave  us  all  the  information
 we  had  asked  for,  whereas  our  own
 countrymen,  these  press  barons,  put  all
 sorts  of  difficulties  in  our  way.  It
 took  us  a  long  time  to  have  a  qualified
 accountant,  and  auditor  to  go  into  the
 capital  structure  of  these  varicus
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 barons.  Since  these  Press  barons
 have  had  the  impertinence  to  attack

 the  Report,  all  that  I  ask—in  fact,  I
 insist  along  with  my  colleague,  the
 hon.  Member  for  Banaras  Distt.—East
 —is-  that  the  entire  evidence  be  pub-
 lished.  Let  the  country  know  that
 these  people  are  not  patriots  suck  as
 they  promenade  about  places  in  the
 name  of  patriotism  saying  we  do  this,
 we  do  that,  Let  the  country  know  the
 actual  facts  how  they  have  been  get-
 ting  sweated  labour  from  the  journa-
 lists.  This  is  not  the  occasion,  since
 you  are  going  to  limit  my  time,  for  me
 to  go  into  the  details.  But,  let  me
 tell  you  I  was  shocked  to  find  out  how
 much  of  sweated  labour  there  was  in
 the  Press  industry.  The  sooner  the
 ruling  party  that  is  talking  about  the
 socialistic  pattern  puts  this  matter
 right  the  better  it  is  for  itself  at  the
 next  general  election.

 Some  Hon,  Members:  No.
 Shri  Jaipal  Singh:  My  friends  across

 the  Table  will  find  out  when  they  will
 be  put  to  the  test  about  their  profes-
 sion  of  being  socialists,  how  they
 want  to  introduce  the  socialistic  pat-
 tern  of  society.  Here  is  a  care  of  a
 judicial  body  that  has  come  to  a  defi-
 nite  conclusion  that  there  is  sweated
 labour  in  the  most  important  instru-
 ment  of  democratic  education,  educa-
 tion  for  democracy  and  democracy  for
 education.  Here  things  have  been
 exposed,  Let  my  freinds  on  tte  other
 side  make  up  their  minds  to  publish
 every  piece  of  evidence  that  was  before
 the  Press  Commission  and  they  will
 be  compelled  to  come  to  the  cnnciusion
 that  the  recommendations  of  the  Press
 Commission  must  be  implemented  as
 fast  as  possible.

 Now,  my  bon.  friend,  Shri  Venkata-
 raman  has  quite  rightly  pleaded  for  a
 new  deal,  a  better  deal  for  the  work-
 ing  journalists.  I  agree  with  him
 fully.  Although  I  have  agreed  to  the
 figures  that  have  been  recommended,
 I  want  to  make  a  confession  here  that
 I  tried  hard  with  the  other  Commis-
 sioners  for  higher  minimum  wages
 but  I  did  not  succeed.  At  any  rate,  I
 had  to  yield  to  them  becaus2  I  felt
 that  perhaps—especially  with  due
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 [Shri  Jaipal  Singh]
 respect  to  Justice  Rajadhyaksha,  the
 Chairman—he  knew  things  betier  and
 I  was  perhaps  in  the  wrong.  My
 suggestion  might  have  been  too  heavy
 an  incidence  on  the  industry.

 Let  the  Press  business  be  cunsidered
 as  an  industry  and  immediately  you
 will  find  how  it  stands  along  with
 other  industries,  We  hav:  several
 industries  ta  this  country.  What  are
 the  industrialists?  Are  they  industrial-
 ists  or  financiers?  What  are  they?  You
 will  find  that  in  this,  by  and  large,
 these  ‘Press  Barons’  are  not  press
 industrialists  but  they  are  financiers.
 Their  only  interest  is  finance;  how
 much  they  can  mulct  out  of  the  sweat-
 ed  brow  of  the  workers.  4ere  again,
 I  repeat,  by  way  of  contrast,  it  is
 remarkable  how  the  papers  owned  by
 foreign  nationals  stand  out.  They  are
 a  shining  example  to  the—shall  we
 say—heights  the  Indian  papers  should
 achieve.  I  would  like  hon.  Members
 to  realise  that  in  the  conclusions  we
 reached  we  were  thinking  no‘  so  much
 of  the  big  papers.  We  were  confront-
 ed  with  the  problem  of  democracy,  of
 literacy  reaching  the  masses;  we  were
 concerned  more  with  the  educaticn  of
 the  ordinary  masses,  that  is  to  say,
 masses  in  the  rural  areas.  Now,  tuday,
 the  general  picture  is,  there  is  no  such
 thing  as  the  rural  paper.  There  are
 any  number  of  districts  with  no  papers
 at  all.  That  situaticn  has  to  be  alter-
 ed.  How  can  we  achieve  resu'ts?  We
 came  to  a  certain  conclusion,  a  conclu-
 sion  that  has  already  been  emphasised
 by  my  hon.  friend  from  Poona;  to  us
 it  seems  to  be  the  immediate  method.
 There  may  be  other  ways;  we  do  not
 dispute  that.  But,  the  language  Press
 must  grow.  If,  as  has  already  been
 said,  the  co-operation  of  the  ordinary
 man—and  India  is  a  rural  country
 the  ordinary  rustic  has  to  be  elicited.
 if  he  ig  to  appreciate  the  problems
 thet  are  before  the  country  and  the
 problems  of  administration,  and  if  the
 admin{stration  itself  wants  that  per-
 805  to  respond,  the  only  solution  is
 the  development  of  the  rural  Press.
 And,  in  all  our  thinking,  the  bigger
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 problem  before  this  country  has  locm-
 ed  large;  the  question  of  the  metro-
 politan  papers  is  not  a  big  problem  85
 such.  That.is  a  problem  oniy,  as  it
 were,  for  safeguarding  this  -:ountry'’s
 citizens  against  abuses  of  the  Press
 Barons.

 It  has  been  argued,  and  sometimes
 justifiably,  that  Acts  do  not  make  men
 good.  But,  on  the  other  hand.  I  think
 we  have  got  to  have  Acts  of  Parlia-
 ment  to  make  newspapers  good  at
 least.  If  you  cannot  make  them  good,
 you  can  at  least  punish  the  badmashes.
 The  laws  are  there,  at  least,  to  indi-
 cate  to  them  that  there  are  certain
 things  that  the  courtry  will  tolerate;
 other  things  which  these  sinners,
 these  racketeers  do  will  be  put
 down  heavily.  I  am  not  one  who
 throws  mud  at  the  Press  barons
 unnecessarily.  There  were  certain
 conditions—and  many  of  my  friends
 on  the  Treasury  Benches  are  res-
 ponsible  for  some  of  the  ques-
 tionable  activities  of  these  Press
 barons  as  they  were  parties  to  them.
 That  was  past  history,  That  is  why  I
 again  emphasise,  let  us  not  live  in  the
 past.  The  question  is  what  is  the
 problem  now  and  how  are  we  going  to
 face  the  present  situation  and  how  are
 we  going  to  go  ahead.

 The  Press  Commission  Report  has
 exposed  certain  things.  Now,  it  is  for
 Government  to  have  the  courage  to  go
 forward  either  witn  executive  or  legis-
 lative  action.  In  the  matter  of  the
 minimum  wages,  for  example,  I  hear
 whispers  of  the  so-called  wages  board.
 That  is  only  funking  the  issue;  that
 is  just  procrastinating  the  problem.
 The  Government  must  immediately
 take  action  in  such  a  fashion  as  the
 Press  Commission  Report  has  recom-
 mended.

 Shri  Venkataraman  has  already
 mentioned  that  in  Justice  Rajadhyak-
 sha  we  had  the  most  experienced  per-
 son  in  this  country  about  labour
 matters,  It  was  his  opinion  also  like
 the  rest  of  us  that  the  correct  proce-
 dure  would  be  to  have  certain  things
 done  immediately.  The  other  day,
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 my  hon,  friend  the  Minister  when
 answering  a  question,  said  that  I  was
 obsessed  top  much  with  this  question
 of  priority.  I  asked  the  question
 about  the  Press  Council.  I  want  him
 in  his  reply  to  tell  the  House  what  the
 priorjties  are,  That  will  put  the
 Treasury  Benches  to  the  test,  whether
 they  mean  action,  how  soon,  how  de-
 layed  or  whether  they  mean  no  action
 a.  all,  Let  my  hon.  friend  in  his  .=p.y
 tell  the  House  wnat  are  tne  »riorities
 because  the  Press  Commission  has
 given  a  series  of  priorities.  There  is
 the  Press  Council;  there  is  the  question
 of  the  Registrar;  there  is  the  question
 of,  shall  we  say,  the  minimum  wages
 and  so  forth,  There  ig  a  definite
 priority  indicated;  I  am  not  saying  it
 has  given  them  as  ane,  two  and  three.
 The  way  the  edifice  has  to  be  built
 has  been  indicated  in  this  report  and
 I  think  in  fairness  to  this  House  and
 the  country—it  is  a  very  difficult  pro-
 blem,  this  problem  of  rural  India—it
 is  essential  that  the  Government
 shouid  in  the  reply  to  this  debate  tell
 us  exactly  what  are  the  priorities  and
 how  soon  these  priorities  are  to  be
 implemented.

 I  know  we  cannot  change  India
 overnight  by  legislation.  We  are  tak-
 ing  certain  actions  against  human
 beings;  some  of  them  are  heavily
 entrenched  and  it  is  quite  a  problem
 how  we  are  to  handle  them,  At  the
 Same  time,  let  me,  all  the  while  con-
 demning  them,  be  generous  io  them
 also.  Many  of  them,  as  I  have  said,
 earlier,  have  been  given  the  cue  by
 the  ruling  party  in  the  country,  I
 think  there  has  to  be  a  change  in  atti-
 tude.  I  do  hope  Government  will
 print  the  whole  evidence.  We  shall
 find  that  many  of  these  newspaper
 proprietors  came  before  us;  we  askec
 them  questions;  they  mentioned  the
 highest  in  the  land  right  down  to  the
 bottom  and  said  so  and  so  asked  us  to
 do  this  and  we  did  it,  I  mention
 this....

 Shri  Joacnim  Alva  (Kanara):  May  I
 ask  the  hon.  Member  whether  it  was
 the  decision  of  the  Commission  not  to
 Publish  copies  of  the  evidence  or  is  it
 of  the  Government?
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 Shri  Jaipal  Singh:  My  friend  is  a
 journaust—I  hope  be  is  still  a  jouroa-
 list—and  he  wu  realise  that  certain
 kinds  of  evidence  none  of  us  would
 like  to  see  printed  or  put  before  the
 public.  For  example,  when  we  were
 investigating  the  question  of  a  parti-
 cular  thing  we  were  shocked  to  hear
 the  evidence.  We  cowd  not  read—it
 Wags  impossible  to  read  more  than  two
 or  three  lines.  The  material  that  was
 placed  betore  us  was  so  shocking.  I
 do  not  think  I  have  any  right  to  ask
 the  Government  to  publish  it.  I  ibink
 that  matter  may  be  left  to  the  Minis-
 ter.  Since  the  whole  body  of  evidence
 is  before  him  and,  on  behalg

 they  should  not  bar  publishing
 to  ourselves  these  things  can  be  before

 today,  all  your  interested  parties  are
 going  round  the  countryside  and  they
 are  blacking  out  your  debates  and  so
 forth.  Let  the  evidence  be  there.  Let
 the  people  themselves  see  the  things
 as  to  whether  the  conclusions  the
 Commissign  has  come  to  are  justified
 or  not.  Let  us  face  facts,  because  in
 our  conclusions  we  bave  not  been  able
 to,  and  we  could  not  obviously  have
 been  able  to,  give  the  details  as  to
 why  we  came  to  certain  conclusions.
 Take  for  example,  the  question  of  the P.T.I.  and  the  U.P.I.  Here  about  the
 U.  P.  I.  certain  things  have  been
 said.  1  am  not  denying  those
 things,  but  the  question  is  this.
 The  Commissioners  have  made  a  defi-
 nite  recommendation  about  the  U-P.L
 that  the  U.P.I.  must  be  assisted,  The
 whole  question  is  the  mesg  it  hus  gone
 into,  the  further  mess  perhaps  it  has
 jumped  into,  and  I  want  to  know  why
 the  Government  did  not  go  to  their
 rescue.  The  Commissioners  have  ask-
 ed  the  Government,  and  this  is  the
 only  way  you  can  rescue  the  U.P.I.
 You  have  to  go  to  its  finamcial  usus
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 tance,  Have  we  to  wait  for  a  debate,
 public  debate,  here  before  that  assis-
 tance  is  given?  Can  you  blame  the
 UP.I.  that  it  had  to  go  to  somebody,
 however  undesirable  that  person  may
 be—he  might  be  a  financier  or  a  pros-
 pective  Pressman.  I  do  not  know  who
 he  is,  but  his  name  has  been  mention-
 ed  here,

 Mr.  Deputy-Speaker:  Why  did  it  get
 into  this  state?  Why  was  it  necessary
 for  it  to  rush  to  a  capitalist?

 Shri  Jaipal  Singh:  Because  the  Gov-
 ernment  would  not  do  its  obvious  duty.
 That  is  the  position,  We  have  made  it
 very  very  clear  that  the  news  agency
 should  not  be  State-owned.  When
 financial  assistance  is  given,  there
 should  be  no  strings  attached  to  it.
 and  we  gave  the  example  of  both  the
 P.T.I.  and  the  UP.I,  The  position
 about  Hindusthan  Samachar  is  given
 in  a  subsequent  paragraph  and  it  has
 been  clearly  stated  that  Government
 should  go  to  the  rescue  of  this  particu-
 lar  news  agency.  I  suppose  that  Gcv-
 ernment  stands  on  its  dignity  and
 thinks:  why  should  we  go?  Let  them
 come  to  us,  I  think  the  UP.I—I  do
 not  know  who  its  directors  sre—did
 not  approach  the  Government,  and
 they  were  put  in  an  awkward  situa
 tion.  But  I  submit  that  we  do  not
 have  to  walt  to  go  to  the  patient  just
 before  he  is  breathing  his  laet.  If  the
 fourth  estate  is  as  important  as  to
 make  Government  acknowledge  its
 importance  88  Government  quite  apart
 from  other  problems  it  may  have,  is
 it  not  in  the  interests  of  the  adminis-
 tration  itself  that  the  fourth  estate
 should  have  a  healthy  life?  If  that  is
 the  case  of  one  of  the  news  agencies,
 which  is  tottering  and  is  about  to
 succumb,  is  it  not  the  obvious  ard
 spontaneous  duty  of  the  Government
 to  go  to  its  rescue?

 Shri  Joachim  Alva:  Does  it  apply
 also  to  newspapers  in  distress?

 Shri  Jaipal  Singh:  The  Commission
 maintains  that  the  industry  nust  be
 competitive  and  there  is  no  question
 of  bolstering  up  any  newspaper  that
 cannot  stand  on  its  own  legs.  That  is
 the  reason  why  we  have  gone  against
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 all  the  unfair  practices  of  crossword
 puzzles  and  various  other  things  like
 wrong  type  of  advertisements,  cheap
 revenue,  etc.  We  want  that  a  Press
 must  be  able  to  survive  on  its  own
 strength,  It  must  be  able  to  live  on
 jts  own  health  without  any,  shall  we
 say,  governmental  interference,  be  it
 even  aid,  We  have  certainly  made  a
 suggestion  that  Government  should
 devise  some  method  whereby  news-
 print  is  readily  available  and  not  at
 blackmarket  rates.  At  the  present
 moment,  my  friend  knows  only  too
 well  that  newsprint  comes  vy  and
 large  from  foreign  countries  and  we
 are  not  yet  in  a  position,  despite  the
 fact  that  there  is  a  newsprint  factory
 in  Madhya  Pradesh,  to  meet  even  our
 eicmentary  requirements,  That  being
 the  case,  we  do  not  want  that  the
 smaller  papers  in  particular  shoula  be
 the  victims  of  great  paper  monopolies
 and  the  like,

 In  conclusion,  what  I  want  to  say
 is  this.  Government  must  also  consider
 itself  subject  to  the  recommendations
 of  the  Press  Commission  Report.  My
 friend  from  Poona  had  hinted  or  sug-
 gested  in  fact  that  he  did  not  want  to
 nationalise  the  Press.  The  Press  is  a
 medium  of  conveying  news.  So  is  the
 All  India  Radio.  Why  should  the  All
 India  Radio  be  at  the  hands  of  the
 Government?  I  contend  that  on  the
 logic  of  the  entire  Report  and  not  just
 an  isolated  instance,  the  general  pet-
 tern  of  the  Report  is  such  that  the
 ALR.  should  be'run  by  a  corporatior.
 so  that  its  services  are  available  to
 everybody,  not  only  to  our  friends  on
 the  Treasury  Benches.  Take  a  sample
 survey  of  the  news  that  is  doled  out

 every  day  and  work  it  out  statistically
 and  analyse  what  percentage  of  sycho-
 phansy  is  there  in  regard  to  the  news
 that  is  given  for  our  friends  on  the
 other  side,  I  am  not  necessarily  plead-
 Ing  for  the  Opposition.  In  my  attitude
 there  is  no  question  of  the  Opposition.
 but  I  think  this  is  a  national  aues-

 Shri  M.  D.  Joshi:  May  I  enquire
 from  my  hon.  friend  whether  he  him-
 self  has  not  several  times  taken  part
 in  the  A.I.R.  programmes?
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 Shri  8.  §.  More:  Does  that  mean  that
 the  Opposition  have?

 Shri  Jaipal  Singh:  I  think  my  friend
 has  not  the  capacity  to  understand  my
 English.  What  I  said  was  chat  the
 ALR.  at  the  present  time  is  a  direct
 governmental  instrument  of  dissemina-
 tion  of  news,  but  once  it  becomes  a
 corporation,  it  is  non-governmental.  I
 think  my  friend  has  broadcast  in  the
 B.B.C.  and  perhaps  he  knows  abuut
 the  A.ILR,  It  is  not  that  I  am  saying,
 anything  against  the  A.L.R.  as  such,
 but  the  role  that  it  is  playing  is  not  =
 democratic  role.  It  has  become  a
 governmental  machinery  and  its  ser-
 vices  are  not  as  readily  available  to
 the  Opposition.  Now,  what  is  demo-
 cracy?  My  friend  from  Poona  had  a
 gibe  at  Babu  Ramanarayan  Singh
 saying  “You  are  here  because  uf  dsmo-
 eracy”.  I  should  like  to  tell  my
 Congress  friends  here  my  conception
 of  democracy:  Democracy  is  where
 the  minority  of  one  shall  be  heard.  Are
 you  doing  that?

 Pandit  K.  C.  Sharma  (Meerut  Distt.
 —South):  We  are  hearing  him.

 Shri  Jaipal  Singh:  Fortunately  :  am
 not  in  the  minority  of  one,  but  I  have

 Pandit  हू,  C.  Sharma:  None  here.
 Shri  Jaipal  Singh:  At  least  my

 followers  are  sitting  ahead  of  me.

 Mr.  Deputy-Speaker:  This  is  an
 instance  of  the  leader  being  led.

 Shri  Jaipal  Singh;  In  conclusion  I
 appeal  to  the  House  to  appreciate  the
 difficulties  that  the  Press  Commission
 Report  had—opposition  of  the  indus-
 tries,  non-compliance  of  its  require-
 ments  and  the  time  factor.  The  Royal
 Commission,  which  had  to  handle  a
 much  smaller  subject,  took  much  more
 time,  whereas  here  it  was  an  unchart-
 ered  field.  We  were  up  against  the
 lack  of  proper  statistics.  Even  when
 we  examined  the  Audit  Bureau  of
 Circulation,  so  many  irregularities
 were  pointed  out  to  us.  We  go  to
 metropolitan  places  like  Calcutta  and
 ask  one  proprietor;  why  do  you  inflate
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 your  figures  of  circulation?  Blatantly,
 shamelessly  he  tells  us:  if  the  other
 feliow  can  inflate,  why  should  n-t  BEz
 I  only  mention  this  to  make  us  iware
 of  the  fact  that  we  have  got  certain
 kinds  of  human  beings  in  this  country

 —it  does  not  matter  who  they  are—
 and  it  is  these  people  whom  we  have
 to  handle.  That  being  the  case,  let
 there  be  no  mistake  about  the  problem

 that  we  have  to  handle,  and  that  pro-
 blem  being  in  the  charge  of  certain
 people,  the  whole  question  of  dissipa-
 tion  or  diffusion  of  capital  is  raised.  I
 am  not  one  who  would  say  that  just
 because  you  diffuse  capital,  you  have
 found  the  remedy.  I  am  not  one  who
 believes  in  that  way.  They  are
 cleverer  than  you  are.  But  the  fact

 is  this.  Let  us  have  legislation  as  far
 as  possible  so  that  the  gross  abuses
 and  the  exploitation  that  have  been
 going  on  all  these  years  may  be  stop-
 ped.  These  things  are  to  be  stopped
 immediately  so  that  there  may  be  a
 brighter  future  for  the  Press  industry
 as  a  whole.

 Shri  Sadhan  Gupta  (Calcutta  South-
 East):  A  big  South  Indian  newspaper
 which  has  every  reason  to  be  alarmed
 at  the  labours  and  the  findings  of  the
 Press  Commission  has  described  it  as
 ‘portentious  inquest’.  Now,  that  was

 a  fit  of  venomous  sarcasm  but  without
 realising  it,  and  certainly  without  mean-

 ing  it,  through  that  sarcasm  that  paper
 told  the  truest  truth  It  was  an
 inquest  and  an  inquest  presupposes  a
 corpse.  Certainly  when  the  soul  of
 missionary  zeal  and  the  spirit  of  idea-
 lism  has  departed  from  our  Press,
 what  is  it  but  a  corpse?

 Sir,  the  findings  of  the  Press  Com-
 mission  reveal  that  it  is  not  only  a
 corpse  but  it  is  a  putrid  corpse  at  that.
 Is  there  any  doubt  that  for  democratic
 functioning  a  Press  of  this  kind  is
 hardly  sufficient;  for  democratic  func-
 tioning  we  need  an  independent  Press
 and  a  fair  presentation  of  news?  But

 the  circulation  figures  do  show  that
 there  could  not  be  expected  any  inde-
 pendence  and  fairness  from  this  kind
 rfa  Press.  We  have  seen  the  figures
 both  as  regards  the  English  Press  and
 as  regards  the  language  Press.  The
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 figures  are  appalling.  lt  shows  the
 concentration  of  circulation  in  a  few
 hands.  But  what  is  more  appalling
 and  what  has  not  appeared  in  the
 Press  Commission's  report  is  that  all
 these  various  newspapers  controlling
 the  bulk  of  the  circulation  have  one
 particular  political  bias.  It  is  a  biss
 largely  in  favour  of  the  Government
 party.  I  am  not  making  a  point  at

 the  expense  of  the  (Congress  Party.
 But  I  am  sure  that  even  a  democratic
 congressman  will  agree  with  me  that
 that  is  not  a  healthy  state  of  affairs.
 It  is  not  a  healthy  state  of  affairs  in
 which  the  public  are  told  only  of  the
 Congress  point  of  view  and  no  cther
 point  of  view.  That  is  unhealthy  even
 to  the  conception  of  democratic  Con-
 gressmen,

 This  is  our  Press  and  there  is  no
 wonder  that  we  do  not  find  our  Press
 Teflecting  the  struggles  and  expioita-
 tions  and  the  trials  and  tribulations  of
 the  exploited  class.  There  may  be  a
 workers’  strike,  a  peasants’  strugyle,
 a  struggle  of  the  middle-class  em-
 ployees  or  of  the  refugees  but  till  it
 assumes  gigantic  ‘proportions,  you  will
 find  not  a  word  about  it  in  the  Press.
 The  other  day  in  Calcutta,  a  British
 gentleman  in  a  British  bank  xbused
 an  employee,  saying:  “Bloody  Indian’.
 The  Calcutta  Bank  and  its  branches
 had  a  strike  over  this  but  nouog
 appeared  in  the  Press  in  Calcutta  till
 a  settlement  was  reached  and  then
 too  there  was  no  news  why  the  strike
 took  place.  This  is  the  way  in  which
 the  struggle  of  the  democratic  sectiou
 of  the  people  is  presented  by  our
 Press.  But  I  find  that  the  Press  boosts
 the  activities  of  the  proprietors  who
 may  have  no  public  importance  at  all.

 Government  also  steps  in  with  its
 own  contribution  for  the  purpose  of
 destroying  fairness  and  independence.
 The  Press  Commission  has  found  that
 the  Information  Ministry  of  the  Gov-
 ernment  usually  boosts  up  the  activi-
 ties  of  the  Ministers  with  a  view  to
 advertise  the  person  rather  than  the
 work  done  by  the  person.  It  nas  also
 pointed  out  the  disastrous  cunse-
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 quences  of  the  advertisement  pclicy
 pursued.  A  journal  advocating  demo-
 cratic  causes  which  is  branded  as
 Communist  will  not  get  an  advertise-
 ment  from  the  Government.  many
 States  had  the  temerity  to  admit
 before  the  Press  Commission  that  thai
 is  their  policy:  they  do  not  advertise
 with  communist  or  communalist
 papers.  The  democratic  opinion
 throughout  the  country  will  be  grateful
 to  the  Press  Commission  for  bringing
 out  the  utter  absurdity  and  the  ulter
 undemocratic  character  of  this  policy.
 They  have  clearly  laid  down  that
 advertisement  policy  should  not  be
 influenced  by  the  political  opinion  of
 the  journal;  it  may  be  influenced  by
 the  pre-judicial  activity  carried  on  by.
 the  journal,  if  any,  bot  if  prejudicial
 activity  is  not  carried  out  by  the
 journal  it  should  not  be  influenced  by
 the  political  opinions  of  the  journal.

 From  this  mess,  the  Commission  has
 attempted  to  find  a  way  out.  It  has
 attempted  to  find  a  way  out.  by  regu-
 ict.ng  concentration  of  ownership,  by
 curbing  the  quest  for  profit,  by  trying
 to  secure  independence  and  fairness
 in  the  Press  and  a  high  standard  of
 journalistic  ethics,  Various  measures
 have  been  suggested  which  I  have  not
 the  time  to  deal  with.  Many  cf  them
 have  been  exhaustively  dealt  with  by
 speakers  who  preceded  me  and  I  wil!
 just  advert  to  some  of  them.

 Take  the  case  of  the  working  jour-
 nalists.  If  we  want  an  independent
 Press,  we  want  an  independent  corps
 of  journalists.  We  expect  a  high
 standard  from  them  and  for  that  pur
 pose,  they  must  have  a  decent  educa-
 tion;  they  must  be  well-read  and  they
 must  be  up-to-date  in  the  affairs  of
 the  world.  Can  we  expect  from  4  man
 who  is  always  plagued  with  the
 worries  of  daily  life  that  he  would
 come  up  to  that  standard?  What  is
 the  condition  of  our  journalists?  ‘The
 ILO  Conference  at  Geneva  found  that
 the  condition  of  teachers  and  journa-
 lists,  particularly  in  Asia,  was  deplor-
 able.  We  need  not  go  to  Geneva  for
 that  purpose;  we  have  ample  Instances
 in  our  own  country.
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 We  know  that  in  certain  cases,  tie
 pay  of  the  journalists  has  been  ten
 months  in  arrears  and  then  an  offer
 has  been  made  to  them  to  make  up
 these  arrears  by  a  magnanimous  and
 magnificient  instalment  of  Rs.  5  a
 month.  We  know  how  they  are  want-
 only  dismissed  without  any  show  of
 giving  them  a  chance  of  finding  out  an
 alternative  employment.  The  Press
 Commission  has  pointed  out  now  the
 claim  to  promotion  of  competent  jour-
 nalists  has  been  overlooked  and  the
 relations  of  Press  barons  put  over
 their  heads  ignoring  their  claims.  It
 nas  also  pointed  out  how  there  is  no
 scheme  of  any  retirement  benefit  in
 many  of  the  journals.  I  ask  you:  is
 that  the  ideal  condition  for  getting  a
 high  standard  of  journalism  from  the
 journadiste?

 2  PM.

 The  Commission  has  made  various
 recommendations  for  the  purpose  of
 improving  their  lot:  minimum  wages.
 bonus,  retirement  benefit,  scheme  for
 promotion,  leave  and  so  forth.  There
 is  at  once  a  hullabaloo  raised  by  the
 Press  barons  that  these  things  are
 impracticable.  Why?  May  I  ask.
 what  has  the  Press  Commission
 done?  It  has  not  given  the  journalists
 the  moon,  so  to  say  the  mini-
 mum  wage  prescribed  is  Rs,  25
 and  dearness  allowance  of  Rs.  25.
 In  metropolitan  towns,  the  total
 emoluments  laid  down  come  to  Rs.  225
 and  nothing  more.  Now,  in  Calcutta
 an  investigation  was  held  in  pre-war
 cost  of  living  of  a  middle  class  em-
 ployee’s  family  by  the  organ  of  the
 British  interests—Capital,  and  Capital
 found  that  the  pre-war  cost  of  living
 was  Rs.  60  for  a  middle  class  family.
 To  that  Rs.  60  an  important  Industrial
 tribunal  had  added  Rs.  i0—a  reason-
 able  amount—by  way  of  house  rent,
 because  the  Capital  had  assumed  that
 every  employee  had  his  own  house  to
 live  in.  That  makes  Rs.  70  as  pre-
 war  cost  of  living  for  a  middle  class
 family.  The  cost  of  living  index  of
 Calcutta  is  now  over  380  and  so  the
 actual  cost  on  pre-war  level  would
 come  to  Rs.  267  in  Calcutta.  Similarly,
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 in  Bombay,  the  Chairman  of  this  very
 Commission  had  conducted  an  investi-
 gation  into  the  lives  of  middle  class
 employees  of  the  Central  Telegraph
 Office  at  the  pre-war  level  and  found
 that  the  cost  of  a  middle  class  em-
 ployee  is  80  per  cent.  higher  than  the
 cost  of  a  working  class  employee,  The

 investigation  carried  out  by  Mr.
 Justice  Divatia  into  the  cost  of  living
 of  working  class  employees  reveal
 that  the  cost  of  living  of  a  working
 class  employee  at  Bombay  in  pre-war
 prices—at  index  l06—was  Rs.  55.
 Now,  at  that  rate  the  cost  of  living  in
 Bombay  of  a  middie  class  family  at
 pre-war  prices  would  be  Rs.  55  plus
 80  per  cent.  and  that  makes  Rs.  99.
 Therefore,  just  now  it  would  be  near
 about  Rs.  300.  Now,  where  is  the

 unfairness  in  fixing  Rs.  225  in  places
 like  Calcutta  and  Bombay,  I  ask  you?
 Is  it  sufficient  to  place  the  journalists
 at  this  level?  Even  at  this  minimum
 can  we  expect  a  very  high  standard
 of  work  from  them?  Yet  the  Press
 barons  have  set  their  face  against  this
 recommendation  also.  Sir,  I  would
 urge  upon  the  Government  to  brush
 aside  those  objections  and  immediately
 proceed  to  implement  the  recommen-
 dations.  There  should  be  no  truck
 with  the  suggestion  of  a  Wage  Board
 to  settle  the  minimum  wages.  The
 minimum  wages  have  been  settled  by
 the  Press  Commission  and  the  only
 thing  to  be  done  is  to  make  an  enact-
 ment  implementing  it  all  over  the
 country  and  not  to  leave  the  journs-
 lists  to  the  dilatory  tactics  of  the  Press
 barons  in  having  a  Wage  Board,

 In  this  connection  I  also  want  to
 say  that  certain  Press  barons  had
 resorted  to  threat  in  order  to  coerce
 the  Government  and  the  people.  They
 have  resorted  to  threats  of  closing
 down  certain  newspapers  and  of
 retrenching  their  employees.  I  hope
 the  Government  will  take  stern  mea-
 sures  to  make  them  desist  from  this
 course  of  action;  because,  it  is  clear
 that  it  is  done  not  out  of  consideration
 of  economy  but  out  of  considerations
 of  malice  and  nothing  else.  They  can
 satisfy  all  the  demands  of  the  working
 journalists  and  they  can  satisfy  them
 even  in  spite  of  the  price-page
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 schedule;  but,  they  are  trying  to
 achieve
 the  Government  and  the  people
 by  threats  of  throwing  huge
 numbers  of  people  out  of  employment.
 I  hope  the  Government  will  take  4
 stern  attitude  as  regards  this  also.

 I  now  come  to  the  price-page  sche-
 dule.  Shri  Natesan  had  been  very
 vehement  about  it;  but,  more  than
 Shri  Natesan’s  sound  and  jury,
 damage,  I  think,  has  been  done  to  this
 aspect  of  the  Press  Commission's
 recommendation  by  the  gentle  doubts
 which  Acharya  Kripalani  has  thrown
 on  it,  With  great  respect  to  him,  I
 appreciate  his  motives  in  hesitating  to
 support  it  because  he  wants  the  reader
 to  have  a  cheap  paper.  But,  the  ques-
 tion  is  not  of  cheap  or  expensive  paper
 but  the  question  is  purely  of  econo-
 mics.  Who  will  pay  for  the  paper?  It
 is  quite  clear  that  if  you  supply  8
 pages  for  an  anna  or  0  pages  for  two
 annas  the  value  of  the  paper  does  not
 come  from  the  price;  someone  else  has
 to  pay  it.  Who  pays  it?  Itis  either  the
 advertiser  who  pays  it,  or  the  cross-
 word  puzzles  which  pay  it,  or  the
 money  of  the  cement  and  textile  lords
 which  pay  it  or  the  astrological  predic-
 tions  which  pay  for  it.  I  would  ask:
 is  it  not  better  that  the  reader  should
 pay  for  his  paper  than  the  paper
 should  be  paid  through  crosswords,
 through  the  cement  or  textile  lords,
 through  advertisers or  other  sources  or
 py  playing  to  the  superstitious  tenden-
 cles  of  the  people?  The  question  is
 not  of  cheap  versus  expensive
 paper.  The  question  is  whether
 we  want  a  cheap,  slavish.  and  vice-
 ridden  Press  or  a  free  and  fair
 Press.  The  question  is  whether  we
 want  paper  from  a  free  Press  at
 a  fair  price.  That  is  the  entire
 question  involved  in  the  price-
 page  schedule.  This  price-page  sche-
 dule  is  essential  or  the  improvement
 of  working  journalists:  because.  its
 absence  is  driving  the  Indian  language
 papers  to  desperation.

 Now.  there  has  been  a  suggestion
 that  the  Government  should  accept
 this  schedule  in  principle  and  then
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 implement  it  by  itself.  That  is  a
 very  dangerous  suggestion;  because,  if
 we  leave  the  implementation  entirely
 to  the  Government’s  discretion,  it  will
 be  defeated  by  the  bureaucrats  in  the
 official  machinery  and  we  shall  never
 have  it  implemented.  So,  my  sugges-
 tion  is,  I  urge  that  it  should  be  imple-
 mented  in  consultation  with  the  parties
 interested—that  is  to  say,  the  Indian
 and  Eastern  Newspaper  Society,  the
 Indian  Language  Newspapers  Associa-
 tion  and  the  Indian  Federation  of
 Working  Journalists.

 Then  I  come  to  the  news  agencies.  I
 do  not  want  to  add  or  repeat  the  argu-
 ments  advanced  about  the  P.T.I.  and
 the  U.P.I.  as  to  why  they  should  be
 reorganised.  Only  I  want  to  answer
 Shri  Natesan's  point  that  all  the  vices
 that  the  Commission  has  pointed  out
 were  due  to  the  old  management,  or
 they  were  a  legacy  from  the  old
 Management,  I  cannot  understand
 how  partiality  to  directors  in  the
 matter  of  giving  news  service  and  in
 the  matter  of  not  realising  their  dues
 can  be  a  legacy  from  the  past.  I  do
 not  understand  how  a  director  can  be
 allowed  to  avail  of  “A”  service  by
 paying  “B"  or  “C".  I  would  urge  upon
 the  Government  to  discover  the  evi-
 “ence  of  at  least  that  insolent  director
 —or  at  least  reveal  his  name—who
 defiled  the  Press  Commission  and  had
 to  be  ordered  out  for  his  insolent
 behaviour.

 I  would  also  request  that  the
 reorganisation  should  not  be  left  to
 the  volition  of  the  P.T.I.  or  U.P.I.  and
 some  kind  of  compulsion  should  be
 exercised  by  Government  to  make
 them  reorganise  themselves;  because,
 we  cannot  leave  our  news  agencies  in
 the  hands  of  private  persons  orin  the
 hands  of  one  person  as  in  the  case  of
 U.P.I,  and  thereby  let  them  lead  the
 people  of  this  country  astray.

 I  shall  now  come  to  the  point  made
 by  Shri  Kamath  about  the  foreign
 news  agencies.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  has  got  only  two  minutes  more.
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 Shri  Sadhan  Gupta;  No,  Sir;  it  can-
 not  be,

 Mr,  Deputy-Speaker:  I  am  looking
 at  the  watch  only;  Iam  not  doing  any-
 thing  else.

 Shri  Kamath:  He  may  be  given
 more  time,  as  a  Member  of  the  opposi-
 tion.

 Shri  Sadhan  Gupta:  I  want  half  an
 hour.

 Mr.  Deputy-Speaker:  Not  half  an
 hour,  but  20  minutes.  The  hon,  Mem-
 ber’s  party  already  had  34  minutes.
 Now  with  the  20  minutes  for  you,  it
 would  be  54  minutes.

 Shri  Sadhan  Gupta:  Regarding
 news  agencies,  it  is  a  calamity  that  we
 have  to  depend  for  foreign  news  on  8
 foreign  news  agency,  an  imperialist
 news  agency.  We  depend  on  Reuters.
 They  tell  us  that  in  Malaya,  the  ban-
 dits  are  fighting  with  the  civilisers;
 that  in  Kenya  the  Mau-maus  are  mur-
 dering  the  Europeans,  What  is  the
 position?  They  say  that  there  are
 bandits  in  Malaya  and  Mau-mau
 murderers  in  Kenya.  We  are  not  told
 what  cruelty  is  perpetrated  on  the
 oeople  of  Malaya  and  how  hundreds  of
 thousands  of  Kenyans  are  murdered
 by  the  British  troops.  We  are  not  told
 of  that.  Can  there  be  any  surprise,
 any  wonder  that  we  are  not  told  of
 that?  Look  at  the  way  in  which  the
 struggle  against  colonialism  and  our
 own  struggle  in  relation  to  Goa  are
 represented,  On  the  6th  August  last,
 a  despatch  from  Reuter  was  published
 in  Australian  and  British  papers.  It
 says:  :

 “Goan  villagers  attacked
 demonstrators  with  heavy  sticks
 and  took  pamphlets  and  ‘Indian
 flags  from  them.”
 We  know  who  these  villagers  are.

 They  are  hooligans  of  the  Portuguese
 power.  They  are  described  as  Goan
 villagers  as  if  they  are  patriots.  What
 is  the  source  of  this  news  or  outlook?
 That  is  clear  from  an  editorial  passage
 and  I  will  read  It:

 “An  unpleasant  tinge  of  humbug
 pervades  this  proposed  invasion  of
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 Gos  Ly  300  non-violent  Indian
 volunteers.”
 It  further  observes  that  this  method

 recalls  Hitlerian  tactics,  and  then
 remarks:

 “This  is  a  deplorable  way  to
 celebrate  India’s  Independence.  It
 would  be  tragic  ig  the  respect
 which  Mr.  Nehru  has  earned  were
 to  be  undermined  by  the  means
 employed  by  his  countrymen  to
 coerce  one  of  India’s  small  neigh-
 bours.”
 Dr.  S.  N.  Sinha  was  complaining

 about  the  gutter  Press,  the  gutter
 Press  of  the  west,  but  what  I  have
 quoted  is  not  from  the  gutter  Press
 but  from  an  editorial  appearing  in  the
 Yorkshire  Post,  the  paper  of  Sir
 Anthony  Eden,  the  Prime  Minister  of
 the  chief  country  of  the  Common-
 wealth  to  which  we  are  proud  to  be-
 long.  Now,  the  Goan  hooligans  are
 villagers;  the  Malayan  patriots  are
 bandits,  and  the  British  murderers  are
 civilisers,  and  the  Kenyan  patriots  are
 murderers.  That  is  the  thing  which
 we  see  from  Reuters.  What  is  the
 kind  of  thing  they  send  out?  I  shall
 give  another  instance.  The  United
 Press  of  America,  while  sending  a
 despatch  on  Kashmir  said  that  the
 “valleys  of  Kashmir  were  drenched
 with  the  blood  of  Muslims  murdered
 by  the  Indian  Army”.  What  is  more
 mischievous?  Do  you  know  where
 they  sent  it?  They  sent  the  despatch
 to  the  Middle  East  and  our  Embassy
 in  Cairo,  I  understand,  intercepted
 that  despatch.  We  want  the  Govern-
 ment  to  do  something  about  it  and  to
 see  that  we  do  not  receive  news  which
 is  coloured  through  Reuters’  eyes  but
 that  we  get  true  news  through  Indians;
 they  must  see  that  the  correspondents
 of  our  own  news  agencies  are  posted
 in  world  capitals  and  in  East  Asia  and
 Africa  where  struggles  are  brewing.
 We  want  the  Government  to  see  that
 it  checks  the  activities  of  the  foreign
 Press  in  the  matter  of  slandering  our
 country.

 I  now  come  to  the  Press  laws.  I
 cannot  deal  exhaustively  with  it  but  I
 will  just  touch  certain  aspects.  The
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 Press  Commission,  unfortunately  in  a
 majority  report,  has  supported  the
 amendment  of  the  Constitution  but  L
 would  urge  the  Government  to  accept
 the  recommendations  of  the  minority
 because  the  minority  represents  the
 people  who  are  more  competent  to
 speak  about  the  troubles  and  tribula-
 tions  of  the  Press.  There  was  no  justi-
 fication  to  introduce,  in  an  amendment
 of  the  Constitution,  the  question  of
 public  order,  because  that  is  too  wide
 a  thing.  There  was  still  less  justifi-
 sation  to  curb  the  freedom  of  the
 Press  on  the  ground  of  relations  with
 foreign  States.  The  most  objectionable
 thing  is  the  Press  (Objectionable
 Matter)  Act.  It  permits  the  demand-
 ing  of  security,  it  permits  the  Govern-
 ment  to  appeal  when  the  court  has
 refused  to  order  security  and  it  is  very
 strange  that  the  Press  Commission
 has  upheld  this  part  of  the  law.  I  pay
 a  tribute  to  the  authors  of  the  Dissent-
 ing  Minute  who  have  done  a  good
 thing,  who  have  done  a  great  thing,
 by  emphasising  the  necessity  of  the
 freedom  of  the  Press  and  the  necessity
 to  let  the  Press  (Objectionable  Matter)
 Act  lapse.  It  is  clear  that  if  you
 hold  a  threat  of  demand  of  the  secu-
 rity,  if  you  hold  the  threat  of  financial
 ruin  upon  the  Press,  the  Press  will  be
 very  chary  of  speaking  independently.
 Therefore  I  wish  this  Act  is  repealed.

 Though  we  may  not  agree  on  every
 point  with  the  Press  Commission’s
 report,  though  we  differ  in  approach
 on  many  points,  yet,  the  Press  Com-
 mission  did  an  honest  work  and  it  has
 done  a  very  great  service  to  the  cause
 of  democracy  in  our  country.  But  let
 us  not  be  lulled  into  complacency.  Let
 us  not  be  lulled  into  thinking  that  if
 the  Press  Commission's  recommenda-
 tions  are  implemented  all  will  be  well.
 In  spite  of  devices,  in  spite  of  the
 appointment  of  a  Press  Council,  in
 spite  of  the  devices  suggested  by  the
 Press  Commussion  for  the  securing  of
 independent  news,  vested  interests
 may  worm  into  the  Press  Council  and
 into  other  institutions  and  pollute  the
 whole  atmosphere,  Therefore,  what
 fs  required  ig  the  vigilance  of  the
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 people.  If  the  vigilance  of  the  people
 is  not  there,  then  it  may  happen  that
 the  Press  Council  and  all  the  other
 instruments  designed  to  secure  the
 freedom  of  the  Presg  will  be  captured
 by  the  antisocial  elements,  by  the
 Press  barons  or  their  minions,  and
 that  way  we  shall  lose  the  freedom  of
 the  Press.  Therefore,  I  would  ask  the
 people  to  remain  vigilant  and  ever
 keep  vigilant  as  to  how  the  Press  is
 behaving  and  how  the  authorities  who
 are  to  preserve  the  fairness  of  the
 Press  are  behaving.

 Mr.  Deputy-Speaker:  Shri  Dabhi.

 Sbri  RB.  N.  Singh  (Ghazipur  Distt.—
 East  Ballia  Distt—South  West):  I
 nave  been  waiting  since  Friday,

 Mr.  Deputy-Speaker:  What  can  I  do?
 I  am  also  calling  one  after  another.

 Dr,  Suresh  Chandra  (Aurangabad):
 The  time-limit  was  20  minutes  each.

 Mr,  Deputy-Speaker:  Ten  minutes
 now.

 Shri  Dabhi:  Is  it  for  me  only?

 Mr.  Deputy-Speaker:  Hon.  Members
 by  themselves  could  cut  short  the
 speeches.

 Shri  Dabhi:  I  thank  you  for  the
 opportunity  given  to  me  for  placing
 before  this  House  the  views  of  the
 newspaper  readers  whose  very  exist-
 ence  seems  to  have  been  forgotten  by
 all  the  hon,  Members  except  the  hon.
 Members  who  preceded  me  and  who
 wants  thet  the  readers  should  pay
 more,  Out  of  the  several  and  innume-
 table  topics  which  have  been  dealt
 with  by  the  Press  Commission,  I  shall
 confine  myself  only  to  three  topics
 which  vitally  affect  the  reading  public,
 and  these  topics  are:  price-page  sche-
 dule,  objectionable  advertisement  and
 cross-word  puzzles.  Whatever  so  many
 hon,  Members  might  have  said  about
 the  price-page  schedule,  there  is  no
 doubt  that  there  is  a  divergence  of
 opinion  not  only  among  the  reading
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 public  but  among  the  journalists  them-
 selves.  This  is  what  the  Press  Com-
 mission  itself  says  at  page  74,  para  2ll
 of  the  Report:

 “In  the  evidence  that  has  been
 placed  before  us,  there  has  natur-
 ally  been  considerable  divergence
 of  opinion  regarding  the  imposi-
 tion  ofaprice-page  schedule.  The
 division  of  opinion  has  not  been
 according  to  the  size  of  the  paper
 or  its  standing.  The  proposal  has
 been  opposed  by  many  large
 Papers  and  supported  by  at  least
 one  of  them.  Similarly,  while
 many  small  papers  have  welcomed
 the  idea,  and  the  Indian  Language
 Newspapers  Association  has  strong-
 ly  supported  it,  there  has  been
 opposition  from  this  group  also.”

 It  seems  that  the  Commission  has
 not  tried  to  ascertain  the  views  of  the
 newspuper  readers  who  are  mainly
 concerned  with  this  question  of  price-
 page  schedule.  I  am  of  the  opinion
 that  practically  every  hon.  Member
 to  the  introduction  of  the  price-page
 schedule  provided  that  there  would  be
 no  increase  in  the  current  prices  of
 standard  newspapers.  I  am  afraid
 that  practically  every  hon.  Member
 who  has  spoken  on  this  Bil]  has  sup-
 ported  the  introduction  of  the  price-
 Page  schedule,  but  nobody  has  taken
 the  trouble  to  present  to  the  House
 the  facts  and  figures  and  point  out
 what  will  result  from  the  introduction
 of  the  price-page  schedule,  whether  it
 would  result  in  the  increase  of  the
 prices  of  the  existing  newspapers,
 whether  it  would  have  any  effect  on
 thelr  circulation  etc.  Nobody  has  tried
 to  give  any  clear  idea  on  this  point.

 Shri  8.  8,  Murthy  (Eluru):  It  is  left
 to  you.

 Shri  Dabhi:  The  Commission  has  not
 only  ssid  that  there  should  be  price
 page  schedule,  but  it  has  stated  that
 the  schedule  should  be  three  pies  per
 page  of  the  standard  size.  The  Com-
 mission  has  admitted......

 Dr,  Keskar:  What  has  the  Com-
 mission  exactly  seid?
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 Shri  Dabhi:  At  page  75  they  say:
 “A  price-page  schedule  based  on

 a  price  of  3  pies  per  page  of
 standard  size  may  prove  adequate

 Dr.  Keskar:  It  is  only  by  way  of
 illustration,

 Shri  Dabhi:  At  another  place  they
 have  indirectly  admitted  that  it  is
 going  to  raise  the  present  prices  of
 the  newspapers.  It  is  very  difficult
 for  any  unbiassed  person  after  this  to
 exactly  give  hit  opinion  as  to  whether
 it  would  be  desirable  to  introduce  a_
 price-page  schedule  or  not,  especially
 if  it  is  going  to  increase  the  present
 prices  of  the  newspapers.

 I  agree  that  it  is  absolutely  neces-
 sary  thet  any  cut-throat  competition
 which  in  the  end  would  result  in  the
 elimination  of  newspapers  which  have
 less  resources  should  not  be  allowed;
 but  at  the  same  time  we  should
 see  whether  the  introduction  of
 the  price-page  schedule  would  bring
 the  prices  of  the  newspapers  to  a  level
 whicn  the  ordinary  reader  would  be
 able  to  bear  or  not.

 After  stating  that  “the  development
 of  journalism  in  our  country  has  not
 been  adequate  in  times  of  population,”
 that  the  circulation  of  both  English
 and  major  Indian  language  news-
 papers  is  mainly  confined  to  urban
 areas  and  that  it  is  very  necessary  to
 increase  the  circulation  of  newspapers
 in  rural  areas,  the  Commission,  at
 Page  20,  para  52,  say:

 “The  reasons  for  their  not
 going  in  for  newspapers  at  present
 ure  many.  The  most  common  is,
 of  course,  the  cost  of  the  news-
 Paper  and  the  inability  of  the
 household  to  spare  the  necessary
 amount.”

 Again,  at  page  2]  in  the  same  para-
 graph  they  say:

 “There  is  obviously  a  real  need
 for  papers  to  be  priced  lower  than
 they  currently  are”
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 {Shri  Dabhi]
 Therefore,  the  Commission  has  not

 only  stated  that  there  should  be  no
 increase  in  the  prices  of  the  news-
 papers,  but  they  should  be  lower  than
 what  they  currently  are,  Then  again,
 at  page  2l,  para  53,  they  say:

 “Convincing  proof,  if  proof  were
 needed,  of  the  scope  for  expansion
 if  prices  can  be  reduced,  is  provid-
 ed  by  the  experience  of  certain
 newspapers  in  Bombay  and  Delhi
 which  claim  to  have  succeeded  in
 securing  very  large  increases  in
 circulation  when  they  reduced
 their  prices  without  reducing  the
 number  of  pages,  as  can  be  seen
 from  Table  V  and  VI  below:"  etc.
 In  these  tables  it  is  shown  how  the

 circulation  of  the  papers  rose  very
 high  when  their  prices  were  reduced.
 There  is  another  instance  showing  the
 effect  of  selling  price  on  circulation.
 At  page  6l,  para  165,  it  is  said:

 “The  two  leading  Tamil  papers
 Swade  itran  and  D  in
 Madras  raised  the  price  of  their
 papers  from  l  anna  to  ry  annas.
 The  result  was  a  drastic  fall  in
 circulation  in  both  their  cases.”
 Again  at  page  60,  para  162,  it  is

 said:
 “Circulation  is  the  key  to  the

 economic  success  of  a  newspaper.
 An  increase  in  circulation  reduces
 the  cost  of  production  per  copy
 and  thereby  increases  the  et
 return.”
 I  would  leave  it  to  the  hon.  Mem-

 bers  to  see  whether  these  facts  and
 figures  given  by  the  Commission  itself
 go  to  show  that  there  should  be  an
 increase  in  the  prices  of  the  news-
 Papers,  in  case  any  price-page  schedule
 is  introduced.  For  my  part,  I  have
 to  objection  to  the  introduction  of
 this  price-page  schedule,  if  it  is
 necessary;  but  we  have  to  see  what
 effect  it  would  have  on  the  purchasing
 power  of  the  people  and  whether  there
 would  be  an  increase  in  circulation.
 These  two  things,  we  have  to  see,  The
 Commission  has  stated  that  the  most
 common  reason  for  the  people  in
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 rural  areas  not  going  in  for  news-
 papers  is  the  cost  of  the  newspaper
 and  the  inability  of  the  household  to
 spare  the  necessary  amount,  There-
 fore,  when  we  refer  to  the  price-page
 schedule,  we  have  to  look  to  the
 consequences  or  results  of  its  introduc-
 tion.

 My  hon.  friend  Shri  Shah  deprecat-
 ed  the  cut-throat  competition  among
 certain  newspapers  and  I  also  agree
 with  him.  He  referred  to  certain
 newspapers  in  Ahmedabad;  but  as  it
 is  likely  to  have  some  wrong  impression
 upon  the  Members  of  this  House,  १
 would  state  certain  facts  with  regard
 to  these  newspapers.  My  hon.  friend
 Shri  Gadgil  also  referred  to  these
 newspapers.  The  facts  are  thse.
 There  are  two  very  old  dailies  In
 Ahmedabad  and  about  two  or  three
 years  ago,  two  more  dallies  were
 started.  It  has  been  stated  that  there
 is  competition  between  these  four
 papers.  There  is  no  doubt  that  there
 is  competition  going  on  between  these
 four  papers;  but  the  facts  are  these.
 In  the  first  place,  all  these  four  papers
 publish  crossword  puzzles  and  so  all
 the  four  of  them  are  equally  responsi-
 ble  for  this  state  of  affairs.  Then.
 there  is  another  important  fact  which
 has  to  be  noticed.  Before  the  two  new
 papers  entered  the  field,  the  price  of
 the  old  newspapers  was  24  annas  pet
 copy.  After  the  new  papers  came  into
 the  field,  the  price  of  all  the  papers
 has  been  reduced  to  4  annas  per  copy
 of  8  pages.  We  do  not  want  to  have
 cut-throat  competition,  but  at  the
 same  time  we  want  some  competition
 to  be  there,  so  that  the  readers  also
 might  be  benefited.  I  am  sure  that  if
 the  two  new  papers  had  not  come  into
 the  field,  the  price  of  the  old  papers
 would  have  continued  to  be  24  annas.
 Therefore,  while  deprecating  cut
 throat  competition,  we  do  not  want  to
 discourage  real  and  healthy  competi-
 tion.  I  hope  that  the  Government
 would  take  into  consideration  all  these
 factors  and  also  that  it  will  aot  forge*
 the  readers.

 The  Government  is  going  to  bring
 forward  a  Bill  in  connection  with  the
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 subject  of  crossword  puzzles,  I  am
 not  going  to  say  much  about  it.  The
 name  given  to  this  new  Bill  is  “Prize
 Puzzle  Control  Competition  Control
 Bill”.  It  seems  that  Government  dv
 not  want  to  ban  the  crossword  puzzles,
 but  they  want  to  have  a  control  upon
 this,  while  many  important  newspaper
 agencies,  the  working  journalists  and
 the  public  at  large  want  tha‘  this  evil
 should  be  totally  banned,  I  do  not
 know  why  Government  wants  only  to
 control  this  evil.  I  hope  Government
 will  see  their  way  to  put  a  total  ban
 on  an  evil  by  which  everybody  hopes
 to  become  rich  overnight,  but  actually
 nobody  does,  So  both  from  the  point
 of  view  of  its  moral  and  financial
 effect  on  the  public,  it  is  high  time
 that  the  crossword  puzzles  are  put  an
 end  to,

 Lastly  I  want  to  say  a  word  about
 objectionable.  .  .

 Mr.  Deputy-Speaker:  The  hcn.  Mem-
 ber’s  time  is  up;  Shri  M.  D.  Joshi.  The
 hon.  Member  will  confine  his  speech
 to  ten  minutes.

 Shri  M.  D.  Joshi:  One  would  have
 supposed  that  the  recommendation  of
 the  Press  Commission  on  price-page
 schedule  would  be  welcomed  by  the
 lesser  fry  and  would  be  objected  to
 by  the  bigger  newspapers.  But  guing
 through  the  comments  and  reactions,
 one  finds  very  intriguing  remarks,  One
 of  the  biggest  papers,  the  Times  of
 India,  welcomes  this.  It  says:

 “The  Commission's  proposal  to
 reintroduce  a  price-page  schedule
 is  welcome,  inasmuch  as  i‘  will
 eliminate  competition  and  divert
 the  energies  of  smaller  papers  to
 the  improvement  of  quality.”

 Strangely  enough,  the  Free  Press
 Journal,  which  reduced  its  price  from
 two  annas  to  one  anna  and  gave  very
 hot  competition  to  the  bigger  papers
 has  opposed  this.  It  says:

 “The  Commission's  suggestion
 for  the  resurrection  of  the  price-
 Page  schedule  in  the  newspaper
 industry  strikes  us  as  something
 incomprehensible.”
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 Further  on,  it  says:
 “It  ia  difficult  to  see  how  the

 Press  Commission  which  spevifi-
 cally  discourages  the  private
 motive  in  the  newspaper  industry
 should  impose  restrictions  on
 healthy  competition  which  will  be
 as  much  in  the  interest  of  the
 newspapers  as  of  the  readers”

 to  which  my  hon.  friend  Shri  Dabhi
 referred.

 The  same  thing  is  repeated  in  iwo
 or  three  other  places.  So,  reaclers  sike
 me,  as  well  as  those  who  are  connected
 with  the  newspaper  profession  like
 me,  are  wondering  whether  it  is  in  the
 interest  of  the  smaller  papers  or  in
 the  interest  of  the  larger  papers.

 But  reading  between  the  lines  we
 can  find  that  what  the  Times  of  India
 means  is  that  bigger  papers  would  like
 to  be  left  alone  with  their  present
 prices  and  with  their  present  pages
 and  the  smaller  papers  like  the  Free
 Press  Journal  who  are  giving  them
 competition  will  be  reduced  to  a
 smaller  size  and  thereby  competition
 from  them  will  be  reduced.  This  is
 the  obvious  meaning  of  the  remarks
 of  the  Times  of  India.

 Let  me  now  come  to  the  position  of
 the  weeklies,  This  is  a  very  large
 class.  The  Press  Commission  has  deait
 with  the  cases  of  330  dailies,  belonging
 to  the  English  as  well  as  the  Indian
 languages.  But  the  weeklies  are  I89
 in  number  and  the  fortnightlies  are
 379.  The  weekly  journals  are  in  8
 very  sad  plight.  None  the  less  they
 have  served  the  country  well  as  the
 dailies  have  done.  The  dailies  main-
 tain  pride  in  having  held  the  banner  of
 freedom  aloft  and  having  continued
 the  struggle  for  freedom;  but  the  smali
 and  humble  weeklies,  published  in
 small  towns,  some  of  them  even  in
 villages,  have  served  the  country  to
 the  best  of  their  ability.  On  the  con-
 trary,  their  task  was  more  difficuit.
 They  had  to  face  the  wrath  of  Govern-
 ment,  petty  Government  officials,  and
 they  had  continuously  to  struggle
 against  oppression,  unnoticed  in  higher
 quarters.
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 (Shri  M,  D.  Joshi)
 In  my  own  district,  which  is  a

 corner  of  India,  there  were  fifteen
 papers  working  at  one  time,  practi-
 cally  every  taluk  town  having  a
 paper  of  its  own.  About  seven  or
 eight  of  them  have  disappeared  on
 account  of  difficult  circumstances  and
 others  are  struggling  very  hard.  What
 is  the  condition  of  an  ordinary  dis-
 trict  paper,  I  mean  the  weekly  district
 paper?  Its  editor,  mostly,  is  not  a
 professional]  man;  he  is  an  amateur
 following  some  other  profession.  He
 is  generally  a  pleader.  In  many  cases
 he  is  the  proprietor,  the  editor,  the
 news-getter,  the  reporter,  a  social
 worker  all  bundled  into  one  person-
 ality  at  the  same  time.

 Shri  S.  V.  Ramaswamy  (Salem):
 And  salesman!

 Shri  M.  D.  Joshi:  And  also  a  sales-
 man  sometimes.  You  can  imagine
 how  difficult  a  task  it  is  for  such  a
 man,  especially  when  he  has  to  face
 the  wrath  of  the  petty  local  officials.
 How  are  we  going  to  help  these  peo-
 ple?  It  is  a  totally  unequal  fight.  It
 is  a  fight  against  a  mighty  machine.
 It  is  a  like  a  fight,  if  I  may  use  an
 analogy  between  the  small  village  in-
 dustries  and  the  heavy  industries,  As
 the  small  village  industries  were  be-
 ing  threatened  of  being  swamped  by
 the  bigger  industries,  so  the  smaller
 newspepers  are  being  threatened  with
 extinction  within  a  very  short  time
 unless  something  ig  done  to  help
 them.  I  turned  the  pages  of  the  Press
 Commission  Report  and  I  was  dis-
 appojnted  to  find  that  nothing  has
 been  suggested,  perhaps,  because  noth-
 ing  could  be  suggested.  The  only
 suggestion  is  that  in  the  case  of  Gov-
 ernment  advertisements,  some  consi-
 deration  should  be  shown  to  these
 papers.  We  are  thankful  for  this
 suggestion.  But  what  happens?  The
 Press  Commission  narrate  a  very  sad
 story.  The  States  did  not  pay  atten-
 tion  to  the  enquiries  of  the  Commis-
 sion  as  regards  the  Commission's
 questionnaire  for  a  very  long  time  and
 generally  the  response  was  not  very
 eordial,  nor  very  heartening.  The
 same  is  the  experience  in  regard  to
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 the  attitude  of  the  State  Government
 towards  these  papers.  The  papers  are
 made  use  of  for  propaganda;  when
 the  State  Government  requires,  it
 takes  the  aid  of  the  weekly  papers.
 But,  when  the  weekly  papers  are  in
 difficulties,  Government  sits  tight  in
 its  place.  It  does  nothing.  I  shall
 explain  this,  t  am  speaking  from
 personal  experience.  I  have  been
 editing  a  small  paper  at  Ratnagiri  for
 the  last  24  years.  I  have  seen  the  ups
 and  downs  of  journalistic  existence.
 Even  today  I  am  editing  that  paper.
 I  belong  to  the  party  in  power  and  I
 am  considered  by  the  people  to  be  in
 8  privileged  position.  But,  what  is
 the  experience?

 Shri  B.  8.  Murthy:  Do  you  belong
 to  the  ruling  party  in  Ratnagiri?

 Shri  M.  D.  Joshi:  Don’t  quarrel
 over  words,  please,  if  you  think  I  go
 wrong  here  or  there.  Please  do  not
 break  my  chain  of  thought.  I  appeal
 to  you,  as  my  time  is  short.

 Mr.  Deputy-Speaker:  May  the  hon
 Member  live  long.

 Shri  M.  D.  Joshi:  I  shall  live  long.
 But  I  am  nearing  my  end  here  just
 now.

 What  is  our  experience?  The  petty
 district  officials  have  devised  a  very
 queer  way  of  effecting  savings  per-
 haps  wanting  to  be  patted  on  the  back
 by  the  State  Ministers.  The  district
 officials  send  us  advertisements  of
 ‘applications  invited"  and  formerly
 they  were  paid  for.  Now,  they  write
 out  the  advertisement  and  below,  they
 write  two  lines:  ‘this  may  kindly  be
 published  as  a  piece  of  news.’  A  very
 fine  way  of  depriving  poor  weeklies
 of  a  small  revenue!  As  the  Press
 Commission  has  pointed  out.  adver-
 tisement  revenue  is  about  5  per  cent.
 to  7  per  cent.  Government  advertise-
 ments  are  less  than  that.  However.
 Government  advertisements  go  to
 raise  the  status  of  the  papers.  This
 has  been  pointed  out  by  the  Press
 Commission,  Suppose  my  paper,  which
 hag  a  circulation  of  about  5000,  does
 not  get  that  advertisement,  people
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 who  read  my  paper  think  that  it  is
 no  use  reading  this  paper,  because  we
 do  not  get  this  information  which  is
 important.  Therefore,  I  cannot  re-
 fuse  to  publish  that  even  if  the  dis-
 trict  official  plays  a  trick  upon  me.
 If  I  refuse,  some  other  journal  will
 step  in  and  will  give  unfair  competi-
 tion  to  me.  I  therefore,  submit  that
 some  method  must  be  devised  in  the
 matter  of  these  advertisements.  It  is
 true  that  revenue  from  advertise-
 ments  is  a  very  small  part  of  the  total
 revenue.  But,  it  has  its  own  import-
 ance.

 I  have  to  thank  the  Information
 Department  of  the  Government  of
 India  for  giving  all  facilities  to  the
 district  papers.  But,  they  will  have
 to  go  a  long  way  in  order  to  make  the
 task  of  the  district  papers  easier.  I
 have  to  make  three  or  four  sugges-
 tions,  which  I  shall  do  briefly  because
 my  time  is  very  short.  As  regards  the
 supply  of  information,  we  have  ‘to
 depend  mostly  on  the  dailies  and
 sometimes  also  on  the  radio.  The  rule
 as  regards  radio  information  is  that
 the  news  broadcast  on  the  radio
 should  not  be  published  within  24
 hours,  My  paper  is  published  once  a
 week.  Sometimes,  there  are  occasions
 when  every  important  news  is  anno-
 unced  over  the  radio  and  I  cannot
 make  use  of  it  without  infringing  the
 rules  and  publish  it  in  the  next  morn-
 ing.  The  circumstances  compel  us  to
 infringe  the  rules.  We  have  to,  because,
 if  we  do  not,  people  will  think  that
 such  an  important  news  which  was
 announced  on  the  radio  last  night  is
 not  in  the  paper.  I  appeal  to  the  hon.
 Minister  of  this  department  or  the  Com-
 munications  department  to  see  that  this
 rule  is  relaxed.  News  announced  on  the
 radio  should  be  available  to  us  as  a
 matter  of  course  to  be  published  with-
 in  24  hours.  There  is  no.meaning  in
 this  rule.  News  which  is  broadcast
 to  the  whole  world  is  withheld  from
 the  papers  for  24  hours.

 I  would  appeal  again  to  the  Infor-
 mation  department  and  the  Minister
 in  charge  to  supply  us  news  in
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 tabloids,  especially  om  the  day  previ-
 ous  to  the  publication  of  the  paper.
 That  would  facilitate  the  task  of  the
 weekly  newspapers  who  have  not  got
 the  advantages  of  the  teleprinter.  As
 regards  teleprinters,  I  would  appeal
 that  teleprinters  in  devanagari  should
 be  made  available  for  the  small  pa-
 pers  in  the  district  towns  if  possible.
 If  that  is  not  possible,  at  least  the
 P.T.I.  andother  news  agencies  should
 be  advised  by  the  Press  Council  which
 will  come  into  being,  to  supply  news
 to  the  weekly  newspapers  at  cheaper
 rates.  That  would  somewhat  lighten
 their  task.  Otherwise,  the  weekly
 press  will  suffer  as  they  have  suffered
 for  so  long.  My  hon.  friend  Shri
 Dabhi  has  referred  to  the  crossword
 puzzles.  I  shall  leave  that  out  and  I
 shall  refer  to  one  baneful  thing  name-
 ly  the  astrological  predictions.

 Shri  A,  M.  Thomas  (Ernakulam):
 Is  not  astrology  a  science  as  any
 other  science?

 Shri  Altekar  (North  Satara):  It
 creates  a  fatalistic  pattern  of  society.

 Shri  M.  D.  Joshi:  It  may  be  a
 science;  it  may  not  be  a  science.  But,
 astrological  predictions  are  definitely
 a  bane  to  the  reading  public.  That  is
 my  considered  opinion,  The  Bombay
 Legislative  Assembly  very  recently,
 and  also  the  Bombay  Council,  have
 passed  a  resolution  recommending  to
 the  Government  of  India  to  undertake
 legislation  to  ban  crossword  puzzles,
 I  would  also  appeal  to  the  Government
 of  India  to  undertake  legislation  to
 ban  simultaneously  astrological  pre-
 dictions  also.  Because,  astrological
 predictions  have  a  tendency  to  create
 a  fatalistic  tendency  in  the  minds  of
 the  young  men.  Every  college  stu-
 dent  carries  his  own  horoscope  in  his
 pocket  and  consults  a  weekly  paper,
 some  worthless  trash  and  thinks  that
 he  is  going  to  become  a  rich  man.

 Acharya  Kripalani  (Bhagalpur-cum-
 Purnea):  Every  Minister  also  does
 like  that.

 Shri  M,  D.  Joshi:  If  the  prediction
 is  bad,  his  heart  sinks.
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 (Shri  M,  D.  Joshi]
 There  is  nothing  so  evil  as  an  astro-

 logical  prediction.
 Some  Hon.  Members:  No.  no.

 Mr.  Deputy-Speaker:  Shri  Desh-
 pande:  he  promised  to  finish  in  five
 minutes.

 Motion  re

 An  Hon.  Member:  You  do  not  call
 back-benchers.

 Mr.  Deputy-Speaker:  I  do  not  know
 who  is  a  back-bencher  and  who  is  a
 front-bencher.

 Shri  G.  H.  Deshpande:  (Nasjk  Cen-
 tral):  I  assure  you,  Sir,  that  I  will
 not  exceed  the  time.  I  rise  at  this
 fag  end  of  the  debate  simply  to  voice
 the  feelings  of  the  journalists  from
 my  constituency.  I  come  from  a  dis-
 trict  town  where  an  attempt  is  being
 made  for  the  last  few  years  by  a  col-
 league  of  mine  to  conduct  a  decent
 Marathi  daily  paper.  I  know  from
 personal  experience,  being  associated
 with  him  very  closely,  how  difficult
 it  is  in  these  days  to  conduct  any
 paper  against  these  big  combines  and
 chains  of  papers.  They  are  in  a  very
 advantageous  position.  For  these  peo-
 ple  who  are  conducting  the  language
 Papers  with  a  certain  definite  mission,
 it  has  become  very  difficult  to  continue
 in  the  field.  A  number  of  papers
 have  been  closed.  Others  that  are
 carrying  on  are  doing  so  ata  great
 cost.  Unless  and  until  favourable
 circumstances  are  created  by  special
 legislation  and  the  language  papers
 are  given  some  protection,  it  is
 absolutely  impossible  for  them  to
 develop  their  activity.  I  do  not  under-
 stand  how  unless  and  until  these
 papers  are  given  protection  and  allows
 ed  to  develop  on  proper  lines  we  can
 expect  the  successful  working  of
 democracy  in  our  country.  Those  who
 have  opposed  the  proposal  for  a  price-
 page  schedule  have  not  suggested  any
 alternative.  Is  it  possible,  I  ask,  for
 the  language  papers  to  continue  in
 the  present  circumstances  without  any
 protection,  and  is  there  any  other
 remedy  which  can  bring  about  this
 result  except  the  price-page  schedule
 as  suggested?  That  proposal  ought
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 to  be  considered  and  given  effect  to.
 Unless  and  until  that  proposal  is  given
 effect  to,  nobody  can  say  how  the  in-
 terests  of  the  working  journalists
 also  can  be  protected,  because  when
 I  say  that  the  language  papers  must
 be  developed,  I  know  very  well  that
 those  who  are  working  in  language
 papers  are  paid  very  badly,  they  are
 paid  meagre  wages.  They  do  require
 better  treatment.  But  those  papers
 cannot  give  them  better  treatment.
 unless  and  until  they  get  some  pro-
 tection  from  these  big  chains  and  big
 combines.  And  that  is  why  I  want
 to  state  before  this  House  that  practi-
 cally  everybody  who  is  working  in
 this  field  with  some  definite  mission,
 and  not  with  a  view  to  earn  money
 only,  is  of  opinion  that  the  time  has
 come  today  when  everybody  must
 consider  this  situation  seriously.  If
 we  do  not  take  any  action  in  time,
 one  knows  not  what  will  happen  to
 our  press.

 No  doubt,  for  the  present  in  spite
 of  all  these  things,  there  are  some
 very  good  papers  in  India  today.  I  do
 not  mean  to  say  that  every  paper  that
 is  going  on  today  is  going  on  without
 any  particular  mission,  but  the  ten-
 dencies  that  we  come  across  nowa-
 days,  if  allowed  to  continue  in  the
 same  fashion  as  they  are  going  on  to-
 day,  are  bound  to  go  on  deteriorating
 and  it  is  bound  to  be  more  and  more
 difficult  for  the  language  papers  and
 papers  with  definite  missions  to  con-
 tinue  on  sound  lines.  And  that  is
 why  I  want  to  state  before  this  House
 that  very  soon  these  two  important
 suggestions  of  the  Press  Commission
 must  be  given  effect  to.  That  alone
 will  give  protection  to  these  papers
 which  are  carrying  on  their  mission
 with  some  sacrifice.

 Mr.  Deputy-Speaker:  Shri  Raghu-
 nath  Singh.  Hon,  Members  will  see
 whether  I  am  calling  back-benchers
 or  front-benchers,  cross-benchers  or
 middle-benchers.

 श्री  रघुनाथ  सिह:  मेँ  भारतीय  भाषाओं  के
 समाचारपत्रों  की  र  से  कुछ  कहना  चाहता  हूं  ।

 मुझे  यह  कहना  हैं  कि  द॑श  में  २३३  समाचारपत्र
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 t  जिनमें  से  २८६  भारतीय  भाषाओं  के  हैं  1  इनके
 सम्बन्ध  मेँ  बहुत  कम  बातें  यां  उपस्थित  की
 गई  हैं  t

 Wo  बसकर :  २२०  से  ज्यादा  हैं  t

 श्री  रघुनाथ  सिह  :  नहीं,  २८६  भारतीय
 भाषाओं  के  पत्र  हैँ  ।  इनके  सम्बन्ध  में  मेँ  कंवल
 दो  बातें  आपके  सम्मुख  रखूंगा।  एक  तो
 एंडवर्रीटजमोंट  के  सम्बन्ध  में  हैँ।  रिपोर्ट  के  पेज
 एप  पर  एंड्वरीटजमेंट  के  सम्बन्ध  मेँ  जो  बाढ़  से

 सुझाव  पेश  किये  गये  हैं,  में  उनका  समर्थन
 करता  हूं  समर्थन  करने  का  आधार  यह  हैं  कि
 एनुअल  एवेन्यू  जो  समाचारपत्रों  का  इस  वक्‍त
 होता  हैं,  वह  ९१  करोड़  रुपये  हैं  ।  उस  १९  करोड़
 रुपये  में  y  करोड़  रुपया  सिर्फ  विज्ञापन  से  आता
 हैं  ऑर  ६  करोड़  रुपया  सब्सक्रिप्शन  से।  ४  करोड़
 रूपया  एक्सपेंस  की  मद  में  आता  हैं  डॉ  फक  स्टाफ
 की  सारी  आर  छापाखाना  इत्यादि  मेँ  दिया  जाता
 हैं।  केवल  पप  लाख  रुपया  सम्पादकीय  विभाग
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 के  वेतन  में  जाता  हैं  इस  प्रकार  से  आप  देखेंगे
 फक  हमार  जो  समाचारपत्र  हैँ  उनकी  ४५  प्रितशत
 आमदनी  सब्सक्रप्शंस  से  होती  हैं  ऑर  ४५  प्रतिशत
 आमदनी  'एंडकरीटजमेंट,स  से  ।  लीक  अगर
 आप  जापान  की  हालत  देखें,  हालांकि  वह  एक
 छोटा  सा  द॑श  हैँ  तो  आप  उलटी  बात  पायेंगे  t
 वहां  सब्सक्रपशंस  से  ६२  परसेंट  आमदनी  होती
 हैं  जार  एंडवराटिजमेंट्स  से  केवल  कप  पर सट
 आमदनी  होती  हैं  ।

 इन  बातों  को  दख  करके  हमार  प्रेस  कमीशन'
 ने  दो  सिफारिश  गवर्नमेंट  के  सामने  रक्खी  हैँ  ।
 एक  ता  साइज  आफ  दी  पेपर  के  ४०  परसैंट  से
 ज्यादा  उसमें  एंब्वरीटजमेंट्स  नहीं  आने  चाहिये
 आर  दूसरी  बात  उन्होंने  एक  शोरगुल  दिया  हैं  ।
 शेड्यूल  में  २  रुपये  पर  सिंगल  कालम  पर  प्रात
 इंच  होना  चाहिये।  उसके  पश्चात:  हर  पांच  हजार
 कापीब  के  ऊपर  उन्होंने  एक  शेड्यूल  दिया  हूँ  ।
 वह  सह  स्ट्रक्चर  इस  प्रकार  हैँ  :

 Maximum  basic  charge  Rs,  2-0-0  per  single  column  inch  plus.
 First  5000  copies  Re  0-6-0  per  mille  per  single  column  inch,
 Next  5000  copies  Re.  50  —Do—
 Next  5000  copies  Re,  4-0  —Do—
 Further  copies  Re.  0-2-0  —Lo—

 Subject  to  a  maximum  of  Rs,  1s  per  single  column  inch.

 इस  प्रकार  अगर  पेपर  का  स़्टेशन  १५  हजार
 का  हें  त्यों  उसका  'एंडवरीटजमॉंट  र्  होगा  ६
 रुपये  ९९  आने  जोर  अगर  ३०  हजार  हुआ  तता  रंट
 होगा  ८  रुपये  ६  आने  ।  इसके  पश्चात्‌  वह  २  आने
 नीति  कालम  प्रात  इंच  लेंगे  ।  इस  तरह  माने
 हिसाव  लगा  कर  दिखा  हैं  कि  तीस  बजार  के  ऊपर
 छापने  की  कॉस्ट  आफ  प्रोडक्शन  वन  आना

 अति  सिंगल  कालम  पर  इंच  आयेगा  |  अगर  दो
 पैसा  उसको  बांटने  का  अर्थात  डिस्ट्रीब्यूशन
 आफ  दी  पेपर  का  रख  लें  तत  आप  देखेंगे  कि  दो
 पैसा  पीहीस्ट्रम्यूशन  का,  एक  आना  कॉस्ट  आफ
 प्रोडक्शन  का,  इस  तरह  से  कुल  ६  पाँसे  होता  हैं,
 दौ  पैसा पर  कालम  पर  इंच  फायदा  होता  हैं.
 अगर  प्रेस  कमीशन  के  इस  सुझाव  को  मान  लिया
 जाय  तो  हमार  न्यूज पेपर्स  के  भाई  लोग  आज
 इल्ला  करते  &  कि  रट  ठीक  नहीं  हैं  ।  उनसे
 मेरा  कहना  हैं  कि  कॉस्ट  आफ  प्रोडक्शन  जाँत

 डिडीस्ट्रन्यूशन  को  लगा  लेने  के  बाद  भी  आपको
 शे  परसेंट  फायदा  होता  हैं  |  लिहाजा  हमको  इस
 सिफारिश  को  मान  लेना  चाहिये।

 हमें  यह  रखना  हैं  फक  हमार॑  एंड्वराटिजमेंट्स
 किस  प्रकार  के  हते  हैं  ।  आप  किसी  भी  पेपर  को
 उठा  कर  द॑ख  प्,  करीब  करीब  co  ode
 'ऐडवरटिजमेंटस  जो  समाचारपत्रों  मेँ  निकलते
 हैं,  चाहे  वे  पत्र  अंगूठी  के  हाँ,  हिन्दीक  हाँ  या
 जार  दशी  भाषाओं  के,  पादशीली  फानन  या
 कम्पलीटली  फौरन  एंड्वरोटजमेंट्स  से  वह  भर
 होते  हैं  ।  इसका  अर्थ  यह  हुआ  कि  जितने
 समाचारपत्र  हैं,  उनकी  मेन  इनकम  विदेशों  से
 होती  हैं  |  इस  सम्बन्ध  में  महाभारत  का  एक
 किस्सा  याद  आ  जाता  हैँ।  ब  भीष्म  पितामह
 महाभारत  के  युद्ध  मेँ  घायल  होकर  बाणों  की
 शय्या  पर  लेट  गये  तो  सार  लोग  उनके  इक  पगी
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 [af  रघुनाथ  पिद्दा
 इकट्ठा  वो  गये  ।  उन्होंने  चह  जच्छ  अच्छा
 सिद्धान्त  बतलाये  ।  उनकी  व्याख्या  की  ।  उस
 अवसर  पर  भीम  ने  भीष्म  पितामह  से  पूछा  कि
 महाराज  जब  द्रोपदी  का  भरी  सभा  में  चीर  खींचा
 जा  रहा  था  तो  उस  समय  आपकी  यह  विशद
 वाणी  कहां  चली  गई  थी  ?  भीष्म  पितामह  ने
 उसका  उत्तर  दिया  कि  ो  दलित  रक्त  मेर  शरीर
 में  अब  तक  विद्यमान  था,  वह  अब  मेर॑  शरीर  से
 निकल  गया  हैं  ऑर  इस  कारण  मेरी  वाणी  शुद्ध
 हो  गईं  हैं  ।  इसी  प्रकार  मेँ  कविता  दूं  किये  अगर
 यह  फौरन  मनी  हमार॑  पेपर  को  ऑर  हमार॑  माइंड
 को  कंट्रोल  करना  तो  यह  विष  एक  दिन  हमार
 नाश  का  कारण  बनेगा  ।  इस  वास्ते  माँ  कहता
 हूं.  कि  एंड्वरीटजमेंट  के  बार  में  प्रेस  कौन
 की  चों  रिपोर्ट  हैं  उसको  मानना  चाहिए  ।

 दूसरी  बात  मुझे  पी०  टी०  आई०  के  सम्बन्ध  में
 कहनी  हैं  7  इस  समाचार  एजेंसी  की  द॑ंश  भर  मेँ
 संख्या  ९६२  हैं  जहां  से  वह  समाचार  पति  हैं  t
 इन  ९६२  एजेंसियां  मेँ  से  ९५२  एजेंसीज  हिन्दु-
 स्तान  मेँ  हैं  सर  बाकी  दस  एजौसयां
 आउटसाइड  डौह्या  बॉस  सीलोन,  टोकियो  आदि
 मं हैं । पी०  ही०  आई  क्या  हैं  ?  यह  तो  एक  थोडा
 से  पूंजीपितियों  आकर  सरमायेदार  का  अडडा  सा
 हो  गया  हैं।  वह  जिस  को  चाहें  उसको  रखें
 और  जिसको  चाहे  उसको  खत्म  कर  दों।  साथ
 ही  साथ  आपको  यह  मी  देखना  हैं  क  मां
 भारतीय  पेपर्स  हैं  उनमें  से  ४९  पेपर  अंगूठी
 के  हैं।  बाकी  सार  भारतीय  भाषा  के
 पेपर  जिनकी  कि  संख्या  ९६९९  हैं,  वे  भी
 do  टी०  आई०  को  सबस्क्राइब  करत॑  हैं  ।  आप
 पी०  टी०  जाई  &  र॑ट  शेड्यूल  मुलाहिजा  कारण
 फक  वह  चीज  क्या  हैं।  वह  अपने  शेड्यूल  ए,
 शेड्यूल  बी  ऑर  शेड्यूल  सी  के  अनुसार  चार्ज
 करता  हैं  ny  लोकेशन  मेँ  अभी  उपाध्याय  महोदय,
 आपको  उदाहरण  देकर  साबित  कर  दुंगा  कि
 जिन  पेपरों  के  डाइरेक्टर्स  पी०  दी०  आइए  के
 हैं,  उन  पेपरों  को  कम  द॑ना  पड़ता  हैँ  ऑर  जिनक॑
 डाइरेक्टर्स  पी०  टी०  आई०  के  नहीं  हैँ.  उनको
 दुगना  तक  आर  उनकी  अपेक्षा  आधिक  दना
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 पड़ता  हैं  ।  में”  इसके  प्रमाण स्वरूप  आपके  सामने
 उदाहरण  उपस्थित  करता  ह्  सी०  क्लास
 शेड्यूल  में  आने  वाले  जंगों  में  हमार  सेठ  गोविन्द
 दास  का  समाचारपत्र  “जय  हिन्द”  जबलपुर  से
 निकलता  था|  उनको  २०००  हजार  रुपये.  पर
 सर्विस  दी  जाती  थी  ny  नागपुर  से  “नवभारत”
 निकलता  था  1  उससे  स्विस  का  ९२५०  रुपये
 लिया  जाता  था  |  कोयम्बटूर  से  “नवा  इंडिया”
 जो  कि  तामिल  का  पत्र  हैं  उसको  १७००  रुपये
 देने  पड़ते  हैं  ।  बड़ौदा  से  एक  अखबार  निकलता
 हैं  उसको  woo  रुपये  बने  पड़ते  हैं  -  ऑर
 त्रिवेन्द्रम  से  निकलने  वाले  को  coo  ate  “समाज”
 ' मातू  भाम  वॉल्व  'नवभारत'  से  ooo
 रुपये  लिए  जाते  हैं  ।  क्यू लोन  से  'कोसायम',
 हिन्दुस्तान  '  (पसन्दी  बम्बई))  ८४०  रुपये  ऑर

 इन्दर  से  जो  पपर  निकलता  हैं  उससे  ८५०  रुपये
 ऑर  दिल्ली  से  जो  पेपर  निकलते  हैँ,  अर्थात  कॉपी-
 टल  सिटी  से  जो  पेपर  निकलते  हैं  उनसे  कंवल  oxo
 रुपये  ही  लिए  जाते  हैं।  आप  ही  इंसाफ  किराये
 फक  मां  आदमी  दिल्ली,  बम्बई',  कलकत्ता  या  मद्रास
 में  रहते  हैं  उनको  चीप  ईंट  पर  सर्विस  दी  जाती
 हैं  जब  कि  सेकड़ों  भारतीय  समाचारपत्रों  को
 जिनको  गरीब  काश्तकार,  मजदूर  तबका  र
 रिक्शा  वाले  पढ़ते  &  ऑर  जों  कि  हमार॑  भारतवर्ष
 के  लोकतंत्र  की  रीढ़  हैं  उनसे  हम  अधिक  हिसाब
 से  अपनी  सर्विस  का  चार्ज  करते  हैं  t
 उस  रीढ़  कौ  हम  को  सस्ते  सै  सस्ता
 समाचार  पत्र  पहुंचाना  चाहिये  -  उन  को  साधन
 सुलभ  करना  चाहिये  |  लोकल  होता  इस  का
 उल्टा  हैं।  इसलिये  मी  आपका  ध्यान  इस  तरफ
 आर्कार्षत  करना  चाहता  हूँ  t  साथ  a  इस  के
 वास्त  मेल  एक  सुझाव  हैं  |  सुझाव  यह  हैं
 ॥)  समाचारपत्रों  को  सकलेन  की  बॉक्स
 पर  या  रायल्टी  के  उसपर  मूल्य  पी०  do”
 आई०  को  दन  चाहिये  |  जैसे  मै”  उदाहरण  दूं  t
 टाइम्स  आफ  हथिया  का  सकलेन  हैँ  ६५,०००
 जार  वह  देते  हैं  ६,०५०  रु०  माहवार,  अर्थात्‌  ९
 परसेंट।  युगान्तर  बंगाल  फा  हैं,  उसका  सर्कुलेशन
 हैं  ६४,९७०,  उस  को  देना  पड़ता  है,  २,९००  स०
 अर्थात्‌  ९  परसेन्ट  -  आप  हिन्दुस्तान  टाइम्स  पढ़ते
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 हैं  -  उस  का  सक लिशन  हैँ  ४५,०००,  वह  दंता  हैँ
 ४,७००  स०,  अर्थात्‌  ९.२  परसेन्ट  ।  एक  अख़बार
 हैं  नेशनल  द्वेरल्ड,  उस  का  सक सक लिशन  हैं  ‘50001
 उस  को  दना  पड़ता  हैं  3,f00,  wo,  अर्थात्‌  ९३
 परसेन्ट  |  टाइम्स  आफ  इंडिया  ९  'परसेन्ट,  युगान्तर
 ₹  परसेन्ट,  हिन्दुस्तान  टाइम्स  १.२  परसेन्ट  ऑर
 नेशनल  हैरल्ड  को  १३  परसेन्ट  द॑ना  पड़ता  हैं  1
 इसी  तरह  से  इलाहाबाद  से  एक  अखबार  लीडर
 निकलता  हैं  ।  उसे  का  सर्कुलेशन  ६,०००  हैँ  t
 उस  को  ९७  परसेन्ट  द॑ना  पड़ता  हैं  |  इसी  तरह
 आप  दीख  कि  एक  प॑पर  हैं  मनोरमा  |
 ३  PM.

 श्री  जांगल  (बिलासपुर  रोहित- -  अनुसूचित
 जातियां)  :  साप्ताहिक  ।

 aft  रघुनाथ  सिह  :  जी,  उस  को  ६००  रू०  दौना
 पढ़ता  हैं  जबके  उस  का  सकरुलेशन  २८,७२६
 हैं  ।  पूना  के सकाल  का  सकरुलेशन  ३०,०००  हैं  ।
 वर  उस  कौ  सर्फ  ७५०  रु०  दन  पड़ते  हैं.  t
 वर्या कि  उन  के  चलाने  वाले  पी०  टी०  आई०  के
 डाइरेक्टर  हैं  |  चूंकि  वे  डाइरेक्टर  हैं  इस  लिये
 उन  को  कम  दना  चाहिये  |  मेरा  समय  समाप्त
 हो  रहा  हैं  हस  लिये  इस  विषय  में  ज्यादा  न॑
 कह  कर  में”  यही  कहना  चाहता  हूं  कि  अगर
 आप  समाचारपञ्ञां  को  जीवत  रखना  चाहते  हैं
 सो  उन  को  रायल्टी  या  सक;  सेशन  के  बेसिस  पर
 समाचार  का  मूल्य  बने  चाहिये  t

 इस  के  कद  माँ  दूसरी  बात  आप  के  सामने
 रखता  ह।  हमार  यहां  जो  न्यूर्जाप्रट  इम्पोर्ट  होता
 हैं  वह  बहुत  कम  हैं।  केवल  ६४,०००  मीट्रिक  दन
 पर  इधर  |  होता  क्या  हैं  कि  जा  बड़  पपर हैं  वह
 जाकर  दत्त  हैं  ।  उन्होंने  आर्डर  द॑  दिया  २०,०००

 :  टन  या  २५,०००  टन  का  |  लोग  अधिकतर  कागज
 कनाडा,  फिनलैड  या  नावें,  स्टेशन  से  मंगाते  हैं।
 कारव  से  तो  कम  ही  आता  हूँ  स्वीडन,  फिनलैंड
 और  कनाडा  से  ज्यादा  आता  हैं।  जब  बढ़  बढ
 फेर  आर्डर  देते  हैं  तो  उन  को  लगभग  ६  झा०
 कॉड दाम  दना  पड़ता  हैं  -  लोकल  जो  हमार
 तटीय  पेपर  हैँ,  हिन्दुस्तानी  समाचार  या  भारतीय

 न्

 को  पेपर,  वह  जब  उसी  कम्पनी  को  आर्डर  दत

 तो  उन  से  आपण  र.  9  ao  पाँच  तक  चार्ज
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 किया  जाता  हैं  ।  मे  आप  से  कहता  हूं  कि  £ उ
 पेपर  फंसे  हैं  जिन  को  ६  झा  पाँच  दना  होता  हैँ

 वह;  दूसरी  पेपरों  के  मुकाबले  में  जिन  कौ  ७  या
 आए  पाँच  द॑ना  होता  हैं  ज्यादा  काँसे  मेँ
 तक  सकते  हैँ  ।  टाइम्स  आफ  डिल्ला  आर

 हिन्दुस्तान  टाइम्स  'किसी  भी  सस्ते  रंट  पर  अपने
 समाचार  बेच  सकते  हैं  ।  इस  क॑  लिये  मेरा
 एक  यह  सुझाव  हैं  कि  जो  फौरन  पेपर  हर  साल
 बाहर  से  इम्पोर्ट  होता  हैँ  उस  का  इन्श्योरेन्स
 उड्ड्यन  बीमा  कम्पनियाँ  में  होना  चाहिये  ।  ताक
 जो  हमार  इन्श्योरेन्स  का  रुपया  हें  वह  बाहर  न
 जाये।  दूसरा  सुका।  यह  हैं  कि  उसका  डाइरेक्ट
 एक्सचेन्ज  होना  चाहिये  1  इस  के  माने  क्‍या  हैँ
 कक  जब  ह्म  नावों  को  आहर  देते  हैं,  कनाडा  को
 आकर  देते  हैँ  तो  हम  डालर  के  भू  जाते  हैँ  या
 स्टॉकिंग  के  ar  बाते  हैं।  डालर  या  स्टरलिंग  के  थूक
 जाने  से  बका  का  कौन  भी  हमार  ऊपर
 लाद  दिया  जाता  है  ।  इस  लिये  हमारा  एक्सचेन्ज
 हाइरक्ट  होना  चाहिये।  हमारा  पिक  डालर  या
 स्टिंग  से  नहीं  होना  चाहिये।

 आखिर  में  मेँ  बताना  चाहता  हूं  कि  जापान  ने
 पेपर  के  मामले  में  इतनी  तरक्की  क्या  की।  इस
 का  कारण  यह  हो  कि  वहां  के  जितने  समाचार
 पत्र  हैं  उन  की  co  प्रात्तिशत्त  शेअर,  उस  समाचार
 पत्र  में  काम  करने  वाले  हैं,  उस  के  स्टाफ  में  हैँ,
 उन  के  हुआ  करते  हैं  ।  कंवल  २०  परसेन्ट  शेयर
 आउटसाइड्डर्स  के  होते  हैँ  ।  हिन्दुस्तान  में.  क्या
 हैं  कि  चन  आफ  पेपर्स  बाड़  से  पूंजी पीत याँ.  के
 हाथों  में  हैं।  उन  का  इन्टरेस्ट  तो  सिर्फ  मुनाफा
 कमाने  मेँ  हें  tar  ad  लायक  दोस्तों  ने  कहा  फक
 आज  जां  लांग  दिल्ली  मेँ  रहते  &  उन  को  मालूम
 होगा  क  कबाड़ी  रोज  घर  घर  घूमता  हैं  ऑर  पुराने
 अखबार  १२  आए.  सेर  खरीदता  हैँ  t  मेँ  चैलेंज  कर
 के  कहता  हूँ  कि  आप  आए  पाँच  कागज  ख़रीदते
 हैं  ऑर  ९०,  ९२  आ०  सेर  कबाड़ी  को  बेचते  हैं  ।
 मेर॑  ख्याल  से  इस  प्रकार  से  हमारे  धन  का,
 हिन्दुस्तान  की  लक्ष्मी  का  अपव्यय  नहीं  होना
 चाहिये  1

 प्रेस  कमीशन  की  रिपोर्ट  एंड्वर्टाइजमैन्ट  के
 बार  में  जो  हैं  वह  स्वीकृत  होनी  चाहिये
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 श्री  रघुनाथ  सद्द
 इस  रद्द  से  में!  ने  चार  बातें  आप  के  सामने

 रखी  ।  पहली  एँह्वर्टाइजमेन्ट  के  बार॑  में,  दूसरी
 कक  dio  टी०  आई०  को  सकरुलेशन  बेबस  पर
 चार्ज  करना  चाहिये,  तीसर  य्  शक  आज  जो
 आर्डर  नावें  स्वेदन  आदि  बाहरी  देशों  को  दिये
 जाते  हैं  उन  का  डाइरेक्ट  एक्स्वेन्च  होना  चाहिये,
 a  कि  पॉड  झाँझ  डालर  से  लिक  हो,  चाँदी  बात
 यह  फक  जिस  रंट  पर  बड़  से  बड़  समाचार  पत्र  को
 कागज  सप्लाई  होता  हैं,  उसी  रंट पर  छोटा  से
 छोट  पेपर  को  भी  सप्लाई  होना  चाहिये  ऑर  सारी

 सुविधायें  एक  सी  मिलनी  चाहिये
 Shri  Damodara  Menon  (Kozhikode)

 In  the  short  time  at  my  disposal,  I
 do  not  want  to  go  over  many  of  the
 points  that  have  already  been  cover-
 ed  by  my  friends.  I  want  to  empha-

 sise  only  one  or  two  aspects  of  the
 Press  Commission’s  report.  At  the
 outset,  let  me  point  out  that  during
 this  debate  there  was  one  particular
 feature  which  appeared  to  be  very
 revealing,  and  that  was  that  there  was
 almost  complete  unanimity  of  opin-
 ion  with  regard  to  the  recommenda-
 tions  contained  in  the  Press  Commis-
 sion’s  report.  Almost  all  Members,
 save  for  a  solitary  exception,  that  Is,
 Shri  Natesan,  supported  the  recom-
 mendations.

 Shri  M.  S.  Gurupadaswamy  (My.
 sore):  Singled  out.

 Shri  Damodara  Menon:.....whole-
 heartedly.  Therefore,  it  would  be
 comparatively  easy  for  the  hon.
 Minister  to  accept  them  in  toto.

 Shri  M.  8.  Gurupadaswamy:  You
 have  made  it  very  easy  for  him.

 Shri  Damodara  Menon:  In  -the
 course  of  his  opening  speech,  the  hon.
 Minister  stated  that  tentative  con-
 clusions  have  been  reached  with  re-
 gard  to  the  major  recommendations
 of  the  Commission.  He  did  not  re-
 veal  to  us  what  those  tentative  con-
 clusions  were.  But  I  hope  that  they
 must  be  in  consonance  with  the  views
 €apresscu  ere,  if  they  are  to  be
 reasonable.  If  the  hon.  Minister's
 tentative  conclusions  are,  as  I  say,
 reasonable,  than  they  must  really

 22  AUGUST  955  Report  of  Press  r08:  ;
 Commission  al

 undergo  no  change  at  all  because,  as
 they  are  they  will  be  in  consonance
 with  what  has  been  expressed  here.

 After  having  suid  this,  I  now  want
 to  say  a  few  words  about  the  language  .
 papers.  I  myself  have  been  connect-
 ed  for  a  long  time  with  language
 papers  in  my  own  district.  I  know
 the  conditions  under  which  I  worked.
 Many  hon.  Members  here  have  stated,

 and  Shri  Jaipal  Singh  who  was  amem-
 ber  of  the  Press  Commission  has  also
 stated,  that  it  was  the  primary  con-
 sideration  of  the  Commission  to  en-
 courage  language  papers.  And  that  is
 the  correct  attitude  towards  the  de.
 velopment  of  healthy  journalism  in
 the  country  and  for  the  development
 of  democracy.

 We  have  to  reach  the  people  in  our
 villages,  and  once  we  have  launched
 the  system  of  adult  franchise,  it  is
 necessary  to  educate  our  masters.
 Only  a  very  small  percentage  of  the
 population  of  this  country  read  the
 English  dailies.  So,  if  you  really
 want  to  have  healthy  democracy  here,

 a  democracy  in  which  enlightened
 public  opinion  will  mould  our  policies,
 then  it  is  necessary  for  us  to  educate
 the  people  in  our  villages,  and  for  that
 it  is  necessary  to  develop  the  langu-
 age  papers.

 But  the  condition  of  language
 papers  today  is  extremely  pitiable.
 For  improving  their  condition,  the
 Press  Commission  has  made  certain
 recommendations.  You  cannot  isolate
 one  recommendation  and  say  you  will
 implement  that  particular  one.  That
 will  be  useless  because  only  if  these
 recommendations  are  taken  as  ४
 whole  is  it  possible  for  us  to  give  an
 relief  to  the  language  papers.  I  war
 to  read  out  one  particular  recommer
 dation  of  the  Commission,  and  Go  F
 ernment’s  statement  thereon.  04
 recommendation  is  as  follows:  } 4

 “More  than  half  the  circulation  ; of  the  papers  is  concentrated  in  ‘
 the  major  towns  and  capitals  of  {
 States  and  the  penetration  into  7 tural  areas  is  very  small.  Even
 the  production  of  newspapers  is
 primarily  confined  to  the  metro
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 politan  towns  and  major  cities.
 The  Commission  feel  that  the
 number  of  newspapers  in  the
 country  should  be  greatly  increas-
 ed  and  that  more  newspapers
 should  some  up  in  “the  district
 towns.”

 Government's  own  remark  about
 that,  given  in  the  statement  they  have
 laid  on  the  Table  of  the  House,  is
 this:

 “Government  agree  that  the
 conditions  of  starting  and  running
 newspapers  should  be  such  as  to
 encourage  the  growth  of  more
 newspapers,  particularly  in  the
 district  towns,  and  would  be  glad
 to  promote  measures  which  would
 Promote  such  vironment,  in  a
 democratic  manner.”

 I  am  glad  the  Government  feel  that
 they  must  encourage  language  papers
 and  that  it  is  their  policy  to  do  so.
 Now,  if  they  are  keen  on  doing  that,
 they  have  no  escape  from  accepting
 the  other  recommendations  of  the
 Commission.  Short  of  subsidising
 district  papers,  which  would  certain-
 ly  be  undemocratic,  as  has  been  point-

 ed  out  by  the  Commission  itself,  and
 by  a  distinguished  journalist  who  was

 a  member  of  the  Commission,  Shri
 Chelapathi  Rau—subsidising  a  news-
 paper  is  am  undemocratic  measure
 and  we  do  not  want  that—if  they  do
 really  feel  that  it  is  mecessary  for
 them  to  encourage  the  development
 of  language  papers,  they  have  to
 accept  the  other  recommendations  of
 the  Commission  which  are  on  the  sub-
 jects  of  बल्ह-एब  schedule,  State
 trading  corporation  for  newsprint,  re.
 adjustment  of  the  advertisement  allot.
 ments  and  rates,  elimination  of  unfair
 and  restrictive  practices  and  a  reason.
 able  scale  of  tariff  for  news  services.
 All  these  recommendations,  therefore,
 will  have  to  be  accepted  in  toto  if
 they  are  keen—and  they  say  they  are
 keen—on  developing  language  papers.

 Now,  about  the  conditions  of  the
 working  journalist  in  the  language
 papers.  I  know  that  the  quality  of
 journalism  required  for  language
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 Papers  is  probably  a  very  tough  one.
 I  have  personally  worked  in  a  langu-
 age  newspaper  and  that  is  why  I  am
 saying  that  a  person  who  goes  and
 works  in  a  language  paper  has  to

 equip  himself  at  least  with  a  great
 deal  of  proficiency  in  two  languages.
 He  must  know  English  very  well,  and

 he  must  know  the  language  of  the
 paper,  in  which  he  is  working.  Nor-
 mally,  all  the  messages  come  in  Eng-
 lish;  he  has  to  translate  them  at  top
 speed  so  that  the  paper  may  come  out
 in  proper  time.  This  translation  has
 often  to  be  done  in  very  difficult  cir-
 cumstances.  As  we  know,  many  of  the
 technical  terms  have  to  be  translated
 on  the  spot  at  top  speed.  Therefore,
 I  am  saying  that  a  journalist  who  is
 working  in  a  language  paper  in  a  dis-
 trict  has  a  great  deal  of  difficulties.  In
 spite  of  all  that,  they  get  an  absolute-
 ly  miserable  pay.  Very  often,  they
 get  Rs.  30,  Rs.  40,  Rs.  50  or  Rs.  60,
 That  is  the  average  rate.  Except  a
 few  newspapers,  al]  the  rest  are  pay-
 ing  very  very  pitiable  salaries  to  these
 people.  I  find  in  the  recommenda-
 tions  of  the  Commission  that  a  basic
 salary  must  be  fixed.  They  have
 fixed  Rs,  25  as  the  basic  salary.  I
 hear  that  there  is  a  rumour  that  the
 Government,  in  fixing  the  minimum
 salary,  are  taking  into  consideration
 the  circumstances  in  each  district;
 they  are  reported  to  be  having  some
 kind  of  regional  approach  to  a  mini-
 mum  wage.  That  is  a  wrong  ap-
 proach.  It  must  be  possible  for  the
 Government  to  have  a  minimum  wage for  every  journalist,  whether  he  is  in
 the  districts  or  in  the  capital  towns
 of  the  States.  If  they  do  not  do  that, I  am  sure  the  quality  of  journalism in  district  papers  will  be  absolute-
 ly  bad  and  it  will  deteriorate.  I  may tell  you  that  if  the  quality  of  journa- lism  in  the  district  papers  is  bad,  it
 will  poison  the  very  source  of  our
 democracy.  Today  we  want  to  at-
 tract  talent  in  the  district  papers,  and
 for  that  it  is  highly  necessary  that  we
 give  the  district  journalists  at  least
 a  living  wage.  Therefore.  I  am  op.
 posed  to  this  kind  of  rumour.  I  in-
 vite  the  Minister  to  make  2  categori- cal  statement  about  it  in  his  reply. This  regional  approach  regarding
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 {Shri  Damodara  Menon  ]
 basic  salary  must  be  given  up,  and

 I  hope  that  he  will  find  no  difficulty  in
 accepting  the  unanimous  verdict  of
 this  House,  as  revealed  in  this  debate,
 that  the  recommendations  of  the  Press
 Commission  must  be  accepted.

 Mr.  Deputy-Speaker:  Dr.  Krishna-
 swami.

 Shri  Matthen  (Thiruvellah):  My
 State  is  neglected.

 Mr.  Deputy-Speaker:  His  State  is
 already  represented.

 Shri  Matthen:  Not  my  State.

 Mr.  Deputy-Speaker:  Order,  order.
 I  cannot  go  on  in  this  manner.  I
 have  only  been  calling  here  names  and
 not  States.  What  can  I  do?

 Shri  Matthen:  We  are  neglected
 every  here.

 Mr,  Deputy-Speaker:  Order,  order
 I  cannot  be  bamboozled  like  this.  J

 have  tried  to  accommodate  all  hon.
 Members.

 Shri  Matthen:  Except  from  Travan-
 core-Cochin.

 Mr.  Deputy-Speaker:  Order,  order.
 I  have  not  been  talking  here  myself
 except  when  I  am  forced  to  intervene
 and  say  a  few  words.  I  have  been
 allowmmg  hon.  Members  who  wanted  to
 speak,  to  speak,  But  hon,  Members
 should  not  begin  to  challenge  what  I
 am  doing.  If  one  State  cannot  be  re-
 presented,  what  can  I  do?  Every  State
 from  all  the  27  States  cannot  be  re-
 presented.  I  have  been  trying  to  give
 chance  to  speak  to  members  who  are
 journalists.  Dr.  Krishnaswami  also
 is  a  journalist.  Then  it  was  said  that
 employers  had  been  neglected.  But
 when  Shri  Natesan  spoke  about  em-
 ployers  in  a  few  words,  immediately
 there  was  a  hue  and  cry.

 @hri  Natesan  (Tiruvallur):  I  am  an
 employer.

 Mr.  Deputy-Speaker:  Of  newsplper?
 Shri  Natesan:  Not  newspaper.
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 Mr.  Deputy-Speaker:  Therefore,
 hon,  Members  will  wait  with  patience.
 All  that  1  can  do,  I  am  doing.  I  can-
 not  be  hustled  into  a  particular  course

 of  action.  4  will  have  my  own  way;
 here-after  I  will  close  both  of  my  ears
 and  I  will  only  look  at  Members
 and  then  call  them.

 Shri  Lakshmayya  (Anantapur):  I
 om  a  ‘small  journalist.  I  may  be
 given  a  chance.

 Mr.  Deputy-Speaker:  All  right.
 Next  time  when  this  comes  up.

 Dr,  Krishnaswami  (Kancheepuram):
 At  this  late  hour,  it  only  remains  to
 underline  certain  aspects  of  the
 Rajadhyaksha  Commission's  recom-
 mendations  which,  I  trust,  Govérn-
 ment  will  bear  in  mind  before  they
 decide  to  implement  them.

 I  should  like,  at  the  outset,  to  point
 out  that  the  Rajadhyaksha  Com-
 mission  owes  its  genesis  to  the  agita-
 tion  that  was  carried  on  by  the
 employees  of  the  Press  Trust.  Had
 the  management  settled  the  dispute
 in  time,  It  is  quite  probable  that  we
 would  not  have  had  any  Commission

 to  inquire  into  the  doings  of  the  Press.
 *  Several  Hon.  Members:  No,  no,

 Dr,  Krishnaswami:  I  know  the  urge,
 I  know  how  it  came  about,  1  know
 what  was  the  catalytic  force  that
 moved  the  Government  to  constitute
 this  Commission.  The  PTI  workers
 agitated  their  grievances  and  this
 aroused  the  slumbering  conscience  of
 people  in  high  circles,  It  was  this
 that  was  responsible  for  the  Com-
 mission  being  appointed.  Had  the
 management  of  the  PTI  settled  these
 disputes  in  time  it  is  probable  that
 we  would  not  have  had  this  Com-
 mission.

 Shri  B.  Ss.  Murthy:  No,  no.
 Pandit  K.  C.  Sharma:  He  is  entit)-

 ed  to  his  views,  though  he  is  in  the
 wrong.

 Dr.  Krishnaswami:  All  that  I  am
 saying  is  that  while  the  attitude  of
 the  management  was  marked  by
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 obstinacy  in  this  case,  this  obstinacy
 has  had  a  beneficial  social  consequence
 unintended  no  doubt.  We  have  had
 a  Press  Commission,  which,  apart  from
 making  recommendations,  has  thrown
 a  penetrating  light  on  the  dark  strue-
 ture  of  journalism  in  our  country.

 ldo  not  propose  to  take  up  the
 time  of  the  House  on  the  question  of
 minimum  wages,  but  I  should  like  to
 point  out  one  aspect  of  the  recom-
 mendations  of  this  body  on  wages.
 The  Rajadhyaksha  Commission,  in
 considering  the  wages  of  journalists—
 Frightly—has  considered  this  question
 not  from  the  narrow  point  of  view  of
 manager  and  employee  but  from  the
 larger  angle  of  what  is  to  be  the
 status  of  journalism  in  the  future,
 how  journalism  should  get  its  recruits
 and  what  types  of  inducement  should
 be  offered  to  journalists  so  that  new
 and  better  entrants  may  enter  jour-
 nalism.  I  think  it  is  a  proper  approach.
 But  when  we  come  to  practical  details,
 I  hope  we  will  bear  in  mind  some  of
 the  aspects  which  my  hon.  friend  Shri
 Gadgil,  has  indicated  and  which  can-
 not  possibly  be  ignored,  particularly
 as  we  are  having  a  very  large  and
 diversified  journalistic  structure.  What
 the  Commission  has  emphasised—and
 this  has  been  overlooked  in  this  debate
 —is  the  status  of  journalists.  Some-
 times  it  happens  that  in  some  of  the
 Prosperous  newspapers  journalists  are
 given  liberal  salaries  and  allowances, vet  nevertheless  they  do  not  enjoy  a
 Proper  status.

 But,  listening  to  this  debate—and
 my  hon.  friend  the  Minister  of  Infor-
 mation  and  Broadcasting  would  also
 have  had,  I  suppose,  the  similar
 thoughts—certain  obvious  questions
 surge  up  to  one’s  mind.  What
 is  to  be  the  future  of  our
 national  news  agencies:  what
 steps  are  we  to  take  to  strengthen
 them—the  Press  Trust  of  India  and
 the  United  Press  of  India;  how  much
 financial  assistance  should  we  give
 them;  how  should  they  operate  so  as
 to  benefit  the  small  scale  newspapers?
 What  is  to  be  our  attitude  to  the
 Price-page  schedule  question;  what  is
 to  be  the  role  that  the  Press  Council
 is  expected  to  perform?
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 No  intelligent  patriot  will  deny  that
 we  should  have  a  stable  and  a  sound
 financial  national  news  agency  which
 would  be  expected  to  perform  not  only
 a  great  educative  role  within  India
 but  also  to  expound  our  viewpoint
 and  appreciation  of  events  to  the  out-
 side  world,  Hon.  Members  here  have
 been  talking  of  the  Press  Trust  of  India
 opening  a  branch  in  Brazil,  opening
 a  branch  in  Latin  America,  in  Chile
 and  various  other  countries  of  the
 world.  No  doubt,  the  Press  Com-
 mission  itself  has  gone  into  this
 matter  fairly  fully  and  has  recom-
 mended  these  agencies  opening  bran-
 ches.  But,  may  I  ask  this  pertinent
 question?  How  is  this  to  be  achieved?
 Have  our  agencies  the  finances  to
 open  them  atid  what  steps  do  the
 Government  intend  taking  to  streng-
 then  the  agencies  because,  obviously, if  they  are  not  going  to  be  given  what
 I  would  call  unconditional  assistance
 for  the  purposes  of  expansion,  the
 Press  Trust  of  India  will  be  an  anae-
 mic  creature  and  the  United  Press  of
 India  will  languish  and  probably  die
 soon?

 Shri  M.  S.  Gurupadaswamy:  What  is
 Your  suggestion?

 Dr.  Krishnaswami:  My  hon.  friend
 should  have  the  patience  to  listen before  he  attempts  to  interrupt.  It is  only  after  he  has  heard  me  that  he
 will  understand  what  my  solution  is,

 I  should  like  to  place  before  this
 House  the  complaints  that  have  been made  against  Government  by  those interested  in  the  news  agencies.  There is  a  genuine  complaint  about  the  wire. jess  reception  charges  that  the  Press Trust  of  India  and  the  United  Press of  India  have  to  pay.  I  should  like, for  the  benefit  of  the  House,  to  give certain  revealing  figures  which  shock. ed  me  when  I  first  came  across  them but  which  4  verified  and  found  to  be quite  correct.  In  the  United  King- dom  they  have  what  is  known  as  the
 licence  system.  They  charge  for  this licence  only  £20  per  annum  to  the Press  Association  for  obtairing  news
 through  wireless  from  abroad.  In Holland  it  is  as  low  as  £9;  in  Pakis- tan  it  is  as  high  as  £675,  that  is  about
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 Ks,  9,000  but  here,  since  it  is  on  a
 wordage  basis  we  charge  the  Press
 Trust  of  India  a  little  over  a  lakn  of
 rupees  per  year  and  the  United  Press
 of  India  about  Rs.  45,000.

 If  we  are  genuinely  interested  in
 strengthening  these  news  agencies,  if
 we  want  these  agencies  to  flourish  and
 if  we  want  them  to  have  access  to
 different  types  of  agencies—I  under-
 stand  that  Reuters’  agreement  with
 the  Press  Trust  of  India  is  going  to
 be  terminated  by  the  end  of  this
 year  and  unless  we  are  careful  Reu-
 ters  may  driveavery  hard  bargain—
 it  is  time  we  strengthen  some  of  our
 agencies,  no  matter  what  our  diffe-
 rences  of  opinion  might  be  with  the
 management—that  can  be  remedied
 by  legislation—it  is  tume  we  put  these
 two  agencies  in  a  better  financial  posi-
 tion.

 l  put  this  proposal  to  the  Minister
 of  Information  and  Broadcasting.  Let
 him  introduce  the  licence  system  for
 these  two  agencies  and  let  It  be  con-
 fined  to  national  agencies  which  are
 distributing  their  news  to  a  sufficient
 number  of  newspapers.  This  by  it-
 self  would  gtve  strength  to  our  agen-
 cles  and  would  also  help  to  cut  down
 their  running  costs.  है

 I  should  like  to  refer  in  brief  to  the
 Rajadhyaksha  Commission's  recom-
 mendations  relating  to  how  far  there
 ought  to  be  a  revision  of  rates  chargea

 departments  of  the  Government  of
 India.  There  is  the  Communications
 Ministry;  there  ig  the  Information
 and  Broadcasting  Ministry,  which  is
 in  charge  of  the  All  India  Radio,  and
 there  is  the  External  Affairs  Ministry.
 Obviously,  on  this  matter,  unless  we
 have  a  government  policy  instead  of
 having  a  departmental  policy,  nothing
 will  be  done.  The  time  has  arrived
 when  we  should  have  a  firm  declara-
 tion  as  to  what  the  policy  is  going  to
 be  on  issues  pertaining  to  rates  to  be
 charged  by  the  Government,
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 The  Rajadhyaksha  Commission,  for
 instance,  dealing  with  the  All  India
 Radio  has  given  a  formula  for  deter-
 mining  rates  which  it  recognised  as
 proper.  It  suggests  a  formula  where-
 by  the  rates  which  the  All  India
 Radio  should  pay  to  these  news  agen-
 cies  for  obtaining  news  should  be
 higher.  I  want  to  ask  this  question.
 Is  the  Government  going  to  accept  the
 formula;  has  it  an  alternative  for-
 mula?  I  do  not  suggest  that  the  Press
 Commission  hag  said  the  last  word  on
 this  subject.  But,  surely,  Govern-
 ment  must  have  considered  the  posi-
 tive  recommendations  of  this  Commis-
 sion  and  the  best  appreciation  of
 Rajadhbyaksha  and  his  colleagues
 would  be  not  an  uncritical  acceptance
 of  their  recommendations,  but  a  criti-
 cal  examination  of  the  recommenda-
 tions  and  the  implications  of  such  re-
 commendations  being  considered  by
 this  House,  Suppose  for  a  moment  it  is
 found  that  on  a  commercial  basis
 Government  departments  cannot  give
 adequate  assistanre  to  the  exigencies,
 what  is  there—and  I  am  putting  this
 question  to  the  Minister  for  Informa-
 tion  and  Broadcasting—what  is:  there
 to  prevent  unconditional  assistance
 being  given  to  these  news  agencies?
 Look  at  this  matter  from  a  slightly
 different  angle.  The  Information  and
 Broadcasting  Minister,  according  to  a
 statement  made  only  six  months  ago,
 said  that  he  was  anxious  to  have
 radio  sets  in  villages  subsidised  at  the
 taxpayer's  expense.  The  dissemina-
 tion  of  news  is  a  part  of  mass  educa-
 tion  and  unconditional  assistance
 given  for  the  purpose  of  expansion
 of  such  education  would  certainly  be
 socially  desirable.  We  give,  for  in-
 stance,  unconditional  grants  to  Uni-
 versities  for  the  purpose  of  further-
 ing  higher  education  and  a_  similar
 sort  of  principle  can  be  worked  out
 even  in  the  case  of  news  agencies  sub.
 ject  to  their  putting  their  houses  in
 order—so  that  they  may  be  put  on
 their  feet.  The  Rajadhyaksha  Cor,
 mission  has  pointed  out  that  the  ratec  ;
 eharged  to  newspapers  in  futur.
 should  be  on  the  basis  of  charging
 for  service  on  a  graded  scale  based
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 on  daily  net  sales.  1  wish  this  re-
 commendation  would  be  implemented
 by.  the  newspapers.  I  wish  larger
 newspapers  would  have  the  good  sense
 to  implement  this  recommendation
 immediately.  Such  a  recommendation,
 if  implemented  soon,  would  tend  to
 strengthen  smaller  mewspapers  and
 to  ease  the  burden  on  the  smaller
 newspapers,  and  would  help  to  distri-
 bute  equitably  the  burden  on  all
 papers.

 I  am  not  committing  myself  to  the
 proposal  of  a  public  corporation,  this
 will  have  to  be  considered  with  care.
 But,  I  should  like  to  point  out  to  the
 hon,  Minister  that  there  is  a  genuine
 feeling,  a  widespread  feeling  in  many
 parts  of  the  country  that  the  smaller
 newspapers  have  no  chance  of  getting
 control  of  the  management  and  that
 it  is  only  the  big  few  alone  that  are
 able  to  control  the  Press  Trust  of
 India.  I  make  this  proposal  to  him.
 I  would  like  him  to  turn  it  over  in
 his  mind.  Every  newspaper  which  is
 a  subscriber  to  the  news  agency.
 irrespective  of  whether  it  is  big  or
 small,  should  be  ipso  facto  considered
 a  shareholder  of  the  news  agency  and
 should  have  the  right  to  vote  and
 thus  there  would  a_  possibility  of
 smaller  and  independent  papers  in-
 fluencing  the  policy  of  the  agency.
 There  may  be  various  other  methods
 of  achieving  this  object.  But,  this  is
 one  of  the  ways  of  giving  a  positive
 sense  of  confidence  to  the  smaller
 newspapers  that  they  will  not  be
 squeezed  out  and  that  there  would  be
 a  chance  of  their  really  playing  a  great
 part  in  shapping....

 Pandit  Thakur  Das  Bhargava:  You
 well  know  that  on  page  238  the  Com-
 mission  says  that  the  small  news-
 papers  can,  if  they  so  choose,  eiect  the
 entire  directorate.

 Dr.  Krishnaswami:  But  they  have
 not  takea  shares.  That  is  my  point.

 Pandit  Thakur  Was  Bhargava:  One
 hundred  and  thirty  newspapers  have
 only  24  votes  between  them  and  many
 of  the  smaller  newspapers  are  share-
 holders  and  they  have  half  the  direc-

 "tore  even  now.
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 Dr.  Krishnaswami:  Not  all  of  them.
 There  is  the  possibility  of  any  paper
 taking  shares.  I  found  out  that  only
 recently  some  have  taken  shares  I  d
 not  like  to  be  interrupted  because  I
 do  not  have  the  time.

 0862

 Shri  Joachim  Alva:  The  plums  of
 directorship  are  wrested  by  the  big
 newspapers.

 Dr,  Krishnaswami:  That  is  exactly
 what  I  am  grumbiing  about  it.  know
 what  the  troubles  are  because  I  cor.-
 aucted  a  daily  newspaper  and  |  know
 the  difficulties;  but  I  cannot  considex
 uur  woes  now;  I  only  say  that  there
 ought  to  be  a  better  balance  between
 the  larger  and  the  smaller  papers,  that
 there  ought  to  be  some  way  found
 of  getting  more  equitable  representa—
 tion  for  the  small  shareholders.

 I  pass  on  to  the  price-page  schedule
 question.  It  is  not  customary  in  this
 House  Sir,  to  refer  to  articles  that
 are  published  in  the  daily  Press,  but
 without  infringing  the  etiquette  of  this
 House,  I  may  point  out  that  the  best
 defence  of  unlimited  page  has  appear-
 ed  in  the  Hindustan  Times,  in  an
 article  by  ‘Touchstone’.  There  are
 powerful  arguments  that  he  has  ad-
 vanced;  no  one  denies  the  force  of
 the  arguments  that  economies  of  the
 large-scale  managements  should  not
 be  sacrificed,  that  restrictive  practices
 should  not  corrode  the  newspaper
 world  and  that  the  consumer  should
 not  pay  higher  prices  because  of  res-
 traints  put  upon  newspapers.  But
 critics  of  the  proposal  of  the  price-
 page  schedule  have  not  distinguished
 between  the  long-term  and  the
 short-term  effecta  They  ignore  two
 aspects  which  the  Rajadhyaksha  Com-
 mission  had  in  view.  The  first  is  the
 need  for  assuring  the  consumer  grea-
 ter  freedom  of  choice  by  assuring  a
 variegated  expression  of  opinion
 which  will  come  into  being  as  a  re-
 sult  of  price-page  schedule  being  m-
 troduced.  The  second  is—and  this  is  an
 important  factor  which  I  am  sure  my
 hon.  friends  would  take  into  account—
 that  strange  developments  have  taken
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 place  in  the  under-world  of  journa-
 lism  today.  Today,  for  instance,

 ‘a  new  phenomenon  that  stares  us  in
 all  its  hideousness  is  the  managing
 editor  in  the  world  of  journalism.

 "These  men  are  not  only  in  control  of
 large  papers  but  are  prominally  edi-

 tors,  enjoying  the  status  which  the
 craftsmen  afd  the  artists  should  have.
 If  the  price-page  schedule  is  fixed  as

 ‘a  short-term  measure—and  I  am  not
 jn  favour  of  its  being  introduced  as
 8  permanent  measure  it  will  not
 only  help  the  small  newspaper  but
 also  improve  the  status  of  the  journa-
 list.  At  certain  levels  of  prices  the
 small  man’s  editorial  quality  and  abi-
 lity  would  give  him  a  distinct  advan-
 tage.  ‘The  managing  editor  may  have
 advantages  in  the  technical  produc-
 ‘tion  of  the  paper  but  will  not  be  able
 +o  exercise  the  same  influence  because
 ‘of  more  effective  competition  from  the
 editor  who  is  unattached  to  financial
 strings.  The  evidence  given  before  the
 Royal  Commission  on  the  Press  by
 ~ora  Layton  is  revealing.  Lora
 Layton  has  protested  against  news-
 print  control,  but  he  at  the  same  time
 had  the  fairness  to  bring  to  the  notice

 .of  the  Royal  Commission  on  the
 Press  in  the  United  Kingdom  the  re-
 port  of  the  UNESCO  on  the  Press,
 Radio  and  Film,  in  which  it  is  point-
 ed  out  that  in  recent  times,  as  a  result
 of  newsprint  difficulties,  there  has
 been  a  good  deal  of  compression  and

 ‘a  great  deal  more  of  skill  displayed.
 What  I  am  suggesting  is  that,  as  a
 result  of  this  effective  competition,
 the  managing  editor  would  be  forced
 to  divest  himself  of  a  good  deal  of  his
 authority  over  the  craftsman  and  the
 position  of  the  small  journalist  would
 be  much  better;  there  would  be,  as  a
 result  of  this  variegated  expression
 of  opinion,  a  much  better  develop-
 ment  in  our  journalistic  world.  Slim-
 ming  is  not  only  good  for  Eve;  it  is
 also  good  for  our  newspapers.

 Mr.  Deputy-Speaker:  Slimming  is
 good  for  Adam  also.

 Dr.  Krishnaswami:  Adam  has  a  ten-
 dency  to  adiposity  and  therefore  it  is
 aifficult  for  him  to  practise  slimming.
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 Y  am  not  saying  that  in  the  long

 run,  tne  consumer  should  not  get
 what  he  wants.  This  price-page
 schedule  would  be  of  some  utility,  at
 least  in  the  short  run  and  help  in  the
 long  run  to  provide  the  country  with
 a  large  number  of  independent
 papers.

 I  have  not  the  time  to  refer  to  the
 recommendation  regarding  the  Press
 Council  at  length  but  I  should  like  to
 make  one  observation.  The  Press
 Council  should  only  be  an  advisory
 body  and  not  a  statutory  body  and  I
 have  strong  reasons  for  making  this
 suggestion.  They  may  be  clothed
 with  the  powers  of  an  enquiry  com-
 mission,  but  they  should  not  be  an
 absolutely  privi'eged  body.  After  all,
 remember  that  we  have  in  our  coun-
 try  what  is  known  as  the  A.I.N.E.C.
 When  that  body  was  started,  we  all
 thought  that  it  would  lay  down  crite-
 tia  of  journalist  ethics  to  be  followed.
 But  now  that  hope  has  not  been  ful-
 filled.

 Acharya  Kripalani:  Why?
 Dr.  Krishnaswami:  My  hon,  friend

 has  not  followed  the  import  of  my
 observations.  When  the  Press  Coun-
 cil  is  formed  as  an  advisory  body,  it
 would  have  a  much  greater  influence
 than  if  it  is  a  statutory  body  with
 absolute  privileges.  After  all,  in  the
 world  of  journalism,  what  is  needed
 is  the  force  of  example.  If  the  Press
 Council  consisted  of  eminent  men  like
 the  late  Mr.  C.  Y.  Chintamani,  it
 would  have  greater  value  than  if  it
 consisted  of  panjandrums  nominated
 by  the  chief  justice  of  the  Supreme
 Court.  We  have  to  take  into  account
 the  journalists  feelings;  we  have  to
 realise  that  the  solutions  that  we  are
 thinking  of  must  be  such  that  the  im.
 pulse  to  create  better  standards  must
 frome  from  the  profession.  “We  must
 make  it  impossible  for  the.  so-called
 hig  man,  who  depends  on  finance  to
 exploit  public  opinion.  At  te  same
 time  we  have  to  understand  that  it  is
 WUficult  to  lay  down  standards  as  in
 the  case  of  the  medical  or  legal  pro-
 fession,  and  any  attempt  to  do  so
 would  only  lead  to  a  total  infringe-
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 ment  ot  the  Constitution.  There
 would  be  obviously  different  standards
 depending  on  the  person  in  charge  of
 a  paper.  What  the  Acharya  thinks
 as  proper  to  publish  in  his  paper,  I
 may  not  think  proper  to  publish  in
 my  paper.  What  |  express  in  a  vio
 lent  language......

 Pandit  K.  0.  Sharma:  Are  there  nv
 minimum  standards  of  decency  for
 the  Press?

 Dr.  Krishnaswami:  |  do  suggest
 that  these  views  should  be  taken  into
 account  and  in  deciding  about  the
 Press  Council,  we  should  bear  these
 factors  in  mind.  The  Rajadhyaksha
 Commission,  as  I  pointed  out,  has
 done  a  signal  service  in  exposing
 many  of  the  defects  of  our  journalis-
 tie  structure.  But  it  has  concluded
 its  enquiry  with  an  observation,  @
 pertinent  observation,  which  I  hope
 the  House  will  bear  in  mind.  In  spite
 ef  all  its  defects,  the  Indian  Press  is
 still  a  good  Press.  This  gives  us
 ground  for  hope,  because  if  it  had  said
 that  the  Indian  Press  was  beyond  re-
 demption,  there  would  have  been  no
 need  for  Parliament  to  discuss  any-
 thing,  there  would  have  been  no  need
 on  our  part  to  suggest  anything  con-
 structive.  T  hope  that  the  Govern-
 ment  will  move  as  quickly  as  possi-
 ble  to  stabilise  the  financial  position
 of  the  national  agencies  without  mak-
 ing  them  always  live  from  hand  to
 mouth  and  then  expect  them  to
 pay  their  employeer  liberally  and  at
 the  same  time  perform  their  task
 efficiently.

 Dr.  Keskar:  I  have  been  listening
 to  the  great  debate  that  has  taken
 place  for  the  last  two  or  three  days,
 and  it  gives  me  great  pleasure  to  note
 teat  there  is  a  practically  unanimous,
 and  if  not  completely  unanimous,  an
 overwhelming  majority  opinion  which
 appreciates  the  werk  cf  th:  Com-
 mission,  A  number  of  Members,—
 more  especially  my  friends  opposite,—
 in  tryir  to  speak,  were  trying  to
 make  out  as  if  the  Commission  is  8
 body  which  has  fallen  from  some-
 where  and  the  Government  are  try-
 ing  to  avoid.  implementing  the  recom-

 mendations  of  the  Commission.  I
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 might  remind  them  that  it  is  the
 Government  which  has  appointed  the
 Commission,  it  is  the  Government
 which  has  made  a  very  careful  selec-
 tion  of  the  members.  We  have  had
 full  confidence  in  the  impartiality  and
 also  the  competence  of  the  people  we:

 appointed.
 Shrj  Jaipal  Singh:  Thank  you.

 Dr.  Keskar:  We  did  not  appoint.
 them  in  order  ‘to  shelve  the  Report.  If
 it  had  been  so,  we  would  have  found
 some  means  of  not  appointing  a  Com-

 Shri  Kamath:  So  much  pressure
 was  brought  to  bear  on  Government.

 Dr,  Keskar:  There  is  pressure  al-
 ways  exerted  from  our  friend,  Shri
 Kamath.

 Shri  Kamath:  |  am  proud  of  it.

 Dr.  Keskar:  I  might  say  here  that  L
 highly  appreciate  the  work  that  all
 the  members  of  the  Commission  have
 put  in.  There  are  three  members  on
 the  Commission  who  differ  from  Gov-
 ernment.  My  friend,  Shri  Jaipai
 Singh,  very  aptly  took  the  opportunity
 of  attacking  the  Government  or
 what  it  did  and  what  it  did  not  do,
 bur  I  like  it  and  l  hope  he  will  do  fg
 again.

 Shri  Jaipal  Singh:  Thank  you.

 Dr,  Keskar:  When  appointing  the
 Commission  and  trying  to  put  in  peo-
 ple  who  were  not  simply  going  to  say
 ‘Yes’  to  Government,  we  have  had  as  8

 member  the  chairman  of  the  P.S.P.
 We  put  them  in,  knowing  that  they
 are  opposed  to  the  Government,  know-
 ing  at  the  same  time  that  they  will
 express  objective  and  impartial  opi-
 nion  in  the  interest  of  the  country
 and  in  the  interest  of  the  Press.
 Therefore,  it  is  no  use  trying  to  attack
 the  Government  saying  that  the  Com-
 mission  has  submitted  its  report  but
 we  are  not  doing  anything.  The  Com-
 mission’s  report,  because  it  is  a  very
 important  report,  had  to  be  consider-
 ed  very  carefully  for  the  reason  that
 it  concerns  not  only  the  Press  as  an
 industry  but  also  the  question  of  free-
 dom  of  the  Press.
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 iDr.  Keskar])
 Before  answering  many  of  the

 points  raised  by  hon.  Members,  I  may
 say  one  thing  here.  The  report  of
 this  Commission  or  any  other  com-
 mission  except  one  which  has  been
 appointed  with  the  specific  purpose  of
 giving  an  award,  is  a  recommendation
 or  it  contains  a  series  of  recommenda-
 tions  which  should  not  be  taken  in
 the  nature  of  an  award.  No  Com-
 mission  which  has  been  appointed  in
 thig  way  expects  that  its  report  is
 taken  as  an  award  and  that  every
 coma  and  every  fullstop  must  be  im-
 plemented  without  delay.
 [Panprr  THakur  Das  Buarcava  in

 the  Chair]
 It  is  because  the  Cemmissions  rea-

 lise—even  if  the  Commissions  do  not
 tealise,  Government  have  to  realise—
 that  in  practically  implementing  any
 proposal,  there  may  be  practical  diffi-
 aulties  which  may  not  be  before  the
 Commission.  I  make  bold  to  say  that

 a  number  of  members  vf  the  Com-
 mission  and  the  Chairman—they
 themselves—realised  it.  I  remember
 while  discussing  with  the  Chairman,
 ne  put  forward  his  view  in  so  many
 words:  “This  is  a  whole  which  we
 want  to  put  before  you;  it  is  possible
 that  there  may  be  some  difficulties  but
 that  is  for  you  to  judge.  The  ideal
 solution  is  that  it  should  be  imple-
 mented  as  far  as  possible  in  your
 opinion.”

 Hon.  Members  quoted  frum  the
 Commission’s  report.  I  would  say  to
 them  that  the  Commission's  recom-
 mendations  should  be  taken  most
 seriously  by  all  of  us.  But  we  can-
 not  say  that  because  the  Commission
 has  recommended,  it  must  be  done.
 I  would  say  to  them:  in  all  the  cases,
 let  us  think  of  all  the  things  that  can
 be  said  for  and  against  and  take  a
 decision  on  merit,  objectively  and  not
 simply  say:  because  the  Commission
 has  said  this,  we  should  agree.  Also
 that  because  the  Commission  has.  done
 it  this  way,  we  should  take  ft  very
 seriously  and  nut  reject  a  recommen-
 ‘dation  or  modify  it.  We  should  not
 ‘say  that  because  the  Commission  has
 made  a  recommendation,  let  us  accept
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 it;  Jet  us  not  discuss  the  pros  and
 cone.

 I  might  here  say  one  thmg  more
 regarding  this  particular  Commission.
 The  terms  of  reference  of  the  (एवान
 mission  were  very  wide.  In  giving
 these  terms  of  reference  to  the  Com-
 mussion,  we  originally  thought  that
 the  Commission  might  choose  and
 pick  out  the  most  Important  for  the
 amelioration  of  the  Indian  Press  and
 might  put  in  the  background  those
 which  would  take  a  long  time.  For
 instance,  there  was  the  imdustrial
 aspect  of  the  Press—the  question  of  a
 newsprint  factory  and  the  manufac-
 ture  of  newsprint.  Therefore,  the
 terms  were  made  wide  m  the  sense
 that  they  may  take  the  most  impor-
 tant  and  give  a  decision  07  frecotn-
 mend  what  they  considered  to  be  pro-
 per  as  quickly  as  possible.  2  remem-
 ber  in  my  talks  with  the  Chairman,
 he  gave  another  approach  which  |
 later  recognised  as  probably  right
 He  said,  “It  is  not  possible  for  us  to
 pick  and  chouse;  we  have  been  given
 certain  terms  of  refefence  and  we
 have  to  give  our  views  regarding  all
 the  matters  referred  to  therein.  It
 may  not  be  possible  for  us  to  say  that
 we  will  leave  aside  some  and  concen-
 trate  on  others.”  Probably,  im  that
 matter  we  were  a  little  unfair  to  the
 Commission  and  it  might  have  been
 better  if  we  had  given  fhe  Commission
 probably  the  most  important  matters
 regarding  the  Press  so  that  they  would
 have  been  able  to  give  them  much
 more  time  and  attention  and  deal
 with  them  even  in  greater  detail  than
 they  were  able  to.

 In  the  discussion  here,  every  hon
 Member  referred  to  the  freedom  of
 the  Press.  It  is  naturally  one  of  the
 most  important  points  and  the  Com-
 mission  has  repeatedly  referred  to  it.
 Without  mentioning  generally  about
 this  fundamental  principle,  what  do
 you  mean  by  the  freedom  of  the  Press?
 We  all  know  that  it  is  purely  a  demo-
 cratic  concept.  Freedom  of  the  Press
 is  not  a  thing  which  exists  in  4  totali-
 ‘arian  country.
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 Shri  Kamath:  We  are  a  democracy,
 aren’t  we?

 Dr.  Eeskar:  Nor,  doeg  it  exist  in  a
 country  which  has  got  a  monarchy
 which  is  not  of  a  democratic
 type.  When  we  say  freedom  of
 the  Press,  we  generally  assume
 it  to  mean  as  it  is  recognised
 in  democratic  countries.  You  want,
 I  want,  Shri  Kamath  wants—
 al!  of  us  want  freedom  of  the  Press
 and  I  would,  therefore,  respectfully
 submit  to  him  that  in  any  matter
 which  concerns  the  freedom  of  the
 Press,  we  must  proceed  carefully.  In
 any  case,  he  may  not  give  me  that
 much  credit,  but  we  want  to  proceed
 very  carefully  and  see  that  in  trying
 to  put  checks  on  what  may  be  mial-
 practices  or  what  may  be  munopolis-
 tic  tendencies  we  do  not  infringe  on
 the  right  of  the  Press  to  speak  out
 what  it  considers  proper.  And  that  is
 one  of  the  reasons  why  in  taking  any
 decision,  we  have  got  to  be  very  care-
 ful  to  see  that  in  putting  checks  we  do
 not  check  the  Press  altogether.  That
 ig  necessary  because  sometimes  friends
 are  inclined  to  think  or  take  it  as
 accepted  that  freedom  of  the  Press
 means  criticising  the  Government......

 Babu  Kamnarayan  Singh:  Yes.
 Dr.  Keskar:  My  friend  confirms  it

 and  that  is  why  it  is  necessary  for  me
 to  explain  it  further.  It  is  not  a  ques-
 tion  of  simply  criticlsing  the  Govern-
 ment;  it  is  a  question  of  expressing
 freely  what  one  thinks  even  if  one

 ,supports  the  Government.
 Shri  Kamath:  Criticise  the  Opposi- liom  arsu.
 Dr.  Keskar:  I  might  read  out  an

 interesting  paragraph  from  the  Com-
 mission’s  report—paragraph  No.  925:

 “In  this  connection  we  must
 “mention  the  opinion  that  has  been

 expressed  by  quite  a  number  of
 yournlists  as  well  as  by  others
 that  in  order  to  succeed,  a  paper
 must  be  extremely  critical  of  *
 what  the  Government  does.  This.
 they  say,  is  a  legacy  of  the  past
 when  every  good-nationalist  paper
 would  criticise  the  Government
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 all  the  time.  The  readers,  they
 complain,  have  got  so  used  to
 ‘blood  and  thunder”  editorials
 that  a  sober  appraisal  is  Inokea
 upon  by  the  public  with  disfavour
 and  praise  of  Government  activi-
 ties  is  suspect.  Judging  from  the
 behaviour  of  many  papers,  we  are
 driven  to  the  conclusion  that  whe-
 ther  the  public  want  it  or  not,  the
 newspapers  themselves  have  come
 to  believe  that  blind  criticism  of
 those  in  authority  will  sell  their
 paper  much  better  than  a  rational
 policy......  ”  And  therefore  they

 I0870

 The  Commission  has  very  honestly
 put  it,  Mut  whenever  I  find  my  friends
 saying  something  about  the  freedom  of
 the  Press,  they  take  it  for  granted  that
 the  freedom  must  mean  only  criticis-
 ing  Government.  If  you  support  the
 Goverment  or  say  that  the  Govern-
 ment  is  telling  the  truth,  there  must
 be  something  suspicious  about  it.  Let
 us  not  take  that  definition  of  the  free-
 dom  of  the  Press.  It  should  mean—
 when  you  consider  that  the  Govern-
 ment  has  done  something  right  to  sup-
 port  the  Government  or  approve  of
 what  it  has  done  and  when  it  had
 done  something  wrong,  then  to  ecriti-
 cise  it  freely  and  frankly  and  even  if
 necessary  vehemently.  I  think  this
 will  be  borne  in  mind  while  talking
 about  the  freedom  of  the  Press.  I  may
 sav.  therefore,  that  when  we  were
 thinking  of  the  freedom  of  the  Press
 and  of  the  recommendations  of  the
 Press  Commission  in  that  light,  we
 have  tried  to  see  that  we  should  not
 do  anything  which  will—though  it
 may  do  good  and  appear  to  do  good
 at  present—in  the  long  run  work
 against  free  expression  of  opinion  by
 papers  or  other  organs  of  public
 opinion.

 The  reason  why  I  have  to  say  this
 is  this.  In  the  Press  Commission's
 report  and  others  also,  Government  is
 asked  to  do  a  number  of  things  re-
 garding  the  industry,  regarding  price-
 Page  schedule,  regarding  newsprint
 and  regarding  so  many  other  things
 and  also  regarding  the  monopolistir



 Motion  re to87I

 {Dr.  Keskar]
 tendencies  of  some  of  the  Press  peo-
 ple.  Government  has  to  interfere.  If
 I  take  what  hon,  Members  here  have
 said,  Government  has  to  interfere  in
 a  number  of  cases  and  very  frequent-
 ly.  But  they  have  to  do  it  in  such
 a  way  as  not  to  interfere  with  the
 expression  of  opinion  of  those  people
 and  I  submit  this  is  not  something
 easy.  This  has  to  be  watched  very
 carefully  and  whatever  steps  we  take
 should  be  such  as  will  give  people  en-
 couragement  to  express  what  they  feel
 is  right  whether  the  Government  likes
 it  or  not.  So,  I  would  submit  that
 one  of  the  reasons  for  all  this  very
 careful  weighing  of  the  Press  Com-
 mission's  Report  hus  been  this  impor-
 tant  consideration.

 There  is  another  general  observa-
 tion  which  I  would  like  to  make  here.
 A  majority  of  the  Members  have
 spoken  of  the  Press  and—they.  might

 not  have  meant  it—the  general  im-
 pression  which  I  formed,  and  which  I
 found  also  on  reading  the  summary
 given  in  the  papers  is  a  kind  of  con-
 demnation  of  the  Indian  Press  as  8
 property  of  the  Press  barons  or  what-
 ever  other  numes  inight  have  been
 give  to  them.  There  might  be  such
 people.  But,  let  us  be  fair  to  the
 Indian  Press;  because,  any  kind  of
 such  sweeping  generalisation  would
 not  be  doing  justice  and  would  be
 condemning  large  numbers  of  good
 papers  simply  because  we  find  that
 there  are  large  numbers  of  bad  papers.
 Let  us  strike  a  balance  between  both.
 ,  personally,  would  like  to  say  here
 that  l  cannot  condemn  the  Indian
 Press  in  that  way  because  I  feel  that
 there  are  good  and  bad  papers.  I
 would  lke  to  condemn  bad  papers
 but  I  would,  at  the  same  time,  like
 to  pay  a  tribute  to  the  good  papers.  I
 would  like  here  to  quote  small  ex-
 tracts  from  the  Press  Commission's
 Report.  As  far  as  fairness  of  news
 Is  concerned,  the  Press  Commission
 in  paragraph  922  of  its  Report  says.

 “In  the  very  large  number  of
 newspapers  studied  and  the
 variety  of  topics  in  respect  of
 which  the  study  was  carried  out,
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 there  have  been  very  few  instan-
 ces  where  a  report  has  been
 twisted  and  only  some  cases
 where  the  comment  has  been,  to
 some  extent,  unfair  in  the  light
 of  our  definition.”

 The  second  is  about  standards  of
 journalism  and  they  say  in  paragraph.
 945:

 “In  concluding  this  survey  of
 the  performance  of  the  Press,  it
 js  necessary  to  state  that  the  well-
 established  newspapers  have,  on

 whole,  maintained  a  high
 standard  of  journalism.  We  are
 glad  to  state  that  they  have  avoid-
 ed  cheap  sensationalism  and  un-
 warranted  intrusion  into  private
 lives.  They  represent  a  decisive
 majority  of  the  total  circulation
 in  India.”

 Lastly,  they  say  in  paragraph  ‘1018:

 “by  and  large  the  responsible
 section  of  the  Press  has  not  done
 anything  of  which  this  country
 need  be  ashamed.  Indeed  we
 may  go  so  far  as  to  say  that  the
 conduct  of  the  Press  has  on  the
 whole  been  such  as  to  do  credit
 to  any  country  in  the  world.”

 Now,  I  have  not  had  that  much
 opportunity  of  going  into  the  various
 papers  of  the  Press  Commission  Act,
 but  I  would  certainly  like  to  say:  nere
 that,  from  what  little  I  know  of  jour-
 nalism,  .  know  there  are  first  class
 papers  in  our  country  of  which  any
 country  can  be  proud.  There  might
 be  sensational  papers  and  there  might
 be  bad  papers  also;  but,  when  we
 condemn  the  bad  papers  we  should
 not  try  to  generalise  and  condemn  the
 Press  as  a  whole.

 There  was  a  reference,—more  espé-
 cially  by  my  respected  friend  Acharya
 Kripalani—about  the  standards  .of
 journalism  having  fallen  off.  He  said
 that  journalism  was  formerly  a  mis-
 sion  and  it  is  no  more  a  mission  now
 and  that  it  has  become  a  means  of
 making  profit.  There  is  no  doubt
 that  journalism  is  no  More  a  mission.
 If  we  are  strictly  accurate  then  we
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 cannot  say  that  journalism  was  a
 mission  even  before  ‘1947,  Even  be-
 fore  we  had  a  number  of  papers  that
 were  just  newspapers.  They  purvey-
 ed  news  and  tried  to  do  it  in  the
 manner  that  they  considered  right.
 There  might  have  been  some  that
 were  right  and  there  might  have  been
 some  that  were  wrong;  but  I  agree
 that  before  947  we  had  a  large  num-
 ber  of  papers  that  had  a  mission  and
 that,  not  only  because  of  their  mis-
 sion  but  also  because  of  the  great
 patriots  and  personalities  who  were
 their  editors,  reached  a  standard  of
 journalism  which,  especially  as  far  as
 writing  leading  articles  and  express-
 ing  opinions  are  concerned,  will  not
 be  reached  or  will  hardly  be  reached
 by  anyone  during  these  days  or  even
 iater.  This  is  quite  true.  But,  we
 have  to  face  the  reality.  There  was  a
 mission—I  might  say  an  all  pervading
 mission—before  this  country  prior  to
 1947.  Everyone,—or  at  least  most  of
 the  people  in  this  country.—had  one
 engrossing  passion  that  the  country
 should  be  free  and  a  number  of  peo-
 ple  thought  that  it  could  be  freed  in
 this  way  or  that  way  and  in  their
 own  light  they  tried  to  put  forward
 what  they  felt  about  the  freedom  of
 the  country  and  how  it  can  be  achiev-
 ed.  After  ‘1947  it  is  not  possible  to
 say  that  every  person  in  the  country
 will  have  that  particular  mission  be-
 fore  him;  because  we  have  to  remem-
 ber  that  until  that  time.....

 Acharya  Kripalani:  I  thought  that
 we  had  an  agreed  mission  when  you
 passed  a  resolution  in  the  Congress
 about  the  socialistic  pattern  of  society.
 I  think  that  as  greater  idealism
 than  mere  nationalism.

 Dr.  Keskar:  May  I  say  that  there  is
 also  the  Congress  pattern  for  the
 Congress  Party;  the  socialistic  pattern
 may  be  a  mission  to  the  Socialist  party
 and  the  communistic  pattern  may  be
 a  mission  for  the  Communists.  It  is
 a  Party  objective.  What  I  say  is,  in
 India,  before  947  there  was  a  general
 absorbing  passion  in  the  minds  of  the
 public  for  this  country  to  be  free  and
 there  was  hardly  anybody  in  this
 country  who  did  not  want  that.
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 Therefore,  anyone  who  worked  for
 that  mission  had  a  general  public  aym-
 pathy.  Political  parties,  however
 great  or  small  they  might  be,  cannot
 expect  thal  support  and  sympathy
 which  they  got  before.  This  is  not
 the  only  thing.  We  have  to  remem-
 ber  also......

 Shri  Sadhan  Gupta  rose.—

 Dr.  Keskar:  |  am  sorry  I  cannot
 yield.  If  he  wants  I  will  answer
 questions  at  the  end:  but  will  he  allow
 me  to  develop  my  arguments?

 The  second  thing  is  that,  before—
 and  even  uptill  now—in  India  there
 was  illiteracy  and  there  was  also  non-
 development  of  reading  habit  which
 we  nad  to  contend  with.  For  exam-
 ple  there  was  a  tremendous  difference
 between  the  reading  public  in  this
 country  25  ०  30  years  back  and  the
 reading  publie  in  Europe  or  America
 some  25  or  30  years  back;  because,
 there  was  a  great  deal  of  illiteracy.
 Why  it  was  there,  I  need  not  say  and
 you  know  the  reasons  for  that.  The
 non-development  of  reading  habit  is
 also  an  important  matter  which  we
 should  not  neglect.  It  is  something
 which  exists  even  now.  This  is  an-
 other  reason  why  large  circulation
 and  development  of  the  newspaper  as
 a  business  did  not  take  place  in  this
 country  much  earlier  than  it  took
 place;  for  example,  in  Europe  or  any
 other  country.

 There  is  also  the  question  of  the
 development  of  newspapers  catering
 only  for  news  that  is  taking  place.
 Now,  we  are  having  a  simultaneous
 increase.  There  is  increase  in  the
 number  of  readers  and.  at  the  same
 time  there  is  the  development  of
 newspaper  as  a  business  and  increas-
 ed  circulation.  I  am  not  supporting
 or  decrying  this.  I  am  just  stating
 a  fact  as  to  the  reasons  why  this  has
 taken  place  and,  however,  much  we
 might  deplore—and  I  also  deplore  the
 change  from  what  was  once  a  mis-
 sion  to  what  is  now  simply  a  profes-
 sion—the  change,  {t  has  to  be  accept-
 ed  and  it  is  not  possible  for  us  to  say
 that  hereafter  mewspapers  should
 again  become  misstfons,
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 Acharya  Kripalani:  At  least  they
 should  not  be  frauds,

 Dr.  Keskar:  I  agree  that  they should  purvey  correct  news.

 I  am  only  arguing  the  reason  why
 it  is  no  more  a  mission  now.

 4PM.

 Another  general  point  to  whico
 l  would  like  to  make  a  _  refe-
 rence  is  regarding  the  question
 of  monopolies.  Practically  all  the
 speakers  have  referred  to  the
 question  of  monopolies  and  the
 development  of  monopoly.  Now,
 there  is  no  doubt  that  the  emergence
 of  newspaper  ag  a  business  has  led  to
 certain  tendencies  which  you  find  in
 other  businesses  also.  The  tendency  to
 try  to  increase  the  circulation  and  get
 profits  and  also  io  get  a  larger  and
 larger  share  of  that  particular  market
 is  there.  But,  the  trend  is  only  gather-
 ing  momentum  in  our  country:  No
 doubt,  the  trend  of  modern  business
 is  affecting  our  country  also  and  we
 see  this  in  the  springing  up,  especially
 during  the  last  5  to  0  years.  of  chains
 and  combines  or,  what  is  called,  the
 simultaneous  publication  of  news-
 papers  that  is  coming  up.  It  has  in-
 creased  very  much.  There  is  no
 doubt  that  this  will  affect  the  news-
 Paper  industry  greatly.  There  is  no
 doubt  also  that  this  problem  will  have
 to  be  seriously  tackled  but  I  would
 like  this  to  be  stated  in  its  correct
 perspective  in  the  sense  that  we  are
 not  already  in  the  grip  of  complete
 monopoply.  The  monopolistic  tenden-
 cies,  as  the  Press  Commission  has
 rightly  stated,  are  increasingly  becom-
 ing  evident  in  our  country,  and  the
 Measures  It  has  suggetsed  are  more  of

 28  preventive  nature  than  of  combat-
 ing  actual  monopolies  which  are  much
 fewer  here  than  they  are  in  other
 countries.  I  agree  with  them  that
 the  polistic  tendenci  hould  be
 combated  and  we  should  see  that  they do  not  come  in  the  way  a  fair  Press,
 We  should  see  that  the  measures  are
 more  of  preventive  nature  than  of
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 actually  combating  the  monopoly.  The:
 Commission  has  suggested  two  on!
 three  ways  for  that.  There  is  thai Press  Couficil  which  should  take  oF this  question  and  suggest  to  Goverya ment  what  should  be  done  aboy,,. monopolistic  effects  which  migh;. come  before  them.  Secondly,  tha; have  suggested  also  the  price-page schedule  and  they  have  also  suggesty,  - actions  to  be  taken  against  the  chain. of  papers  as  they  exist.  I  was  refer, ring  only  to  those  general  subjects I  will  come  to  them  later  on  again.

 I  will  now  take  up  one  question before  I  come  to  the  questions  to  be
 taken  up  for  legislative  action  or what  action  Government  should  take. I  would  like  to  mention  one  impor. tant  point.  Shri  Jaipal  Singh,  as  Te Member  of  the  Commission,  has  said  ;
 large  number  of  things  that  wer: before  the  Commission  and  were  dis.
 cussed  by  them  and  he  has  thrown  #
 challenge  to  Government  that  the  ev
 dence  should  be  published.  I  might say  here  that  regarding  this  matter the  Press  Commission  itself  has  given in  paragraph  23  the  reasons  why  they felt  that  the  evidence  had  to  be  taken im  camera.  I  had  quite  a  bit  of  dis-
 cussion  with  the  late  Chairman,  and this  question  of  evidence—whether the  evidence  should  be  published  or not—was  also  discussed  with  him. One  of  the  important  Points  to  be
 remembered  is  that  a  large  number  of
 people  were  given  the  definite  ang  for. mal  assurances  that  their  evidence will  not  be  published,  and  on  that
 assurance,  they  gave  their  evidence, I  personally  do  not  feel  that  it  will be  good  if  we  say  now:  “Very  well. let  us  now  publish  the  evidence.”  ह Can  agree  that  they  can  be  published if  there  is  a  time-lag.  *

 Shri  Jaipal  Singh:  Is  there  a-
 objection  on  the  part  of  the  Gov:  ae ment  to  publish  the  evidence  where
 this  assurance  was  not  given?  Where
 evidence  was  taken  in  camera,  where
 evidence  became  confidential,  very well,  do  not  publish  them.  But  would
 Government  undertake  to  publish  the rest  of  the  evidence,  namely,  the
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 financial  structure.  all  this  hanky-
 panky  business?  Because,  there  was
 30  assurance  given  by  the  Commission
 hat  those  things  would  not  be  pub-

 ashed.
 Dr.  Keskar:  I  am  not  aware  whe-

 tor  assurances  were  given  about
 ¢  vegories  of  evidence.  |  personally
 h  ve  absolutely  no  objection.  From
 tl  =  very  beginning  I  asked  the  Chair-
 man  whether  the  evidence  should  be
 }  .wlished,  but  he  said:  “We  have
 b  ven’  such  assurances”  and  asked  if
 ir  the  light  of  such  assurances  it
 ould  be  right  to  publish  the  evi-

 sence!  I  further  said  that  if  the  Com-
 ‘alssion  were  able  to  get  from  some  of
 he  witnesses  the  consent  that  they

 have  now  no  objection  to  the  evidence
 being  published,  I  would  certainly  not
 mund  it.  Even  now.........

 ,  Shri  8,  S.  More:  May  I  know  whe-
 her  there  Is  any  list  of  special  wit-
 esses  who  were  given  such  an  assu-

 rance  that  thelr  evidence  will  be  treat-
 ed  as  confidential?  Otherwise,  there
 is  no  point  in  making  a  distinction
 be.ween  witnesses  whose  evidence  can
 be  published  and  those  witnesses
 whose  evidence  is  not  to  be  published.
 We  must  get  the  complete  picture.

 Dr,  Keskar:  It  was  a  general  assu-
 rance;  [  think  there  were  witnesses
 who  said  they  did  not  mind  the  evi-
 dence  being  published,  and  there  were
 others  who,  though  they  were  willing
 to  discuss  certam  matters  thought
 that  others  might  take  advantage  of
 it  when  the  evidence  was  published
 and  so  they  were  not  ready  to  have
 them  published.  I  do  not  know  whe-
 ther  it  was.  proper  or  improper.  It
 was  not  I  who  gave  the  assurance
 It  was  the  Commission  whieh  gave
 the  assurance.  It  is  no  use  blaming them  for  giving  the  assurance.  But  I
 am  prepared  to  consider  this  matter
 द 6  am  told  that  the  people  who  gave

 ‘idence  have  no  objection  in  general
 sl  8  8,  More:  If  public  interest

 demands,  it  should  be  published
 Dr.“Keskar:  There  is  no  use  argu-

 ‘ng  it  with  me.  In  fact  I  am  indiffe-
 tent  if  evidence  is  published,  but  the
 4uestion  has  to  be  seen  this  way: he  Commission  did  something  and  it
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 is  now  for  Government  to  see  whether
 we  can  go  back  on  the  assurances  and
 if  so  under  what  conditions  it  can  be
 done.  It  is  no  use  simply  asking  the
 Government  to  get  the  evidence  pub-
 lished  now.

 Acharya  Kripalani:  I  agree  that  the
 evidence  is  to  be  considered  confiden-
 tial  if  an  assurance  to  that  effect  has
 been  given.  But  if  some  interested
 parties  attack  the  Commission  itself
 and  say,  such  and  such  evidence  was
 given  or  not,  or  considered  properly  or
 not,  it  becomes  necessary  to  publish
 the  evidence  for  the  sake  of  truth.
 Certain  individuals  have  issued  pam.
 phlets  saying  that  the  Commission  did
 not  go  into  certain  matter  and  their
 views  were  not  taken.  Therefore,  it
 becomes  necessary  to  publish  the  evi-
 dence.  Otherwise,  I  agree  with  the
 hon.  Minister  that  the  evidence  should
 be  considered  as  secret  and  should  not
 be  published.

 Shri  Jaipal  Singh:  In  fairness  to  the
 hon,  Minister,  may  I  support  him  in
 the  attitude  he  has  taken  when  he  said
 that  certain  people  did  not  mind  the
 evidence  being  published?  He  is  quite
 right  there.  But  he  is  quite  wrong  in
 thinking  that  we  gave  an  assurance  to
 everyone.  It  is  not  true.  If  he  will
 read  the  report  a  little  more  carefully
 he  will  find  that  this  happened  only
 after  October,  1953,  only  after  a  cer-
 tain  stage.

 Dr.  Keskar:  I  am  only  referring  to
 the  general  question  whether  evidence
 can  be  published  or  not.  As  I  said,  I
 have  a  very  objective  view  of  the
 matter,  I  was  giving  a  summary  of  my
 talks  with  the  Chairman  even  before
 the  work  began,  and  I  think  we  should
 not  treat  this  matter  lightly.  If  some-
 body  challenges  the  evidence  before
 the  Commission  by  giving  what  he  said
 or  what  he  is  purported  to  have  said,—
 certainly  that  question  would  arise  as
 Acharya  Kripalani  put  it,  but  I  was
 just  mentioning  that  it  is  not  right
 and  proper  for  Government  just  to
 publish  the  evidence  at  this  stage  with-
 out  taking  all  these  matters  carefully
 into  consideration.

 Mr,  Chairman:  Is  there  anything  on
 record  to  show  that  certain  assurances
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 were  given  to  certain  witnesses  that
 their  evidence  would  not  be  published’

 Dr.  Keskar:  Yes.

 Mr,  Chairman:  lf  it  is  on  record
 then  how  can  the  evidence  be  publish-
 ed  without  their  consent?

 Dr,  Eeskar:  It  ls  on  record.  There
 are  various  categories  of  recommenda-
 tions  made  by  the  Commission,  but,  as
 I  said,  I  will  not  deal  very  much  with
 those  recommendations  which  are
 general  and  which  are  meant  for  the
 general  improvement  of  the  Press  and
 with  which  the  Government  is  not
 directly  concerned.  I  will  take  up
 those  recommendations  in  which  the
 Commission  said  that  the  Government
 should  take  legislative  action.  There
 are  about  five  recommendations  of  this
 type.  Firstly,  the  service  conditions
 of  working  journalists:  then  the  revi-
 sion  of  the  law  regarding  the  Regis-
 trar  of  the  Press,  but  I  do  not  con-
 sider  it  a  very  Important  recommenda-
 tion;  tt  is  a  minor  recommendation.
 Then  there  is  the  recommendation
 about  the  regulation  of  economic
 aspects  of  the  industry  by  price-page
 schedule,  and  the  constitution  of  a
 Press  Council.  As  far  as  the  question  of
 service  conditions  of  working  journa-
 lists  is  concerned,  I  would  like  to  re-
 mind  Members  that  when  introducing
 the  Bill  for  the  application  of  the  In-
 dustrial  Disputes  Act  te  working  jour-
 nalists,  I  gave  our  general  approach  to
 this  question.  We  entirely  agree  with
 the  Commission  that  journalists  should
 work  under  proper  conditions.  They
 should  have  a  fair  deal.  There  is  no
 question  about  this  and  Government
 have  made  it  clear  even  before  this
 debate  took  place.  Regarding  the
 working  out  of  a  plan  as  to  how  ser-
 vice  conditions  of  working  journalists
 can  be  improved,  I  would  like,  at  the
 outset,  tv  emphasise  one  point,  and
 that  does  not  affect  what  I  shall  be
 saying  later.  lt  is  this:  for  the  work-
 ing  journalists  to  be  given  the  powers
 and  the  rights  of  workmen—it  was
 one  of  the  main  objectives  and  the
 Commission  has  also  emphasised  it—
 the  details  of  ameliorating  thelr  con-
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 dition  should  be  worked  out  not  purely
 by  statute  but  also  by  themselves,  by
 collective  bargaining.  It  is  one  of  the
 important  things  to  which  a  Member
 of  the  Opposition  made  reference.  I
 entirely  agree  with  his  suggestion  that,
 as  in  most  other  industries,  collective
 bargaining  is  a  thing  which  will  have
 to  be  brought  into  action  in  order  to
 settle  large  numbers  of  details  regard-
 ing  the  working  conditions  etr.  All
 things  will  not  be  and  cannot  be  left
 to  statute,  because  there  are  a  num-
 ber  of  things  about  which  the  statute
 cannot  see  at  this  moment  what  should
 be  done.  Therefore,  I  have  always
 presupposed  that  as  in  other  indus-
 tries,  collective  bargaining  should  not
 be  lost  sight  of.

 I  am  mentioning  this  not  as  to  what
 we  are  going  to  do  today,  but  I  am
 saying  that  this  should  be  always  con-
 sidered.  Some  people  consider  that
 everything  about  journalists  should  be
 done  by  Government  and  by  statute.
 I  do  not  think  that  it  is  right.  It  is
 in  the  interests  of  journalists  them-
 selves  that  everything  should  not  be
 done  by  statute  and  Government.  A
 number  of  things  will  have  to  be  done
 by  them  and  I  am  sure  they  will  do
 it;  there  is  no  need  to  encourage  them
 to  do  it;  but  there  should  not  be  too
 mucn  reliance  on  statutes.  Having
 sald  this,  I  should  not  be  considered
 as  saying  that  Government  is  not  try-
 ing  to  do  what  the  Press  Commission
 has  said.  I  am  saying  that  we  have
 generally  accepted  the  recommenda-
 tions  of  the  Press  Commission.  We
 have  accepted  the  recommendations  of
 the  Press  Commission  because  as  the
 Commussion  itself  has  said.  this  Is  a
 peculiar  profession.  It  has  been  up
 till  now  not  treated  as  workmen.  It
 can  be  treated  like  others  and  given
 the  right  of  collective  bargaining...  or
 such  other  powers.  Therefore,  It  does
 require  that  certain  basic  things  must
 be  done,  certain  Basic  legislative
 action  must  be  taken,  so  as  to  give
 them  a  kind  of  push  for  further
 amelioration  of  the  conditions  and
 other  things:  and  afterwards  they  will
 not  need  continued  legislative  support.
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 But  they  will  take  whatever  action  is
 proper  under  the  Industrial  Disputes
 Act  or  under  the  Services  of  the  Work-
 ing  Journalists  Act,  which  may  come
 into  force  later.  (Interruptions)  Hon.
 Members  are  not  even  allowing  me  to
 elaborate  whut  I  am  saying.  This  is
 necessary  in  order  to  give  them
 greater  power  of  bargaining  regarding
 the  question  of  conditions,

 As  far  as  the  conditions  are  concern.
 ed,  |  would  like  to  remind  Members
 that  these  are  the  main  things  which
 the  Commission  has  recommended.  I
 am  talking  of  the  heads:  minimum
 period  of  notice  for  retrenchment,
 payment  of  gratuity,  provision  for
 leave  with  pay,  maximum  hours  of
 work,  compensation  for  retrenchment
 during  transitional  period,  minimum
 wages  to  be  determined  and  provident
 fund.  These  are  the  various  heads
 under  which  they  have  made  some  re-
 commendations  and  they  have  asked
 that  this  should  be  put  into  some  kind
 of  legislation.  Generally  speaking,  we
 accepted  in  principle  the  recommenda-
 tlons  of  the  Commission  and  at  pre-
 sent  Government  is  working  out  the
 draft  legislation  for  this  purpose,
 which  I  hope  to  introduce  in  this
 House  very  soon.

 A  lot  of  discussion  has  taken  place
 in  this  House  regarding  the  minimum
 wage.  A  number  of  Members  have
 uttered  warnings  and  Mr.  Jaipal  Singh
 hus  uttered  a  very  serious  warning  as
 to  whether  we  should  do  it  this  way
 or  that  way.  I  agree  that  it  is  a  very
 important  recommendation  and  it  has
 to  be  taken  up  with  the  importance
 that  it  requires.  When  we  have  to
 bring  forward  any  legislation  regard-
 ing  minimum  wage  for  an  industry
 and  discuss  how  it  shall  be  done,  we
 have  to  take  into  consideration  the
 fact  that  up  till  now  we  have  had
 minimum  wages  only  for  the  sweated
 industries.  When  I  am  talking  of
 minimum  wage,  I  am  talking  of  sta-
 tutory  minimum  wage.

 Shri  Jaipal  Singh:  This  is  a  sweated
 Industry.
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 Dr.  Keskar:  It  should  apply  to  other
 section  of  the  Press  workers  also  and
 not  only  to  journalists.  But  up  to
 this  time  only  certain  industries  which
 were.declared  to  be  sweated  indus-
 tries  were  given  statutory  minimum
 wage.  So,  when  taking  up  any  legis-
 lation  regarding  minimum  wage,  we
 have  to  see  what  implications  tnere
 will  be  and  what  effects  it  will  have
 on  minimum  wages  in  other  industries
 to  provide  for  which  we  will  have  to
 bring  forward  legislation  again.  All
 these  factors  have  to  be  taken  into
 consideration.

 Shri  Kamath:  Have  a  national  mini-
 mum  wage.

 Lo882

 Dr.  Keskar:  The  national  minimum
 wage  is  being  considered.  but  the
 national  minimum  wage  cannot  be
 discussed  with  the  Press  Commission's
 Report.

 My  point  was  that  this  is  not  a
 decision  which  can  be  taken  suddenly.
 Before  we  pass  an  Act  for  minimum
 wage,  we  have  to  see  what  effect  it
 will  have  on  other  industries.  It
 should  be  framed  in  such  a  way  that
 the  principle  which  we  accept  for  one
 industry  like  this  can  be  accepted  with
 some  modifications  for  other  indus-
 tries  also.  All  these  will  have  to  be
 taken  into  consideration.  But,  as  I
 sald,  we  have  generally  accepted  the
 principle  underlying  this  recommenda-
 tion  for  improving  the  conditions  of
 working  journalists  and  I  hope  we  will
 be  able  to  bring  a  Bill  before  this
 House  very  soon.

 There  has  been  mention  by  many
 Members  about  the  financial  effect  on
 the  newspapers  of  the  implementation
 ०4  the  service  conditions,  linking  the
 question  of  price-page  schedule  with
 the  proposal  for  improving  service
 conditions.  Though  the  Commission
 has  not  directly  linked  these  two
 questions,  they  have  also  agreed  that
 there  is  a  certain  cause  and  effect  and
 there  will  be  some  financial  effect  on
 papers  due  to  rules  and  regulations
 that  might  ‘be  framed  for  improving
 their  service  conditions,  I  personally
 agree  that  there  will  certainly  be  some
 effect  and  that  inter-linking  of  these
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 two  questions  cannot  be  completely
 ruled  out.  Though  technically  it  may
 not  effect,  practically  speaking,  there
 is  no  doubt  that  the  smaller  papers
 will  be  seriously  affected  unless  that
 recommendation  is  taken  together  with
 the  other  one;  but  that  will  have  to
 be  considered  separately.

 I  now  come  to  the  other  very  im-
 portant  recommendation  about  the
 price-page  schedule.  There  is  a  lot
 of  controversy  about  this  in  the  Press
 and  in  this  House.  I  heard  all  the
 Members  referring  to  it  very  serious-
 ly  and  I  agree  that  this  is  probably
 one  of  the  two  or  three  most  impor-
 {ant  recommendations  of  the  Com-
 mission,  We  have  to  take  into  con-
 sideration,  first  of  all,  the  reasons
 which  the  Commission  has  mainly  put
 forward.  It  says,  this  is  something
 which  will  help  the  smaller  and
 medium-sized  papers.  When  we  take
 up  the  discussion  and  study  of  this
 suggestion  regarding  price-page  sche-
 dule,  we  had  to  go  into  it  very
 thoroughly  and  see  that  the  objective
 which  has  been  mentioned,  namely,  to
 help  the  smaller  and  medium-sized
 papers  and  check  monopolistic  ten-
 dencies  is  achieved.  I  do  not  mind
 saying  that  we  have  not  been  able
 to  come  to  any  decision  yet;  in  this
 regard  the  dicussion  that  has  taken
 place  here  will  certainly  help  us  very
 considerably  in  coming  to  a  definite
 conclusion  regarding  this  matter.  I
 may  add  that,  in  order  to  be  thorough-
 ly  well-informed,  before  coming  to  a
 decision,  we  have  called  both  the
 groups  of  newspapers  which  were.  for
 and  against  and  heard  their  views
 and  thrashed  out  the  whole  question
 with  them  and  got  all  the  facts  and
 figures.  Over  and  above  this,  we
 have  had  the  benefit  of  the  views
 expressed  in  this  House  and  I  am  sure
 that  they  will  help  us  in  coming  to
 the  right  decisior  very  soon.

 I  now  come  tc  the  question  of  the
 Press  Council.  I  may  say  at  the  very
 outset  that  we  agree  with  the  princi-
 ple  of  the  Press  Council  and  at  pre-
 sent  we  are  engaged  in  drafting  the
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 details  of  procedure,  how  the  mem-
 bers  ought  to  be  recruited  and  other
 relevant  questions.  I  hope  to  be  able
 to  bring  up  before  the  House  a  Bill...

 Shri  Kamath:  Next  Session?
 Dr,  Keskar:  As  soon  as  possible,  in

 whichever  Session  it  may  be.  I  have
 every  hope,  personally,  that  the  Bill
 will  be  ready  very  soon.  This  Ses-
 sion  is  going  to  be  a  pretty  long  one
 and  I  have  every  hope  that  we  will
 be  able  to  bring  the  Bill  before  this
 House  in  this  Session  itself.  Mut  it
 should  be  remembered  that  this  is  not
 simply  a  question  of  settling  the  con-
 stitution  of  the  Press  Council,  but  also
 the  financing  of  the  Press  Council
 about  which  the  Press  Commission  has
 made  certain  recommendations  which
 had  to  be  discussed  also  with  the  peo-
 ple  concerned.  This  might  take  a
 little  more  time,  but  we  have  wel-
 comed  the  suggestion  of  a  Press  Coun-
 cil.  I  might  say  that  Government  is
 very  pleased  that  there  can  be  a  body
 which  will  take  up  all  these  very  diffi-
 cult  and  complex  problems  of  codify-
 ing  journalists’  ethics  and  many  other
 related  problems  and  which  will  light-
 en  the  burden  of  the  Government  to
 a  great  extent.  It  would  certainly,  be
 of  great  help  to  us.  Therefore,  there
 should  be  no  suggestion  of  the  Gov-
 शाहा,  in  any  way  trying  to  delay
 the  proposal  about  the  Press  Council.

 My  hon.  friend  Shri  Jaipal  Singh
 referred  to  the  question  of  priorities.
 He  had  also  put  a  question  as  to
 when  we  are  going  to  bring  up  this
 question.  I  might  inform  him,  if  he
 wants  to  know  the  priorities,  that  we
 give  priority  No.  ]  to  the  service  con-
 ditions  of  the  working  journalists,
 priority  No.  2  to  the  price-page  sche-
 dule  and  priority  No.  3,  to  the  Press
 Council.  But,  I  think  the  priorities
 will  not  have  much  meaning  because
 most  of  the  things  will  come  practical-
 ly  together.  There  is  going  to  be
 very  little  delay  or  time  lag  between
 them.

 Shri  Damodara  Menon:  What  about
 the  State  trading  corporation  for
 newsprint?
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 Dr.  Keskar:  I  am  coming  to  every
 one  of  the  important  points.  The
 question  of  State  trading  fer  news-
 print  has  been  before  us.  I  do  not
 mind  telling  you  that  this  is  not
 something  about  which  we  have  been
 delaying  to  come  to  a  decision  in  the
 sense  that  it  is  linked  up  with  another
 question.  We  are  now  trying  to  put
 a  newsprint  factory  in  the  country.
 We  are  examining  both  the  sugges-
 tions  together.  Obviously,  it  will  be
 an  advantage  to  see  how  much  news-
 print  we  can  produce  immediately  in
 the  country  and  how  much  we  will
 have  to  import.  I  may  assure  the
 hon,  Member  that  this  question  ts
 alse  engaging  our  very  serious  atten-
 tion,

 There  are  a  number  of  matters
 ‘swhich  are  not  questions  for  legislation,
 pp  ut  which  are  for  executive  action.
 *I  would  like  to  refer  to  two  questions

 because  a  number  of  Members  have
 referred  to  it—they  have  been  saying
 before.  they  have  repeated  it  here—
 that  is  about  the  Government  policy
 regarding  advertisement  and  publicity.
 This  matter  has  come  up  here  before:
 during  the  Budget  discussion  also  it
 came  up.  I  would  like  to  reiterate  a
 few  things  in  order  to  remind  hon.
 Members.  My  hon.  friend  Shri
 Kamath  and  some  others  also  have
 referred  to  the  sins  of  com-
 mission  and  omission  by  the
 various  State  Governments.  It  is
 not  possible  for  me  to  reply  on  behalf
 of  the  State  Governments.  These  are
 subjects,  however  justified  they  might
 be,  which  can  be  discussed  and  decided
 in  the  State  Legislative  Assembly.  I
 need  not  remind  hon.  Members  that
 the  States  are  autonomous  so  far  as
 this  subject  is  concerned.  Even  if  I
 may  say  something,  they  are  at  liber-
 ty  to  accept  it  or  reject  it.  It  will
 not  be  fair  on  my  part  to  try  to  say
 anything  on  that  subject  because  I  am
 not  well  up  with  the  facts.  The  hon.
 Member  is  certainly  at  liberty  to  raise
 the  question  here;  I  would  also  sub-
 mit  that  if  these  questions  are  raised
 there,  it  will  be  more  proper  and
 right.  When  he  referred  to  the  hap-
 penings  in  Madhya  Pradesh.
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 Shri  Kamath:.  My  complaint  was
 against  the  P.T.I,  not  against  the
 Government,

 Dr.  Keskar:  The  P.T.I.  is  not  a  Gov-
 ernment  department.  I  can  speak
 only  for  the  Central  Government.
 Take  the  question  of  advertisement
 Policy.  There  have  been  Many  criti-
 sisms  that  Government  tries  to  give advertisements  to  papers  and  tries  to
 influence  them  or  subsidise  them.  I
 have  spoken  many  times  about  this
 matter.  I  remember  sometime  back

 a  Member  of  this  House,  while  speak-
 ing,  said  that  Government  is  giving
 advertisements  to  papers  which  sup-
 port  it.  I  told  him  at  that  time  that
 as  a  matter  of  fact  the  largest  num-
 ber  of  advertisements  go  to  2४  paper
 which  is  consistently  criticising  the
 Government.

 Shri  Gadgil:  That  also  is  bad.

 T0886

 Dr,  Keskar:  I  agree;  that  is  so.

 Shri  Sarangadhar  Das  (Dhenkanal-
 West  Cuttack):  That  is  by  way  of
 appeasement,

 Sbri  Sadhan  Gupta:  Is  he  a  Press
 baron?

 Dr,  Heskar:  Appeasement  does  not
 work;  even  then  we  are  continuing.

 During  the  last  year  or  two,  we
 have  taken  certain  steps  su  far  as
 these  advertisements  are  concerned,
 keeping  in  view  two  objectives.  One
 is  to  see  that  in  the  distribution  of
 advertisements,  the  burden  shifts
 from  the  English  papers  to  the  non-
 English  papers,  that  is,  Hindi,  Guja-
 rati,  Marathi  and  other  languages
 papers  get  more  advertisements  from
 Government  than  the  English  papers
 which  have  been  getting  a  lion's  share.
 I  do  claim  that  we  have  successfully
 advanced  this  policy,  because  during
 the  last  two  years  alone,  of  the  money
 that  the  Government  is  spending  on
 advertisement,  more  than  55  or  60  per
 eent.  has  gone  to  the  non-English

 ‘papers  now.  Unfortunately,  the  num-
 ber  of  papers  is  extremely  large.  If
 we  take  the  papers  all  over  India,
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 there  are  thousands.  It  is  not  possi-
 ble  for  the  Government  which  spends
 a  small  amount  on  advertisement,
 notwithstanding  any  criticism  here,
 to  distribute  considerable  sum  of
 money  to  the  various  language  papers
 for  advertisement.  Therefore,  the
 money  that  is  distributed  does  not
 come  to  much,  I  am  sorry  to  say.
 But,  we  are  trying  to  see  that  we
 give  more  and  more  to  the  non-Eng-
 lish  papers  and  less  and  less  to  the
 English  papers.

 Shri  Kamath:  Are  there  really  thou-
 sands  of  language  papers  or  only  hund-
 reds?

 Dr.  Keskar:  The  second  point—I
 will  not  be  able  to  go  into  the  details
 of  the  advertisement  policy—is  to  see
 that  the  papers,  simply  on  the  basis
 of  circulation,  do  not  get  a  lion's
 share  of  the  advertisements.  A  kind
 of  vicious  circle  had  cropped  up.  A
 paper  gets  more  advertisement
 because  it  has  more  circulation.  On
 the  basis  of  Government  advertise-
 ments,  the  circulation  goes  up.  That
 had  been  happening  and  it  led  to  a
 kind  of  monopoly  of  a  small  number
 of  papers  getting  all  advertisements
 Government  or  non-Government.  We
 are  trying  tu  see  that,  in  giving  ad-
 vertisements,  though  circulation  is
 taken  care  of,  simply  because  some
 papers  have  got  the  largest  circula-
 tion,  they  alone  do  not  get  the  ad-
 vertisements,  but  others  also  get  a
 fair  share  of  it.  Due  to  want  of  time,
 I  will  not  be  able  to  say  more  on  this
 subject  just  now.

 I  come  to  the  other  point  about  the
 publicity  unit.

 Shri  Joachim  Alva:  Before  the  hon.
 Minister  passes  to  the  next  point,  may
 I  ask.  do  Government  still  persist  in
 giving  Government  of  India  advertise-
 ments  to  foreign  advertising  agencies?

 Dr.  Keskar:  We  have  been  adver-
 tising  through  practically  all  advertis-
 ing  agencies.  I  won’t  be  able  to  say.
 offhand  whether  any  one  of  them  is
 foreign.  But,  our  policy  is  to  have
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 more  and  more  of  our  advertisements.
 through  our  agencies.

 l  will  say  =  word  about  the  P.LB..
 Shri  Kamath  was  very  servere  about.
 the  P.L.B.  because  the  PLB.  gives
 nand-outs.  We  are  living  in  uy,  age
 of  democracy.  One  of  the  tenets,  or
 probably  the  most  important  tenet  of
 democracy  is  for  the  opposition  par-
 ties  to  attack  the  Government  in
 season  and  out  of  season.  They  are
 legitimately  attacking  it.  They  have
 got  to  because  they  have  to  unseat
 the  Government,  they  have  got  to
 see  that  the  majority  is  converted
 into  a  minority  and  they  have  to  come
 fo  power.  It  is  quite  legitimate  and
 they  are  entitled  to  do  it.  The  actions.
 of  Government  are  criticised  day  In
 and  day  out,  and  l  am  sorry  to  say
 In  a  large  number  of  cases,  wrong!  °
 When  wrong  things  are  quoted  al
 facts,  I  think  it  is  the  duty  of  the
 Government  to  put  before  the  public
 the  right  facts.  I  would  say  that  an
 anti-propagande  is  there.  I  am  nut
 complaining  against  that.  But,  I  say
 that  so  long  as  that  anti-propaganda
 is  there,  it  is  the  duty  of  the  Govern-
 ment  to  put  before  the  public  right.
 facts,  and  nobody  can  take  exception
 to  it.  Because,  if  they  say  something
 against  the  Government,  Government
 has  every  right  to  justify  what  it  is.
 doing.  You  can  certainly  controvert  it.
 I  will  give  one  very  interesting  example-
 only,  You  may  call  it  an  exag-
 gerated  example.  Some  two  yeats
 ago  a  paper  wrote—I  am  _  talking
 of  the  time  when  the  Damodar  Velley’
 Corporation’s  construction  work  was
 going  on—saying  that  there  had  been
 great  corruption  and  mismanagement,.
 that  one  of  the  pillars  of  the  Tillaiya
 dam  was  sinking,  that  the  whole  dam
 was  leaking  and  that  the  river  was
 flowing  through.  Government  had  to-
 issue  a  note  which  was  handed  out  to-
 all  the  papers,  with  a  diagram  showing
 that  the  Tillaiya  dam  has  no  pillars,
 it  is  just  a  wall,  and  that  secondly
 there  is  no  leakage  but  there  is  a
 seepage  which  takes  place  in  all  con-
 erete  dams.  I  am  giving  an  extreme-
 example,  but  scores  of  such  examples:
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 are  taking  place  every  day  and  it  is
 the  duty  of  the  Government  to  see,
 as  it  is  the  duty  of  the  Opposition
 parties  to  see,  that  they  have  their
 say,  that  Government  also  has  its  say.
 I  would  go  further  and  say  that  if  the
 kind  of  wrong  propaganda  against
 Government  had  not  been  done,  there
 would  not  be  need  for  the  P.I.B.,  and
 l  will  be  the  first  person  to  ask  the
 Government  to  scrap  the  P.I.B.  Shri
 Kamath  was  saying  that  the  P.LB.
 hand-outs  go  to  the  press.  According
 to  him,  we  have  seduced  the  barons,
 yet  there  are  a  large  number  of  non-
 barons  also  and  they  are  not  seduced
 by  Government  and  they  will  be  the
 persons  who  can  tell  you  whether
 what  Government  gives  is  objective
 and  correct  or  not.  I  challenge  him
 to  show  that  the  hand-outs  that  we

 vgive  do  not  give  facts,  that  tney  give
 _iomething  which  can  be  considered  to
 “be  tendencious  material.

 Shri  Kamath:  Doctored  material.

 Dr.  Keskar:  The  third  thing  he  says
 is  about  ministerial  publicity.  That  is
 a  very  sore  point  always,  that  minis-
 ters  should  be  given  publicity.

 Acharya  Kripalani:  May  I  suggest
 that  is  what  the  Commission  said?  We
 have  only  repeated  it  and  pointed  out
 that  there  ig  too  much  publicity.  It
 is  not  the  Opposition  Members  who
 say  that,  if  you  read  the  report  pro-
 perly

 Dr.  Keskar:  4  Huve  read  the  report
 very  carefully  and  they  do  not  say
 that  we  should  try  to  leave  to  the
 -ress  completely  whatever  hus  to  be
 done.  I  myself  had  long  talks  with
 the  Commission.  The  Commission
 was  not  against  Government  giving
 hand-outs,  but  the  Commission  has
 sald  that  Government  should  give
 hand-outs  only  in  cases  where  there  is
 tmperative  need  to  do  so,  and  I  might
 say  we  only  try  to  correct  wrong  facts,
 and  we  do  not  try  by  the  hand-outs
 onfy  to  praise  the  Government.  If
 that  were  so,  7  would  agree  with
 Acharya  Kripalani  and  I  would  also
 myself  criticise  that  sort  of  thing.
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 The  third  thing  is  about  ministerial
 publicity  by  the  press.  He  was  saying
 that  one  of  the  reasons,  or  rather  the
 evidence,  for  saying  that  the  Govern-
 ment  has  seduced  the  press  barons,  is
 the  large  amount  of  publicity  that  the
 Ministers  get  in  the  press.  We  do  not
 issue  any  fiat  about  ministerial  publi-
 eity.  My  friend  will  also  accept  that
 whether  a  Minister  does  right  or
 wrong,  It  is  bound  to  get  publicity  in
 the  press.  How  can  I  blame  the  press.
 ‘it  gives  publicity  to  it?  He  was  quot-
 ing  foreign  papers.  I  also  read  foreign
 papers  and  very  carefully.  I  would
 like  him  to  take  the  papers  in  Ameri-
 ea,  a  country  where  the  press  is  con-
 ‘Sidered  to  be  very  free  and  try  to
 analyse  the  percentage  of  space  occupi-
 ed  by  Government  declarations,  by
 declarations  by  Ministers,  by  declara-
 tions  by  the  President  of  the  United
 States.  He  will  find  that  it  is  very
 much  more  than  in  India.  You  will
 find  that  most  of  the  important  Ameri-
 can  papers  give  two  full  pages  to  de-
 clarations  by  the  Government,  by  the
 President  of  the  United  States.  They
 have  to  give  it  becuse,  after  all,  they
 are  important  statements,  they  affect
 the  country,  they  affect  international
 relations.  It  is  not  possible  for  us  to
 say  that  the  press  should  let  them
 down.  I  do  not  mind  the  press  also
 giving  full  publicity  to  what  Shri
 Kamath  says..  They  should  do  it,  and
 I  would  certainly  ask  the  press  peo-
 ple  to  take  great  heed  of  what  Shri
 Kamath  says  and  resist  the  seduction
 of  Government.  To  that  extent,  I
 agree  with  him.

 I0890

 Shri  Kamath:  Hear,  hear.  Some-
 thing  at  last.

 Dr,  Keskar:  But  unfortunately  in
 this  matter  हद  am  not  trying  to  justify
 what  the  press  is  doing  because  I  do
 not  mind  if  the  press  prints  as  little
 of  Governments  activity  as  possible.
 I  am  not  at  all  asking  the  press  to
 publicise  Government's  activity,

 Shri  Kamath:  Let  the  press  take
 note.

 Dr,  Keskar:  Let  it  do  what  it  likes,
 Shri  A.  M.  Thomas:  But  the  puptic

 are  interested.
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 Dr.  Keskar:  I  have  not  much  time,
 J  am  sorry,  but  I  have  to  deal  with  a
 very  important  matter.  It  is  the  ques-
 tion  of  the  news  agencies.  The  Press
 Commission  has  talked  of  the  news
 agencies.  Lots  of  things  have  been
 said  against  the  news  agencies  here.

 Shri  Kamath:  Indian  and  Foreign

 Dr,  Keskar:  I  keep  the  same  objec-
 tive  and  open  mind  regarding  the
 question  of  the  press.  I  must  say
 that  our  news  agencies  are  not  bad.

 “They  might  have  done  bad  things  and
 the  Press  Commission  have  pointed
 them  out,  whether  it  is  the  U.P.I.  or
 the  P.T.I.  I  would  say  that  the  P.T.I.
 for  example  in  trying  to  stand  on  its
 own  feet  in  separation  from  Reuters,
 has  done  something  which  is  merito-
 rious.  We  should  give  even  the  devil
 its  due  and  we  should  not  simply  go
 and  attack  the  P.T.I.  because  some
 directors  have  done  something.  We

 Acharya  Kripalani:  We  have  no
 wbjection  if  you  call  it  a  devil  and
 give  it  its  due.

 Dr.  Keskar:  On  the  question  U.P.I.
 also  Acharya  Kripalani  quite  rightly
 referred  to  the  good  service  it  did
 before.  I  personally  am  not  taking  up
 the  cudgels  on  behalf  of  the  P.T.I.  or
 the  INP.I.  Both  are  private  organisa-
 tions  and  our  dealings  with  them  are
 only  as  clients  and  nothing  more.  But
 if  I  try  to  condemn  the  P.T.I.  I  will
 give  the  good  and  bad  points.  The
 same  thing  applies  to  the  U.P.I.  Gov-
 ernment  has  carefully  looked  into
 whatever  the  Commission  has  said
 abut  both  these  bodies,  but  I  will
 remind  hon,  Members  here  ‘as  to  what
 the  Commission  has  said.  The  Com-
 mission  says,  that  a  public  corporation
 formed  otherwise  than  as  suggested  by
 them  on  the  basis  of  a  co-operative
 effort  by  the  newspapers  may  be  open
 to  the  danger  of  newspapers  not  tak-
 ing  the  service  from  them.  The  Cor-
 poration  has,  therefore,  to  be  built  up
 en  the  present  foundations,  whatever
 may  be  the  changes  suggested.  And
 then,  they  further  go  on  afd  say:
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 “We  feel  confident  that  the
 spirit  of  public  service  which  in-
 duced  a  number  of  newspapers  to
 subscribe  the  capital  required  for
 taking  over  the  Associated  Press
 of  India  at  a  time  when  Reuters
 were  no  longer  interested  in  run-
 ning,  would  persuade  them  today,
 when  Press  Trust  of  India  is  in
 difficulties;  to  agree  to  the  trans-
 fer  of  the  organisation  as  it  stands
 to  the  new  public  corporation.
 Ultimately  the  purpose  of  the
 agency  is  only  to  serve  the  news-
 papers,  and  its  success  depends
 solely  on  the  disinterested  man-
 ner  in  which  they  further  their
 common  interests....  al

 At  the  end,  they  are  saying:
 “We  trust  that  our  recommen-

 dations  would  appeal  to  the  share-
 holders  of  the  Press  Trust  of
 India  and  that  they  would  agree
 to  the  transfer  of  the  agency  to  a
 Corporation  set  up  as  suggested
 by  us.”
 What  I  am  trying  to  emphasize  is

 that  in  this  question  the  Government
 is  not  in  a  position  to  impose  its  will
 ca  either  the  P.T.I.  or  the  U.P.I.
 Legally  also  it  is  not  possible  for  Gov-
 ernment  to  do  it.  Constitutionally  it
 is  not  possible.  At  the  same  time,
 the  Pres  Commission  has  been  very
 careful  in  repeating  two  or  three  times
 that  their  appeal  is  to  the  shareholders
 of  the  P.T.I.  because  they  themselves
 feel  that  any  agency  which  by  gov-
 ernmental  order  is  transformed  from
 one  shape  into  another  will  indirectly
 or  otherwise  come  under  Government
 control  or  influence,  and  they  are  very
 careful  that  it  should  not  happen.  I
 myself  would  not  like  to  take  any
 step  which  would  give  rise  to  that
 charge  that  Government  is  trying  to
 indirectly  get  hold  of  the  agencies.
 Already,  even  without  this  there  is  a
 charge  and  if  that  is  done,  then  there
 will  be  a  greater  charge.  I  would
 therefore  ask  Members  to  bear  this  in
 mind  when  they  ask  the  Government
 to  convert  the  P.T.I.  and  the  U.P.
 into  trusts  or  corporations,  that  the
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 Press  Commission  itself  has  not  made
 the  appeal  to  Government.  They  have
 made  the  appeal  to  the  shareholders
 of  PTL  and  to  their  good  public
 sense.  Naturally,  Government  has
 conveyed  to  them  what  they  feel  about
 the  matter,  and  they  have  also  convey-
 ed  to  them  what  the  Press  Commis-
 sion  has  written  about  both  of  these
 bodies.  Government  will  try  to  see
 whatever  they  can  do  in  the  matter
 but  I  am  afraid  it  will  not  be  possi-
 ble  for  us  to—what  should  I  say—
 take  the  big  stick  and  try  to  do  some-
 thing  which  might  though  it  might
 shatter  the  present  structure  also  not
 help  in  creating  a  new  structure  and
 that  itself  is  not  something  which
 might  be  desirable  in  the  interests  of
 a  free  press.  I  hope  that  wiser  coun-
 sels  will  prevail  that  something  useful,
 beneficial  and  good  will  come  out,
 and  that  a  structure  which  will  create
 in  the  public  mind  a  confidence  in
 both  these  bodies  will  be  created  ulti-
 mately  by  the  shareholders  of  both.

 Shri  Jaipal  Singh:  May  I  ask  my
 hon,  friend  to  enlighten  me  on  one
 point  which  I  raised  in  the  course  of
 the  debate?  Is  my  hon.  friend  not
 going  to  take  the  initiative  if  the  other
 people  are  stupid  enough  to  do  the
 wrong  thing?  (Interruption)

 Dr.  Keskar:  I  am  not  able  to  accept
 that  suggestion.  The  Press  Commission
 has  not  given  us  various  alternatives,
 saying  if  they  do  not  do  this,  you  do
 this,  or  any  such  thing.  I  have  tried
 to  see  the  approach  of  the  Press  Com-
 mission,  and  I  find  that  it  is  more  that
 they  want  the  shareholders  them-
 selves  to  do  it.  And  I  would  not  like
 to  take  any  step  on  behalf  of  Govern-
 ment  which  can  be  called  8  strong
 step,  and  which  might  infringe  on  the
 freedom  of  the  press.  I  personally
 would  not  like  to  do  it,  because  I
 know  hon.  Members  opposite  will
 attack  the  Government  whichever
 way  we  take  action,  saying  that  even
 that  way  also  we  are  infringing  on
 the  freedom  of  the  press.

 Shri  Gadgil:  When  it  is  a  question
 ef  providing  cheaper  service  in  non-
 scheduled  areas,  Government  ought  to
 take  that  initiative.

 22  AUGUST  955  Report  of  Press  0894 Commission
 Shri  M,  8.  Gurupadaswamy:  If  the

 P.T.I.  or  the  U.P.I.  does  not  carry  out
 the  recommendation  of  the  Press
 Commission  in  regard  to  the  reorgani-
 sation  of  themselves,  then  would  Gov-
 ernment  withdraw  all  assistance  to
 them  for  at  least  by  withdrawing  all
 assistance,  it  is  possible  to  bring  them
 round  and  make  them  accept  the
 recommendations?

 Mr.  Chairman:  The  hon.  Minister
 has  already  expressed  his  view  on
 this  matter.

 Dr.  Easker:  I  do  not  agree  that  I
 should  say,  if  you  do  not  do  this,  we
 shall  withdraw  the  teleprinters  and
 other  services.  But  I  might  inform
 my  hon.  friend  that  the  Press  Com-
 mission  has  made  recommendations
 for  giving  larger  subscription  both  to
 the  U.P.I.  and  the  P.T.I.  and  we  have
 conveyed  to  both  the  bodies  that  until
 Government  are  satisfied  that  they  are
 taking  steps  in  the  right  direction.
 Government  do  not  propose  to  give
 any  of  the  increased  subsidy  that  has
 been  suggested  by  the  Press  Commis-
 sion  to  be  given  to  them.  But  I  do
 not  think  that  it  would  bea  _  right
 step  for  us  to  say,  all  right,  tomorrow
 we  shall  stop  whatever  subscription
 we  are  giving  even  now,  unless  you  do
 what  the  Press  Commission  has  asked
 you  to  do.  I  think  we  should  not  try
 to  create  a  crisis  by  which  our  news
 agency  would  be  closed  down.  That
 will  not  be  a  right  step,  in  my  opinion,

 So,  I  have  dealt  with  most  of  the
 important  points  mentioned  by  my
 hon.  friend,  excepting...

 Shri  Kamath:  What  about  the  for-
 eign  news  agencies  like  the  Reuters
 and  the  AFP?

 Dr.  Keskar:  We  are  not  taking  any
 service  from  the  Reuters.

 Shri  Kamath:  The  P.I.B.  depends  on
 it.
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 Dr,  Keskar:  ]  would  now  like  te  say
 just  a  word  each  on  the  views  express-
 ed  by  hon.  Members—I  cannot  say,  of
 all  Members,  because  so  many  per-
 sons  have  spoken,  and  it  is  not  possi-
 ble  for  me  to  deal  with  all  of  them.

 [Mr.  DerutTy-SPEAKER  in  theChair]

 First.  let  me  say  that  Shri  M.  S.
 Gurupadaswamy  has  made  a  number
 of  suggestions.  I  compliment  him  for
 the  very  excellent  speech  he  has  made.
 One  or  two  of  his  suggestions  are  very
 interesting,  and  I  would  assure  him
 that  I  shall  certainly  look  into  the
 suggestions  that  he  has  made.

 Shri  Joachim  Alva  has  mace  a  sug-
 gestion  for  liberalising  the  membership
 of  the  Indian  and  Eastern  Newspaper
 Society.  Now,  the  Indian  and  Kas-
 tern  Newspaper  Society  is  not  a  body
 over  which  Government  have  any  con-
 trol.  I  hope  that  Shri  Joachim  Alva’s
 suggestion  will  be  borne  in  mind  by
 the.  Society  people  themselves  in  order
 to  make  that  Society  a  body  which
 covers  the  whole  press  rather  than  an
 exclusive  body  of  people  in  which  case
 they  will  not  have  that  authority  to
 speak  on  behalf  of  the  proprietors
 which  they  will  have  if  their  mem-
 bership  is  wider.

 A  number  of  suggestions  have  beer
 put  forward.  I  have  noted  all  of
 them.  ‘here  are  also  some  sugges-
 tions  which  have  nothing  to  do  with
 the  Press  Commission’s  report  direct-
 ly,  but  indirectly  they  may  have  some-
 thing  to  do.  l  shall  certainly  look
 into  them,  and  wherever  possible  try
 to  implement  them.

 Lastly,  I  might  say  that  all  the
 matters  dealt  with  in  the  Press  Com-
 mission's  report......

 Shri  M.  P.  Mishra  (Monghyr  North-
 West):  You  have  not  said  anything
 about  crossword  puzzles.

 Dr.  Keskar:  About  crossword  puzz-
 les,  as  you  know  yourself,  legislation
 is  being  thought  of,  and  it  will  very
 soon  come  before  the  House.
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 Government  are  at  present  engaged
 ir,  drafting  legislation  for  whatever
 recommendations  are  there  which
 have  to  be  implemented  by  the  legis-
 lation;  for  executive  action  also,  there
 are  une  or  two  matters  about  which  I
 made  a  reference.

 As  a  whole,  I  think  Government  can
 legitimately  claim  that  they  have  tried
 to  carry  out  or  put  into  effect  the  re-
 commendations  of  the  Commission.  I
 know  Members  are  not  satisfied.  Some
 hon.  Members  have  been  saying,  that
 we  have  unduly  delayed  the  imple-
 mentation.  I  say  again  that  taking
 into  consideration  the  seriousness  of
 the  recommendations  and  their  wide
 and  complex  nature,  the  delay  is  a
 justified  one.  In  fact,  if  by  delaying
 it,  we  come  to  a  wiser  and  better  deci-
 sion,  which  will  help  us  in  giving
 effect  to  the  Commission's  report  in  a
 more  effective  way,  then  I  think  you
 will  also  agree  that  the  delay  was
 justified.

 Il  therefore  again  commend  my
 motion  to  the  House.

 Sbri  Kamath:  Do  Government  pro-
 pose  to  give  facilities  to  Asian  news
 agencies  and  break  the  monopoly  of
 the  Reuters  for  foreign  news?

 Dr.  Keskar:  I  have  noted  that.  I
 am  sorry  I  was  not  able  to  refer  to
 all  the  suggestions,  But  I  have  noted
 them.

 Shri  Kamath:  What  about  manag-
 ing  editors?

 Mr.  Deputy-Speaker:  All  has  been
 said  for  three  days  on  this  side.  The
 hon.  Minister  has  noted  everything.

 Shri  Sadhan  Gupta:  May  I  ask  one
 question?

 Mr.  Deputy-Speaker:  No  further
 questions  should  be  asked  now.  It
 will  become  endless.

 Out  of  all  the  amendments,  I  shall
 chi  the  dment  moved  by  Shri
 Raghuramaiah  and  put  it  to  vote
 first.



 Motion  re 40897

 Shrimati  Renu  Chakravartty:  Will
 you  not  put  the  others?

 Mr.  Deputy-Speaker:  It  is  open  to
 the  Chair  to  choose  any  amendment  it
 likes  and  put  it  to  vote  first.

 Shrimati  Renu  Chakravartty:  But
 that  is  a  later  amendment.

 Mr,  Deputy-Speaker:  Whether  it  is
 later  or  earlier,  I  can  choose  any  of
 the  amendments,  and  put  it  to  vote
 first:  and  then  I  can  put  the  other
 amendments  to  vote,  if  they  are  not
 barred.

 Shri  T.  B.  Vittal  Rao:  What  about
 the  other  amendments?

 Mr.  Deputy-Speaker:  If  the  other
 amendments  are  barred,  then  they
 cannot  be  put  to  vote.  (Interrup-
 tions).  Order,  order,  there  is  no  use
 arguing  like  this.  Hon.  Members.
 whenever  they  come  into  the  House,
 must  always  carry  with  them  the
 Rules  of  Procedure  and  Conduct  of
 Business.  I  am  not  going  to  be  hustl-
 ed  by  all  these  arguments.  It  is  open
 to  me,  when  there  are  a  number  of
 amendments,  to  choose  any  amendment
 and  put  it  to  vote  first.  As  for  the
 other  amendments,  if  they  are  barred,
 they  would  not  be  put;  if  they  are  not
 barred,  then  I  will  put  to  vote  such
 portion  as  is  not  barred.  What  is  the
 good  of  quarrelling  again  and  again
 with  the  rules.  I  will  put  to  the  vote
 the  substitute  motion  of  Shri  Raghu-
 ramalah,

 Shri  T.  B,  Vittal  Rao:  Can  this  sub-
 stitute  motion  be  put  to  vote?  It  says
 only  ‘as  early  as  possible’.  It  is  too
 general  and  vague,

 Mr.  Deputy-Speaker:  I  rule,  that  is
 absolutely  right.  If  the  hon.  Member
 does  not  agree,  he  can  come  and  sit
 here  and  give  the  ruling.  (Interrup-
 tions).  Let  us  not  make  this  a  class-
 room.

 The  question  is:
 That  for  the  original  motion,  the

 following  be  substituted:
 “This  House  having  taken  into

 consideration  the  Report  of  the
 Press  Commission,  generally  ap-
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 proves  its  recommendations  and
 requests  the  Government  to  take
 steps  to  implement  the  same  as
 early  as  possible.”

 Poa  The  motion  was  adopted.
 Mr,  Deputy-Speaker:  So  far  as  the

 other  amendments  are  concerned,  they
 are  also  substitute  motions.  In  so  far
 as  they  are  not  barred,  and  if  they
 want  anything  more  to  be  added  or
 tacked  on  to  this,  I  have  no  objection
 to  put  them  to  vote.  Hon,  Members
 may  help  me  to  do  that.

 Does  any  hon.  Member  want  to
 throw  out  the  motion  which  I  have
 just  put  to  vote?  I  do  not  think  any
 hen,  Member  would  like  to  do  that.

 Now,  I  shall  take  up  the  other
 amendments.  First,  there  is  Shri
 Thimmaiah’s  amendment.  Does  he
 want  to  press  it?

 Shri  Thimmaiah  (Kolar-Reserved—
 Sch.  Castes):  No.  I  do  not  press  it.

 Mr.  Deputy-Speaker:  Then  there  is
 Shri  M.  S.  Gurupadaswamy’s  umend-
 ment.  Does  the  hon.  Member  want  to
 press  it?

 Shri  M.  S.  Gurupadaswamy:  “Yes,
 Sir.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  evidently  wants  to  add  something
 to  the  motion  which  has  been  adopt-
 ed,  and  he  has  given  certain  recom-
 mendations  in  particular  under  items
 (a)  to  (h)  of  his  amendment.

 Pandit  Thakur  Dag  Bhargava:  How
 can  this  be  put  to  vote?  This  is  evi-
 dently  barred.  The  original  motion
 has  been  substituted  now.

 Mr.  Deputy-Speaker:  I  shall  treat
 all  those  portions  which  are  not  cover-
 ed  by  the  substituted  motion  as  hav-
 ing  been  moved  as  amendments  to
 this  substituted  motion.  I  waive  the
 tule  in  this  respect.  Therefore,  it  is
 open  to  the  House  to  have  the  sub-
 stituted  motion,  and  the  others  also.

 I  shall  now  put  it  to  the  vote  of  the
 House.
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 Shri  T.  B.  Vittal  Rao:  There  are  50 many  Committees  meeting.  Many Members  are  absent  for  having  the vote,

 Motion  re

 Mr.  Deputy-Speaker:  Hon.  Mem- bers  are  excepting  too  much.  Any- way,  I  will  have  the  bell  rung.
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 code  of  journalistic  ethics, and  to  improve  the  methods of  recruitment,  education  and
 training  for  the  profession:

 (c)  reorganization  of  the  owner- ship,  structure,  management und  finances  of  the  newspaper industry; Government  have  promised  that
 they  will  consider  all  those  recom-  (d)  introduction  of  price-page mendations.  Why  only.  these?  schedule  to  eliminate  _price-

 cutting  competition  of  big Shri  T.  B.  Vittal  Rao:  They  may  papers. consider  them  for  a  number  of  years.
 ,  (९)  setting  up  of  advertising Mr.  Deputy-Speaker:  The  question  Council  consisting  of  news. is: é

 That  at  the  end  of  the  substitute
 motion,  the  following  be  added:

 “Particularly  the
 tions  relating  to—

 (a)  amelioration  of  the  conditiens
 ot  the  working  journalists  in
 respect  of  pay,  promotion,
 leave  and  security  of  service;

 recommenda-

 setting  up  of  a  Press  Council,
 with  statutory  protection  and
 powers  and  charged  with  the
 duties  to  safeguard  the  free-
 dom  of  the  Press,  to  ensure
 high  standards  of  public  taste
 and  regulate  the  conduct  of
 the  Press  by  formulation  of  a

 (b)

 Papers,  advertising  agencies, advertisers  and  Government
 representatives  to  advise  on
 the  ethics  of  advertising,  and to  organise  market  research
 and  to  carry  on  readership
 survey;

 (f)  establishment  of  a  state  trad-
 ing  corporation  to  handle
 newsprint:

 (g)  setting  up  of  a  public  corpo- ration  to  take  over  the  PTL; ana
 (h)  reorganisation  of

 cles.”
 The  Lok  Sabha  divided:  Ayes  23; Noes  ‘134.

 news  agen-

 Division  No,  2

 AYES
 Beso,  Shri  K.K.  Gurupsdaswamy,  Shri  M.S 48  oovaraghasamy,  Shri  Kamath,  Shri
 (Chakravartty,  Shrimati  Renu  Kelappan,  Shri
 Chowdhury,  Shri  N.B.  Kripaleai,  Shrimati  Sucheta
 Das,  Shri  B.C.  Menon,  Shri  Damodara
 Das,  Shri  Sarangadhar  More,  Shri  5.5.
 Gopalan,  Shri  A.K.  Narssimham,  Shri  5.V.L.
 Gupta,  Shri  Sedhan  Reo,  Shri  Gopala

 NOES
 Achal  Singh,  Seth  Bhakt  Darshan,  Shri
 Agarwal,  Shri  H.L  Bidari,  Shri
 Akarpuri,  Sardar  Borkor,  Shrimati  Anusayabai Abhekar,  Shri  Borooah,  Shri
 Alva,  Shri  Joschim  Bose,  Shri  P.C,
 Azad,  Shri  Bhagwat  Jha  Brajeshwer  Prasad,  Shri Badan  Singh,  Ch.  Chaliha,  Shri  Bimalaprosad Barman,  Shri  Chanda,  Shri  And  K. Barvpal,  Shri  P.L.  Chandrasekhar,  Shrimati

 Rao,  Shri  T.B.  Vittal
 Reddi,  Shri  Hswara
 Rishang  Keishing,  Shri
 Shastri,  Shri  R.R.
 Siva,  Dr.  Gangadhara
 Swami,  Shri  Sivamurthi
 ‘Waghmare,  Shri

 ste
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 Deshmukh,  Shri  C.D
 Deshpande,  Shri  G.H.
 Dholakia,  Shri
 Diwan,  Shri  R.S.
 Dube,  Shri  Mulchand
 Dubey,  Shri  R.G.
 Dott,  Shri  S.K.
 Dwivedi,  Shri  D-P.
 Dwivedi,  Shri  M.L.
 Fotedar,  Pandit
 Ghose,  Shri  5.24.
 Hasda,  Shri  Subodh
 Hem  Raj,  Shri
 Hembrom,  Shri
 Ibrahim,  Shri
 Iqbal  Singh,  Sardar
 Jaipal  Singh,  Shri
 Jajware,  Shri
 Jata.  -vir,  Dr.
 Jayaabri,  Shrimati
 Jena,  Shri  K.C.
 Jena,  Shri  Niranjan
 Joshi,  Shri  Jethalal

 J  oshi,  Shri  M.D.
 Joshi,  Shrimati  Subhadra
 Kajrolkar,  Shri
 Kak,  Shrimati  A.
 Kamble,  Dr.
 Karmarkar,  Shri
 Kerkar,  Dr.
 Khan,  Shri  Sadath  Ali
 Khedkar,  Shri  G.B.
 Kbongmen,  Shrimati
 Kirolikar,  Shri
 Krishna  Chandra,  Shri
 Lakthmayya,  Shri

 5  P.M.
 Deputy-Speaker:

 ments  are  all  barred.

 ABDUCTED  PERSONS

 The  other  amend-

 (RECOVERY
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 Laskar,  Shri  Saigal,  Sardar  A.5.
 Mahodaya,  Shri  Sakeena,  Shri  Mohanlal
 Majhi,  Shri  B.C.  Samanta,  Shri  §.C.
 Mallish,  Shri  U.S.  Sanganna,  Shri
 Masuodi,  Maulana  Sen,  Shri  P.G.
 Matthen,  Shri  Sen,  Shrimati  Sushama
 Mishra,  Shri  L.N.  Sewal,  Shri  A.B.
 Mishra,  Shri  Lokenath  Shah,  Shri  C.C.
 Mishra,  Shri  M.P.  Sharma,  Pandit  K.C,
 Morarka,  Shri  ‘tharma,  Shri  K_R.
 More,  Shri  K.L.  Siddananjappa,  Shri
 Muhammad  Shaffee,  Ch.  Singh,  Shri  Babunath
 Muthukrishnan,  Shri  Singh,  Shri  HP.
 Nair,  Shri  C.K.  Singh,  Shri  L.Jogeswar
 Nathwani,  Shri  N.P.  Singh,  Shri  M.N.
 Nehru,  Shr  Jawaharlal  Sinha,  Dr.  5.N.
 Nehru,  Shrimati  Shivrajvati  Sinha,  Shri  BP.
 Nerwi,  Shri  Sinha,  Shri  Jhulen
 Pande,  Shri  C_D.  Sinha,  Shri  Nageshwar  Prasad
 Pataskar,  Shri  Sinha,  Shri  Satya  Narsyan
 Patel,  Shri  Rajeshwar  Sinhasan  Singh,  Shri
 Patel,  Shrimati  Maniben  Subrahamanayam,  Shri  T.  हू
 Prabhakar,  Shri  Naval  Suresh  Chandra,  Dr.
 Raghubir  Sahai,  Shri  Swaminadhan,  Shrimati  Ammu
 Raghunath  Singh,  Shri  Tandon,  Shri
 Raghuramaiah,  Shri  ‘Thimmaiah,  Shri
 Ram  Dass,  Shri  ‘Thomas,  Shri  A.M.
 Ram  Saran,  Shri  Tiwari,  Shri  B.5.
 Ramaswamy,  Shri  Sv  ‘Tiwary,  Pandit  D.N.
 Rane,  Shri  ‘Tysgi,  Shri
 Rao,  Shri  Rajagopala  Upadhyay,  Pandit  Munishwer  Dutt
 Raut,  Shri  Bhola  Upedhyaya,  Shri  Shiva  Datt]
 Ray,  Shri  B.K.  Vaishya,  Shri  M.B.
 Roy,  Shri  Birwa  Nath  Venkataraman,  Shri
 Sahu,  Shri  Bhagabat  Vidyalankar,  Shri  A.N.
 Sahu,  Shri  Rameshwar

 The  motion  was  negatived.
 to  move:

 AND  RESTORATION)  CONTI-

 “That  the  Bill  to  continue  the
 Abducted  Persons
 Restoration)
 further  period,  be  taken  into  con-
 sideration.”

 (Recovery  and
 Act,  1949,  for  a

 NUANCE  BILL
 The  Minister  of  Works,  Housing  and

 Supply  (Sardar  Swaran  Singh):  |  beg

 t ‘-

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 23rd  August,  1955.


